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[MR. SPEAKER in Ihe Chair] 

ORAL ANSWERS TO QUESTIONS 

Export 01 Natural Robber 

*566, SHRI K. MALLANNA: 

SHRI K. P. UNNIKRISHNAN: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether the rubber growers have 
urged that at least 20,000 tonnes of natural 
rubber should be- exported annually; 

(b) whether the small rubber growers 
had to sell their rubber at considerably 
lower prices than Rs. 520 per quintal fix-
ed as floor price in 1970; and 

(c) whether the rubber aroweC'i have re-
presented to Government to disregard the 
pressure of industrialists to prevent to e'l-
port of natural rubber; and if so. the re-
actioll of Government thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A, C. GEORGE): (a) The Rubber growers 
have represented to Govel'llment thot the 
surplus production of natural rubber should 
he exported. 

2 

(b) Yes, Sir. 

(c) Yes, Sir. Government ha\'c already 
decided to export 5,000 tonnes of natural 
rubber through S.T.C.; and also tuether 
exports depending on the 0' lerall produc-
tion, and exportable surplus after meetine 
the requirements of the indiger.ous indus-
try. 

SHRI K. MALLANNA: With reference 
to the answer to part (b), what are tho 
reasons why the small rubber growers had 
to sell their rubber at prices considerably 
lower than the Rs. 520 per quintal fixed 
as floor price in 1970? Also what action 
has been taken to maintain the pnce of 
rubber to help small growers? 

SHRI A. C. GEORGE: The statutory 
price was fixed in 1970 when there was a 
glut in the market in the sense tha.t pro-
ductioll was exceeding the target and con-
sumption was not coming up to expecta-
tions. So naturally there was a surplus and 
glut in the market. The statutory price. was 
fixed to save the small growers and to 
help them get higher price, we 8lIked STC 
also to buy. It was because of higher 
availability in the market that the small 
growers were not able to reallqe highm 
prices. But now the situation is t1ilferent. 

SHRI K. MALLANNA: What is tho 
actual quantity exported so far and what 
is the actual quantity of natnral rubbeJ 
required by indigenous kdustry? . 

SHRI A. C. GEORGE: At present Gov· 
ernment have decided- to export 5,000 ton-
nes. This has been contracted, but due to 
shipment and other allied difficulties, W. 
were able to export only 2,600 tonnes. 
Indigenous demand of natural rubber is 
estimated to be 1,12,000 tonr.es in 1973-74. 
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SHRI K. P. UNNIKRISHNAN: Never 
has there been a better climate for export 
of rubber. International prices have gone 
up. We are in· dire need of foreign Cl(. 

change. Obviously due to the olifficuitiee 
face4 by the petroleum and cheUli~al in· 
dustries, the question of having syrrthetic 
rubber for Our use should be overruled 
Still I am surprised that this Government ... 

MR. SPEAKER: Why are you making 
a speech? Ask a question. 

SHRI K. P. UNNIKRISHNAN: This 
is a very importar.t question which I musl 
bring to the notice of the House. We are 
knuckling under the pressure of interna· 
tional cartels. In view of these factors, what 
programme has STC formulated to export 
rubber? You cannot just run away Jiy 
pleading shipping difficulties. How much 
have you procured? His answer is I.otally 
inadequate. I want to know whether the 
STC has formulated any clear-cut prog-
ramme-the Finance Minister is here and 
he is also in need of foreign exchange-
and, if so, under whose pressure are they 
knuckling? 

SHRI A. C. GEORGE: There is no 
question of knuckling at all. In fact, il 
was explained in this House in the lasl 
session, when some hon. Member was 
raising the point whether we were wise in 
exporting or not, it was categoric!llly de-
clared on behalf of the Government or 
India that uur policy is to export the sur-
plus rubber. It was in that context fOl' tho 
first time that we were able to decide to 
export 5,000 tonnes. There is no question 
of knuckling and yielding to any pressure. 
Whatever the surplus, after meetkg the 
indigenous requifements. we will definitely 
export. 

SHRI K. P. UNNIKRISHNAN: ThaI 
was the policy of Jhe STC. But what is 
the, programme and also the perspcc.tive? 

SHRI A. C. GEORGE: The perspective 
and the programme are very Clear-cut; 
tallying in production and indigenous de-
mand, Last year, the production was 
1,12,000 tonnes. This year, it is eXpected 

to. be 1,25,000 tonnes. As I stated earlier, 
the indigenous demand is expected to be 
1,15,000 tonces. Therefore, it is obvious 
that we will have a small surplus which 
will definitely be exported and whi,h will 
earn us foreign exchange. 

SHRI R. BALAKRISHNA PII.LAI: 
May I know from the Government wilether 
it has been brought to the notice ..)1 tho 
Government that· the price of rubber this 
year has gone up to Rs. 700 a quintal and 
now there is a declining ter.dency due to 
the fact that the rubber tyre manufacturers 
are having some associations and they aro 
trying to get down the price'! May I know 
whether the Government will fix a 11001 
price, something like Rs. 700, whrch the 
Government can do? May I also know 
whether they are thinking of revisir.i the 
floor price? I also want to know the in-
ternational price of rubber at present. 

SHRI A. C. GEORGE: It may kindly 
he recollected that till now the :.ltempt 
was to see that the statutory pi ite was 
realised. In fact. I would like to poinl out 
to the hon. Member that the decision to 
export the surplus rubber to the tune ot 
5,000 tonnes was decided when the prices 
were low, and the decision was tu export 
even if it was incurring a loss. N.lw, the 
situatiun is that the prices are elightly 
better, and the international price at one 
point in January. shot up to nearly 
Rs. 9,000 per tonne and the CIF value in 
London Is nearly Rs. 6,300 pc:r tonne. 

SHRI R. BALAKRISHNA PILLA I : I 
referred to the floor price of rubber being 
revised. Will It be raised? 

SHRI A, C. GEORGE: There is ,)0 pro-
posal at present to raise the floor price. 

SHRI YAYALAR RAY}: The hon, 
Minister said that the floor price was fixed, 
to protect the farmers. You may recollect 
that in this House we had once rai5ed the 
matter, because black money was Benerated, 
and even though the floor price was fixed, 
we could not get the price. Then the Gov-
ernment decided to export and then all 
these motiopoly groups were started and 
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the pressure was to export. Now, still they 
are contiDlling the pressure. I would like 
to know one thing. They only suy thai 
1,14,000 tonnes is an estimation. But the 
actual consumption is below 1,13,000 ton-
nes. In that case, do the Government ex-
port 20,000 tonnes of rubber to protecl 
the interests of the small growers who 
form 80 per cent? 

MR. SPEAKER : Be very brief in your 
question: do not !!ive information and 
then at the end put a small question. 

SHRI A. C. GEORGE: As the consu-
mers of the product, it may be the desire 
of a few industrialists to see that they could 
have the good fortune of operating in a 
surplus situation. They do not want the 
export to take place; it may be their de-
sire not to export. But, as I categorically 
stated in the beginning, whatever is S'lr-
pi us, after meeting the reasonable indigen-
ous demands, will be exported, and we will 
not yield to pressure of any industrialists 
at all. 

SHRI VARKEY GEORGE: According 
to the Rubber Board, there is an allCual 
excess production of 17 ,000 tonnc~ in this 
country. May I know from the hon Minis-
ter, instead of exporting 5,000 tonaes, whe-
ther the Government will decide to exporl 
17,000 tonnes which is our excess produc-
tion aed which wiII in turn earn val uable 
foreign exchange for this country? 

rubber had gone up from Rs. ~20 to 
Rs. 625 and also whether the total pro-
duction of synthetic rubber and raw rubber 
is just enough for the manufacture of rub-
ber goods in this country? 

SHRI A. C. GEORGE: The indigenous 
capacity for production of synthetic mbber 
is 35,000 tonnes. There is only one factory 
and last year they had prolonged labour 
trouble there. Obviously their production 
was only 22,000 tonnes. We hope that tho 
production of synthetic rubber wiII go to 
the optimum capacity. Taking together our 
production of syethetic rubber and natural 
rubber, we have not only enough to meet 
indigenous demands; we have a slight sur-
plus. 

Exemption from payment of Income-l"ax 

·567. SHRI JHARKHANDE RAt: WiII 
the Minister of FINANCE be pleased to 
state: 

(a) whether Government are considering 
a 'proposal that all categories of non-ceil-
ing retirement beeefits of employees includ. 
ing Gratuity, Provident Fund and PensioQ 
Fund should be tax-free; 

(b) whether Government are also const. 
dering that cash medical benefit~, house-
rent allowance. bonus and travelling allow-
ance earned by employees should be -tax-
free; and 

(e) if so, the salient features thereof? 

SHRI A. C. dEORGE: The hon. 
ber is fully agreeing with what I 

Mem- THE MINISTER OF FINANCE (8HRI 
stated YESHWANTRAO CHAVAN): (a) and 
to be (b). No. Sir. earlier. The production is expected 

1.25,000 tonnes and the demand is about 
1.12.000 tonnes. Obviously something bet-
ween 15,000 and 17,000 tonnes mal be 
available. It has to be recollected that ex-
port started only in Augu,t. 1973. In the 
early part there were losses incurred. Pro-
gressively we will go in for more exports. 

SHRI DHAMANKAR: May' know 
whether the production of synthetic lubber 
has gone down to 20,000 tonnes per year 
and whether due to that the price of raw 

(c) Does Qot arise. 

'" m~UII' : l"'l" ~ 'Rl'fil (i ~ WlIT 
~ 1IIT'i~~~~mvr~'!fl~ fW 
~, m ~ 5 r.;;m: wif ~~" ~-'!""f or, 
~ ~ ~ 1IPrrf ~ m ~ -IT 'Rl'f 
it 7200 wif,.;rl¥-IT~'fh ro~ ~ 

~~ ~~.r~~ 10~~ ~ 
~"'T ~~~~,!~rn~m:if 

mn:~ ~~? 
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~~ ~:Wlftffi{mT~~1 

1Ift~~: >t'llT'm~~~mr 
~ oft IRh: lI"lITif Jjo['T <IT ~ 'l:'f ~ tn:: ~ 
~ it; lI'fuf1Ifu ~ 'fir.r ~ ~, "¢t ~ 
~ m>1"1 IRh: ~ *it it; l!fuf.!fa >mr \IT fir.r 
'! it; t IRh: ~ ~ ;m- ~'T ;ffi flr.rn 'Ilfll" '1ft 
~ A; ~ ~ Tof '1ft 'PfT1l" ~ '1ft m.: 
w.;r '1ft ft:o.mr 1i 'PI 'PI 6l1T'! ~ ~ ffi ~ 
1iT ~ ~ 'l>( ~ ~ if; m>f 'ifro!~ 

tf~ ~~~ itm~ ~ij; 
<mf~ ? 

. 11ft """" u. ~~ : 4' ~ ~ f~ ~ m<!T 
tr.rn~ I 

11ft ~o ~o .'1~ ; '!r.n- <I) """'" 'fi1 ~ 

~ 'f\[[ ~ ff; ~ f;"1fiIo~) 6 ~ ~ 

~ I Qm fiI;m ~-'!l1T lf~ Wit 
..,. it; 6l1T'!~. ~;m- "Ilf 'Ii ~ f ... -:;r;r iT q--~ 
'Ift~"IT'J:g{~<I)~"r 5 ~ '1ft ~
W'f ~ iT 'iI) ~ ~ ~) ifmr 'iT, 

'll!~ 6~~..n~i»~~? <m~iiffiI 
'!ft~m~"''fi1"':~tn::~~? 

MR. SPEAKER: It is a suggC8tion for 
action .. 

SHRI S. M. BANERJEE: Is there any 
proposal? 

SHRI YESHWANTRAO CHAVAN: 
No, Sic, 

Increase in Production of Natural Ru"ber 

.568. SHRIMATI BHARGAVI THAN. 
KAPP AN: Will the Minister of COM-
MERCE be pleased to state: 

(a) whether in the light of the high prices 
for petroleum products and the scarcity of 
feed stocks for production of synthetic rub-
ber, Government have taken steps {or in-
creasieg the production of natural rubber 
In the country; and 

(b) if so, the steps taken in thi. regard 
and if not, the reasons therefor? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF COMMERCE (SHRI A. c, 
GEORGE): (a) Yes, Sir. 

(b) Adequate provision has been made 
for development programmes for rubber 
plantation industry in the 5th Five Year 
Plan. This includes replantation with hiah 
yieldir.g planting material and ne'.v plant. 
ing, as also bringing new areas suitable for 
ruhber plantations in TripUla, Assam, Mizo-
ram etc. under rubber cultivation. There 
is also a proposal to increase the replanta. 
tion subsidy for holdings upto 4 hectares 
and those above 4 hectares. Resea!cb on 
developing new planting materials, improv. 
ir.g productivity of present plants, improve-
ment of cultivation practices, improvement 
of processing etc. will also be intensified 
during the 5th Plan Period and research 
results would be communicated to plantel1l 
to increase productivity and efficiency. 

SHRIMA TI BHARGAVI THANKAP • 
PAN: Sir, the Minister has said that thero 
is a proposal to increase the replantatioQ 
subsidy for holdings upto 4 hectares ar.d 
those above 4 hectares. In this connection, 
May I know, is there any proposal to givo 
subsidy to the small growers for new 
plantations ? 

SHRI A. C. GEORGE: Sir, the propo-
sal in the Fifth Plan period, is to increase 
the replantation subsidy for holdinp upto 4 
hectares to the level of Rs. 7,000 per hec-
tare and above 4 hectares, to the level 0' 
Rs. 5,000 per hectare. We have a proposal 
for introducing a loa~ scheme-not exactly 
subsidy-for new plantations also. 

SHRIMATI BHARGAVI THANKAP-
PAN: May I know, whether. the demand 
for natural rubber and rubber pJOducts 
has been increasing in the country and out· 
side the country? If so, what are the steps 
taken by the Government to ir.crease tho 
production? 

SHR! A. C. GEORGE: Sir, it is true 
that in the light of the new international 
situation, the demand for natural rubber 
is likely to increase. Already, very f.ncou-
raging results have been shown. [t is pre-
cisely for this reason, we are trying to i& 
crease the production and in the "fourth 
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Plan. we allocated Rs.:1 crores ana 32 
lakhs for replantation subsidY, and in the 
Fifth Plan, under a crash programme, wo 
have increased this to &s. 10 crores. 

State and brown-hopper menace Iccreased 
ten-fold this year due to the ecoloaical 
imbalance caused by the disappearance of 
frop from the paddy-field as frogs live and 
thrive on these pests; and 

SHRI BISWANARAYAN SHASTRI: 
Sir, may I know from the hon. Minister, 
what will be the percentage of decrease in 
the productioll of synthetic rubber during 
the Fifth Plan, when the produe/iou of 
natural rubber increases? 

SHRI A. C: GEORGE: By increase in 
the production of natural rubber, the pro-
duction of synthetic rubber is not likelv 
to decrease. This depends on SO many 
other factors. 

(b) if so, the measures contemplated In 
avoid such crisis in future? 

THE DEPUTY MINISTER IN THB 
MINISTERY OF COMMERCE (SHRl 
A. C. GEORGE): (a) Tbere ware about 
29 frozen frogleg exporters from Kerala. 
Frogs are not known to feed on brown 
hoppers but are kr.own to feed on mOl-
quito larvae and flies. There arc no indi-
cations that ecological imbalance has 
brouaht about brown hopper menace In 
paddy cultivation due to catchina of frop 
for exports. 

(b) Does not arise. 

MR. SPEAKER : You can keep 
without the legs. 

them 

SHRI RAJDEO SINGH : The reply is 
nol satisfai.:lury. r want to know whether 
the brown hopper menace increased mani-
fold and destroyed paddy in some distrids 
of Kerala ? 

SHRI N. K. P. SALVE: It is difficult 
to understand the extremely techniCal and 
complicated acswer given. The simple 
question is, when will we have rubber 
products, such as tyres, tubes etc.. which 
will not be sold at exhorbitant prices in the 
black-market? There is a premium of over 
thousand rupees on tyres and otber pJ'Oo 
ducts. Talking of production in the air is 
of no use. Production should be realistic 
in the sense that people are not called 
upon to pay twice or thrice or even four 
times the price unofficially. Whell will that 
stage be reached? In terms of expenditure. 
it is very impressive. SHRI A. C. GEORGE: !t is true in this 

season, the paddy cultivation in Kerala 
was terribly affected by brown hopper 
menace: But the frog legs were being e·-
ported for the past 6 or 7 ),cars and we 
have never noticed this phnomenon. It has 
not been scientifically cstaLlIished that there 
is a relation between brown hoppers and 
frogs. 

SHRI A. C. GEORGE: Within the 
limited scope of this question, I was ans-
wering that we have got enough availability 
of natural rubber for production in our 
country. The production of tyr~ Is con-
nected with so many other factors. 

SURI N. K. P. SALVE: I have under-
stood his difficulty. I do not war.t any fur-
ther answer. SHRI RAJDEO SIN(jH : Is the (;overn-

ment cent per cent sure that brown hoppers 
Ezport of Canned Froa Le .. From Kerala are not the feed of frogs and if so, what is 

t tnc basis of this surety 7 

• 569. SHRI RAJDEO SINGH: 
DR. KARNI SINGH: 

Will the Minister of COMMERCE he 
pleased to state: 

(a) whether due to increased demand of 
canned frog legs, thousands of mini-eJlpor-
ters have sprung up overnight in Kerala 

SHRI A. C. GEORGE: I cnnno! vouch-
s"fe for it. I was only saying that it has not 
bec:n scientifically established tba! frop 
are feeding on brown hoppers. 

DR. KARNI SINGH: Being a vegetarian 
this entire idea of killing "tid eating frogs 
Is abborrent to me. I am afraid I will bave 
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to disagree with the minister that frop do 
not eat brown hoppers. I have a very 
authoritative article here by Mr. Fateh 
Ally, who is a rencwned ecologist wherein 
he has said that frogs do eat brown hoppers 
and it is upsetting the ecological balance. 
in view of the fact that the green revoution 
is being upset by wanton destruction of 
these frogs. whether Gov~rnment has any 
proposals to control the catching of the 
frogs and for the humane killing of frogs, 
instead of throwing them alive into cauld-
roDS as reported? Is Government aware that 
almost Rs. I crore worth of frog legs ha\e 
been rejected by the American Federal 
Drug Administration, whether anotber Rs. 
4 crores worth of frog leg·, are likely to be 
rejected and whether Rs. 2 crores worth of 
frog legs are already on the' high seas fac· 
ing rejection by the United States ., 

SHRI A. C. GEORGE : In the light of 
the categorical statement of the hon. Mem· 
ber. who is very knowledgeable. we are pre· 
pared to re·examine this another aspect is. 
even now we are not allowing indiscrimi· 
nate catching and killing of frogs During 
the breeding season. i. e. June to Angust. 
we have prohibited catching of the frogs. 
It is also stipulated that frogs below a parti· 
cular size cannot be caught so that it may 
he allowed to have its full growth. There 
is also provision for qtl1lity control. The 
rejection referred to by tbe hon. Member 
is not due to tbis; it is due to tbe suspected 
infection by the sulphonamide. 

"'" l'IT\'I '" 'ITt : f;f»m 'lll'T~, if 3!'I'flI; 
lfTf?;I'l ~ 'RfT "il'~ ~ 'f1"m "IlF."'fT 

t f~..mIT,.;r m=.rr '1m ~;;rr 

7~T €. '3ri "'""'" ~ 'l'Q!' rn m 1!fr~ 

'I'!it~ 0Il'm tT~ ~ ~ f. '" 'I'n' d''f !f;~T;tt 
l'f1I'nf ~ ~ ft:rtl '!iT( n:m ~rt m-r.it 'lIWlT 
1fT IIiTt ~m ~ fifomlT ~riT nm If' ~I!ii 
'Ii q'flIT<! .t If;'! • .n ~ I 

SHRI A. C. GEORGE : This is a sug-
~estion. I will pass it on to the AgricuJ-
Itll e Ministry. 

SHRI VARKEY GEORGE : In view of 
the high foreign exchange earning poten-
tial of export of frog legs, may I know 
whether there are any schemes with the 
Government of India for starting \ frog 
breeding farms in Kerala? 

SHRI A. C. GEORGE : I agree with 
one part of the question of the hon. Mem-
bu that there is very bright prospect of 
export of frog legs and it is showing a 
steady rise. This year it is- expected to be 
of the <'rdcr of Rs. 3.6 crores. Regarding 
the suggestion for a breeding farm, the 
Government of I ndia do not have a pro-
posal. I am not quite sure whether the 
Kcrala Government also have got a pro-
rosal. 

SHRI VARKEY GEORGi:: 
you not start one'? 

Why d.) 

SHRI A. C. GEORGE It is a sugges-
tion for action. 

SHRI B. V. NAIK : Even though we 
talk of the icological problem in a humo· 
rous way. I think it is bristling with a 
large number of problems. Coming as 
I do from an area adjacent to Kerala, I 
know that many friends from tbe neigh-
bouring Kerala State come to our area for 
catching these frogs. Sir. we are asscmb-
ling today after Mahavir Jayanti, which 
we arc celebrating in tbe memory 
of a person who preached compassion for 
all living beings. We have heen exporting 
not only frog legs but also snakes, sbrimps, 
snails, lobsters and crocodiles. I would 
like this to be examined from its true pers-
pective, from the icological perspective. 
The hon. Minister comes from Keral" ·and 
he has been dealing with this subject as 
Minister of Commerce. May I know whe-
ther it is not a fact that the catching of 
frogs has been causing an imbalance? It 
is not necessary to ask expert icologists to 
get an answer to this questicn. If you ask 
any farmer wbo has paddy fields in the 
West Coast, he will tell you that the catch-
ing of frogs bas an adverse effect on the 
crops. Therefore. while you may permit 
the export of tbings like shrimps and snails, 
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whic:h satisfy the exotic: palate of the Wes-
tern or Chinese gourmet, will you put 
some strillJCnt restric:tions on the export of 
at least frogs which have a healthy im-
pact so far as agriculture is concerned? 

SHRI A. C. GEORGE: In the slight of 
the detailed case that has been put for-
ward 'by the hon. Member, we are pre-
rared to examine it from all aspects. 

MR. SPEAKER : The only compromise 
that we can have between both of you is 
that we can separate the legs without kill-
ing the frogs! 

-'-, 1f'Ar-n if 'lR1I' ~ ~ "'"' 

* 5 7L .n ~ 'IT'" :'ifIfI r~ >iii' '<ii:;mif 

'litfJllmf.!;: 

(~) ~ ~) iF ~ >f "'l'fRIT lir.m 
'lOT ifIfI ~~; m.: 

( .. ) ~ 'I1n:l! ~ f.fo<m. f.!;q ~ >f 'f" 
f.I;>J 1!'f >f OIN wm ~ ? 
THE MINISTER OF FINANCE (SHRI 

YESHWANTRAO CHAVANI : (8) The 
Colombo Plan provides an embrella for 
the extension of economic assistunce from 
one member country to another on a 
voluntary basis through bilateral channels. 
According to the latest report of the 
Colombo Plan Council, in quantitative 
terms, the cumulative dishursements by 
member Governments for technical assis-
tnnce under the Plan, which covers the 
South and South. East Asia Region amount-
ed to US S 1,855 million up to the end 
of 1972. 

(b) On the basis of req IIcsts made by 
the Government of India, India has derived 
benefits mainly in the shape of expert and 
consultancy services, and of training faci-
lities for Indian personnel abroad. in vari-
0115 developmental sectors li~~ agriculture, 
hClllth, education, industary lind COIn-
merce; works and communication, public 
administration e~c. 

Upto the end of Deccmbe.t. 1972. India 
had received training faciliti", for 11.462 
persons, and the services of \lj09 experts 

in various fields. In addition. ther: have 
been, some cases of assistance by way of 
grant of ancillary equipment and commo-
dities. 

~ ~W1'IT: ~il', ;;j'tfui\i~~ 

","",~;rn~;;j't~~~~II'm:~: 
"The ,werall rate of growth in the 

developing cOllntriies of ·the Colombo' 
Plan witnessed a cerlain deceleration 
over the year 1970-71. The combined 
growth rate for the ten countries for 
which data ure available. namely. India. 
Indonesia. Malaysia and Singapore 
declined from 5.S per cent in 1970 to 
less than 5 per cent in 1971." 

.,.) I 950 if; ;m- or) 'Ii'r.rRrT "'"'" ~ fiAmf 
~ II'hr'IT ;r.ft ~ ;rn i!t ~ '1ft ifIfI 'tllT I'!N 

pro ~ ~ rrr ? qft~, <ft 'tllT omor 
~? 
SHRI YESHWANTRAO CHAVAN 

The question of rate of growth should not 
be combined with technical assistance and 
other things because when you make a 
judgement or analyse the rcasons for the 
growth you have to go into the entire 
field of economics. Here we are consider-
ing the very limited question uf what 
exactly is the assistance we have ~ol from 
the Colombo Plan. I have giv~1J the infor-
mation to the hon. Member. Under the 
Colombo Plan we mainly derived benefits 
in the shape of expert and consultancy 
services and training facilities for Indians 
personnel abrolld. I repeat for the infor-
mation of the hon. Member that lIpto the 
end of December. 1972 we have received 
training facilities for 11.462 persons and 
the services of 1609 experts in various 
fields. 
~~ W1'IT: l('I> "'11im III1'f III ~ ~ 

f' A; ~ i!t ~ 'IT .mt ~. m.: ~ Fn'!II 

IIt~W ~A;~~r.rJ;r~~tl 
m(il'~if~~ll('I><roIilll1'f~ 

. tA;~ij;~m:miti.,~it 
~ arrqtm.:~lroIilll1'f~qtA; 

~ i!t ~ '1ft """ ~ I .-r tIoif >f ~ft'ft1I' m 
~? 
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'Itt '""'" ~ ~~"": ;;it ~'A;a ~ ~ 11' 
~~~ I rr.ifm~~~tl 

Letters intimating the selection were 
ulso sent to the second hatch of 22 candi-
dates which included 10 belongin!! to 

I will say one thing in addition to this. Scheduled Castes. Some of these candi-
Under the Colombo Plan we also s~nd our dates have completed their medIcal exa-
technical experts to other countries So. mination. As. at this stage. the bank em-
ail the three things are going on simul- ployee.· Union raised certain objeotions to 
taneously. This is a fact of life. this recruitment on the grounds of alleged 

irregularities. the bank h'as kept in abey-
Selection of Scheduled Castes candidates for ance further action in the matter. The 

recruitment to clerical grade by Dena 
Bank 

*575. SHRI CHANDRA SHALLANI 

bank management is looking into the 
matter ~md hopes to come to a decision 
shortlv. 

Will the Minister of FINANCE be pleased 
to state: 

(al whether a number of Scheduled 
Caste candidates were selected for reemit-
ment to clerical grade by Dena Bank on 
the basis of a written test and interview ill 
1972 ; 

(b) whether the selected .:.lI1d;cJa'~' wo,~ 
got medically examined; 

(c) whether they have not bee" appoint-
ed till now; and 

(d) the action Government propose to 
take in the matter ? 

THE M.NTSTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) to 
(d). A statement is laid on the Table of 
the House. 

Sadement 

Dena Bank has reported that against 
indents placed on 10 Employn,enf Ex-
changes for sponsoring candidates for the 
post of clerks. 610 persons were sponsored 
and all applicants were asked to appear 
for the written test. Of the 224. that ap-
peared for the written test, 63 candidates 
were selected for appointment as clerks by 
the bank on the basis of II written test 
and interview conducted in 1972. Out of 
these candidates 22 belong to Scheduled 
Castes and 6 to Scheduled Tribes. Formal 
appointment orders Were issued to 41 C'll1-

didates after completion of medi~"l tests. 
including 12 Scheduled Castes candidates 
and 6 Scheduled Tribes candidates. 

'Itt .or ~ :. ~!ff ;;ft, ;i. o;m 'l> 'IT&lt'1 

q..r,iT ~ ~ ~ ~ ~ m ~ 1l'rlR. 
~ '!'n:, 'It f7mft •• ,it t:r;"'o >ITo "Il'lIlfun. ~ 
;n'1T. 'It fimfT. p.ft ~o n;<'fo l1Ilft, ~. 'It 
f7mft mft ~ mt,<?f ~ FiR' '1fT ~ 28-4-73 

'lii~~. ~~;f,T7I~q.'r!'~ 

<'f?:1: film' ~ ~ lfl; ~ fu1:rr 'IT ~ f7mft 
,m tT ;;it ~ ~ 'f.T 1ITTlfTI1 ~. ~ 1{. ~ .rrrfi 
~ ~'ffl ~ fu1:rr Ofp:f I ~ tm f'I!f<ffif ~ 
q. <reT 'ifffi ~ ~ ~ ~ ~c Ii' ~ ~rf;w 
'{,f.rq;f l\' 'fill ~ '1'T m-.: ~ot ~ '!ll!i; 'liT 
'Imf ~ fu1:rr ~ tT ~ q. ~ 'm<?f ~ 
;R~~~<T'!i'~_~fiIm'~ I <it 
li;;rr;m~~-..r~l\'IIIi!<T'!i';m~ 

tT'I'(~~IfIIT~ml\''(;r~'Ift~ 

q.~T ~ ~~ ~.mfilm' ~~r.m 

~ tT ~? '1ft lfi. <it ~ if; ;;mil l\' ~ irar 
. <l'lilfllTfiI;zrr~? 

SHRr YESHWANTRAO CHAVAN : 1 
have received some complaints from the 
Members of Parliament and other people 
also. It is true that in the two instalments 
the Dena Bank has tried to recl uit some 
people. The total number was 63. The 
first instalment of it was 41 people who 
were selected in August; appointment 
letters were sent to them and they have 
already joined their posts; more than ten 
persons belonging to Scheduled Custes are 
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included in that. Th; COl1l(ovcrsy arose 
between the Employees' Union and the 
management about the implementation of 
the orders in respect of the remaining 22 
persons, and that matter has to be inquired 
into. The thing has reached such a stage 
that there seems to be some element of 
truth in the allegations of the Employees' 
Union. Therefore, the question was 
whether to completely give "l' the appoint-
ments of these 22 persons. Hut now we 
find that intimations of appoilitments have 
been conveyed to those parti.cular persons. 
So, we arc trying to discuss (his matter 
with the Employees' Association, at least 
in regard to Scheduled Caste persons, whe-
the,' they will be willing to wiihdraw their 
objection. 

~ ~ mrm:~~~,ll~'Ii1VWf 

~,,?:iif;r.rr~~fiI;~ii;mr~~ 

If -""''!f(I' ii"J."~ ~ it. ..-"t<ft it. ~ iR1lft omfr 
~. "" ~ m 'IT"U omfr~, ~Of lfmfi! Ii' 
~lIT fiif;lIT 'lI1"'IT ~ ~ it. ~I; ~ "4' ;rn lfmIT ~ 1 

29~ 1972...r 610~...rfw! 

rn: it. A<! ~'I'IT~~Ii'''''~ it. ~ 
~Ofii~ 126~...r~~it.~ 
~'l'lTI!I"h:~#~ 41 oft<fj'!iTlI"'!1r .... # 
roOf mo 'I'IT ~. iif;"1: R'IT 'I'IT 1 

~it.~~ .... 1!I"T<!T~22~~'Ii1~# 
if lo~~itm'T.r~~ 101i'~ 
~ 'fit 'lit I!I"'lft <I'!r '!fit roOf ~ fifm, ~ IJiI 

'!iTro;rfir<;r,!'Ii1~I<!'t~ 10~'!iTf.;r;(ii't 

fw! rn: ii ~ fiI;qr, ~ ii <mr fiI;qr, 
mnt 'lit '3"'f 'lit mgt"" wr.r 'l"- lJ1IT1IT..rr.f) 

'1ft ~ 1ft '"'" iif;"1: ~, I!I"'lft <I'!r '3"'f '1fT 
ro;r~fifm~1 'l';ft-~itmriirirt 
mmif;~~~<!'t~ 10~it~ 
itmli'm-lfIITrn.rn:H? 

SHRI R. P. ULAGANAMBI : May 
know from the hon. Minister whether it 
is a fact that the- management of Dena 
Bank had an agreement with the Union 
that outsiders would not be recruited for 
posts in the bang since the promotion 
prospects of those working there would be 
affected, and now the trade unioin are 
also opposed to tl)e appointment of Sche-
duled Castes and Scheduled Tribes on 
the basis of the directive iS5ued by the 
Home Ministry to fulfill the resen'ed 
quota and that is why the ManQement 
have dropped the list of selected candidates, 
and if this is a fact, what action Govern-
ment have taken or propose to lake in 
this matter 

SHRI YESHWANTRAO CHAVAN 
As I have said, the question aros~ about 
the appointment of 22 permns amongst 
whom there are a number of Scheduled 
Caste people also. The Association raised 
the question about the entire num!>er of 
22 persons. Now we find that lhere are 
certain elements of the complaint which 
appear to be somewhat true, ~omewhat 

substantiated. Therefore, the qutstion is 
whether they can completely reopen the 
question of appointment of these 22 per-
sons. Further talks have been going on 
between the Bank and the Union whether, 
at least in the case of Schedul~d Ca6te and 
Scheduled Tribe persons, Ihe qu~tion can 
be reconsidered and the appointments 
which have already been ma"de can h", 
followed up. 

SHRI R. P. ULAGANAMDI ; T~ 
President's directive is there to implement 
a certain percentage. But the Trade Union 
is against this proposal. I want to know 
whether you are 80ing to implement the 
directive issued by the President. 

~~~:"4''IMm~'ilT 
... T'l' ~ l[T 'I1l ~. 'fl! ~ "fTli 1 "{tr 'IiT...rt1m # 
j, "" "IT ~~ ~ ~ 'Il"'I"iiT1f ~ 'liT ~<rr 
~'IIT I 

SHRI YESHWANTRAO CHAVAN : I 
do not think the trade union as such is 
against any particular instructions given by 
the Government in this matter. Even if 
they are against it, Government wanta to 
imp1lfmcnt the instructions issued. 
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SHRI K. p. ULAGANA~IBI : The 
Home Ministry have gi\en a specific 
directive to nationalised banks including 
Dena Bank to implement a cert ain per-
<:entage. If it is so, which one you are 
soing to implement-Presiden!'s directive 
or the Union's proposal? 

SHRI S. M. BANERJEE : On the con-
t~ary, the trade unions are defending the 
rights of the Scheduled Castes and the 
Scheduled Tribes. Why should he ~ay so, 
Sir? 

SHRI YESHWANTRAO CHAVAN 
They are not opposing the reservation 
clause as such. They were against certain 
other methods of selection pJOcedures. 
Their complaint was, for example, that 
the candidates who were solected for ap-
pearing in the written test w.:rc only frO'm 
certain employment exchanges ar.d not 
from all them. Their complaints are of this 
type. They are not against reservation for 
Scheduled Castes and Scheduled Tribes as 
such. On the contrary, we are try:r.g to 
negotiate with them that at lells! in case 
of Scheduled Castes and Scheduled Tribes 

SHRI YESHWANTRAO Cl~AVAN 
Specific instructions to 'nationalised banks 
were issued sometime in November, 1970--
about reservation for Scheduled Castes and 
Schedukd Tribes. Of course, they are 
being pursued. There is one difficulty about 
it. I can understand the hon. Members' 
point of view. In .~onle cases, in 
some banks, the agreement between the 
trade unions and all the banks is that in 
case of appointments to officers' posts they 
are to be made only by promotion. That 
is one of the difficulties. Therefore, in they should withdraw their obiections and 
these cases there is no direct recruitment I think T would succeed with the co-opera-
and there certainly remains a cause for a tion of hon. members .. (Il11erruptions) 
srievance. As far as the direct recruit-
ment is ~oncerned, reservations are being Recomme .... ation of banking commission 
implemented. regarding five days week for banks 

SHRI B. K. DASCHOWDHURY: It bas 
become v~ry much clear from the hon. 
Minister's statement that bank authorities 
as also the employees' union. of those 
banks arc violating the constitutional pro-
visions and obligations as mentioned in 
Article 325. T would like to know from 

the hon. Minister whether in view of this 
specific cO!J.stitutional obligation, all cases 
regardinig recruitment and promotion of 
employees belonging to Schedulerl Castes 
and Scheduled' Tribes should be treated 
seperately and in such cases if anyone, 
whether the bank employees' unions or ~e 
bank authorities, stands in the way, what 
positive action the Government is taking 
Bgainst ,the officers who are viol atina the 
constitutional obligation ? 

SHRI YESHWANTRAO CIIAVAN 
It will be unfair to the trade union move-
ment also because none of them has taken 
obiection to the reservations for Scheduled 
Castes and Scheduled Tribes a~ such. They 
have not taken that objection,. (lnte"up-
lions) 

*576. SHRI M. SUDARSANAM: 
SHRI RAM PRAKASH : 

Will the Minister of FINANCE be 
please to state: 

(a) whether Banking Comm:ssion had 
recommended switching over to five days 
week for banks; and 

(b) if so, the decision of Government 
thereon? 

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) The 
Banking Commission had recommended 
that "to begin with and on an experimen-
tal basis, administrative offic~s of banks 
may remain fully closed on Saturdays and, 
to compensate for the 108s of man hours, 
the working hours on other week days 
should be suitable enhanced. The ques-
tion of introducing simUar change in the 
bank ofllces dealing with the public may 
be considered later." 

(b) No decision has yet been takeB on 
the recommendation of the Commisaion. 
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SHRI M. SUDARSANAM : Now that 
the Banking Commission, after a very care-
ful study, has recommended in favour of 
a jive day week in the interest, of the 
economy of the country, may I know 
whether the hon. Minister will be ple"sed 
to give top priority to this also for favoll-
rable consideration of this rcc0r:tlmcnda· 
tion ? 

SHRI YESHWANTRAO CHAVAN : 
This question is such that it is not peculiar 
only to the banking industry. It is a 
national question and we cannot isolat~ 

this question about employees and their 
service conditions as far as the timings are 
concerned. So, one will hav~ to be a 
little more patient in this matter. Unless 
we take a general view of the matter, I 
cannot assure that this que.ti()n will be 
given priority. 

~UIIRlfI~~:'ltiI'~ ij;[~rn 

Of;T.rtmm>t~'Ii'T~ ~f.I;;r""",!ij; 

mm: n: ,.;r ~? >i lI1! >it ;;rr;m ~ ~ fit; '3'f 

"",,1 ij; am: .r 'f1'm om ~ ~ ? 

SHRI YESHWANTRAO GlAVAN 
Now, J think he is trying [0 cross-examine 
about the contents of the Commission's 
recommendations. May I recommend to 
him to read the report so that he can get all 
the arguments for it ? 

SHRI K. P. ULAGANAMBI rose-

MR. SPEAKER : I ,hjn~ Ih~re is noth-
ing in it. It is a simple question of five-
day week. The report of the Banking 
Commission is already a published docu-
ment. 

MR. SPEAKER It is a' completely 
separate questioa. 

SHRI YESHWANTRAO CHAVAN 
I have no informatioll about it. 

MR. SpEAKER : Shri P.G. Mav~lan· 

kar-absent. 

Shri Dhamankar. 

Relaldng of Restridlons on I..eadlnll 
Indian Firms 

• 578. SHRI DHAMANKAR: Will the 
Minister of COMMERCE be pleased to' 
state: 

(a) whether the Institute of Foreign Trade 
has suggested to Government to relax exist. 
ir.g restrictions on some leading Indian firms 
to enable them to operate on international 
basis by revising some of the control pro-
cedures; and 

(b) if so, the reaction of G()vernment 
thereof? 

THE MINISTER OF COMMERCE 
(PROF. D. P. CHATIOPADHYAYA): (a) 
No, Sir. 

(b) Does not arise. 

SHRI DHAMANKAR : I would like to 
know wi-ether the Institute of Fore;~.1 Trade 
bas suggested to the Govemmer.t interna· 
tionalisation of some of the leadin, flrmI, 
both In the pubJk: and tho private nctort. 
in order to expand trade and econcmic co· 
operation with the oil·producir.g Gulf 
countries 7 

PROF. D. P. CHATIOPADHYAYA: 
SHRI K. P. ULAGAK\MAI o~e 

levant point I want to raiBe. 
reo Yes, Sir. 

SHRI DHAMANKAR: I want to know 
MR. SPEAKER: I can judge the rele· what does 'Yes' mean. 

vancy, only myself and not your, 

SHRI K. P. ULAGANAMBI : May I 
know from the hon. Minisler whether 
there is any proposal to start the working 
hours of the banks at 9 a. m. instead of 
the present 10 a. m. ? U it is 80 when are 
they going to implement it? • 

PROF. D. P. CHATTOPADHYAYA: 
Favourably with some conditions and quali-
ficatior.s. . 

MR. SPEAKER: Shri Mukhtiar Sin~ 
Malik-absent. 

Shri R. V. Swaminathan. 
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New SUatelY for ElI:pOrt of EledroDic 
Goods 

-f 

·580. SHRI R. V. SWAMINATHAN 
SHRI ISHAQUE SAMBHALT: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether Government are con\ldering 
a new starteav for the export of electronic 
goods ; 

(b) whether national advisory committee 
met recently on 11th March, 1974 to du-
cuss the issue; and 

(c) if so, the outcome of the discllssions ? 

THE DEPUTY MINISTER IN THR 
MINISTRY OF COMMERCE (SHRI A. C. 
GEORGE) : (a) to (c). A statement is placed 
on the Table of the House. 

Statement 

(a) Government have bee~ reviewing, on 
a continuing basis, exports of electronic 
goods and adopting suitable measures for 
promotion of their exports. 

(b) and (c). The National Advisory 
committee on Electronics met on M" reh I I, 
1974 and discussed various aspects ilf elec-· 
trOnlC exports. 

The main points that emerged from tha 
discussions laid emphasis o~ the followina 
aspects of our strategy for exports:-

(i) Idle capacity which exists in the 
electronic industry could usdull, 
be mobilised for export produc-
tion. 

(ii) Raw materials shortages should nol 
be allowed to hamper export 
production. 

(iii) Changes in the shopping list for per-
missible imports should be made 
after due consideration of tlielr 
likely impact on exporti. 

(iv) Various import duties result in lock-
ing-up of funds during export pro-
duction. and ihio sit!latinn should 
be improved by lowering import 
duties. 

(v) Suitable fi~eal incentives should be 
given to exportel'!l. 

(vi) Foreign travel for export promotioD 
should be liberalised. 

(vii) As a long term startegy, it is neces-
sary to identify the area, of pro· 
duction, its capacities, the scope 
in the world market, the status 
of the Indian industry in terms 
of production, technology. a~d 
competitiveness, and make specific 
recommendations in regard to 
broadbasing the industrY. 

SHRI R. V. SWAMINATHAN: Prom 
the statement placed on the Table I find 
the hon. Minister has not given any spe-
cific answer. He has stated only that cer-
tair: things were discussed by the National 
Advisory Committee. I want to know from 
the hon. Minister which were the salienl 
points that were discussed by the committee 
are being implemented by the Government 
in the interests of exports. 

SURI A. C. GEORGE: In the statement 
we have given six or seven main points 
which will be the guidelines for promotion 
and exp0l1 of electronic goods. Over and 
above, that, it has been mentioned ir:· this 
House that we have already started work 
on an electronics export and processing 
zone at the Santa Cruz and more than 27 
units have already started functioning and 
are expected to go into production. 

SHRI R. V. SWAMINATHAN: J want 
to know from the hon. Minister as to which 
are the countries where we have chances 
for our exports and who are the maiD 
competitors from the point of price IIIi 
also quality? 

SHRI A. C. GEORGE: Our major im-
porting countries are Egypt, Australia, EEe 
countries, Ne.w Zealand, Philippines. Singa-
pore, Tanzania, Dubai BDd.a few other 
couotries. 
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SHRI R. V. SWAMINATIlAN: Who ara 
our main competitors with regard to price? 

SHRI A. C. G~RGE: The main com· 
petitors are Japan, South Korea and faiwan. 

SHRI R. V. SWAMINATHAN: With 
regard to quality as also the price factor, 
I WaDt to know. 

MR. SPEAKER: These should Ioa\e all 
been combined in one question. You go 
on putting your question piece by piece. 

SHRI A. C. GEORGE: The quality of 
our products is very high and we are makin" 
our best efforts to see that the pri,es arc 
also competitive because right now We 
have to import all these raw materials. In 
this export processing zone we will allow 
the units to bring raw materials which they 
will purchase at international price. us they 
are meant for exports alone. 

SHRI V ASANT SATHE: The ho~. 
Minister said that great export ;>otential is 
there. I want to know whether you are going 
to specially encourage the small-scale sector 
in the field of electronics. Sir. in Punjab 
and other places in the country, small-scale 
industrialists and entrepreneurs have made 
miraculous progress in this field. J want 
to ~now Whether he is going to make spe-
cial effort to encourage these .Imall-scale 
people in the field of electronics so that 
they get facilities for import of components 
specifically with a view to export as that 
would be more competitive in the small-
scale sector. 

SHRI A. C. GEORGE: One main ad-
vantage of electronic industry is tbat it can 
be a highly decentralised process and can 
be located in tbe smail-scale sector; There 
are mOre than theusand units which are 
engaged in the manufacture of ddferent 
components. Electronic sub-manufactur.l 
items are in the small-scale sector. Even 
in the Santa Cruz export processing zone, 
all units are not big but they are medium 
units. 

8LSS!74-3. 

* 58 4. .n 1'ITn) 1fIf : ;ro """'" lioiT 
~~,.;rf'rTmfll;'frof~ ~ ~ 

~ <f?n firqrIft if; ;wr ;ro ~ ~ lfIt 
1972-73"" 1973-74if;~1i'm:~ 
if;[~~~7 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE : The information is being 
collected a nd will be laid on the Table of 
the House . 

.n """" 1fIf: ~ ~. ~ ~ 
~ '1Tmr ~ 'f1: m >i<fi l!Q:m w ~ 
'1" ~-<mr 'f1: 'ItI ~ ~~. I ~ if;[;ro ~ 

~m r«if;<fti;ro~~? 'Il:TT>i<fi~ 

'!iT{~~~,mif;~~~ 

~r-~ 'f1: ~ it ;;m1!ft ? 
SHRI 1\. C. GEORGE : The question 

says that mformation is wanted about im· 
ported motor vehicles concerning all 
Ministries/Departments of the Govern· 
ment. It is a very big affair concerning 
all departments /Ministries, and the in· 
formation which he wants is spread over 
two years. To give a precise answer to 
this will take some more lime. I can as-
sure him that I will try to collect the in-
formation. 

MR. SPEAKER: You can lay it on the 
Table. He has gone to such a wide 
range of information. In such C88C8 it is 
upte the Minister to inform the Speaker 
also that he wants more time. 
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MR. SPEAKER : Mr. Sinha, the ques-
tion was about the names of Ministries 
and Departments of Government of India 
which imported the vehicles. Only the 
names of the ministries and departments 
are wanted. 

SHRI NAWAL KISHORE SINHA: 
Import is according to some policy. 

MR. SPEAKER : I think this could 
have been easily got. They want just the 
names only and nothing else from you. 

SHRI A. C. GEORGE : In a reply to 
any question in Parliament and, especially. 
when it is asked llbout tlJe names of the 
Ministries and Departments of Govern-
ment of India which imported the vehicles 
for the yean 1972-73 and "1973-74, 
naturally, it will require time. Normally, 
no department or ministry is importing 
any cars because they are getting can 
from the STC which are surrendered by 
different diplomats and all that. Only in 
the case of imports that are made through 
the agencies of India Supply Mission, Was-
hington and London and the Director 
General, Supplies and Disposals. that is 
permitted. Otherwise import is not per· 
mitted. 

MR. SPEAKER : Now, we shall pBS8 
on to the next question. Q. No. 586. 

Development of Port Blair as a Tourist 
Centre durlaa FIftb Plan 

·586. SHRI D. P. JADEIA : Will the 
Minister of TOURISM AND CIVIL AVI· 
ATION be pleased to state: 

(a) whether Government have made 
any provision for the development of 
Port Blair as a tourist centre during the 
Fifth Five Year Plan period; and 

(b) if so, the salient features thereof'! 

THE M!NISTER OF STATE IN THE 
MINISTR'r" OF TOURISM AND CIVIL 
A VIA nON (DR. SAROJINI MAHI· 
SHI) : (a) and (b). A provision of Rs. 9 
lakhs has been made in the Fifth Five 
Year Plan of the Union Territory of the 
Andaman & Nicobar Islands for the 
development of facilities in the island for 
domestic tourists. The question of deve-
loping additional facilities for accommo· 
dation anj transport for foreign tourist to 
visit Port Blair or other parts of the 
island could be considered when it is 
possible to remove all restrictions on the 
entry of foreigners into the islands. The 
matter w'3uld be kept constantly under 
review. 

SHRI D. P. JADEJA : The discontinu-
ance of the Indian Airlines services to PorI 
Blair itself indicates that the small pro-
,ect is beina shelved. 

DR. SAROJINI MAHISHI : No, Sir. 

MR. SPEAKER : I declare the Ques· 
tion Hour is now over. You do not gel 
up for the second time as I have declared 
the Question Hour over. 

SHORT NOTICE QUESTION 

Venue of World Cup Hockey TournJmcnt 

SNQ 5. SHRI H. N. MUKERJEE : 
Will the Minister of EDUCATION. 
SOCIAL WELFARE & CULTURE be 
pleased to stale: 

(a) whether -t'he venue of the World 
Cup Hockey Tournament has been chung-
ed by the International Hokcey Federa-
tion from Bombay to Malaysia; 

(b) whether this is due to the unseemly 
dissensions in the' Indian Hockey Federa· 
tion; and 

(c) if so, what steps are being taken 
m this regard? 
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THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN) : (a) Yes, 
Sir. 

(b) The International Hockey Federa-
tion at its meeting held in Munich in 
August, 1972, allotted the Third World 
Cup to India and proposed it be held at 
Bombay in 1975, with Shri J. D. Nagar-
val a, then President, Bombay Hockey 
Association, as its organising Director. 
The International Body reviewed the posi-
tion at its meeting at Cannes from 21st to 
24th March, 1974, and decided to shift 
the venue from India to Malaysia (Kuala 
Lumpur). While doing so, the Inter-
national Federation however did not nomi-
nate any organising Director. The reason 
given by t!le International Hockey Federa-
tion for shifting the venue, as reported in 
the Press on 27th March, 1974, was that 
the India:! Hockey Federation could not 
guarantee that a Pakistani team would be 
able to play in India, and that there had 
been developments of a political nature 
necessitating the decisiun. ,\fter (ie-vern-
ment's prompt rebuttal' of this alle.ation 
on 27th March, 1974, the President of the 
Internalional Federation shifted his stand 
according to Press Reports and claimed 
that the main reason for the change in the 
venue was that the Indian Hockey Fede· 
ration could not fulfil the conditions im-
posed by the International Federation 
when it allotted the tournament to India 
in 1972. This appean to be after-
thought. 

According to our information the Pre-
sident of the International Hockey Fede-
ration had met the Pakistani authorities 
in the first week of March, 1974, and 
was intluenced by their reported reluctance 
to participate in the tournament if held 
in India, liD such time as diplomatic re-
lations were restored between the two 
countries. 

(c) Does not arise. 

SHRl H. N. MUKHERJEE: Sir lhis 
is a slap in the face of our country, 
which is the home of hockey, and of its 
greatest playen. I am astounded to hear 
wbat the Minister has said. There haa 
been a long process during which India'. 
name has been dragged in the mud by 
the two policemen, Ashwini Kumar and 
Nagarwala of the Indian Hockey Federli-
tion. We are told that on top of its dis-
mal recorJ in so far as selection and per· 
formance of Indian hockey is concerned 
and their own quarrelsomeness-we re-
member how they tried to stop Gentle 
and Prithipal Singh from being included 
in the Indian squad-tho Indian Hockey 
Federation went out of its way to say that 
I ndia could not offer adequate hospi-
tality to Pakistan and that was the fint 
ostensible reason for which the Federation 
had to bring about this shift. May I 
know why the Government of India in 
the Ministry of Education, Social Wel-
fare and Culture and the All India Coun-
cil of Sports, which was re-constituted 
with a lot of fanfare, are sitting tight 
over this matter and doing nothing '! 

PROF. S. NURUL HASAN : I would 
like to deny it, as the Government have 
done earlier by issuing a statement. There 
is no question of any authority in India-
either governmental or sports-having 
given indication to anyone that a Pakis-
tani team would not be able to come 
and play in India or its security and 
safety would not be fuDy assured. That 
statement we have already issued. We 
know it for a fact that this matter was 
not raised at the meeting of the Federa-
tion which was held late ~ March at 
which both the factions were represented. 
Both Mr. Nagarwala and Mr. Ashwini 
Kumar were there in their penonal capa-
cities. There was no question of their 
.iving an impression to the internation~1 
organisation that as a result of their 
differences the conduct of the tournament 

Government consider this politically would be at all affected. Therefore, I 
motivated decision of the International would not like the two issues to be mix-
Hockey Federation as unfortunate. ed up. 
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From the information that we have at 
uur dispo~.I, I think we cannot help com-
ing to the conclusion that the decision of 
the Intemational Federation was politi-
cally motivated and as one of their offi-
cials said, "extra-sportive". 

So far as the other point is conct'rned, 
share tthe concern of the House over 

the unseemly quarrel that has been going 
on within the Indian Hockey Federation 
and also in many other federations. So 
far as the Hockey Federation is concern-
ed, now virtually a situation of deadlock 
has been reached, with each party having 
brought a stay order from court against 
the other. We have, therefore, done two 
or three things to save the situation as 
best as we can, although our powers' are 
limited. 

Firstly, we have deputed coaches from 
the Nati:mal Institute of Sports, Patiala, 
to watch the performance of the players 
and to select a number of players to 
whom intensive coaching would be given 
so that even while the fight goes on in. 
the Federation, the actual training of play-
ers and the coaching of players coes not 
suffer. 

Secondly, we cannot possibly give 
grants to either of the two factions until 
the matter is sorted out, in view of the 
legal complications. But we are attempt-
ing to use our good offices and we hope 
that the All India Council of Sports which 
is going to meet shortly will also use its 
good offices to try to bring about a solu-
tion to this deadlock. 

So far as the Federations in general are 
concerned, we are deeply conscious at 
the difficulties tthat have been caused in 
the promotion of sports because of their 
internal functioning, and solely with a 
view to enable them to perform their 
duty by sports and by the people of this 
country, we propose to take a number of 
regulatory steps which would not a1fect 
their ~ utonomy but those regulatory steps 
would have to be guidences which would 

have to be IIccepted before grants aro 
given by the Government of India to them. 
These are: 

(1) No office-bearer of a Federation! 
Association shall hold office for 
more than onc consecutive term : 

(2) No person shall be an office· 
bearer of more than one fede-
ration at a given time; 

(3) The accounts of the tederation 
shall be properly maintained and 
'audited' within a fixed period; 

(4) Each federation shall appoint 
national coaches with the prior 
approval of the All India Council 
of Sports; 

(5) All the federations shall hold an-
nually at least two competitiuns 
for specific age groups at the junior 
and senior level; these competi-
tions will be organised through 
inter-block and inter-district com-
petitions in the states leading to 
national level, and the member-
ship shan be confined to the 
States and other spe~blly "ffiliated 
unions. 

These are the main guidelines which we 
propose to issue. 

SHRI H. N. MUKHERJEE: I find 
that the Minister and the Government 
are unable at least for the time being for 
legal or whatever other complications, to 
discipline these miserable policemen whom 
I have named, who have made a mess of 
th.. whole thing. I am very sorry. I 
would at J~ast like to know-that from 
what the han. Minister says, it appears 
that the Pakistani politicians are always 
in a position to poison the ears of autho· 
rity in international organisations even iu 
the sphere of sports. In view of the 
fact that, of course, the Western world 
is oriented against us and in the sphere 
of sports also they are dominant, do I 
take it that Indian diplomacy has more or 
less ceased to function in 56 far as our 
international contact in the sphere ot 
sports is concerned, or do we have any 
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idea that the good offices of the Ministry 
as well as of sister Ministries are utilised 
in order to see that the name of India is 
not tarnished? Do we after this kind of 
decision truckle down and agree to send-
ing our team to Malaysia or wherever 
else it might be or do we propose to take 
any stance in order to register our sense 
of pride at least in so far as hockey is 
concerned? 

straightforward in this respect: what dis-
ciplinary action does he contemplate 
against these two people'! The second 
question, which Prof. Mukerjee also ask-
ed, is this. We want something more 
than a reply that it is under considera-
tion. Since the French official started 
worrying about our relations with Pakis-
tan, if nothing else, at least the minimum 
that we can do to register our protest 
against this blatant affront to our sense 
of self-respect is to declare that our team 
will not go and participate in this tourna-
ment. Will he give us a categorical as-
surance to that effect ? 

PROF. S. NURUL HA~AN : So far as 
this particular suggestion of the hon. 
Member is concerned, we are already 
considering it and we are holding discus-
sions with the External Affairs Ministry. SHRI H. M. PATEL: Of course, 

SHRI N. K. P. SALVE : These two should not participate. 
we 

miserable specimens have brou2ht havoc 
to the sports world . . . 

PROF S. NURUL HASAN : So far as 
the second part is concerned, I have al-
ready stated that the matter is under con-

SHRI PILOO MODY I do not ap- sideration and am, therefore, not in a 
prove of this language. position to make any announcement 

MR. SPEAKER: This is the third time straightw~y. So far as the first part is 
concerned, I would not like adjectives 
to be used in the manner they arc being -this is happening. 

SHRI PILOO MODY : For the third used about persons who are not present 
time-why don't you correct him? in the House. But I would make one 

SHRI N. K. P. SALVE: Had I known 
that anyone of them was his uncle, I 
wbuld have used different language. 

SHRI PILOO MODY : The day you 
are looking at people as something more 
than your uncle or nephew you will be 
a better man. 

SHRI N. K. P. SALVE: I am lookini 
at you. 

SHRI PILOO MODY : Just become 
SOMebody objects to your behaviour, you 
corne and say that he is his nephew ? 

MR. SPEAKER : I have not been able 
to follow what is going on between you. 

S':'RI N. K. P. SALVE: These two 
offiCIals Who went there behaved in the 
~ost depl~rable and obnoxious manner. 

Y question to the Minister is utterly 

submission, that insofar as this Inter-
national Federation meeting is concerned, 
both these officials took a joint stand and 
the report given to us by one has been 
fully corroborated by the other. Their 
internal quarrels had nothing to do with 
the decision taken by the J nternational 
Federation. 

SHRI H. M. PATEL: The first point 
has been answered, but the second poinl 
regarding the participation of the Indian 
team in this tournament remains. Since 
the decision of the International Federa-
tion was politically-motivated, as you have 
said, and in view of Pakistan's intimation 
to them that since their relations are not 
o~ a satisfactory plane with India, they 
will not be able to play in India this 
being the reason for changing the ;enue, 
~ould you not announce-it is not a ques-
tion of consideration-that we would not 
participate for the reason that is men-
tioned? 
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PROF. S. NURUL HASAN : What· 
ever decision Government take, I will be 
very pleased to communicate it to tho 
House. The House is fully entitled to it. 
But I would urge that this is a matter 
where we should not rush into' a decision. 
We should consider all pros and cons 
and then take a decision after mature 
cosnideration. We should not act in a 
huff. 

PROF. S. NURUL HASAN : All these 
points will be considered. 

DR. KARNI SINGH : I would like 
just to make an observation, because 
had heard certain remarks when I was 
in Mu~ch during the Olympics that thlt 
oraanising committees are sometimes anxi· 
ous about the relationship between un· 
friendly countries following what happened 
with th~ Israeli team in Munich and it is 

SHRI VASANT SATHE: Since this possible that might have been the moti· 
decision had a political overtone in the vating hctor rather than anything else 
sense that when it was taken our rela· which can be attributed to this. 
tions with Pakistan were a little differ· 
ent, in view of the fact that now, after 
the recent agreement on settlement of 
outstand'ng issues/with Pakistan and steps 
taken thereon, and the present condition 
of good relationship. Now things havo 
changed. So, is it possible to take up tho 
question with the International Hockey 
Federation in view of the consideration 
that we had given to the Pakistan Gov· 
ernment to restore the venue to IndIa. 
because it is to be held in 1975-

I do feel that India has pulled out of 
every sport; we have pulled out of shoot· 
ing; we pulled out of golf, and now we 
want to pull out of hockey. What is go· 
ing to be India's ·image in the sporls field? 
Therefore, I would like to know whether 
the Government is going to take a defi· 
nite stand that in future if such things 
happen in international bodies, our re· 
presentatives will put up a fight in tho 
Internati'lnal body it~elf, because most of 
the federations cannot send their repre· 

AN HON. MEMBER : It is impossi. sentatives because of foreign exchange 
ble. restrictions. In shooting, our representa· 

SHRI VASANT SATHE: If it is im· 
possible. the Hockey Federation may tako 
it up. In any case, let us not ever con· 
sider the question of withdrawing from 
the tournament because we will make the 
confusion worse confounded if political 
considerations are brought in. I do not 
think it will be sportsmanship at all to 
bring in political considerations. We 
should not bring in any politics in the 
field of sprots; that was. the field whicb 
was kept away from politics. Our Me. 
stige also is involved in this. 

MR. SPEAKER : He is giving sugges· 
tions only. 

SHRI VASANT SATHE: My ques-
tion wa3, will they take it up with tbe 
International Federation to restore tho 
venue, and secondly, will you consider tbo 
question of not withdrawina from tbo 
tournament. 

tives never 110 to the international bodies, 
and therefore we cannot keep South 
Africa out. So, what is the Government's 
policy with regard to that " 

PROF. S. NURUL HASAN : In tbll 
present case, there were two of our reo 
presentatives present in the international 
body meeting. So far as the future policy 
Is concerned, as and when the situation· 
arises, I am sure it would be dealt with 
accordingly. 

SHRI l'RIY A RANJAN DAS MUNSI 
The hon. Minister stated in his reply that 
be also feels that there is a dispute, an 
internal quarrel, within the Hockey Fede· 
ration. I would like to know whether the 
Minister was not earlier informed when 
the decision was going to be taken by 
the International Hockey Federation, 
about the indiscipline in our own Hockey 
Federation, and if so, whether apprebend· 
ing it the Ministry to,,1 any dCCl~;on or 
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any initiative to persuade our Hockey clarified that when the first world-cum 
Federation and to persuade the Interna- hockey tournament was proposed to be 
tional Hockey Federation not to chanao held in Pakistan in 1971 Government 
the decision in this regard? had permitted the Indian Hockey Federa-

PROF. S. NURUL HASAN: Two repre-
sentatives of the Indian Hockey Federa· 
tion who attended the meeting of the 

tion to send a team for that tournament 
When subsequently the tournament was 
not held there was a proposal to hold it 
in India and Government had permitted 

International -Federation, before going 
there, aave full assurance that their inter-
nat quarrels would not affect their stand 
at the international meeting. From the 
reports that I have received, they kepI 
their word. 

the Indian Hockey Federation to invite 
a Pakistani Hockey Team to visit india 
and had undertaken to make all neces-
sary arrangements for their safety." 

SHRI S. M. BANERJEE: Cannot they 
dissolve the hockey federation? 

SHRI S. M. BANERJEE: I would like PROF. S. NURUL HAS,\N , Our Con-
to know from the hon. Minister-at least stitution fortunately guarantees freedom of 
he can assure us that Pakistan Govern- association to its citizens. How can Go\'-
ment and the Hockey Association in India ernment dissolve a federation like this? .. 
will never lack any hospitality as far as (/Illerruplions) 
sports is concerned, because when we were 
having strained relations with China we SHRJ S. M. BANERJEE : It can be 
sent a t3ble-tennis team knowing fully superceded. 
well that they will have proper respect SHRI DJNESH CHANDRA GOSWA-
for sports-whether the Ministry will at- MI : The hon. Minister states that the 
tempt once again that this venue is internal squabbles of the Indian Hockey 
changed from Malaysia to India? My Federation had nothing to do with the 
feeling is that our boys in the Association decision of the international Hockey 
are more interested in having it_ outside Federation but the fact remains that be. 
I ndia to enoy themselves than in India. cause of the internal squabbles our rep-
That is one of the reasons. resentatives could not take a very defi-

My second question is, when the Cen- nfte stand in the International Federation 
tral Government is so strong in dissolving and that is why it could take such II 

the Legislative Assemblies every day, day- decision. It has happened 'in the past 
in-and-day-out, why can't they possibly also. There was some talk of enquiry 
dissolve this Hockey Federation once and into the affairs of the Hockey Federation 
for all and form a new Federation? when we lost the Olympics. May I 

know whether any enquiry was made and 
if so what were the results? PROF. S. NURUL HASAN : I refer-

red to the statement in which an assur-
ance was given on behalf of' the Govern-
ment of India. With your permission, I 
would r .. ad two sentences from it, which 
make the position of the Government ot 
r ndia very clear. 

"In so far as participation of the Pakis-
tani Team in Ihis tournament is concer-
ned, necessary permission would certain-
ly have been granted by Government and 
adequate arrangements for their safety 
would have been emmed. It. i. also 

Secondly, in view of the fact that not 
ohly in hockey in all sports politics is go-
ing on, will the Government make an en-
quiry into the workilli of the different 
sports federations? Thirdly are the Gov-
ernment going to control or supercede 
them before giving grants? Has the 
Government any proposal of putting in 
some representatives in those bodies or 
telling them that two sportsman chosen 
by the Government would be in such com-
mittees so that the committees function 
properly and efficiently? 
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PROF. S. NURUL HASAN So fal 
as the third point is concerned, I have 
already submitted that a meeting of the 
All India Council of Sports is being held 
on the 10th and 11th of lhis month and 
at this meeting representatives of federa-
tions have also been invited. I hope that 
lOme concrete recommendations will be 
made by the Council to the Government. 
There was no enquiry against any federa-
tion so far. 

SHRI PILOO MODY : The hon. 
Minister unfortunately has introduced 
political -overtones into this subject by 
using the word 'politically motivated'. I 
think that this is unfortunate. If it was 
necessary to say that this thing was polio 
tically motivated it was necessary also 
to produce and quote for us what the 
World Federation has said in changing 
the venue, verbatim. Therefore, I should 
like to ask him to quote to us what the 
World_ Federation has said verbatim so 
that we can thereafter judge whether it 
was politically motivated or whether tho 

I reply was politically motivated. 

receive an assurance from us, such as 
the one in your own statement that you 
have issued? It is a question of timing. 
I am asking you, did your statement pre-
cede his statement or did it come there-
after. 

PROF. S. NURUL HASAN : Sir, no 
assurance was asked for from the Indian 
Hockey Federation or the Government of 
India, and therefore, Sir, the moment 
we first heard about it, we immediately 
issued a clarification. On the basis of 
the reports that I have and to which I 
have given an indication, that this matter 
had already been discussed early in 
M arch, when the President of the Inter-
national Hockey Federation visited Pak-
istan. It appears that the Pakistani auth-
orities had given him the impression that 
they would not play in India until certain 
conditinns were fulfilled and it seems 
that this international organisation did 
not want that the tournament should be 
held in India and Pakistan should not 
participate. 

SHRI H. M. PATEL When was 
PROF. S. NURUL HASAN : Sir, ac. this? 

cording to Press reports, which quote a PROF. S. NURUL HASAN: This was 
statement by Mr. Etienne Glischitch-il in carly March. 
is a difficult pronounciation-that the 
1975 Field Hockey World Cup Tourna· 
ment has been moved from Bombay to 
Kuala Lumpur because India could not 
guaralltee that the Pakistan team would 
be able to play in Bombay, the Secretary· 
General of the International Hockey Fed· 
eration said today. Then, he goes on :0 

WRITTEN ANSWERS TO QUESTIONS 

Tourism development proaramme ID 
Orissa during Fifth Plan 

say that the World Cup Tournament has .570. SHRL ARJUN SETHI: Will Ihe 
been awarded to Bombay but that "de-
velopments of a political nature; extra Minister of TOURISM AND CIVIL 
sportive" had led the Federation to havc AVIA nON be please to state : 
second thoughts and Kuala Lumpnr <a) the broad outlines to tourism deve-

lopment programme of Government in 
SHRI PILOO MODY : After this Orissa during the Fifth Five Vear 

statement now, it is possi.,le to have a 
discussion. This should have been done 
in the _ beginning. If I had caught your 
eye earlier, this thing . could have been 
clarified earlier. What I want to know, 
therefore, is, at the time at which this 
statement was made, did the world body 

Plan; 

(b) whether the development of Marine 
Drive between Konark and Puri, and of 
Balasore and Mayurbhanj have been in-
cluded therein; and 

<c) if so, the salient features thereof? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (DR. SAROJlNI MAHlSHI): 
(a) Schemes reiating to setting up of a 
Youth Hostel at Puri and the beautilic3' 
tion of the area around the temples at 
Konarak and Bhubaneshwar have been in· 
c1uded in the draft Fifth Five Year Plan 
Schemes of the Department of Tourism. 

In addition. the India Tourism Develop-
ment Corporation also propose to expand 
their Travellers Lodge al Bhubaneshwar 
by adding 25 double room, to the exist-
inll 12 double-rooms; to take over the Rail-
way Hotel at Puri and expand its present 
capacity of 32 rooms by the addition ot 
40 double rooms: and to set up a ·trans-
port unit at Bhubaneshwar. 

(b) No, Sir. 

(c) Does not arise. 

Problems of Powerloom Industry of 
Kamataka 

':'572. SHRI JAGANNATHRAO JOSHI: 
Will the Minister of COMMERCE be plea-
sed to state : 

(a) whether Association, and Societies 
of K,lrnataka State cansuming art silk 
yarn and other man made fibre yarns, re-
cently submitted a memorandum to Gov-
ernment regardinll certain problems of the 
power-loom industry of Karnatak" which 
has been a good foreian cxchanlle ear-
ner; 

(b) the main suggestions· mentioned 
theirin and Government's reaction to each 
one of them; and 

(c) the action taken or prolX>sed to b~ 
taken regarding each one of them? 

THE MINISTER OF COIlIMERCE 
(PROF. D. P. CHATTOI'ADHYAYA): 
(a) to (c). The Government haa not 
received any Memorandum from Associa-
tions and Societies of Karnataka State re-
cently about problem of powerlooms in-
dustry consuming artsilk yarn. The Gov-

ernmen! haa. however, received representa-
tions from a number of Associations, Co· 
operative Societies and the Tahlk Ruling 
Congress Committee in the State of Karna· 
taka about mal-practices indulged in by the 
old Regional Committee for distribution I)f 
viscose filament yarn in the State of Kar-
nataka. The main complaint is that the 
Regional Committee had been distributing 
yarn without examining credentials of any 
new Association or its membership and 
without judging whether they were entitled 
to receive yarn under the voluntary agree-
ment on the basis of valid permits for in· 
stallation of powerlooms. The Textile Com-
mission or has been a,ked to go into the 
matter of distribution of yarn in the Kar-
nataka State. Regional office of the Textile 
Commissioner in Coimbatorc is looking 
into it. 

_111m ~ ~ ~ ~ ""'~, ~ "'1'1'1 ~~ 
m1FT~'I1'Q'T iIAT 

*573. r;ft~Iflri:~~~>nr~ 

'1ft !-'IT rn fit; : 

(Of;) ~~it;~Olff.mit;mr<rniT, 
19i4if.n~~ ~87 263819 lin: 
~ 87 263820'fl'ffi~~'IiT~ofte'IT; 

(v) '1fqt, <fT~ilITu~~; lin: 
('I) l"f;ITt if ~ 'liT ~ ~ m 

'IiT~@? 

~ Q1 r;ft ~'lmII ~GJ; (Of;) oft 
~I 

(l!I') ~ ~ ~ ~ '1IIT"f '! ~ '1>1 ;r,n:<JT 

~ R 'llI');; 'r>"T, f;rn <n: l!il ofte IrnT 'l'lT if 
~ ...mt .. ft I ~ ""'" ~ "" ~T '11ft ~ I 

('1)~~~fTr<'I1'Ii~~ 

'Ift~1 

Seiling of Properties of dOlled Tea Garde .. 

*574. SHRI JYOTIRMOY BOSU : WIll 
the Minister of COMMERCE be pleased 
to state: 

(a) whether Government are aware thllt 
properties of closed tea gardens are being 
sold out in a planned manner; and 
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(b) if so, Government's reaction thereto? 1,27,000 cases were added. Penalty for 
concealment of income was levied during 

THE DEPUTY MINISTER. IN THE the period 1970-71 to 1972-73 as indi-
MINISTRY OF COMMERCE (SHRI A. C. cated below: 
GEORGE): (a) and (b). 'No, Sir. Govern-
ment bave not received any information Year 
about closed tea gardens selling tbeir pro-
perties. 

No. of 
cases in 

which penalty 
was levied 

Amount of 
penalty 
levied 

Tn Evulon 

·577. SHRI P. G. MAVALANKAR: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the estimated amount of tax evasion 
annually in tbe country during the last 
three years; and 

1970-71 
1971-72 
1972-73 

Rs. in crores 

23,625 
18,051 
12,544 

14.08 
9.58 

12.19 
~~-... ----.---~~~ 

Over-invoicing and under-invoicing 
by firms 

(b) the concrete results achieved during .579. SHRI MUKHTIAR SINGH 
the last three years as a result of steps MALIK; Will tbe Minister of FINANCE 
taken by Government to check tax evasion? be pleased to state: 

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) Gov-
ernment have not made any estimate of 
annual tax evasion in tbe country. How-
ever, the Direct Taxes Enquiry Committee 
(Wanchoo Committee) has estimated the 
income cn which tax was evaded for the 
period 1968-6' at a figure of Rs. 1,400 
crores. 

(a) whether the Self-reliance Committee, 
under the Chairmanship of Sbri M. G. 
Kaul, has referred to cases of over-in-
voicing and under-invoicing by certain big 
firms; 

(b) if so, the names of defaulting firms; 
and 

(c) what steps Government propose tn 
(b) As a result of searches made during take against those firms? 

the last three years, the value of unaccount-
ed assets seized is as under:-

1971-72 • 
1972-73 . 
1973-74 . 

(Upto 28-2-74) 

No. of Value 
searches of assets 

seized 

(Rs. in lakhs) 
516 243 
532 454 
518 405 

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) No, 
Sir. 

(b) and (c) Do not arise. 

Guidelines regarding curb~ nn I~s"e of 
Bonus shares 

.581. SHRI VEKARIA: 
SHRI ARVIND M. PATEL: 

Will the Minister of FINANCE be 
Prosecution for tax evasion in glaring pleased to state: 

cases was launched in 13,30 ,~nd ::3 cases 
during tbe same period respectively. (a) whether Government 

guidelines regarding curbs 
Survey operations have been intensified bonus shares; and 

have issued 
on issue of 

and as a result of such survey, from June, 
1972 to December, 1973 more than (b) if so, the salient features thereof? 
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THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) and 
(b). A copy of the Press Note dated 2-3-74 
detailing guidelines for the issue of bonus 
shares by companies is place, I (ll1 the Table 
of the House [Placed in Library. See. No. 
LT-6626/74l which supersedes :he guide-
lines issued earlier. The salient features 
of the new guidelines are: 

(i) 30 per cent of the average profit 
before tax of the company for 
the previous 3 years should yield a 
rate of dividend on the expanded 
capital base of the company at 
9 per cent instead of 8 per cent 
or the average rate of dividend 
in the preceding three years which-
ever is lower. 

(ii) No dilution of foreign holding will 
be insisted on at the time of 
granting approval for the bonus 
issue. 

Items Exported to Bangladesh 

*582. SHRI SHY AM SUNDER MOHA-
PATRA: Will the Minister of COM-
MERCE be pleased to state: 

(a) what are the items now exported to 
Bangladesh under the trade agreement; 
nnd 

(b) whether any private parties in the 
field are supplying sub-standard goods? 

THE MINISTER OF COMMERCi: 
(PORF. D. P. CHATTOP:\DiIAY.,\YA) : 
(a) The Current Trade Agreement with 
Bangladesh, which cam~ into for on 2Bth 
Septembtr, 1973, provides for two tiers of 
trade: 

(i) The Balanced Trade and Payments 
Arrangement in specified commo-
dities of special interest to the 
two countries, to the extent of 
Rs. 30.S crores each way; and 

(ii) Trade outside the Balan,ed 
Trade and Payments Arrangement, 
which is regulated in accordance 
with the normal in1port, export 
and foreign exchange regulations. 

Details of the commodities exported to 
Bangladesh under the Balanced Trade & 
Payments Arrangement are given in the 
enclosed statement. 

(b) Government are not aware of any 
private parties in India having supplied 
sub-standard goods to Bangladesh. How-
ever, recently there have been complainh 
from a few importers in Bangladesh against 
the quality of lungies supplied by an 
Indian firm. The Textiles Committee, 
which are Government's agency for export 
inspection of cotton textiles, are investigat-
ing these allegations. 

STATEMENT 

Exports to Bangladesh 

Commodities/Goods Value 
(Rs.lakh) 

2 

J. Carry-forward adjustment from previous L.P.A. 200 
2. Coal . 600 

3. Tobacco manufactured 520 
4. Cement 300 
5. Raw Cotton 750 
6. Cotton yarn 200 
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___________________________ 2_ 

7. Cotton Textiles 
8. Bicycles and parts thereof 

100 
30 

9. Stone Boulders, hardwood (including sal and teak), Soft-wood Barytes 
(white), Lime and Limestone (other than required for manufacture ~f cement) 
Dolomite, Gypsum, unslaked lime ' 100 

22 

20 
20 

10. Books, Newspapers, Periodicals and Musical Instrull:,lts 
11. Ayurvedic & Unani Medicines (including herbs and crude drugs) 
12. Chemicals and pharmaceuticals 
13. Spices 10 

14. Spare parts and machinery and equipm!nt of sm~1I value (not c~:-.:~ding 
SO 

3 

15 

10 

Rs. 50,0(0) . • • • • • • • • . . 

IS. Tooth Brushes, Shaving Brushes and To:>th paste 
16. Sports goods and requisities for games and sports 

17. Movies 
18. MiscellaMous (to the extellt permissible under tile fTC Regulations). 

(i) Shil Butta 
100 

(ii) Canes and Rattans 
(iii) Conch-shells 
(iv) Betelnuts and betel-leaves 
(v) Toys 

(vi) Fruits and vegatables including potatoes, ginger and oranges. 
(vii) Any other items to be mutually agr.eed upon 

._--_._---------- ." 

GI'IIIIl of nlld by LJ.e. to Its ApnIB, 
Development 0IIcen. ~ BraDcb 

MabBgen aDd Brancb MaD8ICrS M a 
result of rise in prices 

• S8S. SHRI SAT PAL KAPUR: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether the Life Insul'II.nce Corpora-
tion of India has any proposal under con-
sideration to give some relief to its Agents, 
Development Officers, Assistant Branch 
Managers and Branch Managers in view of 
the steep rise in prices of essential comma-
,oditles and increasing cost of living; and .. 

w 
(b) if so, the main features thereof? 

30.50 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHI LA ROHATGI): <a) and (b). Agents 
lire remunerated by way of Commission as 
a percentage of the premium received in 
respect fli the business completed by them • 
Section 40'A of the Insurance Act, 1938 
lays down ceilings on the rate of commis-
sion to Agents. The Agents can earn 
increased commission income by complet-
ing a larger volume of businesa in the wake 
of inflation. 

As far as the Development Officers 
Assistant Branch Managen and Branch 
Managers are concerned, the Adjustment 
~lIowance payable to them is generally re-
~Jewed wheneve~ !here is a rise of 8 points 
ID the cost of hVlng index. 
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Total Amount Recovered OD account of 

Forefeiture of Fares of P_lIIer1 due to 
late arrival of f11&hts at various airports 

from 1-10.73 to 31-3-74 

5664. SHRI P. G. MAVALANKAR: 
Will the Minister of TOURISM AND 
CIVIL A VIA TION be pleased to state: 

(a) whether a number of passengers miss 
their scheduled flights on account of their 
late arrival. at the various airports; 

(b) if so, the number thereof during the 
period from 1st October, 1973 to 31st 
March 1974; and 

(c) whether the fares paid by the effect-
ed passengers are forefeited and if so, the 
total amount recovered by Government on 
this account during the above period? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) to (c). Passengers are declared 
"No Show" when they report for a flight 
later than 15 minutes before its scheduled 
departure or when they do not turn up for 
a flight at all. In such cases, the fare paid 
is fully forefeited. In exceptional cases, 
however, full or partial refunds are effected 
by Indian Airlines on the merits of each 
case. The Corporation do not maintain 
statistics regarding the number of passen-
gers declared "No Show" and the amount 
thus forefeited or refunded. 

(d) if not, the total drain of foreign ex-
change on this account for the last three' 
years ending December, 1973? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. C. 
GEORGE): (a) and (b). No, Sir. During 
1968-69, and upto 1970-71 periods the 
A. U. licensing policy was on half yearly 
basis. Against their applications made in 
June, 68, and June, 69 A.U. licences for 
Rs. 84,125 each were issued for six month-
ly period only as recommended by the 
D.G.T.D. No application was made by the 
firm for the second half year during 1968-
69 and 1969-70 periods. During 1970-71 
the party made two applications i.e. for 
April-September, 70 and October, 70 
March, 71 periods and two licences for 
Rs. 84,125 each were granted to them as 
recommended by the D.G.T.D. for the 
first half year and the second half year 
requirements. There was no doubling of 
the licences as such. 

(c) No, Sir. 

(d) The total value of Actual Users licen-
ces issued to Mis. Parle Bottling Co., Pri-
vate Ltd., during the last three years upto 
December, 1973 is Rs. 1,68,250. 

Credit Advanced by Nallonalised Banks 
to priority sector. 

Issue of A.V. Licence to Parle Bottling 
Co. Pvt. Ltd. 5666. SHRI MARTAND SINGH: Will 

the Minister of FINANCE be pleased to 
5665. SHRI M. C. DAGA: Will the state: 

Minister of COMMERCE be pleased to 
state: 

(a) whether the Actual User Licence 
granted to Parle Bottling Company Private 
Limited for import of raw materials was 
doubled in 1970; 

(b) if so, the reasons therefor; 

(c) whether such licences are in any way 
tied to export earnings; and 

(a) the credit advanced by the nationa-
lised banks to the priority sector (backward 
areas) State-wise, during the last three 
years; and 

(b) the figures of the credit advanced to 
foodgrain dealers during the year 1973 and 
also the credit advanced to small scale in-
dustries during the last three years in the 
State of Madhya Pradesh ? 
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THE MINISTER OF FINANCE (SHRI
YESHWANT~AO CHAVAN): (a) State-
wise data on the number of accounts and
outstanding advances of public sector banks,
including nationalised banks, in respect of
priority sectors as at the end of June, 1971,
1972 and 1973 are set out in the statement
laid on the Table of the House. [Placed in
Library. See. No. LT-6627/74.]

(b) The outstanding advances of Sche-
duled Commercial Banks against food-
grains, (other than those covered by food
procurement agencies) during the last three
years are as under:-

(Rs. crores)

June, 1971

June, 1972

June, 1973

86.3

98.0

42.1

These figures include advances not mere-
ly to foodgrain dealers as such but also
include advances given to food processing
units and factories such as rice mills, flour
mills etc., cooperatives and farmers.

Separate State-wise figures of such advan-
ces have not been compiled.

The outstanding advances of scheduled
commercial banks to small scale industries
in Madhya Pradesh as at the end of
September, 1971, September, 1972 and
September, 1973 is set out below:

'---------- ------
September September September

1971 ]972* 1973 *

Number of
Unitsl 3371 4317 6426
Amount
outsrand ins
(Rs. Lakhs) ]289 1469 1684

tcnf~~~<ff<il:~~ij ~~ rn<ff'
~ 'fiTq"r~1
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Progress made for providing tourist
facilities at Sasangir (G ujarat)

5669. SHRI VEKARIA: Will tho!
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether any progress has been made
at Sasangir (Gujarat) regarding provision
of tourist facilities like accommodation,
transport and sale of liquor, photograpby
equipment and natural food for lions and
panthers; and

(b) if eo, the broad features thereof?
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(b) if 50, the broad features thereof?THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI):
(a) Yes Sir.

(b) Department of Tourism has taken up
construction of a rest house at Sasangir at
an estimated cost of Rs. 13.11 lakhs. The
Department of Tourism has also provided
two mini-buses at a cost of Rs. 0.80 lakh,
fitted with public address system and spe-
cial features for viewing and photography
of Wild Life within the sanctuary. The
Government of Gujarat also have a scheme
of about of Rs. 4.50 lakhs for development
of this sanctuary.

One Hour stir by Employees of Gl'neral
Insurance, Westem Zone, llomhay ,

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. c.
GEORGE) : (a) No, Sir.

(b) Does not arise.

Export of Tobacco from Andhra Pradesh

5672. SHRI Y.
Will the Minister
pleased to state:

ESWARA REDDY:
of COMMERCE be

(a) what is the value of foreign exchange
earned by exporting tobaco from Andhra
Pradesh in 1971-72, 1972-73 and 1973-74;

(b) which are the countries to whom
maximum tobacco is being exported; and

5670. SHRT Y. ESWARA REDDY: (c) whether tobacco export is done
Will the Minister of FINANCE be pleased throgh private firms or by the State Gov-
to state; ernment directly ?

(a) whether the General Insurance em-
ployees of Western Zone, Bombay have
begun 'one hour Stir' every day from 5th
March, 1974; and

(b) if so, the nature of their demands
and the reaction of Government thereto?

THE MINISTER OF FINANCE (SHRJ
YESHWANTRAO CHA VAN): (a) Gene-
ral Insurance employees in Western Zone
observed 'one hour token strike' on a few
days in the month of March, 1974.

(b) Their demand was that the agreed
conclusions between the GTC and represen-
tatives of employees should be published
as a Scheme under the General Insurance
Business (Nationalisation) Act. The G.I.c.
is in close touch with the concerned Unions
with a view to resolving the dispute relat-
ing to rationalisation of terms and condi-
tions of service and wage improvements.

Change in Selling Policy o~ CCI

5671. SHRI Y. ESWARA REDDY
Will the Minister of COMMERCE be pleas-
ed to state:

(a) whether Cotton Corporation of India
has decided to make a change in its <: ,n;
policy; 2nd

THE DEPUTY MINISTER TN THE
MINISTRY OF COMMERCE (SHRI A. c.
GEORGE): (3) Information regarding ex-
port of tobacco is not being compiled
State-wise. The value of foreign exchanged
earned by exporting tobacco from the coun-
try as a whole is as follows:-

1971-72
1972-73
1973-74

-Rs. 42.25 crores
-Rs. 61.07 crores
-Rs. 58.12 crores

(Provisi mal ; upto
end of Feb. '74)

(b) The major importers of Indian To-
bacco during 1973-74 have been United
Kingdom, USSR, Bangladesh, Japan, Irish
Republic, France, Hungary and Ivory
Coast.

(c) The tobacco is exported mainly by
private firms.

;re.: sRW if ;n:r.r~!film a;{
5673. o..it ~~ "'~qTlf : 'l::;r f~:?1

11'm ~ 'fflri't 'fiT~tn 'fi~it f!fi :
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Officers working In Syndicate Bank after 
completion of qe 58 yean. 

5678. SHRI P. R. SHENOY : Will the 
Minister of FINANCE be pleased to 
state : 

(a) how many officers have continued 
to work in Syndicate Bank after the comp-
letion of age of S8 years after its nation.li-
sation; and 

(b) the terms of their service after at-
taining the age of S8 years ? 

THE MINISTER OF FINANCE {SHRI 
YESHWANTRAO CHAVAN) : (a> and 
(b). Syndicate Bank has reported that 
since nationalisation only one officer has 
been re-employed, on contract, after his 
retirement on attaining the age of 58, for 
a period of one year. 

Places of Tourist attrac:tlon In C'1l15W 
Kamaiaka 

5679. SHRI P. R. SHENOY : Will the 
Minister of TOURISM AND CIVIL AVI· 
A nON be pleased to state : 

(a> whether there are any places of 
tourist attraction in coastal Karnataka ; 
and 

(b> the steps taken by Government to 
attract tourists to these places ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIA nON (DR. SAROJINI MAIDSHI) : 
(a> Karwar, Belikeri, Mangalore, Mar-
wanthe and MaIre (Udipi> are EOme of 
the places along the coast of Knrnataka 
visited by domestic tourists. 

(b) Due to constraint on resources and 
other priorities, the development of tourist 
facilities at these places is not proposed in 
the Central Sector in the Fifth Five Year 
Plan. 
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(c) It is presumed that the intention of 
the Hon'ble Member is to know if the 
autonomous organisations which are wholly 
financed by grants-in-aid from the' Consoli-
dated Fund of India, have given to their 
employees benefits comparable to those 
accruing to Central Government employees 
on the recommendation of the Third Pay 
Commission. The information is being 
collected and will be laid on the Table of 
the House. 

Forelp Tourllts who visited Rajuthan 

5685. SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of 
TOt;RISM AND CIVIL AVIATION be 
pleased to state : 

(a) what is the percentage of the foreign 
tourist that visited Rajasthan during 1971-
72 and 1973; 

(b) the places that are usually preferred 
or listed by govemmem for Ihe visit of 
foreign tourists; 

ApplkabUIty of recommeadatloa& 01 
Third Pay COll1llll.ton to orpnIaJadonI 

not dlrertly UDder Governmen('s 
control (c) whether more ph'c~ are p oposed 

to be included in this list and if so, the 
5684. SHRI BISHWANATH JHUN- particulars thereof; 

JHUNWALA : Will the Minister of FI-
NANCE be pleased to state : 

(a) whether the recommendations of the 
Third Pay Commission are applicable to 
organisations which are not directly under 
Government's control but who draw their 
expenses from the Consolidated Fund of 
India; 

(b) if so, in what way the benefits are 
made available to them; and 

(c) the names of such organisations 
where the facilities accruing from the Com-
mission's report have already been given 
effect to and those where it has not been 
done so far along with reasons for the 
same? 

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) No, 
Sir, The recommendations of the Third 
Pay Commission in terms relate to Central 
Government servants and not to employees 
of autonomous organisations. 

(b) Does not arise. 

(d) whether the Centre gives a part of 
the revenue earned on this account to the 
Rajasthan Government and if so, the 
particulars thereof; and 

(e) if not, whether such a proposal is 
under consideration ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (DR. SAROJINI MAHISHI) : 
(a) According to the Foreign Tourist 
Survey, 1972-73 conducted by IIPO for the 
Department of Tourism, the percentage of 
foreign tourists that visited J aipur and 
Vdaipur in Rajasthan was 11.3 and 3.3 
respectively. 

(b) and (c). The Department of 
Tourism does not maintain any fixed list 
of tourist centres. Vnder various Plan 
Schemes, facilities for tourists have been 
provided at Jaipur, Udaipur, Bharatpur, 
Mount Abu, Chittorgarh, Silisarh ~nd 
Sariska. During the Fifth PI~ n :'JI" tourism, 



65 Written Answers CHAlTRA IS, 1896 (SAKA) Written Answers 66 

it is proposed to take up schemes for pro-
vision of further facilili~s at Bharatpur, 
Deeg, Jaipur and Jaisalmer. 

(d) and (e). The income earned from 
Tourism goes to the Government or pri-
vate agency which operates the accom-
modation and transport facilities utilised 
by tour;,ts. The Central Government as 
such does not earn any revenue from 
tourism. . 

Allency for Procurement and Distribution 
of Cubew Nub 

5686. SHRI V A Y ALAR RA VI : Will 
the Minister of COMMERCE be pleased 
to state : 

(a) whether the Kerala Cashew Deve-
lopment Corporation has suggested the 
setting up of an independent agency for the 
procurement and distribution of the indige-
nousl y produced cashew nuts; and 

(b) if so, the broad outlines of this 
proposal and the reaction of tbe Central 
Government thereto ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
c. GEORGE) : (a) and (b). A broad 
suggestion to this effect has been received 
recently from the Kerala State Cashew 
Development Corporation Ltd., Quilon. 
The Corporation has not spelt out the pro-
posal in detail, and as such it is premature 
now for the Government to indicate its 
reaction to this proposa\. 

alll-..rIll"1111 ~firof ~ om moil' ~ 
f~ . 
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AUotmena of funds/material to Gujarat 
for BuUdwg and allied rec ....... udion 

5689. SHRI P. G. MAVALANKAR 
Will the Minister of FINANCE be pleased 
to state : 

(a) whether Government have allotted 
any funds and/or materials of Gujarat for 
building and allied reconstruction work in 
that State after the unprecedented floods 
which swept over many parts of Gujarat 
in August and September, 1973 ; and 

(b) if so, the facts thereof ? 

niE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) and 
(b). On the basis of assessment made by 
the Central team, a ceiling of Rs. 16.06 
crores was' adopted for flood relief ex-
penditure for purpos~s of Central assis-
tance, In addition, 10,000 metric tonnes 
of Gc. 1 sheets and 20,000 metric tonnes 
of cement were also allotted to the State 
Government consequent of the Jl,,'.:.ds of 
1973-74. 

Foreip companies fouod changing bands 
5690. SHRI B. S. BHAURA : Will the 

Minister of FINANCE be pleased to 
state : 

(a) the names of foreign firms which 
changed hands during 1971-72, 1972-73 
and 1973-74 upto March, 1974; and 

(b) the total assets of each of these 
firms during that period ? 

THE MINISTER. OF FINANCE (SHRI 
YESWANTRAO CHAVAN): (a) and 
(b) . A statement giving the information 
for the years 1971 and 1972 is laid on 
the Table of the House. [Placed in Library. 
See No. LT-6630/74]. Information for the 
year 1973 and upto March 1974 is being 
collected and will be laid on the Table 
of the House. 

Reque~ from Kamataka for eltemption 
of industries from credit restrlctluns 

5691. SHRI C. K. JA,fFER SHARIEF : 
Will the Minister of FINANCE be pleased 
to state 

(a) whether the Karnataka Government 
have urged the Central to exempt some 
industries from the credit restrictions as 
otherwise it would aggravate the unemploy-
ment problem ;, _ 

(b) whether the State has also requested 
the Central Government to review the 
position and see that the industrial sector 
are not discriminated in favour of agricul-
ture for giving exemption from the credit-
limits; and 

(c) if so, the reaction of Central Go-
\Crnment thereon ? 

THE MINISTER OF FINANCE (SURI 
YESHWANTRAO CHAVAN) : (a) to 
(c). Presumably the Hon'ble Member is 
referring to -a communication addressed to 
the Finance Minister in December 1973 by 
the Karnataka Small Scale Industries As-
sociation wherein it has been requested 
that small-scale industries in Karnataka 
may be eltempted from -the provision of 
increased margins and restriction on limits 
imposed by the banks. 

The Reserve Bank of India has advised 
the commercial banks that in the imple-
mentation of the credit policy banks should 
take due care to ensure that the credit 
requirements of the priority sectors, in-
cluding small-scale industries, are adequate-
ly met and the tempo built up w the past 
is " .. tained. In terms of the Reserve 
Bank's directive dated 24th December, 
) 973 to the scheduled commercial banks, 

-small scale industrial units covered under 
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the Credit Guarantee Scheme for small-
scale industries administered by the Reserve 
Bank of India have been exempted from 
the operation of the increased margins 
prescribed earlier during the busy seasons 
by the Reserve Bank of I ndia. Thus tbe 
small-scale industrial units in Karnataka as 
well as in other areas are not likely to be 
affected by the credit restrictions. 

Role of private agents of Foreip 
companies 

5692. SHRf C. K. JAFFER"SHARIEF: 
Will the Minister of COMMERCE be 
pleased to state : 

ta) whether Ihe State Trading Corpora-
tion has ordered a review of the role of 
the private agents of foreign com,panies; 

(b) whether Government have realised 
that the role of private agents of foreign 
companies has not been satisfactory; and 

(c) if so, the broad features regarding 
the present policy of Government in the 
matter? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
c. GEORGE) : (a) The STC has reviewed 
the role ()f the private agents of foreign 
suppliers and has decided that an en-
deavour should be made to enter into loog 
term contracls for certain bulk commodities 
directly with manufacturers/dependable 
foreign suppliers. 

(b) and (c). The matter falls within 
the commercial judgement of the undertak-
ing. 

JolnIq of private sector arms by former 
Auditor Generals and other direct tax 

ofticlal& 

(b) the names of tbe private sector firms 
where they are employed; and 

(c) whether Government are considering 
to debar those retired Central Government 
Officers from joining private sector firms 
after retirement ? 

THE MINISTER OF FINANCE (SHRl 
YESHWANTRAO CHAVAN) : (a) and 
(b). The required information has to be 
collected. Efforts are being made to col-
lect the same and a statement will be laid 
on the Table of the House in due course. 
According to readily available information, 
bowever the following two officers of the 
lncome Tax Department were permitted 
during the last three years to take up com-
mercial employment within two years of 
their retirement:- . 

(i) Shri T. R. Viswanathan, retired 
Commissioner of Income Tax, 
was given permission to join as 
Head of Finance. Accounts and 
Law Section in Shriram Fibres 
Ltd., Manali. 

(ii) Shri V. Muthuswamy. retired As-
sistant Commissioner of Income 
Tax, Calcutta. was given permis-
sion to join as Financial Adviser, 
M Is. Annamalai Bus Transport 
Pvt. Ltd., Pollachi, Coimbatore 
District. 

(c) No, Sir. Government are advised 
that a total ban cannot be imposed on post-
retirement commercial employment of Go-
vernment servants as it would involve vio-
lation of the Fundamental Rights guaran-
teed in Article 19 (1 )( g) of the Constitu-
tion. 

Concession 10 Technicians for import or 
Foreip Machinery 

5693. SHRf JYOTIRMOY BOSU : Will 5694. SHRI SHANKERRAO SAVANT: 
the Minister of FINANCE be pleased to Will the Minister of COMMERCE be 
state : pleased to state : 

(a) the names. addresses and particulars 
of former A~lditor Generals and other di-
rect tax officials who have joined private 
sector firms, after retirement. either as 
Chairman of the Boards of Directors or 
as Directors or as high executives during 
the last three years; 

(a) whether Government have extended 
conCessions such as permission to import 
prohibited foreign machinery given to 
Indian technicians who return to India 
after acquiring technical know-hoW abroad; 

(b) if so. what are they; and 
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(c) the number of technicians who have (b) if so, the reasons therefor and bene-
taken advantage of these concessions fit to accnle? 
during the last three years ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE) : (~) and (b). The policy 
for import of machinery and raw materials 
by Indians returning from/residing abroad 
is contained in paragraph 163 in Section I 
of the Import Trade Control Policy (Red 
Book Vol. I) for April, I 974-March, 
1975 reriod, a copy of which is available 
in the Parliament Library. 

(c) Under this Scheme, 191 import li-
cences have been issued for import of 
machinery for a total value of Rs. 6.23 
crores. 

THE DEPUfY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) The floor prices of 
mica for export have already been increased 
from 22nd February, 1974. 

(b) The floor prices of Mica have been 
revised with a view to cover rising cost of 
various operations involved in mica mining 
and exports. This would result in better 
unit value reMisation as well as greater 
investment and production in mica industry. 

Pro.-al to develop Saputara lUlls as a 
HII\ Resort In Gujarat during Fifth Plan 

Udlpl Hotel 5698. SHRI P. G. MAVALANKAR: 
Will the Minister of TOURISM A!'·;D 

5695. SHRI B. V. NAIK : Will the Mi· CIVIL AVIATION be pleased to state: 
nister of TOURISM AND CIVIL A VIA-
nON be pleased to state : 

(a) whether there is any "Udipi Hotel" 
in India with star billing; and 

(b) if not, whether Government propose 
to undertake any indigenous system of 
classification of Indian hotels as vegetarian 
and non-vegetarian ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
A VIA nON (DR. SAROJINI MAHISHI): 
(a) and (b). Udipi Hotels are essentially 
restaurants serving vegetarian cuisine in the 
South Indian Style. The existing classifica-
tion criteria which are applicable to resi-
dential hotels, makes no distinction bet-
ween hotels serving vegetarian and Non-
vegetarian food. 18 hotels serving only 
vegetarian cuisine are already on the list of 
classified and approved hotels of the De-
partment of Tourism. 

Enbancement in rates of Mia for e:a.port 

(a) whether Government propose to 
help develop further and speedily the Sapu-
tara hills in Gujarat as a hill resort during 
the Five Year Fifth Plan; and 

(b) if so. the concrete measures pro-
posed to be taken or are being taken by Go-
vernment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (DR. SAROJINI MAHISHI): 
(a). No such proposal is under the con-
sideration of the Department of Tourism. 
The area il being developed by the State 
Government. 

(b). Do not arise. 

Forward Trading Centres In India 

5699. SHRI SHY AM SUNDER MOHA-
PATR.-\ : Will the Minister of COMMER-
CE be pleased to state : 

5697. SHRI K. KODANDA 
REDDY: WiI1 the Minister of 
MERCE be pleased to state : 

RAMI (a) the names of the associations reco-
COM - nised as forward trading centres in India: 

and 

(a) whether It is under the consideration (b) whether there is any proposal to ban 
of Government to enhance the rates of in the near future forward market trade 
Mica for export; and particularly in agricultural commodities? 
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TIlE DEPUTY MINISTER IN THE. 
MINISTRY OF COMMERCE (SHRI A. c. 
GEORGE): (a) There are 3S associations 
recognised as forward trading centres in 
India under the Forward Contracts (Regu-
lation) Act, 1952. IS of them are 'per-
mitted to regulate forward trading in 5 agri-
cultural commodities mentioned in the 
attached statement. 

(b) Banning forward trading in various 
commodities calls for a commodity by 
commodity approach by the Government. 
In public interest, advance intimation of de-
cisions to ban such trading in any com-
modity including agricultural commodities. 
is not given. 

STATEMI!NT 

List of Association" Recognised under Forward ContraclS (Rt'lIlI/alion) Ac.!, 1952 

---- --------------------_ .. _ ... -. 
S. Recognised Association Commodities 
No. 

I. The East India Cotton Association Ltd., Cotton E"change, Mar-
wari Bazar, Bombay-2. (Maharashtra), . . . . Cotton 

2. The Ahmedabad Cotton Merchants' Association, Manek Chowk, 
Ahmedabad-l (Gujarat) Cotton 

3. Central Gujarat Cotton Dealers, Association, Nava Dahera, 
Broach (Gujarat) . Cotton 

4. Southern GUJarat Cotton Dealers' Association, Resham Bhavan, 
Sural. (Gujarat) . Cotto~ 

5. The Northern India Cotton Association Limited Post Bo" No. Cotton 
79, Bhatinda. (Punjab) 

6. The Central India Cotton Association Limited, Chhota Sarafa, Cotton 
UJjain (M.P.) 

7. The Surendranagar Cotton Oil and Oilseeds Association Limited, Cotton 
Mahatma Gandhi Road, Surendranagar (Gujarat) 

8. The East India Jute and Hessian E)[change Limited, 43, Netl\ii Raw Jute (Sacking) 
Subhas Road, Calcutta-I. (West Bengal) 

9. The Bombay Oilsceds and Oils Exchange Limited, Jenabai Castorseed/Linseed. 
Building, Masjid Bunder Road, Bombay-3. (Maharashtra) 

10. The Ahmedabad Seeds Merchants' Association Limited, Near Castorseed. 
Central Bank, Gandhi Road, Ahmedabad-I. (Gujarat). 

11. The Kanpur Commodity Exchange Ltd., 51/56, Collectorganj, Linseed. 
Kallpur (U.P.) 

12. The Central India Commercial Exchange Limited, More Bazar, Linseed. 
Lashkar, Gwa/{or (M.P.) 

13. India Pepper and Spices Trade Association, KI/118, New Town, Pepper. 
Cochin-2. (Kerala) . 

14. The Pepper and Ginger Merchants' Association Limited, 332-34, Pepper. 
Narsi Natha Street, -!Jombay-9. (Maharasthra) 

IS. The Spices and Oilseeds Exchange Ltd., Post Bag No. lOS, Wa- Turmeric. 
khar Bhag, Sang/i (Maharashtra) . 

. _-_._--------------



75 Written Allswers APRIL 5, 1974 Written Answers 76 

Collaboration with Oman for \lanufllcture 
of Intptlon Pumps 

5700. SHRI M. S. SANJEEVI RAO: 
Will the Minister of COMMERCE be 
pleased to state: . 

(a> whether a factory to manufacture 
irrigation pumps is proposed to be set up 
in Oman with Indo-Oman collaboration; 
and 

(b> if so, the broad outlines of the 
proposal? 

THE DEPUTY MINISTER IN THE 
MINISTllY OF OOMMEl.CB (SHlU 
A. C. GEORGE): Export of cement is 
under negotiation by the STC with the 
Iranian buyers. . 
Raids by C.B.I. on the houses of officials 

of R.B.I., Bombay 

5703. SHRI C. K. CHANDRAPPAN 
SHRI P. M. MEHTA: 

Will the Minister of FINANCE be 
TIlE DEPUTY MINISTER IN 

MINISTRY OF COMMERCE 
THE pleased to state: 

(SHRI 
A. C. GEORGE): (a) At present there is 
no proposal to set up a factory in Oman 
for the manufacture of irrigation pumps, 
under Indo-Oman collaboration. 

(b> Does not arise. 

Submission of memorandum to P."'. by 
All India General IlIlIUraDce Employees. 

5701. SHRI M. S. SANJEEVI RAO 
Will the Minister of FINANCE be pleased 
to state: 

(a> whether representation of All India 
General Insurance Employees submitted a 
memorandum to Prime Minister for inter-
vention in their dispute; and 

(b) if so, the reaction of Government 
in the matter? 

THE 
(SHRI 

MINISTER OF 
YESHWANTRAO 

(al. Yes, Sir. 

FINANCE 
CHAVAN): 

(b) The GJ.C. is in close touch with 
the concerned Union with a view to reso-
lving the dispute relating to rationalization 
of terms and condition of service and wage 
improvement. 

Export of Cement to Iran through S.T.C. 

5702. SHRI D. B. CHANDRA GOW-
DA: Will the Minister of COMMERCE be 

: pleased to state whether the State Trad-
ing Corporation has entered into commit-
ments for exporting three lakh tonnes of 
cement to Iran? 

(a) whether C.SJ. recently searciled 
the Exchange control department of Re-
serve Bank of India and later raided the 
houses of some officials recently based on 
a complaint by an exporter; 

(b) whether permission of the Gover-
nor of the Reserve Bank of India had 
been taken; 

(c) if so, .the broad features thereof? 

(d) whether Reserve Bank of India offi-
cials had objected to C.B.I. searches; 

(e> if so, reasons thereof; andi 

(f) deceision of Government thereon? 

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN: (a) 
to (f). The Reserve Bank of India -has 
reported that. in the course of their work 
the Officers of its Exchange Control De-
partment, came across certain suspicious 
features in a case relating to exports to 
Afghanistan. After due investigation, in 
cooperation with the Directorate of En-
forcement, the Reserve Bank of India 
made a formal complaint to the Director-
ate of Enforcement in October, 1973 and; 
at the instance- of the Directorate of En-
forcement, made a complaint to the Cen-
tral Bureau of Investigation in Januaryl 
1974. The Central Bureau of Investiga-
tion during the course of its investigations, 
felt the need to search the offices and resi-
dences of four officers of the Reserve 
Bank of India, Bombay. This was done 
after obtaining search warrants from the 
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Additional Chief Presidency Magistralc, 
Rombay and after taking into confidence 
the management of the Reserve Bank of 
India. 

The Reserve Bank of India has, in this 
connection. intimated that some officers of 
the Bank have complained to the Bank 
about these searches and that the Governor, 
Reserve Bank of India is fully seized of 
the matter. 

The investigations by the Central Bureau 
of Investigation have not yet concluded. 

Bureau of Public Enterprls~", 

5704. SHRI S. A. MURUGANAN-
THAM: Will the Minister of FINANCE 
be pleased to state: 

(a) whether the Bureau of Public En-
terprises has been restructured recently; 
and 

(b) if so, the main features thereof? 

(b) With a view to check such sales, 
the Customs authorities have been oraa-
nising several raids nQt only on hawkers, 
shops and stalls but also on the storage 
godowns and Transport Depots, which 
feed these. These measures are beine 
intensified. 

Development of Co-operative Sector to 
benefit the consumel"l1 

5706. SHRI K. MALLANNA: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether Government have formula-
ted any plan to develip the co-operati ve 
sector co-ordinating the activities of the 
farmer, the processor, the ~iimer, the 
weaver, the printer and the seller with the 
objective of prvoiding the consumer the 
highest quality at the lowest possible price: 
and 

(b) if so, the highlight of the scheme? 

THE MINISTER OF FINANCE THE DEPUTY MINISTER IN THE 
COMMERCE (SHRI 
(a) No. Sir. 

(SHRI YESHWANTRAO CHAVAN): (a) MINISTRY OF 
and (b). Proposals to restructure the A. C. GEORGE): 
Bureau of Public Enterprises are under 
consideration of Government. (b) Does not arise. 

Sale of smualed goods in Bomba) 

~705. SHRI PRABODH CHANDRA: 
Employees WOrklnll in Income Tax 

Department, Delld. 

SHRI RAM PRAKASH: 

Will the Minister of FINANCE 
pleased to state: 

5707. SHRI IHARKHANDE RAI: Will 
be the Minister of FINANCE be pleased to 

state: 

I a) whether Government are aware that 
a foreign goods market has sprung up in 
Bombay where only smugaled foreign 
goods are sold openly; and 

(b) if so, the reasons for not taking 
action aaainst the culprists? 

THE MINISTER OF FINANCE 
(SHRI YASHWANTRAO CHAVAN): (a) 
The Government are aware of the sale of 
smuggled goods such as textiles and watches 
by hawkers and shops in certain markets 
in Bombay. 

(a) the sanctioned and working strength 
of the Non-Gazetted staff of the Income-
tax Department, Delhi in each cadre/ 
grade as on the 31st March. 1973 and as 
on the 31st December, 1973; 

(b) the number of employees who have 
complet~d 3 years of service in the pre-
sent grade but have not been declared 
permanent; and 

(c) the number of permanent post 
lying vacant in each cadre as on the 31st 
December,1973 and reasons of non-filling 
them up? 
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THE MINISTER OF FINANCE (SHRI (b) Yes, Sir. 
YESHWANTRAO CHAVANj: (a) to (c). 
A statement is laid on the Table of the (c) A study of tbe cost of replanting 
House. [Placed in Library. See No. LT- rubber IS being undertaken to consider the 
6631174).. proposal. 

Rates of ReplantIDg subsidy for llubber 
PlaDtation 

5708. <;HRIMATI BHARGAVI THAN· 
KAPPAN: 

SHRI VA Y ALAR RA VI: 

Collection of DevelopmoJnt Cess on 
Plantation Crops 

5709. SHRIMATJ BHARGVI THAN-
KAPPAN: Will the Minister of COM-

Will the Minister of COMMERCE be MERCE be pleased to state: 
pleased to state: 

(a) what are the rates of replanting (a) whether Government are collecting 
subsidY for rubber plantation in India and development cess on plantations crops; 
how do they compare to those in Malaysia 
and Sri Lanka; 

(b) whether thQ Rubber Board has re-
commended enhancement of the presenl 
rates of replanting subsidy; and 

(c) if so, whether Government have 
taken any decision in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE): (a) The rate of replanting 
subsidy for rubber for both estates and 
holdings in India is Rs. 2,4711- per hectare. 
As compared to this, the rates of replant. 
ing subsidy in Malaysia and Sri Lanka 
are as follows:-
Malaysia : 

(Since 1962) Size of Holding Replantiftg 
subsidy 
rate per 
hectare 

(in Rupees) 
(i) Upto 5 
acres 6,798 

(ii) Above 5 
acres and up-

, to 100 acres. 6,373 
(iii) Eslates 

above 100 

(b) if 80, the amount collected from 
tea, coffee, rubber and cardamom, separa· 
tely during the last three yean and the 
amount spent for the development of 
these crops out of the cess collected; and 

(c) whether this accumulated amount of 
cess is with Government and if so, the 
amount so accumulated against each 
group? 

THE DEPUTY MINISTER IN 
MINISTRY OF COMMERCE 
A. C. GEORGE): (a) Yes, Sir.. 

THE 
(SHRI 

(b) and (c). Information is being collec-
ed and will be laid on the Tahle of the 
House. 

Area of UnecoDomlc aDd Low YMdlng 
Rubber PlaDtatloD9 

5710, SHRIMATI BHARGAVI THAN-
KAPAN: Will the Minister of COM-
MERCE be pleased to state: 

(a) the area of uneconomic and low 
yielding rubber plantations in the country; 

acres 3,399 (b) how much of this is in the small 
Sri LaDka. 
(Since 1966) '(i) Upto 100 

acres 
(ii) Estates 

above 100 
acres 

4,483 

4,184 

boldings sector; and 

(c) the step, taken by Government and 
the Rubber Board to get these uneconomic 
and low yielding areas replanted in tho 
high. yielding verieties of rubber? 
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THE DEPlJTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRJ 
A. C. GEORGE): (a) 70,000 hectares. 

(b) 55,000 hectares. 

(c) A scheme for grant of subsidy for 
replanting rubber in low yielding Il!Id un· 
economic areas in operation since 1957 is 
being made more broad based so as to 
include all low-yielding uneconomic areas 
planted I1pto 1962 and registered witb 
Rubber Board. Annual target for replant-
ing during Sth Plan bas been fixed at 5000 
hectares. Enhancement of rate of subsidy 
would he considered on the basis of a 
cost study which is being undertaken. 
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Limited Paymeut AlI"eemenl betwren 
India and Ban3ll1desh 

5713. SHRI JYOTIRMOY BOSU: Will 
Ih~ Ministor of COMMERCE be pleased-
10 slale: 

(a) the main features of the limited 
payment agreements between India and 
Banglade~h signed in March, 1972; 

(b) the outcome of the agreements in 
physical terms; and 

(c) what specific measures have been or 
being taken by Government to strengthen 
and develop trade relationships with 
Bangladesh? 

THE DEPUTY MINJSTER IN THE 
MINISTRY OF COMMERCE (SHRJ 
A. C. GEORGE): (a) The Indo-Bangladesh 
Trade Agreement, which was concluded un 
28th March, 1972, provided for (i) Bor-
der trade or Frontier trafflc to facilitate 
exchange of articles of daily use to meet 
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the requirements of people living in rural 
areas on either side of the lanS customs 
frontiers; 

(ii) Limited Payments Arrangement for 
balanced trade in commodities of special 
interest to the extent of Rs. 25 crorCli 
each way; and 

(iii) Trade outside the Limited Pay. 
ments Arrangement in terms of the nor-
mal import and export policies, and to bo 
paid for in convertible currency. 

2. It was provided in the Trade AlI'ec-
ment that the provision for border trade 
or frontier traffic would be reviewed after 
a period of six months with a view to 
deciding whether it should be extended or 
amended in any way. During the mid· 
term review, India deferred to the wishes 
of- Banghdesh to suspend the arrangement 
until control Ilf the border could be firmly 
established, and administration geared to 
enforce meaningful checks along the entire 
length of the Indo-Bangladesh border. 

(b) The total value of Letters of Credit 
opened for exports to and imports from 
Bangladesh under the Limited Payments 
Arrangement was of the order of Rs. 20.61 
"rores and Rs. 19.39 crores respectively. 

(c) As a result of discussions held in 
Dacca In July, 1973, a new Trade Agree-
ment with Bangladesh was concluded on 
5th July, 1973. This Agreement, which 
"ame into fbrce from 28th September, 
1973, also plovides for two tiers of trade-

(i) Balanced Trade and Payments Ar-
rangement in specified commodities of 
special interest to the two countries, to 
the. extent of Rs. 30.S crores each way; 
and 

(ii) trade outside the Blanced Trade and 
Payments Arrangement, which is regulat· 
ed in accordance with the normal import, 
-export and foreign exchange regulations. 

Although the Balanced Trade & Pay-
ments Arrangement is to remain inforce 
for a period of 3 years, the two Govern-
ments have agreed to draw up Trade Plans . 

for imports and exports for one year at 
a time. .The two Governments have also 
agreed that every possible effort shall be 
made by them, and tile organisations 
under their control, to ensure that trade 
between the two countries balanced itself 
at the end of each Trade Plan year and 
scope for imbalance reduced to the mini-
mum. 

Loan advanced by I.D.B.I. ud I.F .C. to 
Sbri Digvljay Cement Company Ltd. and 

Jaysree Cbemlcals Ltd. 

5714. SHRI JYOTIRMOY BOSU: 
SHRI RAM PRAKASH: 

Will the Minister of FINANCE be 
pleased to state: 

(a) total amount of loan advanced by 
the Industrial Development Bank of India 
and Industrial Finance Corporation to 
Shri Digvijay Cement Company Ltd. and 
Jaysree Chemicals Ltd., both belonging 
to Bangllr group as at the end of March, 
1973; 

(b) amount of loan repaid and amount 
outstanding against each of these compa-
nies as at the end of Mar~h, 1973; 

(c) whether the above two companies 
have been charged with mis-use oi. I.D.B.I. 
and I.F:C. financial assistance; 

(d) if so, the nature of charges against 
each; and 

(e) what action, if any, has been taken 
against these companies? 

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) and 
(b). The required information is given ill 
the attached Statement. 

(c) No, Sir. It has been reported by 
the Industrial Development Bank of India 
and the Industrial Finance Corporation of 
India that the financial assistance sanction-
_ed by them to Shri Digvijay Cement Co. 
Ltd. and Jaysbree Chemicals Ltd. ha. 
not been misused by these two concerns. 

(d) and (e). Do not arise. 
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Statement 
(Rs. in Lakhs) 

-----------------
Institution Assiatance Assistance Amount 

Sanctioiled Disbursed/ Repaid 
d~volved 

I. SHREE DIGVIJAY CE~ENT COMPANY LIMITED 

Inlutrial Development Bnk of India, 

Underwriting of D~b~ntures. 50.0) 49.82 49.82 
(SoB to 
Unit TrUit 
of India in 
1969) 

Loan. 40.00 40.00 8.00 

Industrial Finance Corporation of India. 
Underwriting of Debentures. 30.00 29.89 28.40' 
Rupees Loan. 50.0) 50.00 50.00 
Foreign currency Loan In 
US (.) 42.83 42.83 21.27 

---- ---- -----
212.83 212.54 157.49 

2. JAYSHREE CHEMICALS LIMITED 

InduItrlaJ Development Bank of Inllla. 

Underwriting of Debentures. 10.00 9.98 

IndnstrlaJ Finance Corporation of lollla 

Underwriting of Debentures • 10.00 9.98 

Foreign currency Loan in 
US. ($) 14.29 14.29 10.26 

34.29 34.25 10.26 

Amount 
Outstand-
ingfrom 
the con-
cern 

32.00 

1.49 

21.56 
-----

55.05 

9.98 

9.98 

4.03 

23.99 

• Debentures to the extent of Rs. 25 lakhs were sold off, and remaining debentures 
of Rs. 3.40 lakhs had bun redeemed. 
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SIlS~ll!iloo aDd Dismissal of Employees 
of LJ.C. durlal 1973 

5715. SHRI JYO:rIRMOY BOSU: Will 
the Minister of FINANCE be pleased to 
state: 

(a) the number of Life Insurance Cor-
poration employees suspeoded or QlSIDissed 
druing 1973, zone-wise; and 

(b) the specific charges against each sus-
pended or dismisse~ employees? 

THE MINISTER OF FINANCE (SHRI 
YESHVANTRAO CHAVAN): (a) and 
(b). The requisite information is being 
collected and will be laid on the Table of 
the House. 

Proposal to handle TourI8t Trallic Id 
Airports by CeDtral Tourism Departmcat 

5716. SHRI RAM PRAKASH: WiJI the 
Minister of TOURISM AND CIVil 
AVIATION be pleased to state: 

(a) whether tourist traffic at the airports 
is proposed to be handled by the Central 
Tourism Department; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (DR. SAROJINI MAHISHJ): 
(a) and (b). The Department of Tourism 
and I.T.D.C. are already maintaining tou-
rlst counters at the international airports 
whose functions mainly are; to welcome 
tourists, disseminate tourist information 
and help tourists in arranging hotel book-
ings, transport etc. 

The tourist office staff at the airports, 
also tries to facilitate speedy completion 
of the formalities in respect of Health, 
Immigration and Customs which is the 
responsibility of the respective Depart-
mentsJMinistries of the Government who 
have their own establishments at the air-
ports. 

Impact of devaluation of Fnnc 00 

India's Trade 

5717. SHRI RAM PRAKASH: 
SHRI RAM BHAGAT 

PASWAN: 

Will the Minister of FINANCE 
pleased to state: 

(a) whether France has devalued 
Franc, if so, to what extent; and 

be 

its 

(b) its effect on India's trade with that 
country? 

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO 'CHAVAN): (a) The 
E.E.C. countries including France had in-
formed the International Monetary Fund 
that from March 19, 1973 their currencies 
would be jointly floating, and that they 
would mantain among themselve! the 
maximum margin of 2.25 per cent for 
exchange rates in transactions in the official 
market between their countries and those 
of the o!her countries in the Group. On 
January 19. 1974, France notified the Fund 
that for the next six months, and on a 
provisional basis, the exchange rates between 
French Franc and certain other countries 
for the official market will not necessarily 
be confined within the margins observed 
until then. The exchange rate between the 
French Franc and the pound sterling which 
was 10.925 French Franc to one pound 
Sterling on January IS, 1974 has changed 
to 11.185 French Franc to. one pound 
Sterling towards the end of March, 1974. 
Since the exchange rate between the Indian 
rupee and any other currency is calculated 
as a cross rate through the pound Sterling, 
this indicated a fall in the value of the 
French Franc, vis-a-vis the Indian rupee 
by about 2.4 per-cent. 

(b) In a regime where the major curr-
encies of the world are floating, such small 
temporary changes are unlikely to produce 
any significant impact on India's trade 
with France. 
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Development of Colfee P1autatlollll In 
Andhra Pradesh 

(b) whether any directive bas been 
issued by this Ministry to all the airport 
authorities; 

5718. SHRI OHAMANKAR : Will the 
Minister of COMMERCE be pleased to (c) whether the main reasoDB for this is 
state: to augment foreign exchange earniop in 

(a) wh:ther it is proposed to develop 
coffee plantations in tribal areas of 
Andhra Pr'ldesh, Orissa, Madhya Pradesh. 
West Bengal and Assam at a cost of Rs. 8 
crores; anJ 

(b) if ~o, when a final decision in this 
respect will be taken? 

THE DEPUlY MINISTER IN TIlE 
MINISTR Y OF COMMERCE (SHRI A. 
C. GEORGE) : (a) and (b). The ques· 
tion of development of coffee plantations 
in suitable HiIlfTribal areas of the coun· 
try is engaging the attention of the Gov-
ernment. However, it is too early to lay 
as to when a final decision in this respect 
will be taken. 

Decision on shlftlq of Safdarjaug .tUrport 

5719. SHRI MUKHTIAR SINGH 
MAUK : Will the Minister of TOURISM 
AND CIVIL A VIA nON be pleased . to 
state: 

view of the fuel crisis; aod 

(d) whether the decision will be appli. 
cable to non-scheduled foreign ftights only? 

THE MINISTER OF TOURISM AND 
CIVIL A VIA nON (SHRI RAJ BAHA-
OUR) : (a) and (d). This condition ap-
plies only to non-scheduled flights by inter· 
national airlines. 

(b) Non-scheduled ftights are subject to 
prior clearance. As and when a non-sche-
duled ftight is cleared, fuel authorisation it 
m!,de, subject to charges being paid in 
foreign exchange. 

(c) Yos, Sir. This intention. is not 
merely to earn foreign exchaoge but also 
to discourage uplift of fuel. 

Common Strategy by Producer Countries 
for marketlnl of Tea 

5721. SHRI R. V. SWAMINATHAN 
SHRI TARUN GOGOI : 

(a) whether Government have now 
taken any decision to shift the Safdariunll Will the Minister of COMMERCE be 
Airport; and pleased to state: 

(b) if '0, when it would be shifted? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA. 
OUR) : (a) Government have decided to 
retain Safdarjung aerodrome. 

(b) Does not arise. 

Decision on Supply of Aviation Fuel at 
Airports on Foreign Exchanle 

5720. SHRI R. V. SWAMINATHAN 
SHRI TARUN GOGOI : 

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a) whether Union Government havo 
decided to give aviation fuel on foreian 
exchange only; 
SLSS/74-S 

(a) whether a delegation representing 
the producen in the country is scheduled 
to visit the East African countries with a 
view to evolvina a common strateIY for 
marketing tea; 

(b) if so, when the team is likely to 
visit those countries; 

(c) whether this subject was also dis· 
cussed with the Sri Lanka Government re· 
cently; and 

(d) if so, whether their representatives 
will also be visiting these countries? 

THE OEPUlY MINISTER IN TIm 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE) : (a) and-(b). Consulta-
tive Committee of Plantation Associations 
have sent a proposal to the Governmenl 
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for sendina a delegatioD of Indian Tea 
Producers to East AfricaD countries; tho 
proposal is under consideration of Govern. 
mellt ~ no date has yet heen fIXed. 

(a) whether the new Labow o.vem· 
ment of U.K. is considerina to reDetOliate 
terms with the E.E.C.; 

(b) whether there is a change in atti· 
tude of the new Government of U.K. in 
re~ard to E.E.C.; 

(c) if suo how far this has beeD wei. 
corned by Jndia; and 

(c) During the visit of the IDdiaD dele· 
aatioD to Sri Lanka iD February, 1974, the 
prospects for joint marketing of packet 
teas containing selected teas of IDdia and 
Sri Lanka were discussed. 

(d) the exteDt to which change of IItti. 
(d) Government are not aware of any tude of E.E.C. will be beneficial to IDdian 

delegations from Sri LaDka scheduled to trade? 
visit these countries. 

TeDiIe Pact between India and VSA 

5722. SHRI R. V. SWAMINATHAN 
Will the Minister of COMMERCE brt 
pleased to state: 

(a) whether Indo-US talks on Textil. 
Pact of 1970 have started; 

(b) if 5<', what are the reasons for mo· 
difying the pact of 1970; aDd 

(c) when a final decision 
gard is likely to be reached? 

in this reo 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI .... 
C. GEORGE) : (a) to (d). It has been 
reported that the Labour Government in 
U.K. is seeking renegotiations of the terms 
of U.K.'s membership of the E.E.C. Tho 
detailed terms and conclitions of these reo 
Degotiations are not yet known. It is, 
therefore, not possible to assess their im· 
plications for India's trade. 

Utilisation of ",edit from World Bauk 

5724. SHRI R. P. ULAGANAMBI 
Will the Minister of FINANCE be pleased 
to state: 

(a) the quantity of the credit sanction· 
ed by the World Bank and the purpose for 
which it was sanctioned; aDd 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE) : (a) to (c). Preliminary 
Degotiations have already beeD held with 
the U.S.A. for modifying the present bila· 
teral "'l1'ocmeDt on textiles betWBen the 
two lides. Further negotiations are 
peeted to be held shortly. 

(b) the steps proposed to be taken to 
ex- fully utilize the credit? 

Modifications to the present AareemeDt 
have become necessary mainly to bring the 
bilateral Agreement in conformity with the 
provisioDs of the DeW Intemational 
Arrangement in textiles and to provide in· 
creased access for Indian COttOD textiles in 
the U.S. Market. 

Claange In Attitude of EEC to Indian trade 

S723. SHRI R. V. SW ... MINATHAN 
SHRI NIHAR LASKAll : 

Will the Minister of COMMERCE he 
pleased to state: 

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) 
and (b). The aggreaate of loans to Ipdia 
from World BaDk since its iDceptioD Is 
equivaleDt of &S. 626.15 crores. ID addi-
tion the Intematinal Development Associa· 
tion has provided credits to the extent of 
Rs. 1395 crores. The World Bank loans 
and IDA credits have been given for various 
purposes like development of Railways, 
Power Generation, Transmission, Agricul. 
ture, Irrigation, Water Supply, Urban De-
velopmeDt and Induatries. The loans and 
credits are beiDg utilized more or lea ID 
accordance with the schedule of Imple-
meDtatioD of the projects. The amount of 
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World Bank loans utilized so far is 
Rs. 555 crores and of IDA credits is 
Rs. 750 crores. 

Export of Beef and Uv;.Stock 

5725. SHRI R. P. ULAGANAMBI 

SHRI DEVINDER SINGH 
GARCHA : 

CatellOrlsation of pel'SOllS by Air Illd .. to 
avail of rbartered Bicl* from IBdIa oa 

conreosionaJ has" 

5727. SHRI R. P. ULAGANAMBI 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a) whether Air India has cilitaorised 
persons to avail of chartered flights from 
India on concessional basis; 

Will the Minister of COMMERCE 
pleased to state: 

(b) if so, the broad features 
be these categories; and 

about 

(a) whether there is any proposal under 
Government's consideration to permit ex. 
port of beef and live-stock; and 

(b) if $,), the particulars thereof? 

THE DEPUTY MINISTER IN THE 
MINISTR Y OF COMMERCE (SHRI A. 
C. GEORGE) : (a) There is no proposal 
under Government's consideration to per. 
mit export of beef and cattle. 

(b) Does not arise. 

Submission of TIIIflf Commlssinn Report 
on fixation of prlcCM of Staple Cloth 

5726. SHRI R. P. UI"AGANAMBI: Will 
the Minister of COMMERCE be pleased 
to state: 

(a) wh~ther the Tariff Commission has 
submitted its report on fixation of prices 
of staple cloth: 

(c) the basis or the rationale on which 
this categorization has been made? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI IlA1 BARA· 
OUR) : (a) to (c). Air-India Chartera 
Limited came into being for operation of 
charters ~t cheap fares as one of the 
measures to combat malapracticea indul-
ged in by certain foreign airlines. 

The following categories of persons, who 
were flown by other carriers indulging In 
malapractices, are ordinarily eligible to 
travel by Air India aharters: 

(i) European residents of Indian 
ethnic origin; 

(ii) Emigrants to UK/USA/Canada; 

(iii) Students and missionaries. 

Seizure of foraed currency 

5728. SHRI SAT PAL KAPUR: Will 
the Miaister of FINANCE be pleued to 

(b) if so, its main recommendations; and state: 

(c) the action taken or proposed to be 
taken by Government on the recommenda-
tions? 

(a) the total amount of forged currency 
IlOtes seized in various States and Union 
Territories during the financial year 1973· 
74; 

THE DEPUTY MINISTER IN THE' (b) the number of persons arrested in this 
MINISTRY OF COMMERCE (SHRI A. COnntctioni and 
C. GEORGE) : (a) No, Sir. 

(b) and (c). Do not ariao. 
(c) the action taken by Governmer.t In 

tbe matter? 
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THE MINISTER OF FINANCE (SHRI 
YBSHWANTRAO CHAVAN): (a) Forged 
currency notes of different denominatioDS 
amounting to Rs. 7,40,585 were seized from 
various States/Union Territories during the 
financial year 1973-74. 

'(b) 197 persons were arrested. 

(c) The law of the land already pro-
vides for deterrer..t punishment for offences 
relatiag to counterfeiting of currency and 
bank notes. Such offences are dealt with 
by the State Police Authorities who keep 
a constant vigilance in this regard and 
organise raids on information of counter-
feiting being done by any perllOn. The 
Central Bureau of Investigation also keeps 
the problem of counterfeiting of lndian 
currency under continuous study by keeping 
records of different techniques adopted and 
by reviewing periodically the appearance 
of counterfeit Ir..dian currency. They have 
a1llO created a 'cell' in their Economic 
Offences Wing to undertake investigations 
of serious offences of counterfeit currency 
and coordinate tbe investigationq in the 
States. 

Proposal to rellls restrlctIcms on entry of 
tourIsCs to AndamaD-N1eobar Islands 

5729. SHRI D. P. JADEJA: Will the 
Minister of TOURISM AND CIVIL A VI-
ATlON be pleased to state: 

(a) whether there is restriction on the 
entry of tourists to the Islands such as 
Andaman-Nicobar Islands; 

(b) if so, whether Government propose 
to relax these restrictioDS; and 

(c) if not, the reasocs therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (DR. SAROJINI MAHISHI): 

Tribes) Regulation, 1956. Foreigllers are 
not at present permitted entry to the is-
lunds. The question of opening the N.:.rthern 
group of Islands, viz., the North, Middle 
and South Ar..damans, to foreign lourilit 
traffic by issue of permits on a selective 
basis, is under consideration. 

Air taxi service ill the c('lml.), 

5730. SHRI D. P. JADEJA: 
SHRI ARVIND M. PATEL: 

Will tbe Minister of ·TOURISM AND 
CIVIL AVIATION be pleased to qlate: 

(a) whether Government have taken any 
decision to start air-taxi service in the CODD-

try; 

(b) whether any private parties have ap-
plied for permission for starting air-taxi; 
ar.d 

(c) if so, the action taken by Govern-
ment thereon? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) to(c). The operation of air ser-
vices (including air taxi services) by private 
operators dn routes not served by the na-
tional carrier is regqlated by Rule 134, read 
with Schedule XI to the Aircraft Rules, 
1937. Interested parties may apply to the 
Director General of Civil Aviation, giving 
detailed information regardir..g routes 10 be 
followed, nationality and registration marks 
of aircraft owned. details of maintenance 
organisation evidence of sonnd financial 
position. etc. Each such request il; ronsi-
dered by the Director Geceral of Civil Avi-
ation on merits. 

(a) to (e), Indian citizens may visit the Some private parties made enquiries in 
Andaman and Nicobar islands. but permil8. this regard and they were advised to apply 
are needed for entry into certain areas in t th D' t G I f C' '1 A . f 
the Islands which have been declared as 0 e trec or enera 0 IV! ~Ia Ion 
"Reserved Areas" under the Andaman acd in accordance with the prescribed proce-
Nicobar Islands (protection of Aborlainal dure. 
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Ope. of bnmches of JIIItIoaaUaed baaks 
In OrIssa 

5731. SHRI BANAMAU BABU: Will 
the Minister of FINANCE be pleased to 
state : 

(a) the number of brancbes of Nationalis-
ed Banks proposed to be opened during the 
current year in Orissa;' and 

a provision of Rs. 60 lakhs has been 
proposed for the construction of a 3-5tar 
75 room hotel at Puri, by tbe India 
Tourism Development Corporation, a pub-
lic sector undertaking. A proyision of 
Rs. 15 lakhs has also been induded for 
tbe expansion of India Tourism Develop-
ment Corporation's Travellel1i' Lodge at 
Bhubaneshwar by 25 rooms. 

A Youth hostel of tho Department of 
(b) how many of them will be opened in Tourism, which is estimated to cost about 

Rural areas and how many in urban areas? Rs. 5.54 lakhs is under construction at 

THE MINISTER OF FINANCE lSHRI 
YESHWANTRAO CHAVAN): (a) and 
(b). In terms of the directive of tbe Re-
serve Bank of India, the commercial banks 
prepare three-year rolling plans for bran·;h 
ellpansion. The plan for the first year is 
a detailed one while those for the subse-
quent two years are generally in dg!lrega-
live terms. The banks are currer.t1y engaged 
in formulating "their branch expansiolJ plans 
for the three year period 1974-76. The 
14-Nationalised banks had on han-l. liS at 
the end of January 1974, 37 liceQ;;t~/allot
ments for opening new offices m Orissa 
State. The Reserve Bank of India has re-
ported that 15 more licences for opening 
offices have been issued to these banks 
since then. Of these 52 licences/allotments, 
34 relate to rural centres, 11 to semi-urban 
centres acd 7 to urban centresfPort Towns. 

Settinl up of Tourl'it Hotels In Or. 
durlnl Fifth Plan 

5732. SHRI BANAMALI BABl) : Will 
the Minister of TOURISM AND CIVIL 
AVIA TJON be pleased to state 

(a) the target of setting liP of tourist 
hotels in Orissa during the Fifth Five 
Year Plan period both in private 3nrl pub-
lic sectors; and 

(b) what is the target for the lirst year 
of the plan? 

THE MINISTER OF ST,\TE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (DR. SAROJJNI MAHISHI) : 
(a) and (b). In the Fifth Five Year Plan, 

Puri. 

In the private sector, a 29-room Hotel 
project at Bhubaneshwar has been approved 
by the Department of Tourism from tho 
point of view of its suitability for foreilD 
tourists. 

Trade deficit In our Imports /E1POrU 

5733. SHRI S. A. MURUGANATHAM: 
SHRI D. D. DESAI: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether the trends in our exports 
and imports during the fult half of tho 
current financial year indicated a trade 
deficit which has been widening at an 
alarming rate; and 

(b) if so, the broad features thereof? 

THE DEPUlY MINISTER IN TIlE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) and (b). The 
trends in our exports and Imports dllI'ina 
the first half of the current financial year 
indicated a trade deficit of Rs. 36.9 crO!'el 
as against the surplus balaace of Rs. 65.5 
crores during the correspoDdina period of 
tbe preceeding year, as may be seen in the 
table below:-

Exports (incl. re-
exports) 

Imports. 
Balance of trade 

( Rs. crores) 
ApriJ.September 

1973·74 

107·'-8 
HI!.7 
-36.9 

1972·73 

916.3 
850.8 

+65.5 
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Although exports increased by 17.3 % , 
higber increase in imports which rose by 
aO.7% during the first half of 1973-74. 
resulted in the deficit. The principal items 
which accounted for the' increase in imports 
were fOod-grains. machinery and equipment, 
fertilisers. steel. non-ferrous metals and 
petroleum and petroleum products. 

C""adeo Sa .... Mills 

S734. SHRI S. A. MURUGANATHAM: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the present performance of Shri 
Cbangdeo Sugar Mills Ltd. Bombay whose 
management had been taken over by' the 
Income-tax Department; and 

The Reuiver appointed by the Income-
tax Department took over the management 
of the business of the company from 
16-1-74. Since the date of his take-over, 
he has I:ompletely stopped diversion of 
funds. Company's legal advi,ors arc 
actively working in consultation with the 
Chartered Accountants on the action to be 
takcn for recovery of loans and funds 
diverted to sister concerns. The Receiver 
hus stopped all transactions on the stock 
exchange indulged in by the previoUB 
managem~nt in the name of the company. 
He has ,.ttled all disputes. between the 
company on the one hand arid the sugar-
cane growers and transport operators on 
the other Iland and payments are now being 
made to them regularly with the result that 
they have started extending full co-operation 
to the company. Proper planning has been 
made to ensure requisite supply of fuel 
(furnace oil), sugar-cane, and services of 

(b) whether Government propose tl) transport contractors and .harvesting and 
take over the management of other con- carting labour, etc. 
cerns which default in payment of taxeli ? 

THE MINISTER OF FINANCE (SHRl 
YESHWA!'lTRAO CHAVAN): (a) Prior 
to the take-over of the management of tho 
business of 'Shri Changdeo Sugar Mills 
Ltd. by the- Receiver appointed by the 
Income-tal( Department, Morarka Group 
who had secured the management of the 
company in May. 1964, were dissipating 
the funds of the company and were diver-
ting them to sister concerns without caring 
to collect even interest aecuring thereon 
even though the company had to discharge 
'heavy undisputed tax liabilities of over one 
crore of rupees. Secondly, Morarkas had 
alienated the ,oodwill of sugar-cane 
growers and transport operators by makin, 
kreaular payments. The management Will 
incurring heavy and avoidable expenses 
tinder various heads which were also not 
incidental to company's business. Accounts 
were not maintamed properly and profit 
aad loss acc:oUJIt and balance-sheet were 
tlot drawn up for the last three years. Tax 
arrears were also mounting because of lack 
of effort on the part of the management, 
comme~lIr8te with the task of .liquidation 
of arrears. 

The Receiver has effected economies in 
expenses lInder various heads. He has 
withdrawn all vexatious and fruitless Iitega-
tion in v1rious courts; reduced transport, 
petrol and insurance expenses by refusing 
to defray expenses in respect of cars not 
owned by the company and reduced expen-
diture on rent in respect of bungalow 
utilised by the previous management for 
purposes other than the company's busi-
ness. He has effected recovery and adjust-
ment of sugar-cane advances, thereby 
resulting in reduction of expense on sugar-
cane purchases. 

Backlog of accounting work for the last 
three years has been swiftly reduced aRd 
aecounts have been brought more or less 
up-to-date. Audit by the Chartered 
Accountants for the previous years is near-
ing completion. Accounts are DOW being 
maintained systematically nd regularly and 
accounting procedures have been stream-
lined. Steps have been taken to exercise 
control over stock inventories and disposal 
of unserviceable spare parts. 

The Receiver has also paid Rs. 5 lakbs 
towards Income-tax arrears. 
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Affairs of the complIDY have shown 
marked improvement after the appointment 
of the Receiver which is evident from the 
fact that whereas other Bugar factoria 
have nearly stopped work for the season 
1973-74, production is still continuing in 
the company's factory at Puntamba. Full 
benefit of all the measures taken by the 
Receiver will be reaped during the next 
c rushi1l8 Be8Bon. . 

(b) There is no such proposal at present 
before the Government in any other case 
but if the circumstances of any case 
warrant, necessary action to appoint a 
Receiver will be taken. 

A_ment of • New Policy for Export 
of Cotton Yam. 

5735. SHRI S. A. MURUGANAN-
THAM: Will the Minister of COMMERCE 
be pleased to state: 

(a) whether Government are to 
announce n new policy for the export of 
cotton yarn; and 

(b) if "', the particulars thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. c. GEORGE): (a) Yes, Sir. 

(b) The salient features of the yarn 

3. Quo:as for export will be allotted 
entirely on bigh price realisations 
within each of the permiasible count 
groups. 

4. Floor prices wi! be announced for 
each COllnt group and these have to 
be allenst fifty percent higher than 
the .. verage export realisation for that 
count group in the preceding year. 

5. Such floor prices are to be announced 
until further orders but a review may 
be made before the end of each 
quarter so that necessary adjustments 
are mnde for the next quarter. 

6. Cotton Textiles Export Promotion 
Counci!"s services may be utilised as 
hereto-fore for rellistration of con-
tracts and allocation of export quotas. 

7. It ha~ also been decided that in 
addition to 24 million kgs. approved 
for J 974 permission should be given 
for expert of yarn covered by con-
tracts registered with Cotton Textiles 
Export Promotion Council in 1973 in 
respect of which goods are ready for 
shipment against normal permissible 
terms of payment subject to a total 
ceiling of one million kg. of yarn. 

This policy is expected to be annoUDced 
to the trade very shortly. 

export policy for the calendar year 1974 Import of Raw Material hy I.R.M.A.C. to 
wl\) be 3S undel'! strengthen Export! 

1. There will be a ceiling of 24 million 
kgs. cf cotton yarn for the year, 
divided into four equal q~arterlY 
ceilings of 6 million kgs. each. 

2. The 'Illantity of yarn to be allowed 
for export in different count groups 
wifl be decided by the Textile Com· 
miasioner taki~ Into accoUDt produc-
tion, domestic demand and availability 
for export etc. These allocations may 
be. 1DAde! on a quarterly basis and 
annlOlIlnced well ia tilllC for informa-
tion of concerned. 

5736. SHRI D. D. DESAI: 
SHRI PURSHOTT:\M KAKOD-' 

KAR: 

Will the Minister of COMMERCE be 
pleased to state : 

(a) whether his Ministry propose through 
the Industrial Raw Materi"l A.sistance 
Centre to supply critical imported raw 
materials to manufacturers I exportcrs to 
stnftlthen their exports.; 

. (b) whether an export a.~i.tance scheme 
has been drawn liP for the purpC's~; 
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(c) if so, the broad features thereof; and 

(d) if not, when the schem~ is likely to 
be finalised ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE) : (a) to (d). The 
I.R.M.A.C. of the S.T.C. has drawn up nn 
Export Assistance Scheme to assist STC's 
Manufacturer /exporter associates b} supply· 
ing imported raw materials on a priority 
basis. Under the scheme, the associate wi1l 
be suplied imported raw materials in 
advance for export production against fi, ,,1 

export contracts. 

The foreign exchange spent on such 
goods delivered in advance will be recoup-
ed by surrender of advance RE P entitte-
ments of equivalent value earned on such 
exports. 

Uniform National SaJary Snl"s for simI-
lar Jobs 

5737. SHRI D. D. DESAI 

the responsibility of ensuring tbat pay 
scales of staff in Public Se,:lOr Under-
takings should be fixed with due regard to 
the possible repercussions on other Public 
Sector Undertakings and on the pay scales 
of the Government employee_. 'I hese reo 
commendations are under the cOllsideration 
of the Government. 

Proposal of ITDe to Improve facilllles for 
l'ourtlb 

5738. SHRI D. D. DESAI 
SHRI SHRIKRISHAN ~J(}DI 

Will the Minister of TOLRISM AND 
CIVIL AVIATION be pleased to state: 

(a) whether India Tourism Development 
Corporation propose to improve facilities 
for tourists; 

(b) if so, whetber Avros are to be intro-
duced to connect important tflUTlSt Centres~ 

(c) what other facilities are to be pro· 
vided and the provision made therefor in 
1974·75; and 

SHRI SHRIKRISHAN MODI : 

Will the Minister of FINANCE 
plealed to state : 

(d) how much foreign exchan,e ill ex-
pected to be earned during the above 

be period as a result thereof? 

(a) whether his Ministry is examining 
the question of evolving uniform national 
salary !lCales for similar jobs; 

(b) if so, when the fin!,1 decision is 
likely to be taken ; 

(c) whether uniform scales of pay fOi 
all public undertakings are also to be 
introduced; and 

(~) if not, the reasons therefor '/ 

THE MINISTER OF FINANCE (SHRJ 
YESHWANTRAO CHAVAN): (a) No, 
Sir. 

(b) Does not arise. 

(c) and (d). The Third Pay Conuniuion 
have recommended that the Government 
should consider setting up ti~h: and effec· 
tive co-ordinating machinery charled witb 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (DR. SAROJINI MAJDSJD): 

(a) Yes Sir. 

(b) Indian Airlines operates services to 
many places of tourist interest. It may 
however become necessary in the future 
to operate some services outside the net 
work of Indian Airlines for the conven-
ience of tourists and other passengers. 

(c) and (d) A provisioin of Rs. 400 lakhs 
has been made for providing additional 
accommodation by construction of new 
hotels and renovations in the existing 
hotels, expansion of transpol1 facilities, 
training of personnel etc. 

Since most of these projects. to bo 
undertaken during the year 1974-7S woW' 
commence operations only in the fullowlij 

t.,. 
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year. it is not possible to forecast tho employment in labour intensiv~ industries; 
foreisn exchange component of the total and 
earnings at this stage. 

Advandpi of consumer 1_ to public by 
NatIoDBllled B"-

5739. SHRI VIKRAM MAHAJ AN 
Will tjle Minister of FINANCE be pleased 
to state : 

(a) whether the Nationalised banks had 
stopped granting of consumer loans to tho 
public for purchase of articles for theil 
use; 

(b) if so, the reasons therefor; and 

(c) whether Government arc aware ot 
the enormous difficulties being faced by 
the common people on this account and 
whether the nationalised banks are pro-
posed to be directed to advance consumer 
loans to the public as before ? 

THE MINISTER OF FINAI\CE (SHRI 
YESHWANTRAO CHAVAN) : (a) to (c) 
While there is no specific direcltve from 
the Reserve Bank suggesting to the banks 
that they should not grant consumer loans, 
the general policy of the commercial banks 
all through has been to acco, d I:>ans of 
this type a lower priority. In the present 
context when there is need for general 
credit restraint banks are naturally devoting 
greater altentioin to the credit lequire-
ments of production and priorit, sectors. 

Fiscal Incentives to Labour Oriented indus-
tries for StlmuJatiDI Additional Employ. 

meat 

5740. SHRI VIKRAM MAHAJAN: 
Will the Minister of FINA:-ICE be pleased 
10 refer to the reply given to lInstarred 
Question No. 1863 on the 23rd Novem-
ber, .1973 regarding fiscal incentives to 
labour Oriented industries ror stimulating 
additional employment and state : 

(b) if so, the main features· thereot; and 
if not, the reasons for the delay ? 

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN1: ia) and 
(b) Some ideas were examined in (~epth in 
the Department of Economic Affairs in 
consultation with the other Ministries and 
Departments and also .the Planning Com-
mission with a view to evolving a practi· 
cal scheme for the grant of a fis~al incen-
tive for encouraging labour-oriented 
methods of production in ;ndustry. How· 
ever. it has not been possible so tar to 
evolve a satisfactory scheme of fis~al in· 
centive for promoting employment oriented 
industries. 

Fall In Tea Production 

5741. SHRI E. V. VIKHE PATIL 
Will the Minister of COMMERCE be 
pleased to state : 

(a) whether tea production during the 
current year is likely to fall as n result ot 
shortage of inputs; and 

(b) if so. the steps proposed to be taken 
to check the fan in production ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE) : (a) aod (b) 10 spite of the 
problems created by the oil crisis and 
irregular wagon movements at times for 
coal. every effort is being made III meet 
the input requirements of tea indmtry for 
items like fertilisers, furna·;e oll, coal. 
pesticides/weedicides with, view to main· 
tain the level of production)f this industry. 

Export Licences for Hand·made Woollen 
Carpets 

5742. SHRI E. V. VIKHE PATIL: 
Will the Minister of COMMERCE be 
pleased to state : 

(a) whether a final d«:ision has since (a) whether exporters of hand made 
been takeD on the schemes to rrovld. woollen carpets have to obtain export licen-
fiscal incentives for stimulatina ndditiooal ces prior to exo:<:uting overseas orders; 
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(b) if so, since when this scheme is in 
vogue and the broad features of the 
scheme; 

(c) whether any review of th~ ~cheme 

has been or is proposed to be undertaken 
to boost exports of the hand-made woollen 
carpets; and 

(d) the earnings in terms C'f fon:ign ex· 
change by the export of such c~lfpets in 
the last three years ? 

THE MINISTER OF FINA)I;Cr.: (SHRI 
YESHWANTRAO CHAV AN) : (a) and' 
(b) Perhaps, the Hon'ble Memb~r is 
referring to the suggestions moJe, at a 
recent meeting, by the Standing Committee 
on Credit Facilities. a Committe~ ·set up 
by the Small Scale Industries Board. It 
is ascertained that the Committee has. in 
the context of increase in prices of raw 
materials and labour costs, rccon:mended 
some relaxations in respect of small scale 
industrial units from the ~urrent busy 

THE DEPUTY MINISTER IN THE season credit restrictions. 
MINISTRY OF COMMERCE (SHRI A. (e) The Reserve Bank reviews its credit 
C. GEORGE) : (a) Yes. Sir. policy continually and introduces sucb 

(b) Export of hand woven woollen car· 
pets was brought under Expurt Control 
Order with effect from I st July, 1965, .. \1 
present export of various varieties of hand 
woven woollen carpels is licemed freelv on 
out riJ:ht sale basis slIbjcct to ctttain floor 
price restriction. and certificate vf ori~in. 

(c) No. Sir. 

(d) During the last three year", exporl 
of carpets earned foreign cxchan,~e II' 

follows 

Year Value in lb. crotes 
1971-72 IR,69 
1972-73 21.44 
1973-74 (April-Jan,) 18,32 

Dlllicultles by Small Scale Units &0 a 
result of credit squeeze Imposed by 

R .•. I. 
5743, SHRI E, V, VIKHE P.\TIL 

Will the Minister of FINANCE be Dleased 
to state : 

exemptions as are neceS!lary from time to 
time to ensure that the credit restrictions 
do not affect the interests "f smllll bor-
rowers in the priority sectors, including the 
small scale industrial units, Thus, aU 
small scale industrial units with limits from 
a bank not exceeding Rs, 2 lub. were 
exempted from the operation of the 
minimum lending rate of II per cent and 
the increased margins earlier prescn"bed. 
The exemptions from the increased mar-
gins were further extended on 24th Dec-
ember 1973 to cover all small scale indus-
trial units covered under the credit 
guarantee scheme, ' 

Any further enlargement in the cooc:es-
sions already extended to ~mall scale m-
dllstrial units will necessarily have to be 
carefully examined against the oblective of 
ensuring that the benefit of such exemp-
tions gocs to smaller and weaker bor-
rowers who deserve 1IUPport. 

Foreign exchange for small .me ...... 

(a) whether the Standinll COiDmittee 
credit 'for the sman scale industries 
pointed out a number of difficultie,; 
perienced by small-scale units as a 
of. the credit squeeze imposed by 
Reserve lIank; 

on 5744, SHRl E. V. VIKHEPATIL : 
has Will the Minister of FINANCE be ple8II!iI 

to state : ex-
result 

the 

(b) if so, the nature of difficulties: and 

(a) the number of applications from 
small scale industries cleared by the Credit 
Guarantee Assurance Corporatioa at the 
beginning of this year ; 

(b) the forelsn exchanse .. .mlmt of 
(e) the steps proposed to be tak~n in the the. amount involved in luch' .".1catiO. 

matter? aud 
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(c) the reasons for non-utilisation of 
foreign exchanlc by small scale units1 

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) to 
(c) . It is presumed that the re-
ference is to the operations of C.G.A.C. 
which initials stand for Capital Goods Ad-
Hoc Committee and not for Credit Gua-
rantee Assurance Corporation. Since the 
begining of January 1914 the Capital 
Goods Ad Hoc Committee had cleared 231 
applications involving foreign exchange 
component of the value of Rs. 4.38 crores 
in respect of small scale industrial units. 
The actual import of equipment by small 
and medium scale units depends on several 
factors such as ready availability Ifabrica-
tion of machinery, shipping space, progress 
in rupee expenditure etc. The progress in 
rupee expenditure is reported to have been 
affected by the shortage of key in-puts like 
stcel and cement. 

I.iberallsatioo of Trade Policy 10 view of 
World Trade Fair, 1974 

5745. SHRI E. V. VIKHE PATH. : 
SHRI B. S. BHAURA : 

Will the Minister of COMMERCE be 
pleased to state : 

(a) the measures proposed to be taken 
to Iiberalise trade policy in view of the 
World Trade Fair to be held in Ne'h Delhi 
this year; and 

(b) the amount of foreign eXchal'llle 
proposed to be allocated to the .textiles and 
agricultural sectors for purchase of exhi· 
bits? 

(ii) India's exports; and 

(iii) Imports to strengtilen the econo-
my. 

Within the framework of our existing 
policies in regard to all these three points. 
the India International Trade Fair wiH 
serve as one of the instruments fer the im-
plementation of the relevant policies. 

(b) A Fair Quota, in terms of foreiln-
exchange, is being announced, on the pat-
tern of Asia 72. The Fair Quota is avail-
able for all eligible items permissible for 
import into India, including textiles ami 
agricultural sectors. The entitlement "f 
each foreign participant will be as 
follows 

(i) Rs. 2500 per sq. mt. of space 
booked subject to a maximum of 
Rs. 25.00,000 for each country 
participating in the Fair at natio-
Dal level. 

(ii) R.. 150 per sq. mt. of space 
hooked subject to a maximum of 
Rs. 7,50,000 for each foreign con-
firm paricipating in the Fair. 

110ft.. declared by life I_ranee rorpon-
tIoa for Policy Holdeft 

5746. SHRI SHASHI BHUSHAN : Will 
the Minister of FINANCE he pleased to 
state : 

(a) whether the Life .Insurance Corpora· 
tion of India has declared the bonus for 
the policy holders for the two years ending 
the 31st March. 1973 ; 

(b) if so, the amount thereof; 

(c) whether there has not been any in-
THE DEPUTY MINISTER IN THE crease in the amount of bonus over the 

MINISTRY OF COMMERCE (SHRI bonus declared last time ; 
A. C. GEORGE) : 

(d) if so, the reasons therefor especially 
(a) In terms of trade policy, the India when the L.I.C. has done record business 

Tntertlational Trade Fair wm have impact during these two years ; and 
on 

(i) International trade 
(e) whether Government are aware of 

the dissatisfaction among policy holders on 
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thjs account and the steps Government pro-
pose to take to give more benefits to policy 
holders? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRlMATI 
SUSHILA ROHATGI) : (a) Yes, Sir. 

(b) and (c). The rates of bonus declared 
for the two years ending 31-3-1973 are : 

Endowment Policies : Rs. 17.60 per 
thousand sum assured per annum. 

Whole Life Policies : Rs. 22 per thou-
sand sum assured per annum. 

These rattos of bonlls are the same as 
were declared in the provisious biennial 
valuation. 

(d) and (e) In life insurance the rate of 
growth in new business is not an index of 
profitability. Bonus depends on the surplus 
disclosed by the biennial actuarial valua-
tions and 95 per cent of such surplus is al-
located to policyholders. Rising costs, as 
a result of inflation, have acted 88 a con-
straint on incrC88iog the rate of bonus. 
The Life Insurance Corporation is, how-
ever, alive to the need for improving the 
profitability of the business and is taking 
various steps in this direction. 

5747. 11ft ftW tqm ~: om~ 
1Rfi q: ~ 'tfT """ m r",: 

("') iIfIfT ~ 'liT SIfT'f ~ (t it 
~ti .rn ..m: 'I1I1'm: "'" ~ J::·tit mit 
~ ~1I'i '1fT il\ r~ om t:i 

(1I) iIfIfT ~ ~ .~ ijr 'ITIIl"1f 
~ ",It ~ rn 'liT lffifI"II"~; .rn 

(tr) 11ft ti, <ft ~ ~~ ~ iIfIfT 
t ~ lfft ~, lI't ~ iIfIfT omar ~? 
~.m (11ft ~ ~ ~): 

(iii) it, ti' 

(1I) m: (tr): lI1Fflf ~ m: WI! 
~ """ ~ f<;rIl q-.pr w 'lilt ~ zfr.T;rr 
~rn'IiT'Iiltlffifl"ll"~t,m'lft 
.-'" 1!:'If~ ~ ~ 'f1: ~ '1ft, q-.pr 
q-.pr~it ~ ~~m~' 
~ ~-'Iif ij; 1!:'If~ ~ ~ it ~ 
~rnit;~4"I>~"I["1"~T 

it~~rol'IIR ~ f<;rIl ~ 
~..,.w~'Ift'R~~« I 

~ ~ oftfiI ijr qf(."........ VIi -n-
~'tfT~~~'"'" 

5748. 11ft "i" .. .n: ""'"" ~ ~: 
iIfIfT ~ 1i"it ~ if'!Tir 'tfT """ rn fi!;: 

("') iIfIfT ~ it ~ 'I!:"I ~ 
;ftftr it; qf(o""""",q m ~, fiI;m;fi 

<l1fT~'lfTrt~"'I~rn 
it; f<;rIl 'lm'Tl'A" mr '11 ; m: 

(.-) lfk ~, <1") ~ ~!I" it iIfIfT 'IiT"Ii-
~ 'I'l 1!( ~ !!I'm rn 'liT mn: ~? 
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(~) m: (lI): ~ m:~ ~ 
""'IiT~W.-r<l"'IiT~'IiVIT 
~ t fi!; 'l('Ifi 'f': lff.wtl <'I1TTir 'tfT ;j\fu" 
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~ ~ ~1!;T '1fT ~(t t fi!; 
~ lf~ lrT«f Q ... ~ 'IlT fIAit 
ft 1Itt<I1'tt, f~ m: lilt ~ '1Ift 
mf'II'f ~, "1["1" ",,,'4MICII 'liT ~ SIfT'f 

~, ~ !II( 'If fim"If '1ft <'I11t rn 
it '1ft ~ .1!; 1!Tm .m: ~ iI1IT 
iI;~it~Rol1!Tit~~~ 

~ ~ (~ t, 
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Foreign EsclulDle _d b7 Te:dlle MIlls 
In PrIvate md Public Seeton 

5749. SHRI S. N. SINGH DEO : Will 
the Minister of COMMERCE be pleased to 
state the percentage of foreign exchange 
earnings out of the total earnings from the 
export of cloth manufactured from long 
staple cotton imported from Egypt? 

creasing during 
1973-74 

1971-72, 1972-.73 and 

(b) the State-wise production of tea dur-
ing these three years ; and 

(c) what steps are being taken to check 
decline in Tea production? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRJ 
A. C. GEORGE): (a) Government have 

THE DEPUTY MINISTER IN THE no information. 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): No separate record of (b) The information is 
foreign exchange earnings from export of statement enclosed. 

given in the 

cloth manufactured out of Egyption cotton 
is kept by the D.G.C.I.&S., Calcutta. 

(c) Except shortfall due to vagaries of 
nature in certain areas in a year, Tea pro-
duction in India is increasing by about three 
per cent per annum and it is envisaged to 
increase further during the Fifth Five Year 
Plan. However. the Tea Board has bee-n 
assisting the Tea I ndustry by providinll 
loan and subsidy to extend the tea areas 
and replace and replant old tea areas with 
high yielding planting materials and also 
by supply of tea machinery and irrigation 
equipment on hire-purchase to moderni ... 
tea factories. 

Increase In An. under Uneconomk Tea 
PlantatiolB 

5750. SHRJ S. N. SINGH DEO : Will 
the Minister of COMMERCE be pleased to 
state : 

(a) whether the area under average and 
uneconomic Tea Plantations has been in-

STATEME"IT 
Quantity of tea produced during the last three years, State-wise. 

(Figures in thousand Kg.) 
-. -'-- ----.-

--~---

States 1970 1971 1972' 1973' 

Tripura 2,547 2,736 2.358 N.A. 
Bihar . 36 42 28 N.A. 
Ultar Pradesh 566 614 657 N.A. 
Himachal Pradesh 975 888 1,116 N.A. 
West Bengal 101,197 102,859 106,251 N.A. 
Assam 212,027 224,053 240,00 5 N.A. 
Total: North India 317,348 331,192 351,415 365,950 

---- ----
Tamil Nadu 55,557 55,301 52,303 N.A. 
Mysore 2,848 2,817 3,085 N.A. 
Kerala 42,784 43,012 43,069 N.A. 

Total: Soulh India 101,169 102,130 98,457 101,769 
Total: AllIndia 418,517 433,322 449,872 467,719 
------- -.-----~---

N.A_-Not available. 
--Figures are provisional. 
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Projeds to he F'bIIuace4I froa PL-4IO fuIIds (vii) p.J"'J"r;I~'J r;,cl", i1-
cllldilll: 10 hydro-electrlc 

5751. SHRI SHANKERRAO SAVANT: and thermal projects, 180 
Will the Minister of fiNANCE be pleased (viii) Rural Electrification 54 
to state : 

(a) he development projects in the 
Fifth Five Year Plan which are to be 
financed from the PL-480 funds ; and 

(b) what will be the quantum of assis-
tance for each of these projects 7 

THE MINISTER OF FINANCE (SHRJ 
YESHWANTRAO CHAVAN): (a) and (b). 
Under the terms of the Agreement on 
PL-480 and other Funds signed on 18th 
February, 1974. the U.S. Government gave 
a grant of Rs. 1664 crores to the Govern-
ment of India. This grant is to be applied 
by the Government of India to projects to 
be chosen by the Government of India in 
the following sectors in the amounts indi-
cated: 

Rs. Croces 
(i) Agriculture, including: agri-

cultural research and edu-
cation; minor irrigation; 
animal husbandry and 
dairy; special projects and 
programmes of rural deve-
lopment and employment; 
soil conservation and land 
development. 

(ii) Housing. 

(iii) 

(iv) 

Family Planning, inclu-
ding: services and supplies 
(rural family planning cen-
tres, sub-centres, family 
planning bureaus, intensive 
district programmes and 
provision of transport) 
Health: National malaria 
eradication and smallpox 
schemes' 

(v) Technical EducatioQ, 
including: Indian Institu-
tes of Technology, Indian 
Institutes of Management; 
regional engineering 
colleges. 

(vi) . Power/Central Sector, in-
cluding: regional load des-
patch stations and inter-
state links , . . 

1,000 

180 

105 

40 

35 

70 

Total 1,664 

The grant will be used within a period 
of five years from lst April, 1974 by attri-
bution by Government of India to develop-
ment projects in various sectors included in 
the Plan. 

Prop.-J to ~d botelli Ia ~ 
-rille FIflb PIaD 

5752. SHRI SHANKERRAO SAVANT: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a) whether Government are running 
any hotels near tourist centres in Maha-
rashtra and if so, the particulars thereof 
and 

(b) whether Government propose to con-
struct any such hotels in that State during 
the Fifth Five Year Plan and if so, where? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (DR. SAROJINI MAHISHI): 
(a) India Tourism Development Corpo-
ration, a public sector undertaking, is run-
ning a 23-room hotel of the 2-Star cate-
gory at A uranga bad. 

(b) During the Fifth Five Year Plan, it 
is proposed to expand the capacity of the 
above Aurangabad Hotel by 60 rooms at 
an estimated cost of Rs. SO lakhs. 

A Youth Hostel of the Department of 
Tourism, which is estimated to cost Rs. 2.96 
lakhs is under construction at Aurangabad. 

Air India also have plans for the cons-
truction of two hotels at Bombay, one at 
Bombay Airport' and the other at Juhu 
Beach. The Airport Hotel is already under 
construction and is expected to be commis-
sioned with 300 rooms, by AugustlSeptem-
ber tbiS year. The construction of the hotel 
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at luhu Beach, with 350 rooms in the first cloth during the years 
phase, is expected to start towards the end textile mills : 

1972 and 1973 by 

pf the yellr. (b) the actual demand for controlled 
JIropcNJII to ~J1mlnate Mlddle~n from Jute cloth in each State along with the actual 

Tl'!lde supply ; and 

5753. SHRI SAKTI KUMAR SARKAR: 
Will the Minister of COMMERCE be 
plej\lied to state : 

(c) the percentage increase in price of 
controlled cloth particularly price of Dho· 
tis and Sarees of coarse variety, during 1973 
over those in the year 1972? 

(a) whether Government propose to eli· 
minate middlemen from the jute trade and THE DEPUTY MINISTER IN THE 
if so, the steps taken in this direction; and MINISTRY OF COMMERCE (SHRI 

A. C. GEORGE): (a) A statement showing 
(b) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. c. 
GEORGE) :(11) Yes, Sir. The lute Corpo-
ration of India set up in April, 1971 is 
to gradually take over the hulk raw jute 
trade in the country. 

(b) Does not arise. 

Salrclty of QualIty Tea for EIpCIIU 

5754. SRRI SAKTI KUMAR SARKAR: 
Will the Miniiter of COMMERCE be 
pleased to stat. : 

(a) whether lCarcity of quality tea fot 
export has greate1y re<!uced the country's 
foreign exchange earnings ; and 

(b) if so, the reasons therefor ? 

THE DEPUTY 
MINISTRY OF 

MINISTER IN THE 
COMMERCE (SHR) 

A. C. GEORGE): (a) No, Sir. 

(b) Docs not arise. 

ProcIadiea of coab'olJed IUId non-coatrolled 
cloth 

the figures of total production of cotton 
cloth and controlled cloth, separately, dur-
ing the years 1972 and 1973, by the textile 
mills is attached. 

(b) Information regarding the actual 
demand for controlled cloth in each Stato 
i. not available. The stocks of controlled 
cloth reported by the mills to the Textile 
Commissioner for distribution vary from 
month to month. The eligibility for allot-
ment of controlled cloth of each State is 
determined on the basis of availability of 
controlled cloth and population of tho 
State. Information regarding allotment made 
to each State during the period Octobet 
1972 to February 1974 is attached. 

(c) No increase in the prices of control-
led cloth has been allowed from May. 1968 
to March, 1974. 

Statemeat 

(I) Statement showln!! the production of 
cotton cloth by textiles MUI. 

57S5. SHR! SAKTI KUMAR SARKAR: Year 

Total 
Product-
ion (in 
million 
metres) 

Will the Minister of COMMERCE be 
ploaaed to state : 

4246 

4144 
1972 

(a) the comparative figures of produc. 1973 
tion of controlled cloth and non-controlled ---------------
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(2) Production of Controlled cloth Export of Frog ega 

Period 

December 71/February 1972 
March/May 1972. . 
June 1972 . 
July/December 1972 
January/March 1973 
April/June 1973 . 
July/September 1973 
OctoberfDecember 1973 

S. State/Union Territory 
No. 

I. Andhra Pradesh 
2. Assam. 
3. Bihar 
4. Chandigarh 
S. Delhi 
6. Gujarat 
7. Goa 
8. Himachal Pradesh 
9. Haryana 

10. Jammu & Kashmir 
1 I. Kerala . 
12. Madhya Pradesh 
13. Maharashtra 
14. Karnataka 
15. Orissa . . 
16. Pond icherry 
17. Punjab. 
18. Rajasthan 
19. Tripura . 
20. Tamil Nadu 
21. Uttar Pradesh 
22. West Bengal 
23. Nagaland 
24. Dadra-Nllgarhaveli 
25. Laccadive and Minicoy 
26. Manipur 
27. Meghalaya 
28. Arunachal 
29. Mizoram 
30. Andaman and Nicobar 

Product-
ion (in 
million 
square 
metres) 

101.00 
97.09 

Nil 
164.00 
64.00 

146.00 
100.04 
66.65 

Quantity 
Supplied in 
Standard 
'Bales of 
1500 Square 

Metres 

19,254.00 
5,682.00 
20,696.25 

87.75 
30,962.50 
14,257.75 

293.75 
671.25 

6,732.00 
2,437.00 

11,742.00 
30,400.50 
39,966.1l0 
12,281.25 
4,669.25 

330.00 
6,666.75 

16,318.00 
443.00 

13,657.50 

5756. DR. KARNI SINGH : Will the 
Minister of COMMERCE be pleased to 
state the foreilll- exchange earned by tho 
export of frog legs durin. the yelll'll 1971-
72. 1972-7~ and expected to be earned 
during 1971-74? 

TIlE DEPUTY MINISTER IN TIm 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE) : The value of exports of 
frozen frog legs during the yean 1971-72 
and 1972-73 were of the order of RI. 1.25 
crores and Rs. 2.97 crores. An export of 
Rs. 1.89 crores has already been effected 
during th~ period April-September. 1973 
and tbe total exports durinl 1973-74 are 
expected to be more than R8. 4 erores. 

Tllx-free emoluments of sta8' In IDcIIaD 
Airlines 

5757. DR. KARNI SINGH : Will the 
Minister of TOURISM AND CIVIL AVI 
A TION be pleased to state: 

(a) whether a considerable part of the 
emoluments of the pilots, air hostesses and 
some other staff in the Indian Airlines are 
iax-free; 

(b) if S'J, the reasons therefor; and 

(c) whether there is any other elite· 
lory of slaff in Government or private 
sector whose emoluments are tall-free? 

96,092.00 TIlE MINISTER OF TOURISM AND 
20,114.50 CIVIL AVIATION (SHRI RAJ BAHA-

86.50 OUR): (a) to (c). No special excmptioD 
8.00 
5 . 00 has been given to pilots, air hostesses etc. 

57.00 of Indian Airlines and they are subject to 
80.00 
65.00 
40.00 
34.00 

the income tax lawslike anyone else. 
However. they are in receipt of certain 
benefits which are not subject to deduc-
tion of income tall. 
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Proposal to stage trade fair at CIII'IIClIll lines includes the HS-748 which is indio 
(Venezuela) Ilenollsly manufactured. 

5758. SHRI VIRBHADRA SINGH Assistance from Aid India CollSOl'tlum 

SHRI ISHAQUE SAMBHALI : 5760. "HRI VIRBHADRA SINGH 
Will the Minister of COMMERCE be Will the Minister of FINANCE be pleased 

pleased to state: 

(a) whether Government propose to 
stage " tr3de fair at Caracas (Venezuela); 
and 

(b) if so, the broad outlines thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A 
c. GEORGE) : (a) and (b). Yes, Sir 
The proposed Exhibition set up by the 
Indiall Council of Trade Fairs & Exhibi· 
tions started from March 26, 1974 and 
would continue till April 14, 1974. 

A wide range of heavy and light engine-
ering equipments, agricultural equipments, 
tools. household articles, textiles, handi-
crafts, tea, etc. is on display at the Exhi· 
bition. 

The display is backed by the presence ot 
20 busine~s representatives of participating 
firms for business negotiations. 

Phased Programme to lodiaulse Indian 
Alrltnes Fleet 

to state: 

(a) whether the quantum of assistanci 
to be provided by the Aid India Consor· 
tium towards India's foreign exchange reo 
quirements during the 1st year of Fifth 
Plan period has been finalised; and 

(b) if so, broad features thereof? 

THE MINISTER OF FINANCE (~HRI 
YESHWANTRAO CHAVAN) : (a) No. 
Sir. 

(b) Does not arise. 

TlII'I!let for Export of Leather Goods 

5761. SHRI VIRBHADRA SINGH 

SHRI A. K. M. ISHAQUE: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) the target fixed for 1972-73 for th~ 
export of leather and finished leather 
goods and the value of actual exports of 
these commodities during the same period; 
and 

(b) the target fixed for these exports for 
5759. SHRI VIRBHADRA SINGH: 1973-74? 

Will the Minister of TOURISM AND THE DEPUTY MINISTER IN THE! 
CIVIL AVIATION be pleased to atate: MINISTRY OF COMMERCE (SHRI A. 

C. GEORuE) : (a) The target for 1972-
(a) whether any long term study has 73 for leather and leather goods, includ-

been undertaken by the Indian Airlines to ing leather footwear was Rs. 97.50 crores. 
introduce a phased programme to complet. The ~ctual exports during that year were 
Iy 'Indianise the Indian Airlines lIeet; and to the tune of Rs. 187.12 crores. 

(b) if so, by what time this will he 
achieved? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA. 
OUR) : (a) and (b). It cannot be ltated 
precisely at this stage whether it will he 
po~ibl~ for Indian Airlines to completely 
Indlamse their fleet and at wbat stage. 
However, the present fleet of Iodiao Air. 

BLSSI74-6 

(b) Rs. 180 crores. 

PropoaI to set up a .'" Products Esport 
Promotloa Orpnllatloo by src 

5762. SHRI BANAMALI BABU : WiU 
the Minister of COMMERCE he pleased 
to atate: 

(a) whether State Trading Corporation 
proposes to set up a new products export 
promotion organisation; 
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(b) if su, the broad outlines thereof; and THE DEPUTY MINISTER IN THE 
(c) what would be the main objcctivet MINISTRY OF COMMERCE (SHRI A. 

of this organisation? C. GEORGE) : (a) Yes, Sir. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHR! A. 
C. GEORGE) : (a) No, Sir. 

(b) and (c). Do not arise. 

Sbortap 01 ~eCUrItY paper In the country 

5763. SHRI RAM BHAGAT PAS. 
WAN : Will the Minister of FINANCF 
be pleased to state: 

(a) whether security paper in the coun· 

(b) The Government have taken vari-
ous steps for the promotion of our ex-
ports such as assistance to exporters, parti-
cipation in and organisation of exhibitions 
and trade fairs. sponsoring of sales cum 
study team8/delegations, undertaking of 
market survey etc. The Trade Develop-
ment Authority have also established 
merchandising contacts with a number of 
firms in Canada and are in touch with 
these firms through their New York office. 

try is in short supply and that is a con- Test and Interview held In January 1974 
tributing factor to the ftood of soiled cur· for posI!i of Asslilant FIIebt p_ 
rene)" notes in circulation; and 

5765. SHRI AMBESH : Will the Minis-
(b) if so, the remedial measures taken? ler of TOURISM AND CIVIL AVIATION 

. THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) 
There has been some short supply of paper 
for printing currency notes during the yeal 
1973 due to persistent labour trouble in 
the Security Paper Mill, Hoshangabad. 
This is one of the reasons for recent in· 
crease in the circulation of soiled notes. 

(b) Some bank note paper is being im· 
ported. The labour situation in Security 
Paper Mill has also improved considerably 
and there may not be any difficulty in 
reaching the targetted production in 1974-
75. Moreover, issue of fresh notes over 
Reserve Bank's counter is being made 
<:onsistent with the stock position, the 
shortfall being made up by re-cycling tho 
notes which can withstand further handl-
ing. 

Adverse Balance of Trade with Canada 
5764. SHRI RAM BHAGAT P.AS-

WAN : Will the Minister of COMMERCE 
be pleased to state: 

(a) whether our country is having an 
adverse b31ance of trade with Canada; 
and 

(b) ~ 00, the remedial measures pro-
posed? 

be pleased to state: 

(a) whether a competitive test and inte<· 
view was -beld in the month of January, 
1974 for hlling up some posts of Assistant 
Flight Purser; 

(b) if so, what was the total number 
of vacancies and how many Scheduled 
Castes an:l Scheduled Tribes candidate! 
qualified in the written test and how many 
were finally cleared in the interview; 

(c) whether the quota for S.C./S.T. wal 
complete, and if not, why DOti and 

(d) whether any Scheduled Caste or 
Scheduled Tribe officer was associated 
while making selection and if not, the rea-
sons therefor? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA-
OUR) : (&), (b) and (d). In order to 
prepare a waiting list of candidates (or 
ilIling up future vacancies of Assistant 
Flight Purser, competitive tests and inter-
views were held by Air-India during Janu-
ary, 1974 in Delhi and during Novembel' 
1973 to February 1974 at Bombay, Ban-
galore, Cal:utta and Matlras. 303 Schedul-
ed Caste candidates appeared for the test 
out of whom 73 qualified and 4 were re-
commended by the Preliminary Selection 
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Panel for final interview. - 2S Scheduled 
Tribes candidates appeared for the test 
out of whom 9 qualified and one was 
recommended by he Panel for final inter-
view. Final selection of these candidates 
will be made by a Senior Selection Panel 
in due course. 

The Scheduled Caste officer attached to 
the Recruitment and Management section 
of the Persornel Directorate of the Corpo-
ration could not be associated with the pre-
sent selection as he was engaged on ano-
ther panel. 

(c) As on 1-1-1974 
Scheduled Caste and 9 

there were 
Scheduled Tribe 

reserved vacancies carried forward from the 
previous years. There arc 5 Scheduled 
Castes candidates on Air-India's waitIng 
list who were selected under the Apprentice-
ship !'cheme for Scheduled Caste!Scheduled 
Tribe candidates for the post of Assistant 
Flight Purser. One of these will be appoin-
ted against tbe carried-forward vacancy. 
Efforts will be made to fill the 9 vacancies 
reserved for Scheduled Tribe candidates by 
making appointments from such candidates. 
In the event of non-availability of Scheduled 
Tribe candidates during 1974. 3 of the 
vacancies running in the third recruitment 
year will be offered to Schedued Caste 
candidates on the waiting list in a~rd
ance with the extant instructions. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) and (b). Statistics 
of exports \If these items are not maintained 
state-wise. 

No specific steps are taken to promote 
exports of the products of a particular 
State, but the various measures taken by 
Government to promote exports from the 
country hold good for export of tea, coffee-
rubber and handloom goods at the rational 
level are as follows:-

TEA: Tea promotion abroad is carried 
out both through generic as well as uni-
national promotion programmes which 
include promotion of tea of India such as 
N i1giris, Darjeeling and Assam. 

COFFEE: An increased quota has been 
earmarked from 1973-74 coffee crop for 
export. The Coffee Board participates in 
overseas exhibitions and Trade Fairs to 
project the image of Indian coffee abroad. 

RUBBER: India has become self-
sufficient in Natural Rubber. A quantity 
of 5000 tonnes has been earmarked for 
export of mbber through the State Trading 
Corpora tion. 

HANDLOOM GOODS: (1) Sending out 
delegation. and study team to foreign coun-
tries to study the market potential and con-
sumer tastes, (2) Participation in Inter-
national Fairs from time to time for giving 
wide publicity for Indian handloom goods, 

Forelcn EIcJumae EarnIng by Export 
Commododes from TamU Nadu 

01 (3) Granting export assistance in the form 

5766. SHRI M. KATHAMUTHU: Will 
the Minister of COMMERCE be pleased 
to state: 

of replenishment licences for import of 
dyes and chemicals to handloom exporters 
and (4) conducting research and experi-
ments and rendering technical assistance re-
quired by the handloom weavers etc. 

SeItIDc up of a Rubber Plantation Corpora-
(a) what is the value of foreign ex- tIon of Anclamans 

change ealDed by the Government by 
exporting rubber, tea, coffee and handloom 5767. SHRI M. KATHAMUTHU: Will 
goods and other products from Tamil Nadu the Minister of COMMERCE be pleased 
during 1971-72, 1972-73, 1973-74; and to state: 

(a) whether Andaman Rubber develop-
(b) Wh:.t are the steps taken to promote ment programme has run into difficulties 

the export of these items? now; 
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(b) if so, the broad features thereof; 

(e) whether the Rubber Board has sug-
gested setting up of a Plantation Corpo-
ration of Andaman;' to continue the plan-
tation of rubber in Andaman; and 

(d) if so, Government's response there-
to? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) to (d). The Katchal 
Rubber Plantations in Andaman and 
Nicobar Islllnds has been hitherto run by 
the Department of Rehabilitation. Since 
employment of repatriates from Sri Lanka 
in these plantations has been negligible, it 
has been proposed to transfer this project 
to another Agency-a Plantation Corpora-
tion to be formed aRd maintained by the 
Ministry of Agriculture. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE) : (a) The facilities available 
to the exporting cotton texti1~ mms are 
,IS under :-

(i) Replenishment entitlement for import 
of Dyes and Chemicals, at a r:tte of 6 1/2 
per cent of the f.o.b. value of eX!Xlrts, is 
available against exports of non-grey 
goods: and 

(ii) Cotton textile exporters are eligible 
for cash assistance given !ly the Indian 
Cotton Mills' Federation under their Ex-
port Incentive Scheme. 

(b) All eligible exporters uf calton tex-
tile items from India have bcnefill'd from 
the admissible export incentive~. The 
value of Replenishment Licer.ces during 
1973 would be about Rs. 4 crores against 
total export of mill-made cotton textiles 
of about Rs. 175 crores. 

Conc:esslon to Exporters to Incre8!ie Exports Export of Concentrate and Beverage Buses 
of Cotton Textiles 

5769. SHRIM. C. DAGA . Will the 
5768. SHRI M. KATHAMUTHU: 

SHRI A. K. M. ISHAQUE: 

Will the Minister of COMMERCE be 
pleased to state : 

Minister of COMMERCE be I'leosed to 
state the volume and value of exports dur-
ing 1970, 1971 and 1972 of concentrate and 
beverage bases used in the preparation of 
aerated walers giving the company-wise 
break-up of such exports ? 

(a) the details of the concessions given 
to the textile industry by way of export 
incentives; and 

(b) the name of the units of textile in-
dustry benefited by the export incentive 
and the amount thereof ? 

THE, DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE ,:SHRI A. 
C. GEORGE) : Company-wise exports of 
beverage bases and concentrateII' during 
1970, 1971 and 1972 havp. be"" as fol-
lows :-

(Qty. in toiiiies)-----
(Vlalue in Rs. lakhs.) 

1970 1971 1972 

1. COCO-«lla Export Corporation 
New Delhi , 

2. Parle Bottling Company 
Bombay 

Qty. 

148 

TnInInc ID toarIIm, travel JIWIlIPIIIent 
aad Jllllllql!mellt of Hotels by tbe IlIItMute 

of Tourbm durlDa Fifth Plan 

5770. SHRI JAGANNATH MISHRA , 
WiD the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state : 

Val. Qly. Val. Qly. Val. 

88.85 284 159.17 290 134.6.! 

Not 0.19 
Availabel 

(a) whether Government have formulat-
ed any scheme to expand facilities for 
training in Hotel Management ad 
Tourism and Travel Management in the 
Fifth Five Year Plan period mainly to 
cater for its own growing need of trained 
personnel; 
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(b) whether arrangements hav~ also 
been made for such training in the private 
sectors; and 

(c) if so, the broad out1ine~ thereof [·.nd 
the progress made in the ,ettin~ up of 
International Institute of Tourism at 
Bangalore? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE): (a) Bnd (b). In spite of the 
problems created by the oil crhis and ir-
regular wagon movements at times for 
coal, every effort is being madz to meet 
the input requirements of tea industry for 
items like fertilisers, furnace oil, c,)al, pes-
ticides /weedicides with a view to main-
tain the production level of this inJustry. 

AVIATION (DR. SARO.llNI \1AHI- Accelerating Facilities to C.Cl. Purchase 
SHIl : (a) to (c) With a view to inculcate Programmes 
professionalism in travel industry manage- 5772. SHRI JAGANNATH MlSHRA : 
ment and meet the requirement~ of trained Will the Minister of COM MERCE be 
personnel for servicing the different seg- plellSed to state : 
ments of the travel industry, it is proposed 
to set up an Institute of Tourism during r") whether Government ha ve decided 
the Fifth Plan. The proposed Instilute will to accelerate the purchase programmes of 
cover the needs of trained perscnuel for Cotton Corporatiol\ of India; 
the entire travel industry bolh in public 
and private sectors l'iz. hotels, travel 
agents, airlines, transport operators, guides 
and Government Tourist organisations. 
The project proposal for the I ",til ute has 
been prepared by a UN expert. Based on 
it and the recommendations made by a 
Working Group set up for Ihe considera-
tion of the report action is beinl: taken for 
the establishment of the Institut,!. 

The India Tourism Devt:lopmcnt Cor-
poration and some other hotel chains in 
the private sector have th~ir OWI1 in-ser-
vice training programmes for train i ng per· 
sonnel employed in their hotels. 

Sbortage of Inputs In North-Ea.'it India Tea 
Gardens 

(b) whether Government h:ovc decided 
to double the existing paid-up "apital of 
the Corporation during the next financial 
year for carrying out its purchase opera-
tions more efficiently; and 

(c) if so, the particulars regarding the 
plan to purchase bales of cotton particu-
larly from Western and Southerr. cotton 
growing States? 

THE DEPUTY MINISTFR 1"1 THE 
MINISTRY OF COMMERCE (SHRI A. 
c. GEORGE) . (a) to (c). Government have 
advised the Cotton Corporation of India 
that it~ policy should aim at spreading its 
purchases equitably in the different cotton 
growing States timing it with the arrivals 
of cotton in the markets ,md consistently 
with available financial resource.. The 

5771. SHRI JAGANNATH MISHRA: Paid-up Capital of the Corporation is pro-
Will the Minister of COMMERCE 
pleased to state : 

be posed to be increased from Rs. 1 erore to 
Rs. 2 Crores during the ye~r 1?74-i5. 

(a) whether Government !Ire aware, that Granti~e.!1 ~::=: "':~~o;=e to 
severe shortages of inputs in North-East 
Indian tea gardens have been cau3mg con- 5773. DR. H. P. SHARMA : Will the 
cern to planters who apprehend a decline Minister of FINANCE be pleased to 
in tea production this season; and state : 

(b) if so, the steps Government have (8) whether. in view of the increasing 
taken to ,help the industry secure all in- cost of conveyance with the rise in petro-
pats early ? leum prices, Government ha ve considered 
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the question of granting to Central Gov-
ernment employees a conveyance allowance 
or an increase in the City CompensatC'ry 
Allowance admissible to them; and 

(b) if so, the decision taken in the 
matter? 

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) and 
(b) Dearness allowance is granted to Cen-
tral Government employees from time to 
time with reference to increase in the cost 
of living index, which take into account, 
among others, increase in trall'port ex-
penses. It .is, therefore, not considered 
necessary either to increa~e the City 
Compensatory allowance or h) grant a 
separate conveyance allowan;e for this 
pllrpose. 

have been exported tin 28th March, 1974. 
The estimated stock of rubber (natural 
and synthetil:) at the end of 1973-74 is 
sufficient for 5 months' requirements of 
the rubber manufacturing industry. Gov-
ernment is constantly watching the posi-
tion and only such quantities will be 
allowed for export as the country can 
spare without starving the industry of ita 
requirements. 

PrIdDg Policy of Natural Rubber 

5775. SHRI SAMAR GURA : Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether shortfall of production of 
synthetic rubber and the policy of export 
of natural rubber have caused an upthrust· 
of price of natnral rubber; 

Production and Consumption of Natural 
. Rubber (b) whether this upthrust is likely to 

calise sharp ri~e in prices of rubber goods 
5774. SHRI SAMAR GUHA : Will the including rubber-made shoes: 

Minister of COMMERCE be pleased to (c) if so, whether it will affect the low-
income group of people who largely use 

(a) whether production and consump- rubber goods, particularly rubber shoes; 

state: 

tion of natural rubber in India are almost 
evenly balanced; 

(b) whether the policy of export of 
natural rubber. if continued. will cause un-
necessary drainage of foreign exchange for 
import of synthetic rubber, the produc-
tion of which within the country cannot 
be augmented due to material or other 
crisis; 

(c) whether Government will revise the 
policy of export of natural rubber; and 

(a) if so. tht facts thereabout? 

lHE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE) : (a) No. Sir. 

(b) to (d). For the present Government 
have pennitted STC to export 5,000 tonnes 
only of natural rubber from the country 
taking into account the production and 
consumption of this commodity. Of this 
2.600 tonnes vruued at Rs. 147 lakhs 

(d) whether Government propose to 
adopt a policy of balancing the upper and 
lower ceiling of the prices of the nautra! 
rubber; and 

(e) if so. facts about the pricing policy 
regardina natural rubber? 

lHE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE) : (a) There has been a 
marginal increase in the domestic price of 
natural rubber which cannot be wholly 
ascribed to the programme of export ot 
5,000 tonnes through STC. It is likely 
that with the fresh arrival of raw rubber 
the prices would stabilize at a lower level. 
but above the minimum support price. 

(b) No, Sir. 

(c) Does not arise. 

(d) and (e). Government have fixed 
only minimum price for various iTodes of 



133 Written Answer MARCH 21. 1974 Written Am'wers 134 

rubber and have not laid down any ceilin& 
price. It has not ,been considered necea-
sary to fix a ceiling price for this item for 
the present. ' 

Rupee Payment Trade 

Visit of a Trade Delepdon to Parli 

5777. SHRI YAMUNA PRASAD 
MANDAL : Will the Minister of COM-
MERCE be pleased to state: 

(a) ,whether our trade delegation visited 
Paris recently; and 

5776. SHRI SAMAR GUHA : Will the (b) if so, the achievements of their 
Minister of COMMERCE be pleased to visit? 
state: 

(a) whether rupee trade agreements with 
U.S.S.R. and East European counties ad-
versely affects the potentiality of increas-
ing foreign exchange position of India: 

(b) if not, the reasons thereabout; 

(c) whether such rupee tradie with the 
above communist countries has been criti-
cised by some economists and experts of 
World Bank as "Negative Aid Transfer" 
from those countries; and 

( d ) if so, the reaction of Government 
thereto and the reasons thereabout? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE) : (a) and (b). No, Sir. 
However in connection with the meetinJs 
of the study group of officials held in 
Paris in February, 1974, a delegation-
organised by the Ministry of Finance-
visited France. The study group studied 
the scope for Indo-French economic and 
techincnl Cooperation in the context of 
their development Programmes. 

Unprofitable Exports 

5778. SHRI YAMUNA PRASAD 

MANDAL: 

SHRI M. SUDARSANAM: 

THE DEPUTY MINISTER IN THE Will the Minister of COMMERCE be 
MINISTRY OF COMMERC? (SHRI A. pleasec! to Itato: 
C. GEORGE) : (a) No, Sir. 

(b) India has been able to import 
sizeable quantities of essential commodities 
like, fertilizers, non-ferrous melals, steel 
products, petroleum products, newsprint, 
industrial raw materials like, asbestos, 
caprolactum, etc. from rupee payment 
countries for which otherwise free foreign 
exchange have to be paid. In additioll, 
rupee payment countties have provided 
us a market for diversifying our exports of 
traditional and non-traditional goods from 
where the unit value realisation has been 
comparable with the prices prevailing in 
the rest of the world. 

(c) No, Sir. 

(d) Does not arise. 

(a) whether exports of our country last 
year did not cover even the raw material 
co~1; 

(b) if so, the reasons therefor; and 

(c) the remedial measures proposed? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE) : (a) The value of export 
of most of our commodities is much high-
er than their cost. There were however. 
a few products, for which eX.JIOrt value is 
less than their cost. 

(b) The reasons for inter·alia scale of 
production, non-refundable levies and taxes 
discriminatory freight rates and levies. 
and taxes in foreign countries, temporary 
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increase in the cost of raw materials and 
other such constraints. 

(c) In respect of such export items 
which have a polential for covering the 
cost in due course, and for adding to 
the net foreign exchange earnings, of cost· 
ing and f.o.b. realisation. each case is 
examined on merits and appropriate com· 
pensatory assistance borne on such exami· 
nation is provided affording besides pro-
motional assistance. 

US asslstaDc4! to Central Fuel Research 
InstItute 

5779. SHRI YAMUNA PRASAD 
MANDAL: 

SHRI M. RAM GOPAL 
REDDY: 

Will the Minister of FINANCE be 
pleased to stute : 

(a) whether U.S. had offered financial 
aid from PL-4j funds to the Central Fuel 
Research Institute; and 

(b) if so, the amount offered? 

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) and 
(b). The position is being. ascertained and 
the information will be laid down on the 
Table of the House. 

~.m: ~ (~) 1Ii1 • ..n 
q1'IT 

5180. ~ ~ mm: om ~ 
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( .. ) lfln ~ If ~ If.T ffi 
~ 'I>T f.n;fzr "" foro ~; .m 

'(If) .m iji, (fT ~ m it ro ~ 
fiI;qr 'l1n' ~ .m ~ qR ij; f"l'f ~ 
I!fr 'I'\1rorr if f,,~~;r ij; "Iff 'l>Tl:'I1' ~? 

~ qr (~~ 1:111~): 

('I» ~ {If) ~ m lIfTlfi1r '1ft f~1J1TT 
n: ~ ij; f.fui>I' ij; o;qrn, ~ if; 
'I'Tll'fu!; Pmm:, *'rr :a'~ 1971 <tt ~ 
if fu1i mrmT 'I>rr ~ (~"'IIii<:'~ ~~ 
~ ~ m 'Im'I't>Ir mif ~) ~ ('1m:) 
'IfflT '1>1 *!.'U if, f'l'flrn ~ if ~ 
~o. 2' !!'tuft it '" 'ITlf ~!f ~ I '1'1', 

lIfuW'i ~ J['foT'f f'f.TT!fT mfi ~ ~ it 
<{it>< m lIfTlfi1r >f.T f~~ '1<: "",", 

ilTU ~ ~ f.roilfT it ~ it ~'I!T 

~lf1!;~I~~~~'fIiif~~ 
~ 'fitfj if, ~ <tt ~ m 'Wi. 
r~!1'~~W!f '1~~'r~~'<l' 

if~wf~~ 1'Ii'!l!l"rffi'~fl 
~ lRf if, o;ru');r R,!'ffi ~!f q-fT. 

1!!1!: it m it'If'fTft <rn ~11J 'OOT!IT 'I>rr 'IT 

m ~ <rn ~I lIN'IT '1<:, 'Ii'! ~T 

~ ~ if.t I{'" m.mr "'t ffiT"'l'f 
'Ihrr 'I>rr 'l'T' m.mr it ~ """ 'liT ,!:f~ 
if ~ ~ r~ lI"foii '1ft ~ <tt 'lIT ~I 
~, 

~ ~ ~ ~ r..r .. +<."ifN., 'A'lfiIiri 
~, qe.n ~ qftr 

5781. ~ ~ mm: om ~ 
Jt.rl ~ ~ '1ft f'fT ~m flf;: 

('11:) ro ~ ~ ttY 'I>'{!'1f f'ifmit. 
Rlr.T lIITf'nri ~~, '!!"IT if '1'<f 1 2 ~ 

1974 'I>l ~ m ~ ~.tt1'~, 
'If ~ ij; ~'f 'I>l ~ m"f ~ ~; 

( .. ) Ilft iji, <it '3'f 'lit '1 .... Iftii' ~ ~, 
.m 

(If) '3'f ~ ~ 'lit om ~ ~? 

~ .nit (~ ~ 1:111 ~TGI : (~) 

;;ft, ~I 

(.) 1{~ .n Ifi1r oft flI; qe.n ft>rn 
m '!Jif ~ ~*l' if ~ ~.~ 
~ If!"IT 'lit f.niT ~ ij; ~ iTl"'· 
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~ ~ ri\', ~ '!fir 14 lffif, 1974 ~ 

~~~~f,r.ri1Jr~f.!1lIlfTO' 

"fl ;;mr, lI'<T ~ ~,'1VIT ~ m..r.r 
~'1VIT~~~n:f,r.ri1Jrm~1 

~ wrftf ~tl~, '{~ ~ ~ 
lim 15 l!T'Ii", 1974 ~ ~ I;A'1!1'"'f ~ 

rn ~ ~ ~ <ft q:~ ~ lM"'!, 

O'f-lfllT'f W ~ 'l<ffll" ~ ~'f':1IT 

rnl 
('1") ~ ... "..,. 'tiT 1m". it ~ ri f.!; 

~, '1VIT it .~ lI1'<! rn ~ SI1f1"f ~ 

"¢ iir w l:I'I ~ ~-~ >l"!T¢, 
'1VIT, ~ ~ ~ ft;rf f.r.ft ~ ~ 
~ 'P: >f.i; ~, >!'IT '1VIT it ~ 
>!'IT 'Am ~-~, mT ~.wrt ~ 

~ 'liT mU"l> m.rr it ~, !'lfuii 'f"m"": 

or W'A' f<rn'f l!l'lf.ir ~ rn n: 
~~~f~itm 

rn g~ '1VIT fi;vrn ~ i!ft ~ ~ih: 

'1VIT it ftRrr ~I ~ m..r.r rn"h ~ 
'01 rowrn ~ <:'1 ~ I 

.m- lJ1I; '1VIT ~ ~ r.m.r m if,"[ 

"'""'" ~, ~ RW< rn i!ft ~fir it 
mm 'f"m"": or ~ f,r.ri1Jr ifoT1iT n: ~ 
lf~ \'f1lT '00' ~, .n tR'~ ~~ '$ F ~ 
tR'1RT .n ~m ~ ~ m '$ ~ ~I 
~ '!;r"'T ~ ro;ff n: f.fqfur '!;r mlf.lf 
~~ ~ m '$ ~T ~ ~I 

InCler· Ministerial Wl'lUlgie over ImpoJ1ed 
Bales of Ruavlan Cotton 

5782. SHRI RAMAVTAR SHASTRI: 
Will the Minister of COMMERCE be 
pleased to state: 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE) : (a) No, Sir. 

(b) Does not arise. 

Import of ex1ra long staple coCton 

5783. SHRI INDRAJIT GUPTA: Will 
the Minister of COMMERCE be pleased 
to state: 

(a) the quantity and value of extra-
long staple cotton proposed to be imported 
during the current financial year; 

(b) the amount of surcharge realisable 
thereon by the Indian Cotton Textile Mills 
Federation, Bombay; and 

(c) whether it is Government's decision 
to continue spending foreign exchange in 
order to boost production of fine and 
superfine fabrics in this country? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE) : (a) 1.S lakh bales 
valued at Rs. 20 crores. 

(b) The Indian Cotton Mills Federa· 
tion charges a premium of Rs. 475 per 
bale of imported cotton to augment its 
Export Promotion Fund. 

(c) There has been a sharP decline in 
import of long/Extra long staple cottons 
in the last two years. For various rea-
sons, including maintenance of our Export 
trade to Egypt and Sudan, some cotton 
imports from these countries may have to 
be continued in the near future. 

Expenditure incurred on Renovation and 
Modernisation of Domestic Terminal at 

Dum Dum Abport 

(a) whether an inter-ministerial 
gle is holding up the disposal of 
35,000 bales of cotton imported 

5784. SHRJ INDRAJIT GUPTA : Will 
wran· the Minister of TOURISM AND CIVIL 
nearly AVIATION be pleased to state: 

U.S.S.R.; and -

(b) if so, the particulars thereof?-

from 
(a) the expenditure incurred to date on 

renovation and modernisation of the do-
mestic terminal at Dum Dum airport; 
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(b) whether the said terminal is now 
going to be transferred to the international 
terminal builliing next door; and 

(c) if so. whether the purpose of such 
decision is to give a "busy" look to the 
international terminal? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) : (a) The expenditnrc incurred to 
date on improving the domestic terminal 
building at Dum Dum airport amounts to 
Rs. 5.47 lakhs. 

(b) and (c). The domestic terminal 
building will require. on the basis of traffic 
projections a good deal of expansion and 
improveme'lt. On account of linancial 
constraints, it has been decided to shift 
the domestic operations to the inter-
national terminal building where space is 
available. 

Prices of various Jute Products 

5785. SHRI INDRAJIT GUPTA : Will 
the Minister of COMMERCE be pleased 
to state: 

(a) whether current prices of various 
jute products have risen to an unprcce-
dentedly high level following upon the fall 
in the production of synthetic products 
based on petrochemicals; 

(b) the latest quotations for standard 
varieties of sacking. hessian and carpc t 
backing; and 

(c) whether the jute mills arc expected 
to make correspOnding high profits during 
1974-757 

(i) Hessian . 
(ii) Carpet backing 

(iii) Sacking 

FAS/too 
YARDS/ 

BAGS 

Rs. 
173/-

5200/-
(fixed) 

(1) B. Twills . 342/-
(2) Hy. Cees Cement 347/-

(c) The overall profitability of the in-
dustry is expected to improve though the 
higher prices will be substantially mopped 
up by the enhanced duties recently im-
posed by Government. 

fmn. -to ~ .m: 111m ~ 

"'I'f~rilr~~1II11I" 

5786. ~ m tim\" ~ : '!lIT qi~.m: 

'I i r r TiT ll"i! 'r1IT't ij;T FfT ",~it fij; : 

(ij;) rom. ~, ~ m-o: '!O~ ~ 

~ ~ 'f': lf~ W!;ti ~ m'f D;ij; 'I't it 
f'!>WiT m-q- gf ; 

(~) '!lIT~ 'l>Tm~~T 

",,"~T~t~iij;T~ifw~~D; ~rt ~ 

ij;lI~,,!~it"IiT,f4 rn 'I>T f~~; ~n: 

( 'T) >m ~. <IT rniotUT ,!li!f ;mi' '!lIT V 
~.m;mfinn;rot 100 (~~~): 

( ij; ) "I"l:«! ~!I1:~Tll" f1fl!Tif1ff;{ lffi~ ijro 

l!'i 1972-73l!;~ 1-4-73 ~ 31-1-74 ~~ 

~U if lfQ W!;ti ~ ~ m-q- W 
~ vir :--

1972-73 1-4-73~ 
31-1-7~ 

THE DEPUTY MINISTER IN THE ~ 
MINISTRY OF COMMERCE (SHRI A. -~--------------~---
C. GEORGE) : (a) Prices of jute goods (<'I"rlliW if) 
have increased in the recent past due to ~ 1 1 . 76 1 O. 49 22 . 2 
an upsurge in demand in the international ~ 4. 9 i 4 . 30 9. 2 
market. The imbalance between demand m.ft 7 . 3 R 6. 34 1 4. 1 
and supply caused by recurrent shortages ~ 4~. 3 1 :1 . 75 8 . 0 
of power. strike in the indu~. etc. have .--- -~2~-~- 24. RR 53.7 
reinforced the tendency for pnces to n'IC. ____ ~__ _~. ~._~_ .. __ 
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~ I 

Bonus paid up by LIC to Ibi policybolders 

5787. SHRI N. K. SANGHI : Will the 
Minister of FINANCE be pleased to 
state: 

(d) The rales of bonus depend on the 
quantum of surplus disclosed by the 
periodical acturial valuations. Increase in 
administrative expenditure. consequent 
upon inflation. has acted as a constraint 
on increasing the rate of bonus. 1 he 
Life Insurance Corporation is however. 
alive to the need for improving the profi-
tability of the business and is taking vari-
ous steps in this direction. 

(a) whether. since 1971, the bonus paid 
by Life Insurance Corporation of India to Rate of growth of Life Insurance Business 
its policy-holders has remained almost 
static; 

(b) whether, despite a recommendation 
by a committee of ARC to reduce the 
premium rale by 25 per cent, the L.I.C. 
have failed to give this benefit to the 
policy-holders; 

(c) whether the policy-holders remain 
the worst loser and the profits earned by 
the LI.C. are being diverted to establish-
ment expenses; and 

(d) if so, the reasons for not incre"s 
ing the bonus rate and the steps Govern-
ment propose to take to disburse adequate 
share of profits to the policy holders? 

5788. SHRI N. K. SANGHI : Will the 
Minister of FINANCE be pleased to 
state: 

(a) what has been the rate of growth 
of Life Insurance business since 1966; 

(b) the ratio of Ufe Insurance business 
to the national income during these years; 
and 

(c) whether there is a vast scope for 
augmenting the business of L.I.C. from its 
present position and if so, the steps being 
~aken in this direction? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMAll 

THE DEPUTY MINISTER IN THE SUSHILA ROHTAGI): (a) and (b). 
MINISTRY OF FINANCE (SHRIMATI Th~ rate of growth of new business in 
SUSHILA ROHTAGI) : (a) Yes, Sir. India ~or each !ear ~rom 19~5-66 . and 
The rates of bonus declared for the two the rail? of ?usmess 10 force 10 India to 
years end'ing 31-3-1973 are the same as the nallonal IDcome are as under:-
those for the preceding two years. ~~ ~~----~ __ . ______ ~ __ ~ 

Percentage Ratio of 
(b) and (c). After a detailed review rate of business in 

the Life Insurance Corporation reduced its Year growth of force in 
premium rates under certain without profit new busi- India to 
plans of assurance in 1970 and in certain n~~~iain ~~~~~~. 
other plans ill 1971. The detailed re-
view. however. indicated that in view of 
the uncertainty of the trend of future 1965-66 
expenscs. it was desirable to defer consi- 1966-67 
deration of any revision of rates under 1967-68 
with profit plans till such time has ex- 1968-69 
pen~es have stabilised particularly since 1969-70 
eql11ty to the with profit policyholders can 1970-71 
be ensured through the mechanism of 1971-72 
bonus from out of 95 per cent of the 1972-73 
.nrplns. 

+14.38 
-3.97 

+10.22 
+10.20 
+1.42 

+26.20 
+25.85 
+26.58 

---~------

20.77 
19.22 
18.03 
19.54 
20.22 
21.04 
22.01 
22.40 
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(c) Yes, Sir. The liC has set up a 
net work of offices from where the popu-
lation in the surrounding areas could be 
easily served. It has also taken steps to 
build up a stable and efficient sales force 
to increase its business in the areas not 
being fully tapped at present. 

Increase ill the level of a581stance given by 
Industrial De\elopmellt Uaok of I .. tlia to 

textile machinery under rediscounting 
scheme 

5789. SHRI V. MAYA VAN 
SHRI P. M. MEHTA 

Will the Minister of FINANCE 
pleased to state: 

be 

(a) whether the Industrial Develop-
ment Bank has been approached again to 
increase the level of assistance given by it 
to textile machinery under its bill re-
discounting scheme; 

(b) if so, the reaction of Ind ustrial 
Development Bank thereto; and 

(c) whether the representatives of the 
concerned Ministries also met recently to 
discuss the need for immediate and more 
aid for the textile industry to increase ,the 
export of textile? 

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) ond 
(b). Under the Bills Redisoounting Scheme 
of the Industrial Development Bank of 
India, the maximum limit in respect illter 
alia of a textile purchaser unit has been 
fixed af Rs. 50 lakhs (inclusive of interest) 
over a limit year (from lst October-
30th September). During the last year. 
the Ministry of Heavy Industry approached 
the Development Bank for examining the 
proposal to raise the limit upto Rs. 1 
crore per annum to the purchasers of 

Development Bank to examine the caw 
for formulating a separate Scheme under 
which assistance upto R" I ,ro,'e could 
be rendered after a technical appraisal by 
the Development Bank. The prop,'sals 
were. he'we\er. not found feasible by 
the J'~vek)pm<. nt Hank for the f.,llowing 
main reasons: 

(i) llssistance under the scheme is 
rendered without subjecting the 
relative projects to any detailed 
assessment as to their viability. 
Therefore.' the quantum of assist-
ance cannot be too large; 

(ii) while units in the small and me-
dium ,ector can take advantage 
of the Scheme for meeting their 
entire requirements of machinery 
for modernisation purposes. the 
large L1nits are ~xpcctcd to :lVail 
of the facilities only as a sup-
plementary means of f:nancing 
their projects and not for imple-
menting the entire projects; 

(iii) 

(iv) 

for meeting the r:quirernl'nts be-
yond the limit under thc Scheme 
other avenues of finance viz. term 
loans and underwriting assistance 
from the financial institutions, 
including the Development Bank 
are available to larger units; 

there may be a tendency on the 
part of some units in the private 
sector to avoid availing of direct 
assistance from the all-India term 
financial institutions in view of 
the convertibility stipulation which 
is now being attached to the 
direct assistance; and 

(\') constraints on the resources posi-
tion of the Development Rank. 

textile machinery under the Scheme. in 
respect of textile units having capacity of 
more than 50,000 spindles or 500 looms. 
The Textile Machinery Manufacturers' 
Association also represented to the Govern-
ment on these lines. The Ministry cf 
Heavy Industry also suggested to the 

In January. 1974. the Textile Ma'h;nery 
Manufacturers' Association again represen-
ted to the Development Bank to enhance 
suitably the limits in favour of the discount-
ing banks who intum could extend facili-
ties to them under the . Scheme. The 
Association has been advised that. 
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(i) Sizeable unutilised portion of the 
sanctioned limits was available 
with the discounting banks for ex-
tending adequate credit for the 
sale of ind Igenaus machinery 
under the Scheme; and 

( ii) that the Development Bank was 
always prepared to collllider 
granting additional limits to the 
discounting banks if needed pro-
vided the limits already sanc-
tioned to them had been utilised 
to a substantial extent. 

(e) No, Sir, 

Soviet Interest in Indian Commodities 

5790. SHRI M. S. PURTY : 
SHRI D. B. CHANDRA 
GOWDA: 

(b) if so, whether this fact was brought 
to the notice of Central Government by 
the adviser to the Governor in thM state; 

(c) if so, what help has been given to 
the State Government to overcome the 
financial crisis; and 

(d) whether tbe funds are not BQ1Ii-
cient to purchase the foodgrains from 
other sta tes also? 

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : <a) No, 
Sir. 

(b) and (c). The Adviser to the Gover-
nor has, from time time, approached 
Government of India for financial assist-
ance. On the basis of these requests, 
during 1973-74, Government of India have 
released Rs. 56.25 crores as assistance OD 
account of natural calamities relief expen-

Will the Minister of COMMERCE 
pleased to state: 

be ~!t:~~da~:' :r:j~c~~~~s R:~~.~~r:~:s:! 

(a) whether U.S.S,R. has shown 
interest in the trade of knitwear 

Sabarmati Thermal project which was over 
keen and above the normal release of Central 
and assistance for the Plan. 

other goods like tobacco, readymade 
mcnts and shoes; and 

gar-

(b) if so, the particulars regarding the 
agreements which have been signed bet-
ween the two Governments recently? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A, 
C. GEORGE) : (a) Yes, Sir. 

(b) Indo-Soviet Trade Protocol for 
1974 signed in New Delhi on 21st Janu-
ary, 1974 envisages an export level of 
around Rs. 320 crores and includes item like 
knitwear, tobacco, ready-made garments. 
shoes, etc. to be exported to USSR in this 
year, 

FI_cla! AlI1IIItance to Gujuat 

5792. SHRI P. M. MEHTA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether Gujarat is facins acute 
nsncial crisis; 

(d) The State Government had adequate 
funds for purchase of food grains. 

Export of Groundnuts 

5793. SHRI P. M. MEHTA: 

SHRI NIHAR LASKAR 

Will. the Minister of COMMERCE be 
pleased to state : 

(a) whether India exports only two per 
cent of its groundnuts production; 

(b) if so, what are the main rcaSOll& 
therefor; and 

(c) what steps are being taken to im-
prove its exports ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE) : (a) India exports only 
about 0.' per cent of its total grounc!nut 
production. 
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(II) Export 45 allowed only of bolder 
type of ground-nuts called the HPS (Hand-
picked selected) groundnuts for table pro-
poses. The export is small depending on 
the demand from overseas markets. 

(c) Any further increase in the exports 
will depend on higher production and avail-
ability for export at competitive prices. Steps 
are being taken to increase the production 
of groundnuts. 

Modification or Textile ·Apeement between 
India .od U.s.A. 

5794. SHRI P. M. MEHTA : 

SHRI Y. ESWARA REDDY 

Will the Minister of COMMERCE ..., 
pleased to state 

(a) whether negotiations have been 
started between India and United States to 
modify' the textile agreement of 1970; 

(b) if so. whether certain draft propo-
sals have been received from the U.S 
Government; 

(c) if so, the particulars thereof; and 

(d) when the final decision to modify 
the textile agreement of 1970 is expected 
to be reached 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHR! A. 
C. GEORGE) : (a) to (d). Following 
negotiations held in December. 1973. cer-
tain broad understandings have already 
been reached with USA on the modifica-
tions to the present bilateral agreement on 
textiles. Following these understandings. 
the U.S. authorities have forwarded to us 
draft proposals for modifying the agree-
ment. These relate to quota levels. tenure 
of the agreement etc. The draft proposals 
are being examined and further negotia-
tions are expected to be held shortly to 
finalise the modifications to the Agreement. 

Reorpnlsation of Iradlun Export 
OrpuIliatiODS 

5795. SHRI P. M. MEHTA 

SHRI NIHAR LASKAR 

Will the Minister of COMMERCE be 
pleased to state : 

(a) whether two member panel headed 
by Shri B. Nehru has recommended the 
reorganisation of the Federation of Indian 
Export Organisations in stages to transform 
it into a national forum for supplementing 
the country's export efforts; 

(b) if so. how far this suggestion has 
been examined by Government; and 

(c) what are the other main recom-
mendations of the panel ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE) : (a) to \c). Federation of 
I ndian Export Organisations is already an 
apex organisation of export promotional 
bodies in the country. coordinating their 
export efforts. The question of any further 
suggestion to transform FlEO into a 
national forum therefore does not arise. 

The FIEO's management on the basis 
of study by a two-member 'Janel has 
contemplated a reorganisational of the Fe-
deration's working. The Federation plans 
creation of a number of commodity and 
territorial panels. The commodity panels 
of specified commodities are to study in 
depth problems faced. while the territorial 
panels would concentrate it on require-
ments to step up exports to targetted 
areas. 

Nationality-wise' break-up of Forelp 
Tourists who visited IDdia during 1973 

5796. PROF. NARAIN CHAND PARA-
SHAR: 

SHRI TRIOIB CHAUDHURI : 

Will the Minister of TOURISM AND 
CIVIL AVIATION bep1eased to state: 

(a) the total number of foreign tourists 
who visited India during 1973; 
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(b) the nationality-wise break-up of such 
teurists; and 

(c) the total foreign exchange earned 
during the above period as a result there-
of ? j : 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (DR. SAROJINI MAHI-
SHI): (a) 409, 895. 

(b) A statement showing the nationality_ 
wise break-up of foreign tourist~: who 
\'isited India during 1973 is laid on the 
Table of the House. [Placed in Library. 
See No. LT-6633f74]. 

(c) The total foreign exchange earned 
during the year 1973 is estimated at Rs. 
67.5 crore5. 

Name of the State 

Andhra Pradesh 
Bihar 
Delhi 
Kerala 
Maharashtra 
Tamilnadu 
West Bengal 

Total. 

Help to. SIck MUI. by IDcIuIitriaI Reco ... 
Wruction Corporation of 10 ... 

5797. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of FINANCE 
be pleased to state : 

(a) the number of sick mills in the 
public and private sector helped by the In-
dustrial Reconstruction Corporation during 
the years 1971, 1972 anu 1971 Statewise; 
and 

(b J the tOlal amount of financial assis-
tance given during these years, yeal "'ise ? 

THE MINISTER OF FINAr-.":E (SHRI 
YESHWANTRAO CHAVAN): (a) The 
State wise figure of sick mills which were 
sanctioned reconstruction assistance by the 
Industrial RecC'nstruction Corporation of 
India during the' years 1971, 1972 and 1973 
is as under 

April 1971 Jan. 72 Jan. 73 to Tota 
to Dec. 71 10 Dec. 72 10 Dec. 73 

28 

28 

27 

31 

II 

13 

I 
66 

72 

I ndustrial Reconstruction Corporation. of has been taken over by the Government 
India does not ordinarily give assistance cnder Industries (Development & Regula-
for units in the public sector. However, tion) Act, 1951. 
one coal unit which was sanctioned assis-
tance by the COrporation in 1971 has since 
been nationalised. Statewise figures shown 
above include assistance to 7 sick/closed 
industrial units the management of which 

(b) The total amount of assistance sanc-
tioned and disbursed, yearwise, by the Cor· 
poration is as given below : 

April, 1971 to Dec., 1971 . 
January, 1972 to December, 1972 
January, 1973 to December, 1973 

Total . 

• A loan of Rs. 13.94 lakhs to a unit subsequently cancelled. 
!~ I?an of Rs. 18.00 lakhs to a unic subsequen~ly cancelled.· 

Disbursements alsO relale to sanctions of previOUS years. 

(Rs. in lakhs) 

Sanctioned Disbur-
sed 

371.70' 99.17 
792.42t 333.79" 
590.74 468.53' • 

1754.86 901.49t 
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Defaulters of Payments of 1Dc0me 't1lS 

5798. PROF. NARAIN CHAND PARA· 
SHAR : Will the Minister of FINANCE 
be pleased to state : 

(a) the number of defau1tel'll in the 
payment of Income-tax in the year 1973-
74 in the States of Jammu and Kashmir. 
Himachal Pradesh, Punjab. Haryana and 
the Union Territories of Delhi and Chandi-
garh; 

Export of Meat to other CoUDtries 

5799. SHRIMATI PARVATHI KRISH-
NAN: 

SHRI C. K. CHANDAPPAN : 

Will the Minister of COMMERCE be 
pleased to state ; 

(a) whether there is a great possibility 
for India to export meat in the context of 
international shortage in meat; 

(b) the comparative figures. Statewise 
for the years 1971-72 and 1972-73; (b) whether the anti-cow slaughter laws 

in many States stand in the way of deve-
taken loping meat processing industry; (c) whether Government have 

adequate steps to provide facilities 
Income-tax payers who might have 
to file their returns by due dates ? 

to the (c) whether Government are considering 
failed to set up a huge meat processing plant in 

kerala where there is no anti·cow 
slaughter legislation to meet the export re-

THE MINISTER OF FINANCE (SHRI quirement of meat; and 
YESHWANTRAO CHAV.'N) . (a) and 
(b). The requisite information ns on (d) if so. the broad featllres thereof 
28-2-1974. 31-3-1973 and 31-3-1972 is 
being collected nnd will be laid on the THE DEPUTY MINISTER IN THE 
Table of the House as early as possiblc. MINISTRY OF COMMERCE (SHRI A. 

c. GEORGE) : (<I) Yes, Sir. 
(cl The Government brought into force 

from 1-9-1972 a scheme called "On the 
Spot Assessment Scheme" to help assessee. 
whose total income did not exceed Rs. 
15.000/-. Under this Scheme those asses-
sees who not filed their returns in the past. 
were enabled to get themselves assessed to 
I ncome-tax by voluntarily faling the returns 
of Income. This scheme w~s in existence 
upto 28-2-1973 and provided for immunity 
from the levy of penalties. 

Besides. section 27(4Al of the Income-
Tax Act, 1961 enables the waiver or re-

(b) No. Sir. 

Ie) and (d). No. Sir. rhe Kcrala agro 
Industries Corporation are. however, setting 
lip a meat processing plant for slaughter 
of buffaloes. 

Decline In tbe Export of Coli' 
Products 

5800. SHRI C. JANARDHANAN 

SHRI G. Y. KRISHNAN : 

Will the Minister of COMMERCE be 
duction by the Commissioner of Income- p!eased to state : 

tak, in his discretion, of penalties imposable 
on an assessee for failure to file returns 
Of Income or wealth in due time provided 

(a) whether the export of coir and coir 
products declined in quantity, during the 
current financial year, comparing to the 
corresponding period of the previous year; 

the assessee furnishes such return before (b) if so, the extent thereof and the 
any notice is issued to him. The law also reasons therefor; and 
provides for immunity from prosecuti9n in (c) the names of the importing count-
such cases subject to fulfilment of the pres- ries to which there has been a decline in 
crihed conditions. exports ? 
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THE DEPUTY . MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
c. GEORGE) : (a) Yes, Sir. 

Overdrafts by Stales from CommcrcillJ 
BIUIk8 

5802. SHRI BIRENDER SINGH RAO : 
Will the Minister of FINANCE be pleased 
to state : 

(a) whether it has come to the notice 
of Government that some Stak Govern-
ments have resorted to overdrafts from 
Commercial Banks; 

(b) if so, the names of such States; 

(b) The exports of coir products record-
ed a decline of 3,637 tonnes during April-
February 1973-74. as compared to the cor-
responding period of the previous year. 
The decline in volume of export is mainly 
due to less off-take of coir yarn and also 
because of lahour strike at Cochin Port in 
January, 1974. (c) whether the repayment of these 

overdrafts has been converted into loan 
(c) The major importing countries are concessions; and 

West Germany, Yugoslavia, Japan, Burma, 
Canada, France, Sweden, USSR. Rumania 
,lOd USA. 

I nqulry Iuto UDfair practices by forelp 
banks operating In India 

5801. SHRI BIRENDER SINGH RAO : 
SHRI S. N. MISRA: 

Will the Minister of 
pI eased to state : 

FINANCE be 

(a) whe.ther Reserve Bank of India 
which was asked by Government to inquire 
into certain unfair practices by foreign 
banks operating in India has since submit-
ted its report; and 

(b) if not, tbe reasons therefor ? 

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) and 
(b). Presumably, the Hon'ble Members 
have in mind certain allegations made 
against the National & Grindlays Bank Ltd. 
which are being looked into by the Re-
serve Bank of India. As the Material 

(d) the reasons therefor and total 
amount of overdrafts converted into loans, 
State-wise, during the years 1972-73 and 
1973-74 ? 

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAV.\N) : la) and 
(b). Normally, State Gollernments borrow 
from commercial banks only for specific 
schemes like food procurement operations, 
distribution of fertilisers and pesticides, for 
the requirements of departmentally run 
enterprises etc. 

(c) and (d); Do not arise. 

Delay In cOIDIDeIICement of 1'radIq 
0perad0aI by T.T.C.I. 

5803. SHRI B. K. DASCHOWDHURY : 
Will the Minister of COMMERCE be 
pleased to state : 

(a) whether the delay in the release of 
funds by Government is the main reason 
for the delay in commencement of tradin& 
operations by T.T.C.I.; and 

(b) if not, the amount of funds sanc-
tioned and released by Government during 
the last 12 months against the demands 
made by the Corporation ? 

whicb bad so far become available to the THE DEPUTY MINISTER IN THE 
Reserve Bank is not sufficient for reaching MINISTRY OF COMMERCE (SHRI A. 
definite conclusions about several of the C. GEORGE) : (a) No, Sir. 
allegations, the bank has been called upon (b) Duriog 19'73-74, against B demand 
by the Reserve Bank to furnish full io- of Rs. 8.14 lakhs made by the Corporation, ' 
formation regardiog relevant matters. a sum of Rs. 6 lakhs was released. 

8 LSSI74-7 
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5884. wt-~ Ir~ ~ : lIlfT f~ 
Q\' q: ~~f'IT mfit;: 
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'II'R<! ~ !1mI) it ~ !AWTm; fl'!;iffi 
cnJ Wi it ~ fipft if; 'lit 'Pft 'f;T f.ft1r ~ f'PlT 

'l1n ~ I 

Represeutatlon from indian Alrlbaes 
for excise IIIJd tax ~ In 

aviation turbine fuel 

5807. SHRI SUKHDEO PRASAD VER-
MA : Will the Minister of FINANCE be 
pleased to state :. 

(u) whether a representation has been 
made by the Indian Airlines for some ex-
cise and tax concession on aviation turbine 
fuel; and 

(b) if so, Ihe reaction of Government 
thereto? 

THE MINISTER OF FINANCE (S~1RI 
YESHWANTRAO CHAVAN) : (a) Yes, 
Sir. 

(b) The matter is being examined. 

Opening of "ranches Clf ~ntlop~Ii.-ed 
Bub In Bihar 

5808. SHRI BHOGENORA JIM. : Will 
the Minister of FINANCE be pleased to 
stale : 

(a) the names of places where branches 
of banks are to be opened in Bihar, Dis_ 
trict-wise. during 1974-75; and 

(b) the total population covered by per 
bank branch in each Stale of the country 
and in each district of Bihar and what 
steps are being taken to bring up the most 
backward areas to the average all-India 
level? 
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THE MINISTER OF FINANCE (SHRI States, especially in districts which have 
YESHWANTRAO CHAVAN) : (a) In very high population per bank office. 

pursuance of the directive of tbe Reserve 
Bank of India commercial banks draw up 
three year rolling plans for branch ex· 
pansion. Banks are currently engaged in 
formulating tbe plan for the three years 
1974-76. The Reserve Bank of India 
has, reported that as at the end of January, 
1974 commercial banks had on hand 146 
licences/allotments for opening offices in 
Bihar. The names of the centres to which 
these licences/allotments relate are set out 
in the statement laid on the Table of the 
House. [Placed in Library. See No. IT-
6635/74]. 

Guidance l:eU for ellporD 

5809. KUMARI KAMLA KUMARl 
,Will the Minister of COMMERCE be 
pleased to state : 

(a) whether there is any cell in hill 
Ministry which can guide the sma:\ pro-
ducers of transistors for export of the same 
to other countries; and 

(b) if so, the particulars thereof 7 

THE DEPUTY MINISTER IN fHE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE) : (a) No, Sir. 

(b) Does not arise. 

Payment of totlll alTellU IIc"tuable 
to Governmeot Employees 

5810. SHRI R. S. PANDEY: 

SHRI PRABODH CHANDRA 

Will the Minister of COMMERCE be 

(b) Regional imbalances in matters of 
banking facilities are distortions inherited 
from tbe past. During the last four and 
half years public sector banks have be.en 
ucvoting greater attention to the need to 
open more offices in hitherto underbanked 
areas, including Bihar State. The Imple-
mentation of the Lead Bank Scheme, Spe-
cial Conferences convened by the Reserve 
Bank of India for allotment of unbanked pleased to state : 
potential growth centres amongst commer-
cial hanks for opening bank offices, adop-. (a) whether the payment of total arrears 
tion of planned approach to the task of accruable to Government employees WIder 
branch expansion etc., have belped in Third Pay Commission:s r~commendations 
achieving significant progress in enlarginll has been deferred and m heu thereof only 
the branch net-work in underbanked States. ' an ad-hoc payment has been made; and 
As a result, the number of offices in BIhar 
increased from 274 as on July 19. 1969 to THE MINISTER OF FINANCE (SHRI 
626 as at the end of 1973-an increase of YESHWANTRAO CHAVAN) : (a) anli 
128 per cent compared to an increase of • (b). The payment of arrears of pay and 
3 little below 100 per cent from 8321 to allowances admissible in terms of Govern· 
16503 for t.\Ie country as a whole. The ment's decisions on the Third Pay Com-
details of the population coverage per bank mission's recommendations has not been 
office in the different States and union ter- deferred. As, however, the processes or 
ritories as well as in the different districts exercising the option under Revised Pay 
of Bihar State are set out in the statements Rules, fixation of pay in the revised scales 
laid on the Table of the HoUlle. [Plaud and calculation and payment of arrears 
In Library. See N~. LT-663S,I74]. The ~ay, in :",me ca~es. take ~~e, i.t wa~ .de-
Reserve Bank of I"d.a has adviaed the banks clded, WIth a vIew to glVlog Immrdlate 
to keen in view, while formulating the relief to such employees. to make an 'on 
three year branch expansion plans, the need account' payment to be adjusted allainst 
for opening more offices in underbanked their final entitlement. 
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Development of IBIIuId8 as Tourist 
Ceutres dlll'iDa FIftb Plan 

5811. SHRI ARVIND M. PATEL: Will 
the Minister of TOURISM AND CIVIL 
AVIATION he pleased to state: 

(a) whether Government have made 'Uly 
provision for the development of Islanda 
as tourist centres during the Fifth Five 
Year Plan;' 

(b) if so, which are the Islands sele~ted 
for the purpose; and 

(c) if not, the reasons therefor 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (DR. SARi)J1.\1I MAHI-
SHJ) : (a) to (c). No funds have been 
specifically earmarked in the Central Tou-
rism Department's Fifth Five Year Plan for 
the development of Andaman·]\tcobar 
Islands. A provision of Rs. 9 lakbs ~ow

ever, has been made in the 5th Five Year 
Plan of the Union Territory of Andaman 
and Nicobar Islands for the development of 
tourist facilities. ,·ix.. (i) Establishment of 
a Directorate of Tourism and Publicity. 
(ii) Construction of a Tourist Home, (iii) 
Development of Picnic Spots, and (iv) Im-
provement of Tourist Transport. Further 
development can be undertaken if it is 
decided to permit foreign tourists to visit 
the islands. 

Proposal for Desert SIUIdnary, Marine 
Sanctuary and Mountain Sanctuary 

5812. SHRI ARVIND M. PATEL: 
SHRI VEKARIA : 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION DR. SAROJINI MAHlo;,HI): 
(a) and (b). Under the Wild Life Tourism 
programme in the Fifth Five Year Plan. 
the possibility of setting up a Desert Park, 
a Marine Park and a Mountain Park. will 
be examined from the point of view of 
technical feasibility. subject to availability 
of funds. 

Allotment of Yam to Hosiery Industry 
In Welt Benpl 

5813. SHRI R. N. BARMAN: Will the 
Minister of COMMERCE be pleased to 
state : 

(a) the quantity of yarn allocated by 
Government to the Mills for use in hosiery 
industry in West Bengal; and 

(b) the total number of hosiery mills in 
West Bengal and number of persons emp-
loyed in each hosiery mill there ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE) : (a) Cotton yam is not 
subject to distribution control now. The 
question of Government allocating such 
yarn to hosiery industry in West Bengal 
does not, therefore. arise. Even. previously, 
hosiery cones were allecated to the Federa· 
tion of Hosiery Manufacturers' Association 
and distribution of these cones among the 
hosiery units was left to the Federation. 

(b) The hosiery industry being a highly 
decentralised industry, the information is 
not available. 

MeetIna of 1III11oes' repreMDtatlves at Mon-
trenx (SwUurland) on 19-3-1974 

5814. SHRT R. N. BARMAN: Will the 
Will the Minister of TOURISM AND Minister of TOURISM AND CIVIL 

CIVIL AVIATION be pleased to state: AVIATION be pleased to state : 

(a) whether there is any proposal with 
Government to start a Desert Sanctuary, 
Marine Sanctuary and a Mountain Sanc-
tuary in the country ; and 

(b) if so, the broad outlines thereof ? 

(a) whether a meeting of World Air-
lines' Representatives was scheduled to be 
held on 19th March, 1974 at Mqntreux 
(Switzerland) ; 

(b) whether India was also Invited to 
the meeting ; 
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(c) if so, the subjects discussed there; 
and 

(d) the names of the countries which 
participated in it ? 

and subordinate. The recruitment fol' offi-
cer staff ,is done in the banks on an all 
India basis, after calling for applications 
through advertisements in newspapers and 
candidates arc selected after a written test 
and an interview. Clerical recruitment is 

THE MINISTER OF TOURISM AND generally done on a regional basis after 
CIVIL AVIATION (SHRI RAJ BAHA- notifying the vacancies to the Employment 
OUR) : (a) Yes, Sir. A meeting of the: Exchange and also simultaneously issuing 
International Air Transport Association was local advertisements for the recruitment. 
beld in j,jontreux (Switzerland) from 19th, The selection of candidates for clerical 
March. 1974. posts is made after a 'written tcst followed 

. . by an interview of the candidates who 
(b) The mee.ti~gs of International Air qualify in the written test. Recruitment 

Transport As,oclatlon conferences ~ .. e ope.n to the subordinate staff is usually made on 
only to member-airlines. Both Air India', a local basis and through the Employment 
and Indian Airlines who are mem~rs of Exchanges. While recruitment procedure 
the Association, attended the meetlDg. in broad terms are similar, there are varia-

tions in rules among the banks regarding 
(c) The meeting discussed the following the age, qualification and qualifying stan-

points :- dards as well as the selection process pres-
(i) Selection .. f an international unit 

to be used for specifying passen-
ger fares and rates agreed by 
lATA; 

(ii) Baggage allowance for passengers 
travelling on services operated by 
member-airlines; 

(iii) Increases in world-wide fares and 
rates due to increase in the cost 
of aviation fuel. 

(d) Names of member-airlines which 
-attended the meeting are given in the at-
tached statement. (Annexure). 

~rultment Rules in Nationalised Banks 

5815. SHRI P. R. SHENOY : Will the 
Minister of FINANCE be pleased to state: 

(a) whether the rules of recruitment to 
.the services in the 14 nationalised banks 
-are not uniform; and 

(b) When will these rules be made uni-
form? 

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) and 
(b). The staff in the Nationalised Banks 
is broadly of 3 categories-officers, clerical 

cribed for recruitment. 

The Banking Commission which among 
other things was asked to review the exist-
ing arrangements relating to recruitment 
and manpower planning in the banking in-
dustry has in its report recommended the 
setting up of a statutory common recruit-
ment agency to be called the National 
Banking Service Commission with mem-
bership, functions, etc. on the lines of the 
Union Public Service Commission for rec-
ruitment of staff in public sector banks 
both at the clerical and junior officers level. 
It has also recommended the adoption of 
certain uniform procedures relating to the 
sources of recruitment, qualification includ-
ing age and other eligibility criteria and the 
selection process. 

While accepting the recommendation for 
setting up of a common recruitment agen-
cy, Government have decided that it should 
be set up by legislation and that the agency 
will initially be entrusted with the recruit-
ment of non-specialist junior officers in the 
nationalised banks. As regards the otber 
recommendaticns of the Banking Commis-
sion for bringing about uniformity in rec-
ruitment procedures the Government nre 
broadly in agreement with them, and are 
in consultation with the Reserve Bank of 
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India in regard to the manner in which THE DEPUTY MINISTER IN THE 
th~ uniformity in reeruitment procedure MINISTRY OF COMMERCE (SHRI A. 
could be achieved. C. GEORGE) ; (a) Yes, Sir. 

(b) Exports of handicrafts (includinc 
Forelp Esc:lulap EarnIDa by EspoIt of carpets but excluding gem & jewellery) 

Cube .. Dilts al:d Spice!< during the past years were as under :_ 
5R16. SHRI P. R. SHENOY : 

SHRIMATI BHARGAVI THAN-
KAPPAN: 

Will the Minister of COMMERCE be 
pleased to slate : 

(a) the likely foreign exchange earnings 
by export of cashew nuts and spices during , 
the cu'!.ent year; and 

Year Rs, in crores. 
1970-71 37.54 
1971-72 38.24 
1972-73 51.80 

E:lpandiojl trade aDd Eamun.;c Cu-opera-
lion 

.. idJ oU prodoclq com ...... 
5818. SHRI VASANT SATHE Will 

the Minister of COMMERCE be pleased 
(b) the percentage of likely increase in to state : 

foreign exchange earnings as compared to (a) whether the Institute of Foreigo 
the earnings during the last two years? Trade has suggested to Government the 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE) : (a) The foreign exchange 
earnings during 1973-74 are expected to 
be:-

(i) Cashew 

(ii) Spices 

(b) Cashew. 

Rs. 76 crores. 

Rs. 40 crores. 

(i) 24 per cent over 1971-72. 

(ii) 11 per cent over 1972-73. 

Spices 

(i) 10.6 per cent over 1971-72. 

(ii) 37.7 per cent over 1972-73. 

Foreign ExcbaJJce earalna by BamlIcnftII 

5817. SHRI M. SUDARSANAM : Will 
"the Minister of COMMERCE he pleased 

to slllie : 

(a) wbether bandicrafts exported last 
year earned more foreign exchange than 
the previous two years; aDd 

(b) if so, the' extent thereof ? 

intcrnationalisation of Some of the leading 
firms both in public and private sectors for 
expanding trade and economic co-operation 
with 0.1 producing countries; 

(b) if so, what is the reaction of Go-
vernment to the proposal and action taken I 
proposed to be takcn in the matter; and 

(c) what other important suggestions 
have been made by the Institute for ex-
panding trade with the Persian Gulf count-
ries ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A, 
C. GEORGE) : (a) Yes, Sir. 

(b) The recommendation is being'stu-
died. 

(c) Some of the important suggestjOD~ 
made by the Institute are as follows :-

(i) setting up of joint working groups 
for developing trade and ecol1o-
mic co-operation with so,ne of the 
au1f couatries. 

(ii) Sponsoring feasibility studie~ for 
setting up Joint Ventures in 
selected industrial fields. 

(iii) Promotion of export of consull-
ancy services in promising fields. 
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(iv) Long term arraqements for sup-
ply of capital equipment, maohi-
nery and technical know-how for 
Government projects in lIulf 
countries. 

(v) Strengthening Commercial Repre-
5Cntation in Indian MissioDi ill 
&IIlf countries. 

(vi) Organisation of exhibitions India 
Week and Seminars in !lulf 
countries. 

(vii) The report has also identified a 
number of products and has 8U,-
gested sponsoring sales-cum-study-
teams for promoting export~ of 
these products. 

~ 'fro! '" ,""t1IfWffr ~ ~ 
• ~ ill 4ftw ill b .. 

5820. oft JJiIpr IIIV~ om ~ II'<fi 
~~~,,""mfll;: 

(If;) ~T 'ITror '" ~ ~ mr ~ ~ 
.511\" 9 ri"\:r, ~ II ~, 1964 1I~ q.fur it 
iATL 

(.- ) 11ft ~,<IT ffi ~ m it 'I1"rnf '11) 
~~ l!'fT~~~ 
~ m<r ~ ~ If"{ rom: flI;qr \IIW1rr ; 
~ 

('1") ~ m ~ ~T1lm'!i ~ lTT'<f m 
il;f\:rQ;~mr~>w, lI~'I1T nrro 
ffi ~ ? O>crtime in Communkatk.n UrHlIcbes of 

Diredorate General of Civil Avtadon mr .niT (oft ~1U~ar) ; (If;) 
5819. SHRI VASANT SATHE: Will 'ITror~I~1fil;~ll"tit; ~I~ 1;"<'1 '1ft 

the Minister of TOURISM AND CIVIl. 
AVIATION be pleased to state : 

(a) whether there is a scramble for over-
time in Communication Branch (Bombay 
Sector) and other Communication Branchea 
of Directorate General of Civil Aviation; 

(b) jf so, the reasons therefor; acd 

ee) the steps taken in the matter? 

THE MINISTER OF TOURISM AND 
CIVIL A VIA nON (SHRI RAJ BAHA-
DlJR) : (a) to (el A eatcllory of employees 
of the Aeronautical Communication Station 
Bombay have represented against the grant 
of overtime allowance to another category 
of employees at that station. Overtime in 
operational/technical maintenance wings of 
the Civil Aviation Department is resorted 
to as and when there are actual shortages 
obtaining in various cadres to ensure unin-
terrupted operation of aeronautical com-
munication facilities. Instructi61DS have 
been given to reduce overtime allowance 
wherever possible. 

b~ 9 ri<'l, 1~74 ~ II ri~, 1974 (!1Ir 

m ~ iit'ft ~ I 

( .. ) ~ m it ~ .If; II~ ;l'm: flI;<l 'Ilf 
lffiIR ~ f~ f'f'llT omr<IT, mit III ~WT'f 
ron- 'Tll"T ~ flf; ~t mr ~1 ~ uit ~~<rT 
If;! f~ 1fT'j ~ H it fi:1f1 ;;rm 'f~ f.IIi:t 
roi«" "" ~ro;r fiI;Irr "IT "it; I 

(If) ~If"{~ "'Ii ~t mr 
~ 'ITlm:~, m'lft~~.m( 

f\;!1l ~ ~ m! il; ~,qr<rlfT it ~ ~ 
~'lfifwmit~mr~flf;~fw~ 

l'T1fIT (!1Ir ~treT ~ riit I 

5 II 2 1. oft oftPIT """' : ~ IfIfI!ItII 
II'<fi q: IT<Tf.r 'lIT f'IT ~ir flI; : 

('11) ffi~(til;fw~itnil;~ 
'""" l!'fT '""" it; ¥ it; anm: it fW ~ ~ ~ i 
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... ~it n-Q\' (Ilf\'qowto a): 
(11)) ~"...=t''""'"~...=t(~ 
/1I1mr qr pr t I 1973-74 iir mr.r ~ 
n!lil IIfI1f iir ~ ~ f.fImr, krr6" II'-..l ...=t 
¥"TiI'1p~1 

(w) 1ft ~ 1p 1fnf ~ ...=t ~ ~ 
pi 

(11'} IIfI1f iir ~ ~ f.r.mr ~ ~~ 
rnii;~lI1mffilro; OIT~ ~ I 

EqIOIt from Kenla dariDa 1971 10 1974 

5822. SHRI C.K. CHANDRAPPAN : 
Will the Minister of COMMERCE be 
pleased to state: 

-._---
19.71 -72 

Marine products 44.55 

Rubber 0.0011 

Tea 164.55 

Cashew 61.33 

Coir goods 14.86 

Handloom goods 30.08 

Coffee 22.07 

Cardamom 8.03 
------~--... 

(b) Incentives in tbe form of import 
replenishment. draw-back, cash compensa-

(a) what is the value of foreign exchange 
earned by Government by exporting marine 
products, Rubber, Tea, Coffee, Cashew. 
Coir goods, Handloom goods, Cardamom 
and other items from Kerala item-wise, in 
1971-72, 1972-73, 1973-74; and 

(b) what are the steps taken to promote 
the export of these commodities further and 
to develop these industries in that State? 

THE DEPUTY MINISTER IN TIfE 
MINISTRY OF COMMERCE (SHRI A. C. 
GEORGE): (a) Export statistics are not 
maintained state-wise. Total exports of the 
commodities in question are iDdicated be-
low:-

Value in Rs. crores. 
._---

1972-73 1973-74 (Provisional) 
._----

59.72 70.99 April-January 
0.0043 . 1.47 April 1973 to 28-3-74 
153.09 79.04 April-October 
68.54 70.00 April-January 
14.94 13.58 April-February 
48.46 38.65 April-January 
32.93 41.18 April-February 
6.85 6.26 April·December. 

Canalization 01 export lrade of Coli' 
tllrouab m'C 

tory allowance etc. as found admissible 5823. SHRI C. K. CHANBRAPPAN: 
on verfication of costing data and I.o.b. Will the Minister of COMMERCE be 

pleased to state: realisation are given for promotins the ex-
ports of the items in question. Sales-cum- (a) whetber tbere is a proposal to take 

over the export trade of coir and canalis. 
study Teams are sent to foreign countries· the sam th h th St t T d' C e roug e a e ra IDg or-
for exploring possibilities of increasing poralion; 
elGports. Publicity measures including par- (b) whether the Coir Board had adopt-
ticipation in International Fairs are under- cd a resolution supporting this proposal; 
taken. Necessary measures are also being (c) whetber Government of Kerala and 
taken to 
items. 

increase production of these the Executive Committee of the Coir 
Advisory Board has also supported the 
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proposal and made certain suggestions re- the New India Assurance Company ope-
garding its implementation and if so, the rating in Kerala with the Area office at 
broad outlines of the Kerala Government's Bangalore. The Divisional offices of the 
proposals; and company located in Kerala control all the 

(d) at what stage is now the implemen-
tation of the decision regarding the take-
over of the export of coir and its camili-
sation through S.T.C.? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 

branches within their jurisdiction and attend' 
to their problems concerning underwriting, 
claims, accounts and administration, etc. 
The main function of the Area offices is 
to assist the Divisional offices located 
within their jurisdiction in development 
and technical matters. It is not an ope-
rational unit and, therefore, function:;. with 
a very limited number of staff. The juris-

A. C. GEORGE): (a) to (d). The pro- diction of Area office at Bangalore ex-
posal to canalise the export of Coir and tends to Divisional offices of Kerala, 
Coir products was considered. The Coir Karnataka and Goa. 
Board has not recommended canalisation, 
nor has the Kerala Government favoured (c) Yes, Sir. 

it. 
(d) The Corporation has decided not 

Meraer of~.. oftlees 01 new india to have a separate Area office for Kerala 
A8surtmce COIIIJIIIDY with Buplore UDIt only. 

of ltJat CompllDY 

5824. SHRI C. K. CHANDRAPPAN: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether the General Insurance 
Corporation has decided to merge the 

Remittances by directors of Larsen and 
Toubro Ud. 

5825. SHRI R. S. PANDEY: Will the 
Minister 
state: 

of FINANCE be pleased to 
various offices of the New India Assu-

. rance Company in Kerala with the Banga-
lore Unit for forming Southern Region of 
that company; 

(a) whether the Foreign Directors of 
Larsen and Toubro Limited are aUowed 

(b) if so, the salient features thereo!; to remit £ 150/- per month to Den-

(c) whether the employees of the New 
India Assurance Company Limited, KeraIa 
had approached the General Insurance 
Corporation with a request to treat Kerala 
Unit of the said Company as an inde-
pendent area office in the Southern Re-
gion; and 

(d) if so, the decision taken thereon. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATl 
SUSHILA ROHATGI) : (a) and (b). 
There has been no decision by the Gene-
ral . Insurance Corporation to merge the 
vanous Divisional and· Branch offices of 

mark; 

(b) whether they are actually utilising 
the permission thus granted regularly; and 

(c) whether it bears any relation to their 
total emoluments? 

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) to 
(c). A statemcnt is laid on the Table of 
the House. 
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India and remitted by the Foreigo Direc-

Particulars of peDonat recurring remit- tors of Messrs. Larsen and Toubru are as 
tances allowui by the Reserve Bank of under:-

I. Mr. H.H. Larsen. 
2. l'Itr. J. Hover . 
3. Mr. G. Hansen '. 
4. Mr. S. U. Toubro. 

Net 
income 

per 
month 

Rs. 
5287.00 
2711.00 
2958.00 

10101.00· 

Amounts Percentage 
remitted of rem itt-
per tance per 

month month 

Rs. 
3150.00 
2025.00 
2015.00 
3150.00 

59.58 
74.70 
68.12 
31.19 

(OIncludes the income of his wife who is not a Director of the Company). 

2. The remittance facilities have been (b) if so, the names of sectors for 
given by the Reserve Bank of India as which squeeze has been relaxed; and 
permissible under the current regulations. 

lD~onu= Tn OIlcen 

5826. SHRl M. RAM GOPAL REDDY: 
Will the Minister of FINANCE be pleas-
ed to state: 

(a) the strength of Income Tax Officers 
(actual working strength) at each Income 
Tax Office in the country; 

(b) the number of Income Tax Com-
missioners at the various ollices of Income 
Tax Depart~ent in the country; and 

(c) the number of officers who arc 
posted in the same place for more than 
three years? 

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) to 
(cl. The information is being collected aad 
will be laid on the Table of the House. 

ReIaution of Credit Squeeze for Merent 
sedon 

5827. SHRI R. S. PANDEY: Will the 
Minister of FINANCE be please~ to 
state: 

(a) whether Reserve Bank of India, 
after imposing complete credit squeeze 
for over a month, recently relaxed it for 
some sectors; 

(c) the reasons therefor? 

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) to 
(c). Reserve Bank of India has made cer-
tain relaxations from the current credit 
restrictions in respect of the Small Scale 
I ndustries and export sectors. These relax-
ations have been mad" in view of the 
need for maintaining the tempo of growth 
in credit to the Small Scale Industries and 
for giving a boost to the export efforts. 

F'ImdIoIIInc of Tea Board wMhout • 
CIudrma 

5828. SHRI B. S. BHAURA: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether the Tea Boarll and Tea 
Trading Corporation of India are function-
ing without a Chairman for the last six 
months; and 

(b) if so, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRf 
A. C. GEORGE): (a) and (h). Shri T. S. 
Broca, Deputy Chairman, Tea Board, has 
been authorised to hold the current charge 
of the post of Chairman, Tea Board and 
to exercise full 'powers of .. the Chairman, 
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Tea Board in addition to his own duties their production without prior approval; 
with effect from 11-9-1973. and 

Shri V. V. Parekh, Chairman, State 
(c) if not. the reasons therefor? 

Trading Corporation of India Ltd., is a THE DEPUTY MINISTER IN THE 
(SHRI part-time Chairman-sum-Director of Tea MINISTRY OF COMMERCE 

Trading Corporation of India Ltd., with A. C. GEORGE): (a) No, Sir. 
effect from 12-9-1973. 

(b) and (c). Do not aTise. 

KecommeodatioDS of Commlltee let up to Ailed 00 espon tnde In .Jute GootII due 
look after the Interests of Jute GIO\O en to Reserve Bank'. CredIt Polky 

5829. SHRI A. K. M. ISHAQUE: Will 5831. SHRI A. K. M. ISHAQUE: Will 
the Minister of COMMERCE be pleased the Minister of COMMERCE be pleased 
to state: 

(a) the broad outlines of the recommCD-
dations of the Committee set up by Gov-
ernment to look after the interests of jute 
growers and to suggest . ways and means 
for the smooth functioninil of the fihre 
trade; and 

to state: 

(a) wheiher export trade in jute goods 
has been adversely affected because of 
Reserve Bank's credit policy; and 

(b) if so, th·, remedial measures taken by 
Government to overcome the situation? 

THE DEPUTY MINISTER IN THE 
(b the decision of Government thereon'? MINISTRY OF COMMERCE (SHRI 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C: GEORGE): (a) The Committee 
has recommended measures for strengthen-
ing the infrastructure of the Jute Corpo-
ration of India and development of credit, 
marketing and warehousing facilities as 
well as training of personnel. 

(b) J ute Corporation and other con-
cerned agencies are taking steps to im-
plement these recommendations. 

Productioo of Ceatury Rayoo beyoud the 
SaDetioDed <:.paclty 

5830. SHRI A. K. M. ISHAQUE: Will 
the Minister of COMMERCE be pleased 

A. C. GEORGE): (a) Yes, Sir. 

(b) The Government took up the matter 
with the Reserve Bank of India and relief 
has been provided in the form of exemp-
tion of the export sector from quantitative 
restrictions, provision of someWhat increas-
ed re-finance facility, etc. 

For ... El;dwtp Esmed by EsportIDa 
lace .... Tea from West BeupJ 

5832. DR. RANEN SEN: Will the 
Minister of COMMERCE be pleased to 
state : 

(a) the value of foreign exchange earn-
ed by Government by exporting jute and 
tea from West Bengal in 1971-72, 1972-73 
and 1973-74; and 

to state : (b) whot steps Government propose to 
take to promote the trade further in !hut 

(u) whether production by the Century State? 
Ra yon beyond the sanctioned capacity has 
been approved, if so, the reasons therefor; 

(b) whether similar approval is being 
given to oth~" mills who have expanded 

THE DEPt-lTV MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) No separate 
figures of export of tea and jute from 
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West Bengal are available. The figures for exports from India are given below:-

1971-72 

1972-73 

Year 

1973-74 (April to Oct.) ------- -----~~--.-

(b) Various measures to increase export 
of jute goods including assured supply of 
raw jute to mills. research and develop-
ment activities towards cost reduction and 
diversification and modernisation. surveys 
of overseas markets. publicity abroad etc. 
are being taken. Tea promotion abroad 
is undertaken through both generic as well 
as uninational promotion programmes 
which include promotion of teas of differ-
ent regions of India. 

IDlport of COCODUts 

5833. SHRI B. V. NAIK: Will the 
Minister of COMMERCE be pleased to 
state : 

(a) whether import of coconut will be 
permitted from neighbouring countries 
like Sri Lanka in the year 1974-75 to sta-
bilise the high prices of horne grown coco-
nut; and 

(b) whether this is an alternative to 
ban use of coconut oil in manufacture (If 
cosmetics? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHkl 
A. C. GEORGE): (a) There is no pro-
posal under consideration at present. 

(b) Does not arise. 

Tea Jute 

Qty. Value Qty. . Value 
(in million (Rs. lakhs) (in 000 (Rs. lakhs) 

Kg.) tonnes) 

219.50 

201.35 
100.15 

16455 

15309 

7904 

669.6 
587.4 
324.3 

26471 

2~906 

13139 

Functlcn. performed on COIIInIdual basis 
In ...... Airlines 

5834. SHRr B. V. NAIK: Will the 
Minister of TOURISM AND CIVIL A VI-
ATION be pleased to state: 

(a) the functions performed by the em-
ployees of Indian Airlines about six months 
back which are now being carried out on 
a contractual basis; 

(b) the loss of employment caused there-
by; and 

(c) the savings effected as a result 
thereof? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA-
OUR): (a) to (c) Indian Airlines were 
providing porter age and transport between 
city office and terminal on payment. These 
services hav/l been withdrawn from the 4 
international airports and some other sta-
tions. There has been no retrenchment of 
permanent staff on this score. It is rather 
early to make an assessment of the conse-
quential savings. 

Wltbdrawal of Import entitlements of 
Maeblnery 

5835. SHRI GAJADHAR M,\JHI: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether Government have withdrawn 
the concessional import entitlement of 
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machinery upto a CIF value of Rs. 25 
lakhs by Indians returning from abroad or 
residing abroad in respect of certain items 
ranging from coal and coke derivatives; 
and 

(b) if so, the particulars regarding such 
items and whether concession will conti-
nlle for other categories of industries not 
covered by the cllrrent notification issued 
hy the Chief Controller of Import and 
Exports? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHiH 
A. C. GEORGE) : (a) and (b) The policy 
for import of machinery and raw mate-
rials by Indians coming from/residing 
abroad is contained in paragraph 163 in 
Section I of the Import Trade Control 
Policy (Red Book-Vol. I) for April 74-
March-75, a copy of which is available in 
the Parliament Library. 

Esport of BInIs IIJId ADlmals 

5836. SHRI RANABAHADUR SINGH: 
Will the Minister vf COMMERCE be 
pleased to state: 

(a) the foreign exchaoge earned by the 
export of birds and animals during 1972-
73; and 

(b) the names of the animals and birds 
exported alongwith the names of the coun-
tries to which they were exported 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE <SHRl 
A. C. GEORGE): (a) and (b) A'state-
ment is laid on the Table of the House. 
(Placed in Library. See No. LT-6636f74) 

Request IIIIIde by FedendOD of IndIm 
Chamber of Commerce and Industry to 
constitute Jm.estmeDt Guarantee Scheme 

5837. SHRI RANABAHADUR SINGH: 
Will the Minister of COMMERCE be 
pleased to state: 

stitute an Investment Guarantee Scheme 
to protect Indian investment abroad; 

( b) if so, the gist of other suggestions 
made by them for Government's conside-
ration; and 

(c) the reaction of Government there-
to 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) A CQmmitlee 
constituted by the India-Africa Develop-
ment Association and the FlCCI had inler 
alia made the suggestion that Government 
should device a guarantee scheme to pro-
tect Indian investments abroad. 

(b) The main other suggestions made 
by the Committee were: 

(i) The scheme should be operated 
by the EellC on behalf of the 
Government of India. 

(ii) The maximum liability of the 
insurer under the guarantee 
should be 90 per cent of loss. 

(iii) The scheme should cover politi-
cal risks. The scheme should also 
cover risks due to changes in ex-
change parity, but commercial 
risks should not be covered. 

,iv) The scheme should be introduc-
ed irrespective of whether there 
is inter-Government agreement 
between India and any other coun-
try covering such an investment. 

(c) Government did not view favourably 
the suggestions made in this regard. 

5838. SARDAR SWARAN SINGH 
SOKHI: WiII the Minister of TOURISM 
AND CIVIL A VIA nON be pleased to 
state whether Indian Airlines is losing 

(a) whether the Federation of Indian several thousands of rupees daily, per trip 
Chamber of Commerce and Industry has between Madras and Trivandrum and if 
requested the Union Government to con- so, the reasons therefor 1 
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THE MINISTER OF TOURISM AND 
CIVIL AVIATION' (SHRI RAJ BAHA-
DUR) : During the period April, 1973 to 
November, 1973' the service between 
Madras and Trivandrum was operated 
partly by Boeing 737 and partly by HS-74S 
aircraft resulting in a loss of approximately 
Rs. 5,000 per trip. The loss was largely 
due to the fact that the traffic demand 
did not grow as anticipated to justify a 
Boeing service. Effective 18th March, 1974, 
the service is being operated with a HS-748 
aircraft and it is expected that the loss 
will come down. 

~ of AIr ServkeII bet",eeo 
18IIIIIbedpar-CrlcuttII, ~M-DeJbl..RaochI, 

I11III RaocJd.CaIcoUa-RaDl:IaI 

Agra and Jaipur continue to be served 
because of their tourist and traffic poten-
tial. 

Tnoder of huae fuads bJ IIIlIIIII8tBleot of 
NadooaI " GrlDdlays Baok to first 

Natt-I CIty Bauk 

5840. SHRI S. N. MISRA: Will the 
Minister of FINANCE be pleased to !ltate: 

(a) whether Government have since in-
quired into the transfer of huge funds to 
First Nlltional City Bank by the manage-
ment of National & Grindlays Bank in the 
form of technical fee remitted abroad; 

(b) if so, whether Bank Employees 
Federation have also submitted a memo-
rand urn about the complaints against the 

5839. SARDAR SWARAN SINGH bank's management; and 
SOKHI: Will the Minister of TOURISM 
AND CIVIL A VIA TlON be pleased to (c) if so, what steps Government have 

taken in the matter? state: 

(a) whether air services between J am-
shedpur-CalcuUa, Ranchi-Delhi-Ranchi, 
Ranchi-Calcutta-Ranchi have been discon-
tinued; 

(b) whether Delhi-Agra-Delhi and Delhi-
J aipur-Delhi air services have not been 
discontinued; and 

(c) if so, the reasons therefor? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) to (c) On account of the 
ateep increase in the price of aviation fuel, 
Indian Airlines have been compelled to 
phase out Viscounts and Dakotas from 
their fleet. Their schedules have been re-
cast effective from 18th March 1974 re-
sulting in discontinuance of services to 
some cities and reduction in frequencies 
of services to some other cities. 

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) to 
(c). Presumably, the HOI~'ble Member has 
in mind a Memorandum dated 18th July, 
1973 received from the All India Natio-
nal & Grindlays Bank Employees' Fede-
ration, Calcutta, in which one of the points 
raised related to the payment of technical 
fees by the National & Grindlays Bank 
Ltd. to the First National City Bllnk. This 
point has been enquired into by the Re-
serve Bank of India which has reporteJ 
that in terms of a "Technical services 
agreement" entered into by the National 
& Grindlays Bank Ltd. with the First 
National City Bank, valid for a period 
of five years from 1st April, 1969, the 
latter bank has agreed to render to the 
fonner bank technical services with res-
pect to training programme, operating 
practice, credit policy, administration, ex-
pansion and development of business. The 
payments in terms of this agreement are 
made in rupees in India by the N ationa! 

Air services between Delhi and Rancbi & Grindlays Bank Ltd. to the First Na-
and J amshedpur and Calcutta have been' tional City Bank and the question of re-
discontinued. In the revised schedule there mittance of funds abroad for this purpose 
is a daily service between Calcutta and does not, therefore, arise, The Reserve 
Patna via Ranchi, Bank has further reported that as the 
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agreement related to payment of remune-
ration between "ne Indian resident and an-
other Indian resident, it did not appear 
to attract any provisions of the Foreign 
Exchan&e Regulation Act, 1947. However, 
as this was a matter on which the Reserve 
Bank felt, that it should exercise its con-
trol, it has issued a directive in Novem-
ber, 1972 which directs that no banking 
institution or company shall, without the 
approval of the Reserve Bank, appoint or 
employ inler alia, any banking institution 
or company incorporated outside India, or 
any branch or office in India, of such bank-
ing institution or company, as its adviser 
for giving it any technical or management 
advice in regard to the business in India 
of such banking company or any part of 
such business. In pursuance of this direc-
tive. Indian branches of foreign banks and 
the foreign banks operating in India arc 
now required to furnish a certificate with 
their applications for remittance of profits 
certifying that no part of the income in· 
eluded in the amount to be' remitted as 
profits has arisen out of any appointment 
as technical/management adviser to" 
banking company in India, accepted with-
out the approval of the Reserve Bank. 

E~ of Rendy Made Garme .... IDsplte of 
stUf competition 

5841. SHRI G. Y. KRISHNAN: Will 
the Minister of COMMERCE be pleased 
to state: 

(a) whether garment manufar;tllrers in 
India, have in the course of last few 
years assiduously cultivated foreign mar-
kets despite strong competition from Hong-
kong, Taiwan, Japan and South Korea; 

(b) if so, the average earning of 
foreign exchange through export of gar-
ments during the last three years; and 

(b) Exports of lIarments of all fabrics 
from India during the years 1971-72, 
1972-73 and 1973-74 were worth Rs. \7;85 
crores, Rs. 35.56 crores and Rs. 51.00 
crores respectively. 

(c) Some of the steps being taken for 
growth of our garments industry are given 
below. 

(i) Licensing of additional capacity 
and 'import of machinery for ex-
port production of garments. 

(ii) Import of fabrics is being allow-
ed for export production of gar-
ments under custom's bond. 

(iii) Technical collaboration with in-
ternationally reputed lIarments 
manufacturers is being favour-
ably considered, wherever neces-
sary. 

. Popul.-lty of Indian Handloom S-
Abread 

5842. SHRT G. Y. KRISHNAN: Will 
the Minister of COMMERCE· be pleased 
to state : 

(a) whether Indian Handloom Sarees 
are becoming popular in foreign countries; 
and 

(b) if so, the names of such countries 
and the steps Government have taken to 
start more weaver training centres' to im-
part technical training? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) Yes, Sir. 

(b) (i) The countries to which exports 
of Indian handloom sarees are made are 
Bangladesh, Sudan, Maurituis, Malaysia, 
Nepal, U.K., Singapore, Kenya, France 

(c) the steps Government propose 
help growth of this industry? 

to and West Germany. 

THE DEPU'IY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRl 
A. C. GEORGE): (a) Yes, Sir .. 

(ii) Three Weavers' Service Centres 
have been started during 1973-74, while 
two Centres and two Sub-Centres are pro-
po~~d to be started in 1974-75. 
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Exemption of Duty on Impoft of Silk 
WorD seed 

5843. SHRI G. Y. KRISHNAN: Will 
the Minister of COMMERCE be pleased 
to state: 

(a) whether Kashmir Government has 
failed to take advantage of the exemption 
of duty of Rs. 25 lakhs granted by the 
Central Government on import of silk-
worm seed; 

(b) whether the State has so far been 
able to procure only 2,000 ounces of silk-
worm seed from Japan and another 1,200 
ounces from Italy against 10,000 ounces 
last year; and 

(c) if so, the salient features re~arding 
the feature policy of Government in this 
regard? 

(c) No Leather Corporations are func-
tioning in these States. 

(d) Does not arise. 

Conversion of 101lD8 aiven by IiDlmclal 
institutions into eqnlty shares 

5845. SHRI BHOGENDRA IHA: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether in a large number of big 
enterprises and undertakings the loans ad-
vanced . by various public sector financial 
institutions including L.I.C., I.F.C., Banks 
and N.I.D.C. have not yet been converted 
into equity shares with consequential 
changes in management; and 

(b) if so, the reasons therefor? 

THE MINISTER OF FINANCE (SHR! 
THE DEPUTY MINISTER IN ,THE YESHWANTRAO CHAVANj:(a) "nd (b). 

MINISTRY OF COMMERCE (SHR! Pursuant to the recommendation of the 
A. C. GEORGE) : (a) to (c). The idor- Industrial Licensing Policy Inquiry Com-
mation is being collected. mittee and subsequent guidelines issued by 

lDcrease In the Leather Export 

5844. SHRI PRIYA RANJAN DAS 
MUNSI : Will the Minister of COM-
MERCE be pleased to state : 

the Government to ·the financial institutions, 
viz., the Industrial Development Bank of 
India, the Industrial Finance Corporation 
of India, the Industrial Credit and Invest-
ment Corporation of India, the Life Insu-
rance Corporation and the Unit Trust of 
India, the institutions have commenced 

has in- since 1970 writing in of convertibility 
clause in all appropriate cases of loanl 
debenture agreements. Out of 445 suca 

the States in India help- cases, only in 11 cases the institutions have 
for increased leather ex- so far exercised their option for conver-

(a) whether the leather export 
creased recently; 
. (b), which are 

ing Government 
port; 

(c) whether the functioning of leather 
corporation in those States is still limited; 
and 

sion of a portion of the loanl debenture 
into equity shares as the period stipulated 
in the agreements for the exercise of tho 
right of conversion has fructified only in 
respect of these 11 cases. Conversion option 
becomes exercisable only after the projects 

(d) if so, the broad features thereof? have gone into commercial production and 

THE DEPUTY MINISTER IN 
MINISTRY OF COMMERCE 
A. C. GEORGE): (a) Yes, Sir. 

have reached profit earoing stage which 
THE normally happens after 4 to 5 years of 

(SHR! their operations. 

The convertibility guidelines do not 
(b) The principal States are Tamil Nadu, apply to loans and advances by banks 

West Bengal, Maharashtra and Uttar Pra- and the National Industries Development 
desh. Corporation. 
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Shlfti .. of Import/Export Trade to Rupee 
Paymt. Areas 

5846_ SHRI BHOGENDRA JHA: Will 
the Minister of COMMERCE be pleased 
10 state: 

(a) what efforts have been made to 
lessen India's requirements of foreign ex-
change durin! the last tbr~e years and to 
what effect; 

tion No. 3S8 on the 171h August, 1973 
regarding complaint againsl tax evaden re-
ceived by Income-tax authorities in Delhi 
and state: 

(a) tile number of coml"lain~ disposed 
of so far and the amount of Income-tux 
and penaity if any, impose!1 on ea\'b of 
the individuals/firms; 

(b) the number of ClISe," in ..... hich In-
come-tax has not been imposed on firms/ 

(b) what efforts have been and arc be- individuals after investigation; and 
ing made to shift our imporl-export lrade 
10 countries accepting ropc.: payment or 
some sort of barter deals; und 

(c) whether the impons from U.S.A. 
U.K., and other countries are made pro-
portionate to our exports to those coun-
tries, if not, the reasons therefor'? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (StiRI A. 
C. GEORGE): (a) The country's foreign 
exchange requirements are kept unoer con· 
trol through enlargement of foreign ex-
change earnings by visib:e and invisible 
export. and reduction in foreign exchange 
expenditure. by way of import substitution 
through larger domestic production of 
imported items, eliminating in eSiential im-
ports as well as by controlling the out IJO 
on im'isibles account. 

(b) It is the Government's policy to pro-
mote trade wilh all countrie< inclUding 
countries with which trade is ·carried on 
rupee payment basis. Depending' 01\ the 
circumstances barter deals are also under-
taken in case these are advantageous. 

(c) No, Sir. While trade with the rupee 
payment lKluntries is regulated through 
Annual Trade Plans, trade with the U.S.A. 
U.K., and other free market economies is 
carried on the bllllis of factors governing 
international commerce. 

Comp ........... I_me-tu tvaden .. 
DeIhl 

5847. SHRI PRABODH CHANDRA: 
Will the Minister of FINANCE be plca~d 
to refer to the reply given to Starred ques. 
8LSS/74_8 

(c) Ihe number of ca •• s still pending 
investigations and the time likely to be 
taken in their final disposal? 

THE MINISTER OF FIN,\NCE (SHRI 
YESHWANTRAO eHA\'.\N): 'a) 10 (el 
Of the 399 complaints refeHed to, 50 
complaints have been forwarded to other 
Commissioners' charges a, they do not 
pertain 10 the charges of Commissioner of 
Income Tax at Delhi. A, few case. have 
been filed, as the complaints were found 
to be baseles~. As regards the remaining 
complaints, they are at different stages of 
enquiry. It would be prelllature I:> i •• dicale 
now the tax effect in these cases. In 
these cases. necessary action as caHed [or 
under the law will be taken as and when 
the enquiries are completed. 

If the Honourable M.P. requires infor-
mation about any specific case. the same 
can be collected and furnished. 

Complalla apIDA to e'!'aden received by 
Inc:OIllf>·ta tIepartment, Dellli 

5848. SHRI PRABODH CHANDRA 
Will the Minister of FINANCE be pl~ased 
to refer to the reply given III Stan cd Que.-
tion No. 358 on the 17th August, 1973 
re,arding complaints against lax evaders re-
ceived by Income-tax authorities in Delhi 
and state: 

(a) whether certain firms/individuals have 
closed their accounts from the nationalised 
banks during financial year 1973-74 after 
the complaints of Income-tax evasioll were 
made against them; 
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(b) whether any such Hrms/individuals 
have closed their accounts (rom the Syndi-
cate Bank Branch located at Rani J hansi 
Road. New Delhi-55 and if so, the names 
of such firms and individuals; and 

(c) whether instructions will' b~ issued 
to Banks to supply detailed information 
expeditiously about the ban!': a~collnb of 
such firms and persons to the Income-tax 
authorities when so asked for by them? 

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAV-,\N): (a) and 
(b) Under Sections 131 and 133 of the 
I ncome-tax Act. 1961. no Income-tax au-
thority can obtain information from bank. 
except in respect of indi.idual assessces. 
Therefore, if the Hon'hle Member desires 
to have information about. a ny particular 
firm or individual, it will bl! obtained and 
furnished. 

(c) Does not arise. 

. Rate of Saviop In FIftb Five Year 
Piau 

5849. SHRI BANAMALI PATNAIK: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the steps Government propose to 
take to achieve higher rate of savings en-
visaged in the Fifth Five Year Plan; and 

(b) whether the desirability of raising 
the rate of interest on deposits with banks 
and post offices, raising the exemption limits 
of dividends and interest and making the 
same applicabie to interest ~ruing from 
fixed deposits accepted by public limited 
companies have been considered to achieve 
this objective? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATJ 
SUSJDLA ROHATGI): (a) The draft Fifth 
Five Year Plan indicates the \arious polici-
es and measures for stepping up both 
public and private savings. The imple-
mentation of these policies and measures 
will depend upon the situation prevailing 
from time to time. 

(b) The rates of interest on deposits 
with banks and the various small savings 
securities have been increased with effect 
from the 1st April 1974. The Govern-
ment have not. however, recently consider· 
ed any proposal for raising the exemption 
Iimil~ of dividends and interest or for ex-
tending the exemption limits to interest on 
ftxed deposits with publie limited cOlllpanics 
other than banking companies. 

Conversion of CochlD Into a Free Trade 
Zone 

5850. SHRl R. S. PANDEY: 
SHRI M. SUDARSANAM: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether Kerala State has urGed lhe 
Centre to convert Cochin into a free trade 
zone; and 

(b) if so, the decision of Government 
thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE): (a) and (b) Suggestions 
have been received from different State 
Governments for setting up free trade zones 
in a number of places including Cochin. 
These are presently under the consideration 
of a working group. 

Commission paid by lDdian Airlia. to 
Anteric:an Espftllll Travel Dlvlsloa 

58S!. SHRI BISWANARAYAN 
SHASTRI: 

Will the Minister of TOURISM. AND 
CIVIL AVIATION be pleased to state: 

(a) whether Government are aware that 
the American Express (travel division) 
which is an aaent of the Indian AirlinCil 
books passengers in addition to their quota 
and thereby puts the passengers to great 
inconvenience; 

(b) whether some employees of this 
concern, who deaJ with passenger book.ing 
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and refund, demand som~ amount from 
the clients for refund; and 

(c) what is the total amonnt of conl-
mission paid to this agency by the Inuian 
Airlines during the year 19731 

THE MINISTER OF TOL:RISM AND 
CIVIL AVIATION (SHRI RAJ BARA-
OUR): (a) Travel agents .\0 not hav~ aJ1'll 
allotted quota of seats for reservation. All 
reservations are made with the Central 
Space Control Booking Offices on the basis 
of first come first served. 

(b) It has been verified from the avail-
able records that no such complaint has 
been receiVed. However, the Corporaticn 
will look into the matter. 

(c) The total amount of commission 
earned by the agent for the cill~ndar vear 
1973 is as lIndel-' 

Bombay 

Calcutta 
Delhi 

Rs. 
1.17.517.80 
1.79.190.15 

2.21.504.46 

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAV.\r-;): (a) RI\-
ports have appeared in a section of Iho 
Press to the effect that State Governmfnt 
employees contemplate such a step. 

(b) and (c) Matters relating to emolu· 
ments and other conditions (If service of 
State Government employees are primarily 
the concern of the respective St:tte Gov-
ernments. Accordingly any ~itllation aris-
ing out of a threat of a strike by any cate-
gory of such employees will have to be 
dealt with oy the State Governments con-
cerned. 

U osatlsfadory Functioning of C.{· .1. 

5R53. SHRI MADHU L1MAYE' 
SHRI K. MALLANNA: 

Will the Minister of COMMERCE Joe 
pleased to state: 

(a) wbether the Cotton Cotporalion of 
India is not fur.ctioning properly; 

(b) whether it is making huge los.~ on 
Total 5.18.212.41 its operations; 

(c) the number of bales purchased by 
it in the season 1971-72 and the season 

Praposed one-day token strike by Central 1972-73; and 
and state Government EmploYH~ 

(d) the steps taken by the Corporation 
Will the to improve its working? 5852. SHRI M. M. JOSEPH : 

Minister of FINANCE be 
state: 

pleased to 

(a) whether a national convention of 
Central and State Government Employeep 
Organillation bas decided a one-day token 
strike on the 9th April, 1974 in sllpport 
of their demands; 

(b) whether their demands include need-
based minimum wage, full neutralisation. 
bonus, vacation of victimisation and IIrant 
of trade union right.; and 

(c) if so, the action Government lITO-
pose to take in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE): (a) and (b) It is not cor-
rect to say that the C.C.I. is not function-
ing properly or making losses all orera-
tions. 

(b) During 1971-72 Cotwn ye"r the 
Corporation purchased about 5.20 lakh 
bales of Cotton worth Rs. 58 crores. Dur-
ing 1972-73 cotton year the Corpuration 
purchased 3.20 lakh bales vallRd at .bout 
Rs. 45 crores. 

(d) Does not arise. 
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Sale of U.s. Dollar below the OBldli nte 
of Exchadae 

5854. SHRI ISt-IAQUE SAMBHALI: 
SHRI B. S. BHi\L'RA: 

Will the Minister of FINANCE be pleas-
ed to state: 

(a) whether Government are ,"ware of 
the recent large scwe sale of U.S. Dollars 
lit Bombay at a much lower price than 
the official rate; 

(b) if so, the broad featuln thereof; 
and 

(c) Government's reaction thereto'! 

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAo CHAVAN): (a) to (c) 
Government have also reports of certain 
unofficial transactions which take place in 
foreign currencies at rates different from 
the official exchange rate~. These tran,-
actions are in contravention of the Exchange 
Control Regulations. 

Forelp I."'etltmem 

5856. SHRI VASANT SATHE: Will the 
Minister of FINANCE be pleased to slate: 

(a) whether the United State, Textile 
Machinery trade mission which visited 
India recently has stated that fast-.:haaging 
rules in India worry U.S. investors; and 

(b) if so, the reaction of Government 
on the poinl' raised by the t~am durins 
their discussions and steps taken or pro-
posed to attract more forcign investment 
in the country? 

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) Ne, 
Sir. The Mission did not rai.e an)' such 
point. 

(b) Does not arise. 

Pennlssion to Export Old Stock of Staple 
Cotton 

5857. SHRI K. MALLANNA: Will the 
Minister of COMMERCE be pleased to 
state: 

Subm_1oa of Export Statei)' Committee 
Report (a) whether Textile Commissioner has 

turned down a request by the Cotton Cor-
5855. SHRI RAJA KULKARNI: Will poration of India for blanket permission 

tbe Minister of COMMERCE be pleased to export its old stock 01 staple cotton to 
to state: Japan, Hong Kong, Korea, and Philippin-

(II) whether the Committee to evolve 
and formulate export strategy for ollr 
country. has submitted its rerort; 

(b) if so, the major recommemlations 
made by the Committee; and 

(c) if not, the reason for delay? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE): (a) No. Sir. 

(,b) Does not arise. .. 
(c) The Group is continuing its delibera-

tions to evolve a suitable strategy which 
would take into account the situation aris-
ing out of the increase in oil prices. 

es; 

(b) w':lether the Corporation want-
ed to quote for 700 bales in res!,onse to 
a tender floated by Sri Lanka but that 
has not been allowed; and 

(c) if so, the salient featutes regarding 
the policy of Government for supply of 
cotton particularly in the light of 0 world-
wide shortage of cotton? 

THE DEPUTY MINI~>TER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE): (a) Yes, Sir. 

(b) The Cotton CorporatiOt1 of India 
was permitted to quote for 700 bales of 
staple cotton against the tender floated by 
the National Textile Corporation, Sri 
Lanka. The offer made hy the Cotton 
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Corporation of India was, however, not ac- under advice from the Ministry of Law, 
cepted by the National Textile Corpora- Justice and Company Affairs; 
tion, Sri Lanka. 

(c) Government policy does not con-. 
telQlIlI" ellwrt of ataple cotton barring 
s~iflc bilaleml trade commitments which 
are made on exceptional grounds. 

(b) whether iimilar pro.:eooings are 
pending against a fl)reign General Manager 
of a suboiidiary of the Company; and 

(c) if so, the present sUite of the inquiri-
es? 

Ferelp owned llll111fation In lodla THE MINISTER OF FINANCE (SHRI 

5858. SHRI C. K. CHANDRAPPAN: YESHWANTRAO CHAVAN): (a) Yes, 
Will the Minister of COMMERCE be pleas- Sir. 
cd to state: 

(a) whether some of the foreign owned 
plantations in India have already transfer· 
red their ownership to Indians; 

(b) if so, the broad features 01 the trans· 
actions made during the last three years; 

(b) Yes, Sir. 

(c) Investigations are .till in progress. 

Connatlon oa EKpOIts IIeId In N.w 
Deihl 

5860. SHRI RAGHUNANDAN LAL 
(e) the name of Indians or Indian firms BHATIA: Will the Minidel' of COM-

or companies who bought these plantations; MERCE be plelUed to state: 
and (a) whether a conventiun on exports 

(d) the reaction of Government about was held at New Delhi on 2151 February, 
such transactions between foreigners and 1974; 
Indillns? (b) if so, whether his Ministry's offICials 

THE DEPUTY MINISTER IN THE attended it; and 
MINISTRY OF COMMERCE (SHRI A. (c) if so, main topics discllsscd at the 
C. GEORGE): (a) Yes, Sir. convention? 

(b) and (c) A statement is laid on the THE DEPUTY MINISTER IN THE 
Table of the House. [Placed in Library. MINISTRY OF COMMERCE (SHRI A. 
See No. LT~637/74J C. GEOR.GE): (a) and (b) Ves, Sir. 

(d) Govllrnment views such transactions 
favourably if it is satisfied that th~ pril:e 
paid is realiOnable and the intending buyers 
hag experience and experti.e to maintain 
productive effiQiency and ~xport potential 
of the plantations. 

Inquiry apInA Forelp Diredon of Lanen 
and Toubro Ltd. 

(c) The broad features of the main 
topics discussed at the convention rein ted 
to:-

1. Export Strategy for the 5th Plan. 
2. Production and Pricing. 
3. State Trading and Export Houses. 
4. Shipping and Tran.port. 
S. Credit and Finance in Exports. 

5859. SHRI R. S. PANDEY: Will the 'ncrellSe In the paid-up capital of FIre.lone 
Minister of FINANCE be pleased to state: Tyre and Rubber Co, of IDdia Pvt. lAd. 

(a) whether Income-tax investigations 5861. SHRI BRlJ RAJ SINGH KOTAH: 
have been started against t',ree of the Fo- Will the Minister of FIN ANCE be plea,cd 
reign Directors of Larsen and Toubro Ltd. to state: 
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(a) whether the orignal' paid-up capital 
of Firestone Ty,re and Rubber Company 
of India Private Limited was only 
Rs. 20,000 which was increased to 
Rs. I, I 0,00,000 by capitalising the reserves 
made out of retained profits worth 
Rs. 1,09,110,000 by issue of 549 bonus 
shares for every share held; 

(b) whether all these bonus shares were 
issued to the American parent company; 
and 

Newsprint (CA) 
on the basis of 'merit-alm-scniority', in 
respect of which reservation~ existed even 
prior to the issue of this letter . 

(b) and (c) An employee belonging to 
to a Scheduled Caste ceases to be eligible 
for the special benefit granted to hini as 
such a member of a Sch~duled Caste, if 
be changes his religion from the Hindu 
or Sikh religion, with effect from the date 
of such change. This is considered ncces-
sary in order to conform to the constitu-
tional provision relating to reservation of 

(c) whether permission of Government rOS,S. 
was granted and if so, the reasons therefor') 

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) and 
(b) Yes. Sir. 

(c) Permission was granted in 1961 after 
all the tests applicable to a Bonus Issue 
I·iz. capitalisation of reserves were satisfi-
ed. 

Overdraft by Madbya Pradesh 

5863. SHRI MARTAND SINGH: Will 
the Minister of FINANCE be pleased to 
state: 

(a) the position regarding overdrafts 
drawn by the State Government of Maclhya 
Pradesh upto January, 1974: and 

(b) the steps Government have Prol>OS-
Selection Grade for S,'bcduled C .. !'1e and ed to recover the amounts of overdrafts 

Scheduled Tribe Audlton from the State? 

5862. SHRI AM8ESH: Wi!l the Minis-
ter of FINANCE be pleased to state: 

(a) whether a letter was issued 011 ::Sth 
January, 1973 by Comptroller and Auditor 
General to all Accountant Generals in 
India for the sanction of Selection Grade 
to the Auditors belonging to Scheduled 
Castes and Scheduled Tribes on the i-a.is 

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) The 
State Government of Madhya Pradesh has 
not overdrawn on the RBI from 1st May, 
1972 upto January, 1974. 

(b) Does not arise. 

of reservation for these communities; CALLING ATTENTION TO MATfER 
(b) whether the Selection Grade sanc- OF URGENT PUBLIC IMPORTANCE 

lioned to the auditors of th~ above com- REPORTED DELAY IN THE UFI1NG OF Rs. 40 
munities is withdrawn on change of their LAKHS WORTH OF NBWSPRINT BY THE STC 
religion; and PROM BOMBAY PORT . 

(c) if so, the reason.~ therefor? 

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) C:.>mp-
troller and Auditor General's letter dated 
25th January. 1973 applies to reservations 
for Scheduled Castes and Scheduled Tribes 
in posts filled by pmmotioI! on the basis of 
seniority subject to fitness. Promotion to 
Selection Grade in Auditor's ~adre is made 

..n~snm_ (~):~ 

~, m...:t ~T ~ It f.rr.mffiftf flf'R ,.;t 
~R: ~ ~ ;fit ~ ~ f~Cl!T ~ 
m~ mIlT 'Ii«Il ~ fiI; ~ ~ m>.r it ~ 'ffi'I1l:f 
~: 

"~ amn: f~ 1m ~ <re'f ~ 40 

~f!I m $ liOll' it ~ m.r 'lit ;;orit 
it m:n:. $ nr;m ," 
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THE MINISTER OF COMMERCE 
(PROF. D. P. CHATTOPADHYAYA): 
Mr. Speak~r. Sir. the actual position regar-
ding the reported delay in lifting of 
B.s. 40.00 lakhs worth of newsprint by thc 
S.T.C. from the Bombay Port is as 
follows:-

Import of newsprint is arranged through 
bulk contracts entered into by S.T.C. with 
foreign suppliers. The individual news-
papers to whom the imported ncwsprint is 
allocatetl by the Registrar of Ncwspapers 
are granted sub-licences with letters of 
authority against a main licence issued to 
the S.T.C. to enable them to clear consign-
ment through _ the Customs. This proce-
dure has, however, been found rather 
cumbersom~ and wasteful to the extent that 
very large number of sub-licences had to 
be issued IIgainst one main licence. The 
procedure was, therefore, suitably modified 
by Chief Controller of Imports and 
Exports in consultation with the S.T.C. 
and the R~gistrar of Newspapers in order 
to ljveid unnecessary waste and to simplify 
the procedure. 

At a meeting held accordingly by Chief 
Controller of Imports and Exports on the 
1st FebralllY, 1974, a decision was taken 
to the effect that only letters of authority 
need be i.sued which would reduce delays 
to the minimum. 

There was some delay in the clearance 
of one consignment of newsprint by the 
Customs authorities in Bombay pending 
certain clarifications. Thesc clarifications 
have since been furnished, and the con-
signments has been cleared. 

Two sh,ps "Samuel Marshal" with 
Russian newsprint consisting of 1156 tonnes 
and- "lalkcndra" with 40 tonnes of news-
print arrived on the 3rd of March and 13th 
of March respectively. Thc consignment 
in respect of Jalkendra was fully cleared 
in thc normal course. For the consignment 
in leIIpCct of the Russian ncwsprint. whilc 
the ahip arrived on the 3rd of March, the 
actu,a1 landing was on only on 23rd of 
March and the clearance of consignments 

commenced on the 28th af March. Hon. 
Members WOUld, therefore. appreciate that 
at best the delay was of S days. Since the 
normal free clearancc time is four days 
after the actual landing of the ship. the 
goods wcr~ on demurrage only from the 
28th March onwards for about a week 
during which there were two holidays. It 
may also be mentioned that during this 
period there were three lother vessels con-
taining newsprint which were being cleared 
and there was considerable congestion at 
the Bombay Port. 

As regards demurrage, S.T.C. has taken 
up the matter of waiving the demurrage 
charge with the concerned authoritics. and 
I can assllre the Hon. Mcmbers that if 
there is any demurrage to be paid, this 
would not be passed on to the newsprint 
commmers. 
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'Iful 'J'f ofttfi 1Ft m .. 'IT"l' ~ 'I>T'I'iT 

~ lIr.IT ~ fit; "'" ~ ~ Ifil: ~! 1fT ~ 
8:11IT ~ ~ .. ~itfftT ~, ~~ 
lI'RI~)tft, ~oil'olfio;h '111ft ~ _ ~ 

~ it m 'If\' I(lf f'!!it ~ it fqy ~. 

.~ ~ """" ~I m~~fit; <Ill 

.w 1t 1f' ... 'Nlft ..... ~ ~ ~ t'Ji "" ~ 
iii U1'r it. lr! qm: 'tOTI1!t t.mr FI '" fir;;r-fiA 
I(I'lf ~i ~ ~ ~ PT. "~". ;mft n«fT 

'1fT ~ ~."~ ... ontq ~~.~. 
tntoto .. If! 1fT ~oil'olfio .. ~ 1fT ~ .. 

~T ..,. 'J'f ""'" .. lm: '''''>({If".i'lll", f'I;w 
IIfI' ~ fit; IfI'f'f ~ ~ ~illfh"T 'I>Pf ~ 
fir;lrrnfit; ~~~ rrfr~~1 
om~'!1' ~ m.. ~.1JTmfir;lrr 
~itotT.lffl: '"~~(tm m~1 

q1t ~-":~lr!h~lIi't«'I»:~ t 
~ it 1ft ~1JT elm' ~ n 'I>1iT '!rot' ~ ~ 
W\'l: it 1fT >:T:nr ~ ~ '11-..: ~ lIi'tt ~
ifiIwf~(tm tll'T« rntl q-t\'" 
m1fiIr it <iTt 'IIfin;n: i1mT til' 'I»: ''" ~ 
iffif ~11fI1'"(n~~lIi'tmtml 

(! 1f'i mft oitrii .. ~ """!W ~ "'IT 
R'II'T 'lIfT llr.n 'AT ~.m: ~. filii: 1iT Ifil: \'Pi' 
~ ~ ~ I It ~ j Ai IIif1I'Im'I ~ 
If'f>: rrftr it ~ ~ . .n f", ~ (Pry _, 

~.m ~1iit~'!\'t ...n~~~~ 
.~~~I 

~1ITIf~ ~fIt; IRm ~~ Qft;it 
tt~f8"t~1f>"m~IIfI'.\it'ttI;"'~ 
1Ft~ 'I»: iii. 'lm:~"'!fiTloTatm.-t'" 
~~~~~~IFt~ 
.,tft I ..,. ~ IIm"!T III1'T rn if.t f'l'T rn I 

PItOl'. D. P. CHAlTOPADHYAYA: 
The boll. Member has raiRCd many C1ues-
tioDi. We have already pointed out that 
lIIis delay was very IIhort and unavoidal!lc. 
Although the ship reached IIIe port I'D' the 
lrd, due to port «:OII8I4Ition on which we 
have no say. the aetuaJ landlnll started on 
the 23rd, after a delay 01 20 day,. So 
far as the newsprint is «:oncernW, th~ 
actual landinll started on the 28th. So. 
there Will Il d.lay of only five days. out ,.f 
which two were holidays. Therefore. you 
will apreciate lIIat there was no delay 
whi~ was avoidable. . 

Secondly. though procedural simplifica-
tion was agreed upon, the customll autho-
rities wanted some c1arificatior.. Some time 
was taken for communicating t.he tlarifica-
tion and so three days were lost. Jt was 
not a bi, delay and it was not avoidable. 
I can assure the hon. Members that in 
future we will see that even this .mHII 
delay is avoided. 

Coming to demurrage, we have already 
lIi1iured that the newspapers will not be 
required to pay anythina. if at all it is 
'*Oliur}'. Even in rCliCct of the public 
eXl:iIoqllOr. as I have indioated. w. bavc 
tal.;.n up tho case with the cu,toDU -.ad we 
hope that it will be waived. MM than 
expressing a hope, I cannot do anything 
more on this point. 

The last quelltlon was a 8uggestion thnt 
in future we 8hould see to It !bat speedy 
clearance i. elfeeted. At about the lame 
time mallY otMr ships cam. In muy other 
porta which brought nCWliprint and they 
were "Ieared speedily. So, it i. only in 
one calle that we «:ould not aet so ~i1y, 
u we wanted. I can 8I8ure him that in 
future w. will ensure that there i. no 
avoidable delay. 
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11ft ~ IIWR ""'" : ~ tr,. ~ ~ 
~ I ~ q;m:r .., 1i\ft1r rt oft I ro ~ ~ 
f'i!tnf ~ '111; it ~ ~ ftIlI' Wi .." 
q'li ~.., lI1IT ~ ~ ""'" it; ""' ~ 
m 10fT orr ? ~ m 10fT orr <1T T-f .n.n 
~) .. " ~ U!I'i it; m it 'IT'lli' ~ 3fTOIT ~ 
1P{T I .roTor m ~t'l' it 3fT ~!Rfi ~ 

~~) ~~I "{,"~IT~~r(T'I'T .... 

PM ~: ~ 'IT ~(lN>it;.I" ~ifT 
~, 'l!i·1 

11ft II1JII1I1WR ~ : ~ 'IT !W ~ 
~~mh;~~~1 

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): Sir, this is a mattcr which has 
come time and again before this House, 
and I have not got lhe slightest doubt that 
the Government, in principle, wallt to 
curb the mllli media in the country and, 
dlerefere, they lire taking recoune to all 
these mothod.. I will give you cnough 
documentary ovidence to prove that. 
Wbatever little advene comments that the 
mass media come out with IIlIainst the 
Government ·and their leaders is not to be 
borne by them and, therefore, the best 
course that is open to them is to curb 
tbese mass media by hook or by crook. 

You will find from the Ministry's 
Annual Report for the year 1973·7"' tbat, 
in 1971-72 the import of newsprint was 
valued at Rs. 27.6 crores, and in 1972-73 
tile import has come down to Rs. 20.5 
,crores. I request the hon. Minisler to 
~Iarify truthfully, for a change, as to ... hat 
IS the reason, although prices have gone 
up by 300 per cent, the total value of 
im~rt has considerably gone down as far 
81 Import of newsprint for maas m~dia is 
concerned ..• 

MR. SPEAKER.: Please do not mislead 
me aho. 

SHRI JYOTlilMOY BOSU: Sir, here is 
something where it is said: 

"The newsprint position has beeome 
more difficult in view of the consi-
derable shortfall in the arrival of 
contracted imports. Ulltil the 
last week of February, only 
54.708 tonnes of anticipated 
1,26,700 tonnes of newsprint 
imports bad arrived." 

" ... Beside., of the tonnage yet to 
come, about 19,1"'0 tonnes was 
lost because of the Invocation of 
'force majeure' by one of the 
Canadian suppliers." 

This is a clipping from the Times of India 
of 24th March, 1974. The February 
arrival figures have been far below the 
anticipated figure. In spite of that, when 
they had receive4 the consillnment at 
Bombay Port, they had been sitting ovel 
It, dilly-dallving. I will just now ostabli.h 
that also. 

On top of tbat, the current extraordinary 
shortage is due to the bungling of STC 
which shert·purchased newsprint to tbe ex-
tent of as much as 50,000 tonnes last yellr. 
If STC had cared to build up a buffer 
atock instead of whittling down Qlnlrai:-
tual entitlements, the difficulties being 
faced by. the Corporation in arranaing 
imports at tbe moment due to worldwi,Jc 
shortage would have been easily sur-
mounted. 

They had entered into a contr~t ",·ilh 
the Scandinavian countries where the con-
tractual agreement entitled them to brinl: 
20,000 tonnes as a 'must" and an additional 
20,000 tonnel also; out of that entitlement 
of 40,000 tonnes and where the price. 
were quite favourable, tbey did not import 
more than 13,000 tonnalL lbis is very 
surprising. 

MR. SPEAKER:, It is not a lIeneral 
question concerning import. The call-
~tlention is regarding the reported delay 
In tho Jiftins of neWlrint by the 8TC from 
the Bombay Port. 

v SHR! JYOTIRMOY BOSU: This is a 
• C/y Vital thing, Sir. You had been a 
Journalist. 

On the statement I want to ask a few 
questions. I want to ask why at this 
staae-what is the specific relllOn--thcy 
wanted to chan.. the procedu~ in the 
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matter of clearance and delivery-CCJE 
licensing STC oil the strength of sub-
licences. There is a basic change to what 
is . stipulated in the Import Trade Control 
Book, page 4, and how is it that, by a sort 
of quasi-cxecutive infonnal order, they 
could over-rule this which has clearly 
stated "Registration of Licences al ports" 
which makes it mandatory that thos.: who 
go and take delivery of these things as 
sub-licencees or Iicencees will have to 
comply with certain requirements which 
are stipulated in their own publication? 
Why should they ride rough-shod over 
this? Sub-licences, it is said that the 
Registrar of Newspapers have granteti sub-
licences with letters of authority against 
the main licence issued to the STC to 
enable them to clear the consignment be-
fore the Customs. I have quoted from 
the Import Trade Book. Why had they 
taken this measure? Why is it that they 
did not get the concurrence of the 
Customs? Why is it that they have 
suddenly gone for a basic change? 

Since when the old procedure which 
they now consi.der as cumbersome was in 
fOf"ce? What was the necessity of doing 
it just now? 

Then, it says that the procedure was 
suitably modified by the Cbief Controller 
of Imports an" Exports in consultation 
with the STC and the Registrar of News-
papers in order to avoid unnecessary waste 
and to simplify the reasons. I want to 
know why the Customs people were not 
called to this meeting and also when was 
this procedure actually suitably modified? 
Whal is the actual date? You had a meet-
ing on the 1st of February. I agree. J 
want to know when actually this procedure 
was suitably modified. 

On page 2 he has said that the c1aritica-
tions have since been furnished and the 
consignment has been c1e,r,,1. When did 
they receive these clarifications and when 
actually were these passed on to the 
Customs in Bombay? 

He . has said that in respect of the 

was on 23rd March and the clearance of 
the consignment commenced on the 28th 
of March. Before they could get the new 
procedure fully clear, why is it that they 
introduced the new procedure? You can 
condemn the old method. You can easily 
amend, but before it is wholly accepted by 
all the authorities concerned, why was it 
enforoed? 

Then, he has talked about demurrage. 
want to know the rate of demurrage and 

also i( the port authorities did not waive 
the demurrage, who is going to pay If the 
newsprint consumers did not pay? Is it 
not going .to bo in a way indirectly debIted 
to the account of the tax-payers in the 
country, because there is no third person 
involved? Because it is either the Govern-
ment or the consumer. I want to know 
the answers for these categoric questions. 

Also prof. Chattopadhyaya has said that 
in respect of the long-term contracts signed 
by the STC towards the end of 1971 many 
of the sellers did not honour the contract 
because of the soaring prices. I want to 
know what sort of a contract it is wbich 
gives the suppliers these loopholes? 
Suppose the prices would have gone down, 
would the Government have that power 
and opportunity under the contract, if tbey 
wanted, to get out of the contract '! Could 
they have done so? A contract cannot be 
one-sided. If the suppliers can get ('ut of 
it, the buyers also should be able to get 
out of it. We also want to know clcarly 
what is that contract by which the seHers 
can get out without paying any penalty for 
it.? 

PROF. D. 'Po CHATTOPADHYAYA: 
The hon. Member has observed that this 
delay has something to do with curbing the 
mass media. I want to assure him that 
there is not the slightest intention to do 
anything with that sort of thing. So, that 
question does not arise at all. 

SHRI JYOTIRMOY BOSU: Are yon 
sure? 

Russian newsprint while the ship arri~ed PROF. D. P. CHATTOPADHYAYA: 
on the 3rd March, actuany the landing Yes, I am. 
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HRl JYOTIRMOY BOSU: Asian 
bles is there. 

PROF. D. P. CHATTOPADHYAYA; 
cry man is fallible except a few. 

The question is that the interesting 
~es show what we are doing. These 
Ifes show that this year we are exeep-
g on the basis of firm contracts some 
,000 tonnes from Canada and 36,000 
nnes from USSR and . other Socialist 
untnes and 7,000 tonnes from Bangia 
esh. All added, it comes to 1,60,000 
nnes. So far in the first quarter it has 

een 30,000 tonnes and firm shipping has 
cen booked for 75,000 tonnes and in the 
rst half of 1974 we except an average 
onthly arrival of 12,000 tonnes. It 
mpares very favourably with the monthly 

u-rival of last year which was 5,000 tonnes. 
0, the situation is much better than what 

it was I ast year. 

SHRI JYOTIRMOY BOSU I hd' e put 
specific questions ... 

MR. SPEAKER: I am afraid much of 
whal you have raised is out of scope. ] 
was looking at you and when you came 
back within the scope of the question. I 
felt relaxed. The moment ] did it, you 

MR. SPEAKER: Now, we pass on to 
the next item. 

SHRI JYOTIRMOY BOSU : He b&s yet 
to reply to my questions. 

PROF. D. P. CHATTOPADHYAYA 
Only two other questions remain ... 

MR. SPEAKER: If you do voluntarily 
amongst yourselves, I do not come in. 

PROF. D. P. CHATfOPADHYAYA : 
He asked why the procedure was cbanged. 
I have already explained it rather in detail 
in the body of the statement that it was to 
save time dnd trouble to the newspapers 
that we agr"ed on this simplified procedure. 
Instead of is6uing sub-licences to innumer-
able newspapers and causing a lot of 
avoidable difficulties for them, we suggested 
this procedure whicb will minimise their 
labour and trouble and time. So, tbat 
was the rationale behind the simplified 
procedure. 

SHRI JYOTIRMOY BOSU: The whole 
question arises out of my statement. The 
old procedure-how old it wa, :'0<1 for 
how many vears it was in force. 

MR. SPEAKER : How does it relate to 
Bombay Harbour? 

again went out of it. SHRI JYOTIRMOY BOSU: I am put-
SHRI JYOTIRMOY BOSU We ting forward my question out of his state-

k ment. I h~ve put a specific question. The 
now each other for the last six years. procedure which they have described as 
MR. SPEAKER : You . hU"e now cumbersome-how old was this procedure? 

asked one question wbich is out of the SHRI H. N. MUKERJEE: (Ca\cutta-
'Cope and you are trying your wits and North-East) : Be sensible for a charee. his also. .. 

PROF. D. P. CHATTOPADHYAYA : 
SHRI JYOTIRMOY BOSU: You It was la.t year's procedure which was 

should take it as a supplementary. The sought to be modified this year. The date 
~lIestion is: 1971-72, it was Rs. 27 has already been mentioned. 
crores and 1972-73 when the prices are 
lower it WdS only Rs. 20 ·crores .... 

MR. SPEAKER: Tbe' call attention is 
a bout Rs. 40 lakhs worth of newsprint at 
the Bombay harbour. You are going by 
exports year by year. 

SARI JYOTIRMOY BOSU: Sir, it is 
part of the whole game. 

The other question he 
whether it was indicated to 
of Customs. My answer is 
intimated ... (Interruptions). 

asked was: 
the CoUector 
: yes. It was 

SHRJ JYOTIRMOY BOSU: Was he 
called for the meeting? Why shoulJ T 
be allowed to be taken for a ride? I 
asked why the customs people were not 
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invited to attend the meetin. wbich IDok 
place between the STC, the Repstrar of 
Newspapers and the Chief Controller of 
Importo " Exports. 

MR. SPEAKER: Order, please. 

SHRI JYOTIRMOY BOSU: 1 had never 
been disoullrly. Why the Customs people 
were not called for that meeting? 

Sir, you allow the Minister to go away 
like tbe A'iian Cables. 

MR. SPf ..... KER: No. 1 do Dot allow 
both of y.)U to go on like this. 

SHRI JYOTlRMOV BOSU: 1 have 
formlllated my questions out of the state-
ment which the Minister laid on the Table 
of tbe House. I am asking: in the meeting 
that was held on tbe lst February why is 
it . th,lt the representative of the Customs 
Department was not invited? Why did 
they not !l!lend the meeting? 

MR. iiiPE .... J(.ER: He won't sit down 
unless you reply. 

PROF. D. P. CHATTOPADHYAYA 
Sir, I have already informed him tt.at this 
is not a ma:ter which is of such an impor-
tlUlU that always all pel'liOJlll should be 
c:aUed. Because, that sort of understandin. 
i~ thero ~tween Ministries. Also, they 
They did 1I0t object to it. 

12.55 ! lin. 
PAPERS LAID ON THE TABLE 

CENTRAL EXCISE (FIRST AMDT.j RULES 
UNDEIl CENTltAL EXCISES AND Su TACT, 
1944. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF fINANCE (SHRIMATI 
SUSHILA ROHATGl): On behalf of 
Shri K. R. Gan_h, I beg to la) .on tbe 
Table a copy of the Central Excise (Fint 
Amendment) Rnles, 1974 (Hindi and En,-
Ii.h versions) puhlished in Notificallon. No. 

G.S.R. 284 in Gazette of India dated the 
23rd March, 1974, under section 38 of 
the Central Excises and Salt Act, 1944. 
[Placed h Library. See No. l.T·662 I 174] 

REPORT roS THE WORKING OF 1110'. ClIM-
MtSstoN 01' RAILWAY SAFETY "OR l'J7l·73 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIl. 
AVIATION lOR. SAROJINI M/\HISHI): 
I beg to IHy on tbe Table a copy of the 
Report (Hindi and English "ersion~) on 
the working of the Commission of Rail-
was Safety for the year 1972-73. [Placed 
i/l Library. Sf''' No. LT~620f74] 
NOTIFICATIONS UNDER (j,Wl. SAVINc,S 
BANK~ ArT, 1973, GOVT. SWINGS etlRnl'!-
CATES A(''f 1959, CUSTCMS ACT. 1962, 
BENIlU F'NANCE (SUES r~)() ACT. 1941 
&: DF.MAND» FOR GRANTS. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCe rSHRIMATI 
SllSHILA ROHATGI) . I toeg 10 lay on 
the Table: 

( I) A copy each of the following 
Notifications (Hindi and English versions) 
under SUb-section (3) of section I!! of the 
Government Savings Banks Act 1913 :-

(i) The POIt Office Savings Banks 
(Sec:end Amendment) Rules, 
1974, published in Notifiootion 
No. G.S.R. 1~6(E) in Gazette of 
India dated the 30th March, 
1974. 

(ii) G.S.K. J57(E) published in Gil-
zette of India dated the '30th 
March, 1974. 

[Placed 1/1 Library SeC'. No. LT-6621/74] 

(2) A copy each of the followinl Noti-
fic:ations (Hindi and English v~rsions , 
under sub-scc:tion (3) of section 12 of the 
Government Savinp Certificates Act. 19~9: 

(i) The National Savings Certific,lIes 
(Fourth Issue) (Amendment) 
Rules, 1974, published in Noti-
fication No. G.S.R. 158(E) in 
Gazette of IOOia dated the 30th 
March. l'n4. 
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(ii) The National Savings Certificates 
(Fifth Issue) (Amendment) Rules 
i 974, published in Notifica-
tion No. G. S. R. 159(E) in 
Gazette of India dated the 30th 
March, 1974. 

(iii) The Gov!. Saving; Cerlificates 
(Amendment) Rules 1974, pub-
lished in Notification No. G.S.R. 
160(E) in Gazette of India dated 
the 30th March, 1974. 

[Placed ill Library. See No. L T-6622f7<41 

(3) A copy each of the following Noti-
fications (Hindi and English venion~l under 
section 159 of the Customs Act, 1961 :-

(i) G.S.R. 144(E) published in Ga-
zeUe of India dated the 27th 
March, 1974 together with an 
explanatory memorandum. 

(ii) G.S.R. 153(E) published In Ga-
zette of India dated the 30th 
March, 1974 together with an ex-
planatory memorandum. 

[Placed ill Library. See No. LT-6623j74] 

(4) A copy each of the Detailed De-
mands for Grants (Hindi and Einglish ver-
sions) of the following Ministries for 
1974-75:-

(i) Ministry of Defence. 

(Ii) Ministry of Steel and Mines. 

R#port 
(ii) Notification No. F. 4(84) 112-Fin. 

(Genl.) published in Delhi Ga-
zette dated the 28th March, 1974 
containing corrigendum to Notifi-
cation No. F. 4(84) In-Fin. (G) 
dated the 17th January, 1974. 

[Placed in Librar)'. See No. LT-6625174] 

U.S, hrs. 

ASSENT TO BILl S 

SECRETARY-GENERAL: Sir, I lay 00 
the Table following four Bills passed by 
the Houses of Parliament during the cur-
rent session and assented 10 by the Presi-
dent since a report wa,. last made to the 
House on the 29th March, 1974:-

(I) The Gujarat Appropriation (Vote 
on Account) Bill, 1974. 

(2) The Appropriation (Railways) 
No. 2 Bill. 1974. 

(3) The Appropriation (Railways) 
No. 3 Bill. 1974. 

(4) The Appropriation Bill, 1974. 

12.56 i bn. 

ESTIMATES COMMITTEE 

[Placed ill Library. See No. LT-6624f74) 
FORTY-SEVENTH AND FORTY-NINTH REPORTS 

(5) A copy each of the following Noti-
fications (Hindi and English versions) 
under sub-section (4) of section 26 of the 
Bengal Finance (Sales Tax) Act, 1941 as 
in force in the Union territory ot Delhi:-

(i) The Delhi Sales Tax (Fourth 
Amendment) Rules, 1974, pub-
lished in Notification No. F. 
4(S3)f73-Fin. (G) in Delhi Ga-
lette dated the 27th March, 197<4. 

SHRI R. K. SINHA (Faizabad): I beg 
to present the following Reports of the 
Estimates Commillee:-

( I) Forty-seventh Report on action 
taken by Government on the re-
commendations contained in their 
Thirtyfifth Report on the Minis-
try of Industrial O~elopment
Small Scale Industries. 
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[Shri R. K Sinha] 

(2) Forty-ninth Report on action taken 
by Govenmient on the reCom-
mendations contained in their 
Thirty-sixth Report on the Minis-
try of Agriculture (Department of 
Agriculture )-Special Programme 
for Weaker Sections and Employ-
ment. 

U.S7 hrs. 

PUBLIC ACCOUNTS COMMITTEE 

NINETY-NINTH REPORT 

SHRl JYOTIRMOY BOSU (Diamond 
Harbour): I beg to present the N inety-
ninth Report of the Public Accounts Com-
mittee on action taken by Government on 
the recommendations contained in their 
Ninety-first Report on the Report of the 
Comptroller and Auditor General of India 
for the year 1970-71, Union Government 
(Civil) relating to Ministry of Supply. 

12.57 ~ bn. 

COMMITTEE OF PR!VILEGES 
SEVENTH REpORT 

ing the fate of the linguistic minorities in 
the State of Assam. Recently the Board 
of Secondary Education, Assam, have ap-
proved a curriculum which is t6 he intro-
duced from the current academic year of 
1974 which, if implemented in its present 
form, is fraught with great danger 'lOd 
I fear would arouse feelings of animosity 
among the different linguistic minorities 
living in the State of Assam for decades. 
This curriculum is approved by the Board 
of Secondary Education. Assam. It clearly 
disciiminates between those whose fir,( 
language is Assamese and those "'hose hst 
language is not Assamese. For example 
there are the Bodo people of A"am and 
also the Manipuri-speaking people in 
Assam. besides the Bengali spell "ing peo-
ple of A.sam especially in the district of 
Cachar where the Bengali·~peaking Deople 
are 80 per cent of the total population "f 
that district. They would be forced to 
learn Assamese language and woulll he 
debarred from learning Hindi langu,,~e. 

That is the discrimination. Now this dis-
crimination or this policy v. ould not apply 
to those pupils whose first language is 
Assamese. The pupils of linguistic mino-
rities in classes VIII to X in ,econdary 
schools would have to take Assamese lang-
uage compulsorily as elective subject and 
in effect. if they take history as a subject, 
they would be debarred from taking geog-
raphy; if they take advanced science they 
will be debarred from learning advanced SHRI H. N. MUKERJEE (Calcutta-

North-East): I beg to present the Seventh mathematics. 
Report of the Committee of Privileges. 

12.58 bn. 

MATTERS UNDER RULE 377 

(i) REPORTED DECISION OF GOVT. OF 
ASSAM TO IMPOSE AssAME' e LANGUAGE ON 
STUDENTS BELONOING TO LJNOUISllC MINO-
RIllES. 

SHRl NOORUL HUDA lCachar): Sir, 
1 would like to bring before you and before 
the House one important matter concern-

13.00 hrs. 

But, the Assamese language speaking 
pupils would not be subject to this dis-
advantage. So, it is a clear and blatant 
discrimination against the linguistic mino-
rities in the State of Assam. That is why 
the linguistic minorities in Assam have, 
times without number, demanded from the 
State Government of Assam not to make 
Assam;se language compulsory in all the 
schools of Assam. Also they have suggest-
ed that instead of making Assamese 8. a 
compUlsory elective subject, the Assamese 
language should be learnt as ~ optional 
subject in the schools. We also belong to 
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a minority linguistic group based on Mani-
puri linguistic group and we have no ill-will 
against the Assamese language as such. That 
is why we always demand from the State 
Government of Assam not to force on the 
linguistic minorities in Assam. to learn the 
A~samese language as compulsory third 
subject. Uptill now, the Assam Govern-
ment have not responded to the demands 
of the linguistic minority group< such as 
Bengali. Bodo. Manipuri and other linguis-
tic groups. That i. why I w"llid like to 
raise this important question on the floor 
of this House and I would "sk the Prime 
Minister. the Home Minister and your 
goodself to intervene in the matter and per-
suade the State Government of A"am not 
to force the Assamese language on the lin-
guistic minority groups and also not to 
debar the linguistic minori(y pupils from 
learning the Hindi language which is an 
officially recognised language of the Indian 
Union. It should also be remembered that 
Assam is not a strictly unilinguul state be-
cause only 60 per cent of the people speak 
that language while the other 40 per cent 
of the people belong to different linguistic 
rroups. That is why also I would seek 
your intervention as well rs the interven-
tic-n of the Home Minister "nd the Prime 
Minister to whom we have given our rep-
resentations. The people of my district 
have represented to them. But, uptill now, 
we have not heen favoured with any reply. 

I would conclude by saying that if this 
policy of the State Government of Assam 
is implemented, then the ieeling of bitter-
ness and animosity would prc\ ail which 
would lead to disastrous consequences which 
all the right-thinking people wOllld li~e to 
avoid. That is why I request that the 
Government of India should take up the 
motler and persuade the State Government 
of Assam not to implement tbis proposal. 

SHRI JYOTIRMOY BOSU (Diamond 
HARBOUR) : Sir, I have written to yeu that 
about 40,000 people are demonstrating aga-
inst the West Bengal Government regard-
ing unemployment and price rise. I would 
request the han. Home Miiuster to make 
a statement on this. 

MR. SPEAKER: Mr. BOSll, you will 
kindly sit down. I have ,w\·er permitted 
YOll. I did, not call }Oll. Please do not 
uo that everyday like this. I shall look 
into it and if I allow iOU. you will be 
given a chance. You hav~ not got my 
permission. Do not do like this unless you 
are called. 

SHRI lYOTIRMOY BOSLJ: Sir, I have 
written to you about this. 

MR. SPEAKER: Without your being 
called. do not do it like this. This mailer 
has been pending since last weck and be-
caliS(' Shri Huda approached me, I have 
al1o.vcd him. 

(ii) REPORT ACUTE SHORHGB OF FOOD-
GRANTS IN WEST BENG~L 

SHRI A. K. M. ,ISHAQUE ,6a.irhat) 
Sir, there is acute food shortage in West 
Bengal. As you know, the Government of 
West Bengal have been urging upon the 
Central Government for supply of ado-
quate foodgrains to the State. Sir, you 
know what sacrifice West Bengal made 
for the cause of India. In 1947 when we 
became free only 2.31 lokh acres of land 
were under jute cultivation. Wes: Ikngal 
changed the crop pattern and t01ay as 
much as. 11.77 lakh acres of tand are 
under jute cultivation. All t':Ji. divtrsifica-
tion was at the expenses of paddy wLlch is 
a staple food in We~t Bengal.'\l1 this 
money was earned for the h~nclit of India 
but West Bengal has not b.;cI! cornpensa-
ted for the sacrifice. 

Sir, West Bengal is a bnd of refugees 
Twenty per cent of the total population 
has come from erstwhile East Pakistan. An-
other twenty per cent of the populallO" have 
gone from other States of India. To feed 
them should have heen responsibility 
of the Central Government bllt C.ntre has 
taken no responsibility for feeding them. 
Sir. some areas in West Bengal are covered 
under statutory rationing system. The im-
plications of this system are that any"ne 
living in these areas can go to the court 
and enforce the obligation to f~ed them. 
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The West Bengal Government du require 
food to feed these people but the demand 
made by the West Benglll Government 
has not '-n met so for. W~. the Members 
of Parliament, belonging to the Congress 
Party saw the Food Minister the "ther day 
to make a demand for food hut only an 
increased amount of 12,0f)() tonnes of 
foodgrain~ per month was given. Sir. as 
a result of this food shortag~ the ""litical 
party, to which a proper burin I was given 
in the sacred soil over there, is aloin try. 
ing to come up taking advanta~e of this 
food shortage. Only yesterday they want-
ed to reintroduce the politia of violc:nce 
in the State and set Court houscs on fire. 
So, I am making an appeal to the Cenlral 
Government to have a look al West Bengal 
and supply foodgrains on 311 emergency 
ba.'lis .0 that the political party which 
believes in politics of violence does not 
come u\, and create troubles. 

MR. SPEAKER: Let him please not 
do it like this every time. These thillgs 
come \0 me in my Chamber and I decide 
them there; I do not commit myself here. 
So, he should not ask 'Will you do it 
or notT The hon. Member is a very 
leameo gentleman. 

SHRl JYOTIRMOY BOSU: (Diamond 
Harbour): It should not be our idea to 
come and worry you every day in the 
morning. 

MR. SPEAKER: These things should 
come to me duly in writing. 

SHRI JYOTIRMOY BOSU: 1 agree that 
requests should be in wriling. 1 always 
prefer to write to you; unless it is ;i very 
important matter on which I must come 
and see you, which may !>e once in two 
months. But my request to your good self. 
Sir. would be that when we write to you, 
you should consider it on merits ... 

MR. SPEAKER: I shall ask him to ~it in 
my Chair one day and ask him to rc\,ly to 
thc Members. I shall try that. 

DEMANDS FOR GRANTS, 
contd. 

1974.75- . SHRf JYOTIRMOY BOSU: Why do you 
want to inflict such puni~hment on me? 

MINISTRY OF LAw. JUSTlCI! AND COMPANY 

AFFAIRs-Conted. 

MR. SPEAKER: Now, we resume the 
discussion on the Demands for Grants 
under the control of the Ministry of Law, 
.Justice lind Company Affuir:;. The time 
taken already is 3 hours 40 minutes. The 
ba.lance of time is 1 hour 20 minutes. 
What time does the han. Minister require? 

THE MINISTER OF LAW. Jl'STICE 
AND COMPANY AFFAIRS (SHRI H. 
R. GOKHALE): About 40 mi"~'fes. 

MR. SPEAKER: So, about an hour is 
available for other Members. Shri Chand· 
rika Prasad. 

PROF. MADHU DANDAVATI:-. (Raja· 
pur): Would you give me some other time? 

MR. SPEAKER: I shall ask him to reply 
to Members. .1 shall ask him to occupy 
my Chair and then ask the Members to 
enquire from him 'why not this? \Vhy not 
this ?' 

SHRI JYOTIRMOY BOSU: Only duro 
ing inter-session period I can sit on the 
Chair. 

13.13 hrs. 
[MR. DI!PUTY SPI!AKI!R ill the Chili,.] 

,.ft~'"" (~) : ~ ~ 
~~'If\'~~ 'If\'f!T'f'i~ ~rn 

~ ~ ~ 'I!l'r ~ mlA' l;tFIT ~ ~ I 

~ ~tln:T~m~~, 

~ "Im.m: 'ffIii ~ m1f f,;r;r;n ~ ~m 
~~, q: lift gm I 'll'f ~...mr.r..". 

~ Ifi't i!tof I 3ffi: m ~ ~ ~ 'ffWi ~ 
f'ro PI a 1 .... o':IIffif ~ qfuf\1;.r ~~. 'IT, 
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~ it ~orn'l1f;1f11f'l ~ ~f~ ~ .n '1ft ~ 
I 8 ~ t f;lm ii 1 0 <11lI" ~T ~ ~ !t '{'f. 
'Ii': 'RT/IT ~. m>! .mo <'IN lift m.m '1ft U 
~Tiim~'flIT ~ I ~f~lI1;r ii ~tpl'.~. 
~o.n ~. fm ~ qi;f ~ oi't'f ~IT'H·.IIh: mr 
~ ii ii '='1 ~I ffir>n ~ '!Tv{!lfh: ~ '1ft 
~ if, '!TV{ "f~ f.,:rr 'fill ~ I ire ~ 
lIfT fir. !('1 IffiiT 'fo'T >n <fT I[r~ it. !IN f~ 

>n "il:>n if, !IN fl1<:ml. ~'1 '!iT ~I 'fTTi'i ii 
'1~·1 'Ii'1 """ ~~"'1 ~lfft ~m 
Wl<ft ~ 'NT 'l'trT "liT 'IT'rU ir. 'RT'llIft m 9": 
""fflT iI; JfTV{ tr.; srm: ~ 'fI"I'i 'Itf '" <mIT 
~, i:tf~ ~>: 'l}!r. <n: tlIT'I~! f.,:rr 'flIT I 

~ f'frJ: if -nt1TT fr. 'lfui"tir'l if, 'f'iZ! ij;'I! if ij;'I! 
mi, ..n: ~m ""TT'r.T <r.! 'fl1Ii fm tlIT'I 
mr "frii. ~ it. ~ <n: ift foN" 'Iii ~ 
~I 

mn: ~ ~ firmft mr m ~ f~ ~ 
~ tTifi ~ om! g!IfT' 'l;'IT'f tTifi 'f'ii ~ 9'RT. 
~ """'l '11\" ~ fIr. ~ f'f'ifu~'1 it >lil lIfu· 
mrmT ~ r. .• 0['If!1 lift >rn 
~. it orrm mf.r ~r 1f:TIVrn lfft I if.! ~" 
~ it ~ 'I>1fm;r if,T ~ it fro 
0!lT-~ ifit 'a"I IIi1 ~f,{" f~1 'IT f .. l'f 
~i mr ~ Iffii "'-T 'If'ffi'';) IfR' 'f(I' 
mf.r Rzrr 1IWTT' ifi'{ ~'O twmr 'IT ~ij if. 
'a"I~ ..n: 'fTfi;>r !i'IT;ii if; 'ITI1' it ~ ~ 
~ if, ~it !lfh: ~F~f.t;~"" .. ) 01'11[ IfR' 
~mr.r~I~mlfRit~ 
~ it ~rt"'!'mlT 'Itf ";T I m ~ 
~ I[rm Iji om r.rorrit ii IN.<'f 'Itf ~ m. 
~ ~ ~ 'f(I' f.r.>n I l~ !t ~ 
W f~ ~'rn'I 'I>1fm;r IIi1 WIT ~ 
~~fir.~if,'f'iZ!~ 
~ m-~elfft ~1I11'1~, 
~ 'IfiITIf if; "",,;;ft !lffa.rnr 'I'T'! ~~. 

~T~~l.mr.rlfi"i'm;fif,~ 
it l:%, 'a"I if; ~ ~ f<'l1f;n', 'a"I if, 'I'T'! 11ft 
~,m-w ~ <!'If mu '!>TIl' ~ IiilinT'I 
it~it~, 
8LSS/74_9 

m'lft ;;ITUel:I\m~mt t~if 
Ifftii if,'ITI1'm,-m ~~, ~~mm: 

it ~ ~ ~ "I ~ ~ ~ tl' ;n1f Uel: 
f~ it fOlV r.r>n "fTffT ~,~T 11ft litt ~ 
"fTffT ~ I "fIf fir. mrRI'i l'I'Pfi if; mm: it 11ft 
~ !IfR'ft ~ (fl 1 00 ~ if,;n1f ~ m 

.mt ~ I m ~"I"T ~ if; 'ITI1',.pf i!T1f ~ 

~ .mt ~-"" ~ 1I11llTlJ<'ft ~ t, 
.m <n: .mr ij;'I! ~ f\;rI( ~.:nmT trtR· f. 
Ifirt ~'rn'I 'I>1fm;r "I{t '!:'IT'f 'I>Uit it 1Im'IiW 

W ~, ",!:/IT1f it. oiIl:T'I it itffi ~ r(- 15· 
20 'f1f"l"T '!:~ 1fT 0'1 '!TlRiT ofrrii it ~ 'Ii': 
f'fllT I ~ <irfi;>r ~ iii 'liT 1ITl: "" f.rmf 
mr. ¢ lI"<Ri 'fil ofu: "" WIT mr. ~ ~ 
IfR Ii}' Ifirt ~o "" J;(tf.r ~ it;.'I1T if 
om~1 ~1Ii1 ~~""mr, 
~ .mr ~ ~ "" 'Iii; I if.! J;(tf.r ~ it 
,.'1'11fOO if,1 f'f'llifif.>n 'IT I q~~ 

fif, 1''1 """ lift I[orwror ;r, fitorrq; ~ tor( 
"fTil~~ m ~TH!(o;r "~~T~ 
,.fl ~. 0'1 't;1 f-ro<: f~ "fill' I f>l"f om. 
~ ~T ofu:T IT>n t lf17. 'Iii 'ffiT'ir f~ '11fT 

~ 0'1 IIi1 ~~ o;rm it '!;!If1".R'1 f~ onit >n 
~ lJ}'!!IfmT~ I ~~I1!i'\ 
6 lI'f iI; f"l11; f:r.m: film "fill' I it 'OTT'(:'<:fT ~ 
fif, ~'rn'I 'I>1fm;r l'f ~ it m ii m 
If."nn: ~h ~ ~ ~ it '!!If1ffi l!><Tir I 

~T ;;rr m ii it ~ '1fR1 ij; <!TV{ 

'3'imlf;T'1f~; ~ffi~~ ~fir. 
orl it ~;R~ it~~~ 
if,·~lIft ~~ mit.O'I'Ii't 
it Tor ~T ~ mr<:~ If'IT>n mit, 
,..,. lift <flITlf~. 0'1 ij; ~~ if; f"l't( 
~. w.;m;,If'O'iI1..;T fmrr ~ ~ film 
~ I ;;IT it ,~ l:f;m1:~. ~ ~ l'f 
~..;T~~\'Iif~IIft~ 
fiI;m "fT;r I 

fi:lT.r '!:'IT'f' it !IfT1f it m fif, 'liRio;r ~ 
~ ~-m I~ 1ft J;(tf.r If)ri'i u m ~ I<'IlfT m-
~ '!>TIl' i\' tmT 'Ii1ft1pr flA;\'r ~ t, ""'"1 
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m lJIIm: 11ft ~ 'liT ~ '1m it "1:~ 
1ft fqw 0!Tlf IJ! q m 1ft ~ if; lift! Woft 
~..rrtU~,,"~~1 

~ if; ~ ~ '1m ~1T it WIfT 'Ifm1iI if; 

!IftIf.Iftr ~ 1l1f ~ ~ ~ '1m 'liT 'Iftt 
!IftIf.Iftr 'I"(\' ~ 1TIrr ~ m ~ if; 5 
!IftIf.Iftr ~ 1Tll ~ I ~r 'liT ~ ~ 
~>II '"" IlT 'f~, 1;ij" If\ It ~ '11!1' ~ 
~~~ if;5~Tit""~'Iinr

~trm'IiT l!"ftIf.Ifll~i"<IT ~'Im 
if;lIft!~~ ~1f1ft~ ~ ~ 

t!!~1 1;'f'l"ilfT if;~ l{1;'flli1ft 'liT ~ 

'fiW ~ 

PROF. MADHU DANDAVATE \R~j
pur): Sir, are you considering my nOlice 
under rule 3771 

Mr. Deputy-Speaker, Sir, I have care-
fully gone through the report of the Minis-
try of Law, Justice and Company Affairs, 
and I would like to pinpoint the attention 
of the House to some specific aspects of 
the functioning of the Ministry. At the 
very outset, I would like to ~ay something 
regarding the functioning of the Monopolies 
and Restrictive Trade P .. a~lices Commis-
sIon and the responsibilities that are cast 
on the Government by the Munopolies and 
Restrictive Trade Practices Act, 1962. You 
may recall that in this very House, I 
had moved a privilege motion against the 
Minister of Law, Justice and Company Af-
fairs on the ground that though sectic.n 
62 of the MRTP Act makes it incumbent 
on the Government that all the MRTP 
Commission reports which are submitted 
the Government, whether lI.e} are admi-
nistration reports or whether they are re-
ports regarding individual cns'!! referred 

.to the MRTP Houses of ParHam,nt. Sir, 
on that occasion, the Minister Cf'n ··erned 
had owned the mistake, expressed regret 
and assured this House that all the Jeports, 
administrative reports as well as the indi-
vidual reports, will be placed be-
fore both Houses of Parliament. 

I am constrained to find that even 
on the basis of the report that has been 
prese~ to us, only the administrati,e re-
port from 1st January, 1972 up to 31st 
December, 1972 has been submitted. As 
far as the individual reports are concerned, 
there are a large number of reports which 
have still not been submitted in spite of 
the specific assurances given by the han. 
Minister on the floor of Ihis House. If 
the individual reports do not come before 
Ihe House, the House doe, DOt get the 
opportunity to discuss some of the basic 
aspects in relation to the policy of destroy-
ing or curbing the monopoli,,§ in the coun-
try. As a result of that 'orne of the poli-
cies arc just neglected by lapilC. 1 here-
fore when the Minister replies to the debate 
he should try to give information to the 
House: how many individual cases are there 
00 which reports are still awaited? 

The Hindustan Lever ca,e was referred 
to the MRTP Commission. They wanted 
a licence to be given to Hindustan Lever 
for the manufacture of sodium tripolipbOfi' 
phale for the production of 11011 iOapy deter-
gents. Many of us pointed o"t thai giving 
such exclusive privileged position to Hindus-
tan Lever negates the genrral policy Cof 
tbe Government who professedly say that 
they do not want to encourage monopolies, 
particularly foreign monopolJe~. It is not 
clear whether a decision has been taken 
but news appeared in the Press that the 
MRTP commission had recommended cer-
tain restrictions in this mallcr and tbat 
subje~t" to to certain condition, the Hindus-
tan Lever might be given licence for manu-
facturing this product. When the questlOD 
was raised bere we were told that they 
have !;.ken into account all the applica-
tions and certain restriction~ ',cre being 
pllt on Hindustan Lever. r hwc a list 
of entrepreneurs who had applied for manu-
facturng this product Ballapur Strawboards, 
DCM Chemicals, Hindustan Copp,·" Cor-
poration, Bharat Commercial Indu,tries, 
Ltd., Tata Mills Ltd, etc. Whilc all theae 
persons applied, they picked "1' one par-
ticular entrepreneur and offered lum the 
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monopoly. I con':ede that the 1\1 inister i~ 

going to insist upon ecrl,in restrictions. 
Inspite of that the fact remains thnt Hindus-
tan Lever had been given ;\ prh'ileged po-
sition. The employees of Hindustan Lever 
had already given strike notice. The be-
haviour of Hindustan Lever management 
towards the working class is not cordial at 
all. Therefore. I demand that the bon. 
Minister <hould come forward with m ces-
sary clarificatio~s. 

have been putting forward this view even 
when we have gained a large number of 
seats in different Legislatures. Unfortu-
nately, our elcctoral system is so devised 
that the seats that are gained by various 
political parties do not reflect the re-
lative strength of the political parties in 
tenns of the votes. The party even when 
it has 32 per cent of the votes, continues 
to rule and head the Government. and 
therefore. most of the Governments in 
effect are minority Governments in terms 

It is interesting to find that almost all of the sanction and the mandate of the 
the recommendations of the MRTP Com- people. T .Im not one among those irres-
mIssIon are majority recommendations. 
There is a majority; there is a minority. 
The majority in almost every case is the 
same two members; the minority is the 
l8II1e one member. They must examine 
why it is so. 

I shall now refer to the failure of the 
Government to set up a !>Cpnrate labour 
bench in the Supreme Court. It is true 
it is not the direct responsibility of the 
Government. It is the Chief Justice who 
bas to take a decision. A number of va-
cancies have not been filled up. As a re-
sult of that the Chief Justice of the Sup-
reme Comt h;:, found II dim,··il, 1.') con-
stitute a separate labour bench of the 
Supreme Court. The hon. Minister was 
once a trade unionist and he will realise 
how many cases of labour relating to 
bonus, retrenchment and other things are 
pending. It ha< been a con.istent com-
plaint of almost all the central trade union 
organisations in the country that because 
a separate labour bench has not been 
constituted in the Supreme Court, a large 
number of labour cases are pending. 
Therefore, I hope the Minister will make 
the necessary statement in this connection. 

ponsible people who feel that the sinllle-
member constituency system must be 
scrapped because historically the single-
member constituency concept has been 
evolved to provide stability to the political 
system in the country. My party has 
been one among those who have always 
stood for single-member constituencies be-
canse we do not want political instability 
in the country. If there is cumulative vote 
system and if it is mere proportidnal re-
presentation, 'Jery often, the situation that 
existed in France may be created in our 
country, and probably, every month, there 
will be different coalition Governments 
thnt will be cropping up. I do not want 
political instability in the country. I 
would like the single-member constituency 
system to continue. But. at the same 
time, as in Austrfa and .. in Gennay, 
we might devise a new pattern of elections 
and new electoral system, in which there 
will be one set of candidates that will be 
di rectly eleC'ted by direct vote in single-
member constituencies and in addition to 
that, by taking the cnti,.., "m~ of Ik poli-
tical partics, :some prop:.Jlliul,al H!;>lcsenta-
tion may be given in addition. to those 
who arc directly elected. In Austria and 
Germany, what happens? There are, a 

I wOllld like to say a \"",,1 "h,,(11 the number of candidates who are directly 
electoral reforms and the manner in which elected to the legislature and in addition 
elections are conducted in our country. to that, based on the votes polled by tbe 
I would like to make a con~trllctive pro- various parties. some representation is 
posal and I hope the Ministry will examine given. 
that in depth and give its proper atten-
tion to this. It is not because the results The Social Democratic party of Ger-
have gone against the opposition parties many is told 'You have polled so much 
that I am putting forward this view. We votes and in addition to tho candidates 



22S D.G. 1974-75 CHAITRA 15, 1896 (SAKA) D.G· 1974-75 226 

guns and hand· grenades, and therefore. our 
party candidat.: had to withdraw from the 
Gaigate constituency and well lodged a 
complaint with the Election Commission. 
These matters must be taken up urgently. 

who are directly elected to the Parliament, 
on the basis of the votes polled, you can 
send 2S or 30 or 40 representatives to 
Parliament. There are two advantages. 
Firstly, the votes polled by the party will 
be adequately reflected and in addition to 
that, when the representation is given only 
on the basis of the votes polled, it is left 
to the free choice of the political parties 
to choose the best of talented men from 
their parties and send them to Parliament. 
If that happens. not only there will be a 
more democratic pattern in the Parliament 
and State Legislatures. but even the qua-
lity of debates and the quality of work in 
Parliament and the State Legislatures might 
improve. There are experts in various 
political parties, but because they are not 
'f;Onnected with mass movements and field 
work, and probably they are not at all 
backed up by certain caste and communal 
equations, it is not possible for them to 
get elected to Parliament and, State Legis-
latures. But if they come from the quota 
allotted to the political parties, some of 
the experts in various po1iticaI parties, 
whether they belong to the ruling party or 
to the opposition parties, can be nomi-
nated to the State Legislatures and Parlia-
ment, and through them, the quality of 
the debates and the Committee work can 
improve. This is a constructive suBlestioD . 
that I would like to make in this debate. 

MR. DEPUTY-SPEAKER : This is a 
good sugllestion to end with. It is such 
a. g~ ~uggestion that you will only be 
dllutmg It by going further. . 

PROF. MADHU DANDAVATE 
would make other suggestions. 

MR. DEPUTY-SEPEAKER : You can-
not make a better one. 

PROF MADHU DANDAVATE : I am 
not. one among those who attribute the 
entIre electoral victory of the rulins party 
merely to some of the unfair practices 
that have taken place. They are marginal 
aspects, but even tben, they are very im-
portant. For instance, in West Bengal, 
there were attacks on tbe booths with 

Within one minute, I will make a cur-
sory reference to two points. One aspect 
is, I would just like to quote, without 
going into the details, a High Court judge-
ment in a petition filed hy certain share-
holders of the National Rayon Corpora-
tion Limited. Sir, a number of times, 
myself and my colleague Mr. Madhu 
Limaye have raised this issue of National 
Rayon Corporation Limited and the mani-
pulations made by certain groups of this 
Corporation and we wanted the Company 
Law Board to ta ke a very firm decision. 
I will conclude with this point because 
this is the best point, and as per your 
advice, one should end with the best point. 
Here are the strictures that have been 
passed by the High Court on the function-
ing of the Company Law Board 

Mr. Justice Ray said: 

"However, before passing orders on 
the question, 1 most mention 
that during the hearing of tbe 
interim application for injunction 
before my brother Judge Muhi, 
the learned Judge had by his 
order dated 8th October 1973 
directed the Company Law Board 
to deal with and disposed of the 
petition of the company under 
section 40!1 (5) at. the Companies 
Act for the confirmation of the 
newly elected Directors. I was 
told at the hearin, that although 
the hearing of the said petition 
started before me, the Company 
Law Board, for the reasons best 
known to it, had failed to carry 
out tbe said directions. If the 
Company .Law Board had carri-
ed out the said directions of this 
Court and given its decision on 
the said petition before the bear-
in, of this petition started, a 
great deal of argument., advanced 
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[Prof. Madhu Dandavatcj 
at the hearing of this petition and 
consequently public time and 
money would have been saved. 
This Court is distressed to find 
a high-powered and responsible 
body like the Company Law 
Board should not have cared to 
cany out tho said directions of 
this court till this day. The ~t 
result, therefore, is that the 
petition Is dismissed," 

I do not want to comment en it. Th~ quo· 
tation I have read is the h",.t ~ritidsm of 
the Company Law Board. 

SARDAR SWARAN SINGH SOKffi 
(Jamshedpur) : Sir. I rise to suuport the 
Demands for Grants under the control of 
the Ministry of Law. Justice and Company 
Affairs. I have gone through this report 
and have a few suggestions to make. 
Firstly. about the legal aid which is under 
consideration of the Law Ministry since 
long, it should be given the shape of an 
Act without further delay. It should be 
a foolproof Act so that it actually goes 
to the needy in real sense and not in the 
pockets of lawyers or court clerks. 

It is good that reservations for sche-
duled casIe8 aDd acbeduled tribeI have 
been made, but for the backward cIaa'IeI 
and Vishwakarmaa, the reservations should 
also be made. The visit of the USSR De· 
legation led by its Minister of Justice and 
the Chief Iustice of German Democratic 
Republic appears to be very significant. 
We should make laws in line with these 
countries which would help us in future. 

I am of the opinion that the post of 
Solicitor General and Additional Solicitor 
General should be abolished. since we 
have got an Attorney General, Advocate 
General. Government Advocates, etc., who 

. are quite capable of tackling any legal 
matter. The posts of Solicitor General 
and Additional Solicitor General are just 
a show. We can save lakhs of rupees by 
abolishing these posts which may be spent 
on giving lepl aid to the poor. 

The Indian Contract Act, 1872 ahould 
be amended. It has becomo very old and 
is not in line with the present changing 
circumstances of the country. Government 
public sector plants lose almost all the 
cases either in arbitration or in civil courts, 
though they have their own agreement 
with the contractors. The law should be 
so amended that the Government could 
recover an losses and damage done by the 
high officials of public sector plants due 
to their negligence or iII·advice of their 
subordinates or rescinding contracts ille-
gally and losing the cases in the High 
Court and Supreme Court, though on 
duty. The main cause is their high·head· 
edness. In such cases, I suggest that their 
movable and immovable properties should 
be confiscated. Then alone they would 
come to their senses and check such huge 
losses to the public sector plants. Some 
officers, \Yhile in office. do some wrong 
things and the Government is put to heavy 
losses due to such wrongful acts. But 
when the officers go away or retire. the 
Governme~t cannot do anything about it 
at a later stage. Though there are 
so many cases within my knowledge. I 
will cite only one. The Chief Engineer of 
Bhilai Steel Plant illegally rescinded a con· 
tract in the year '1963 and the contractor 
was p8td a huge amount of lakhs of 
rupees as compensation in the year 1968. 
through Calcutta High Court. Yet, the 
same Chief Engineer was promoted as the 
Managing Director of the Hindustan Con· 
struction Company, a public sector com· 
pany having its Head office in Calcutta. 

I have only one point to make regard· 
ing the elections. The election law 
should be amended that the elections to 
the Legislative Assembly and the Lok 
Sabha would be held simultaneously. either 
by advancing the dates oJ the Assembly 
elections or postponing the date of the 
Lok Sabha elections. 

Coming to the production of books in 
different languages, all the law I.ooks, in· 
cluding the Constitution of India, ahould 
be translated in all the Indian languages 
mentioned in the Eighth Schedule so that 
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the ordinary persons am underataDd lheOurudwara elections mould be bold 1m-
law of the country and do not aet cheated mediately, 
by the professional lawyen. 

The Notary Public in Bihar are very 
few number and they are generally bfa 
practising lawyen from the time of the 
British Raj. They are generally not avaU-
able even at their residences at any time. 
During the day time, of coune, they have 
no time for this type of work. There are 
also no Oath Commissionen in the courts, 
and the Magistrates have no time generally 
for this because they have to attend to 
their other important assignments. So, I 
would suggest that every court, block 
office and panchayat office should have 
one Notary. IncidentalIy, this would also 
give opportunity to lakh. of cll:icalcd vouth 
in the country who now indulge i~ un-
lawful acts. 

Coming to the Indian Railways Act, 
which was amended only last year, I would 
like to say that the Security OfIicers are 
not acting according to the law. They 
are interpreting it in different ways. In 
one of the meetings in the South Eastern 

The Akalis are creating trouble in 
Nanded aiso-Gurudwilcu Board Takhat 
Sachkhand Hazur Saheb Ahebal Nagar, 
Nanded, Maharasbtra, of which I am the 
only elected Sikh member from Parlia-
ment. Such Acts should immediately be 
inlroduced in the Lok Sabba during this 
Session and passed relating to Gllrudwara 
Board Takbat Sachkhand Hazllr Saheb 
Ahebal Nagar, Nanded, Maharatihtra, 
here innocent Sikhs are provoked by the 
Akali party and there are repeated clashes 
between the local Sikhs and the Guru-
dwara Board controlled by Akaii party 
from Amritsar, which is a communal 
party. 

I remember, on 6-10-1973, on Dusserab 
day when I was to attend the Nanded 
Gurudwara Board's meeting as the only 
Sikh elected member froDl l'arli"l'le,,1. firing 
took place and the special officer was shot 
at, injuring him seriously, in the Guru-
dwara premises. 

Railway at Kharagpur 1 asked the Security MR. DEPUTY-SPEAKER : I do not 
Officer. who is of the rank of Superinten- knuw how relevant it is here. You nrll 
dent of Police, the number of cases in going too far into the details, about ad-
which fish-plates were removed and the ministration of a particular Act. The o'lly 
punishment meted out to such people. 1be relevancy here is that the Act should be 
interpretation of the Security Officer was Amended. What this group did or that 
that since the removal· of the fish plates'· group did is not relevant here. 
was with the intention of stealing, it does I 
not amount to sabotage. This shows that! SARDAR. SWARAN SINGH SOKHT: 
tbe~ are not strictly ldhering to the laws' I sllgge~t, Sir, th.at such Act should be 
which we make bere. These things should passed ID respect of Patna Harimander 
be looked into and further IImendmenls Saheb also. 
should be made to the Indian Penal Code I now come to the Administrator Gene-
~t the earliest to maintain law and order culs' Act. This Act came into force some 
In the country. time in 1913 just to tak~ I'f properties 

I now come to the Delbi Gllmdwara 
Act. The Delbi Gurudwara Act was 
pas!led by this House some time in De-
cember 1971. But till today no electloDS 
have been held, and communal parties like 
Abli Dat are making it a poIldcal Issue 
~gainst the Government by creating feel-
rog amongst the InDocent Sikhs. The 

of the deceased and band them over when 
the legal heir comes and claims them. But, 
Sir, in Bihar this Act is abused. I know 
about this. The Administrator General 
takes the letter of administration from 
the High Court; then takes over the pro-
perty and instead of returning to the legal 
heirs, sells away the property. and even 
the legal heil'll does not get even a single 
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.. iSan1ar' SWaran Sfngb· Sok-hi! .. 

prusa. I know about it. Therefore, the Ad-
ministrator Generals' Act should also be 
amended, and they should be warned about 
all these malpractices.' 

With these words, I support the De-
mands for Grants in respect of the Minis-
try of Law, Justice and Company Affairs. 

SHRI RANABAHADUR SINGH 
(Sidhi): While taking part ill the oebate 
on the Demands for Grants in respect 
of the Ministry of Law, Justice and Com-
pany Affairs, I would like to place a few 
points before the Government for their 
consideration. 

I feel that law, in order to be meaning-
ful, has to be based on the needs of the 
nation; in other words, the needs of the 
naUClD force the growth of the law. And 
in this context I would like to point out 
that, during the last year, this nation wit-
nessed a strange situation where our law 
failed to have a provision litting enough 
for that. I am referring to the matter 
where more than 400 dacoits in Madhya 
Pradesh surrendered willingly before the 
authorities; in that case I feel that our 
law failed merely because our law does 
not, at the present moment. contain within 
itself one of the precepts that were given 
to this country by Manu, the ancient 
giver of law. In this, the Great Manu says 
that the judge and !he seeker of justice 
are both under an equal obligation to seek 
the truth and provide justice and in case, 
any of these two fail in tDis, the onus of 
not providing justice sits equally on both, 
not only the seeker of justice but also 
the dispenser of justice. 

We have a very anomalous situation to-
day wherein wherever a person is brought 
before a Judge, he takes recourse to twist-
ing of truth, doctoring of evidence because 
that is the only way-out wherein he can 
escape the harshness of the law. 

Manu's another ancient precept is Pra-
ya.,ehit and Paschatap both of which, un-
fortunately, have no place at all in our 
present system of law. So, in order that 

thesellncient precepts b~ indud~d in our 
present legal system, and also bCl:ause if 
this was done, there would be the foll~w
inl things which would happen, I make 
the foUowill& sucgestions. 

If a logal base is laid for the PascilalClp 
and Prayascilit elements in human nature 
without any hindrance by authorities hav-
ing contradictory interests, firstly, it will 
do away with the legal objections as identi-
fication, etc and giving undue preference 
to such accused against the ordinary pro-
visions of law and thus become guilty of 
discrimination. It would also provide an 
alternative machinery for investigation mak-
ing for better recovery and doing away 
with the prejudice against the Police so 
vehemently expressed by Justice M ulla, 
and felt rightly and wrongly by the gene-
ral public. 

It will also encourage love for truth in 
criminal trials and provide an incentive 
to conscientious lawyers to encourage 
truth in the accused person, who is after 
all the best witness about himself. 

These provisions, if included in our 
legal system, are more in keeping with 
love for truth which is a basic concept of 
the Indian society and happens to be sub-
dued at the present for want of State pat-
ronage and which is rather warped- under 
the encouragement of falsehood of a 
foreign system of • law adopted jn this 
country. 

These provisions will encourage good 
behaviour not only during trial but. after 
conviction also and shall provide the basis 
for an erder under Sections 401 and 402 
of the Criminal Procedure Code which is 
rather ctrbitrary. 

It will also giv.e recognition to the grow-
ing belief in criminal psychology that most 
of . the .criminals are overpowered by . an 
kresistible impulse .at the time of. committ-
inl an offence whi,h may in some cases 
be a sort of a disease_ 
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It will also encourage criminals to im-
prove morally and have recourse to truth 
in trial and tend to remove the atmos-
phere of falsehood which happens to 
plague our courts. In drder to achieve 
this, I suggest that in Section 4, another 
section may be added in the Cr. P.C. by 
providing for a definition of a . r~pentar.t 
accused' as one, who, out of remorse or 
any motive, confesses to his guilt and is 
prepared to face the consequences. After 
Section 251A Cr. P.C. another Section, 
251B, be added so that in case of repen-
tant accused is charged with an offence 
punishable with life imprisonment or death 
or a sentence of more than seven years, 
wants to makes a confession of his guilt, 
he may go to any Judicial Magistrate of 
First Class and make a confession. In that 
case, the accused shalI' be sent to the jail 
lock-up. The Magistrate shall then pro-
ceed to make an investigation of the case 
and shall follow alT the procedure prescrib-
ed for police investigation. After that in-
vestigatiOl', the same Magistrate shall hold 
an inquiry 'of the case and if he is satis-
fied that the accused is repentant, he shall 
send the accused with the report to the 
Sessions Judge. If in his opinion the accus-
ed is !lot a repenrant accused, the Magis-
trate shall commit him to his trial. 

The Sessions Judge, after examining the 
accused, shall pass such sentence according 
to the law if he finds the accused to be 
repentant, but, in no case, shall he pass a 
sentence of death. Except that, he can 
pass any sentence according to .Iaw consi-
dering the circumstances of the whole case. 
While passing the sentence he will also 
recommend the concession to the Govern-
ment which the Government may adopt 
under Section 402 Cr. P.C. 

In Sections 401 and 402 Cr. P.C. a pro-
viso may be added that in passing such 
orders, the Government shall also take into 
OIccount the conduct of the accused during 
trial and his subsequent conduct in the jail 
and outside it. The same proviso may be 
added in Section 562 Cr. P.C., Probation 
of First Offenders Act. So far, under the 

present law, the accused can get this bene-
fit in spite of his attitude to truth during 
the trial. 

All that I seek in placing these points 
before the Government is that they should 
consider these points in view of what has 
happened last year in the country and also 
in view of the fact that it is time that our 
law which has been a foreign graft should 
start to take on the aspects of our national 
culture. 

MR. DEPVTY SPEAKER: Shri Maya 
Thevar-not here. 

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): All that I wanted to say is-I 
am the second speaker and I should not 
lose sight of that fact-that the Election 
Commission headed by one man who is a 
super-annuated civil servant behaves in a 
manner as if it is the spokesman of the 
Government. I have written a letter about, 
if I remember, two months ago about rho 
Prime Minister's tour and travels, the cost 
of which are entirely borne by the State 
Exchequer-whether that should be taken 
into account while the election expenses 
details are furnished. I sent him a remin-
der. I spoke to him over the telephone 
and ultimately I spoke to Mr. Gokhale and 
finally I got a reply which is next to na-
thing. I 20t that reply only day beforo 
yesterday. 

Now, he refers to what Mr. Mirdha had 
said, may be two years ago, in a Consul-
tative Committee meeting. What was the 
reply from the Deputy Secretary in regard 
to the Blue Book? Now I wanl to ask. Is 
this Election Commissioner a subordinate 
to the Home Ministry? Is he guided by 
the Government? Is a Member of Parlia-
ment not entitled to get a clear and cate-
gorical rep1y from the Election Commission-
er? If I had the powers, I would have reo 
moved him forthwith because he is abso· 
lutely a Government spokesman and his job 
is to see to the interest~ of the Prime Minis-
ter and the ruling Party people. This is D 
very shameful thing. I want the hon. 
Minister to place it on record. 
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[Shri Jyotirmo), Bosu] 
Then, secondly, this Monopolies Com-

mission Chairman and other Members had 
passed adverse comments as to the fact 
that the Government refer such cases to 
them which are not too inconvenient for 
the Government but in cases where they 
feel they will be embarrassed, in cases 
which WI'I be inconvenient to them, the 
Government always bypass the Commission. 
Here, I ~ould like to ask Mr. Gokhale as 
to why then he should maintain this ex-
pensive gadjet. namely, the Monopolies and 
Restrictive Trade Practices Commission. 
We have seen the results of its last year's 
functioning, that Shri Gokhale's party and 
his leader, the Prime Minister, Shrimati 
Indira Gl!ndhi had been for the monopo· 
lists all the time and that is why their 
growth has been so much during the last 
few years. Imagine when your industrial 
production, the annual growth rate is next 
to nothing-it may be I or 2 per cent-
how is it that the Monopoly houses have 
been able to add to their assets and we" Ith 
even to the extent of 20 per cent? Takt' 
for example, Mafatlals. 

14 hrs. 

Sir, they don't bOlher to stedy all these 
things. I want the h'ln. Mini.:.:r It) give us 
a categorical reply 10 all the poinis raised 
by me. I want to k now as to what he is 
doing with regard to the publicised com-
ments of the Chairman of the Monopolies 
Commission .. nd also with regard to the 
comments made by certain Members. I 
want him to tell us how long this sort of 
superannuated, subservient, Election Com-
missioner is going to remain like this. They 
are there, with the avowed appearance of 
an impartial or quasi-judicial body. If you 
a~k me it is nothing better then .. 

MR. DEPlJfY-SPEAKER : The word 
is unparliamentary that will not go on re-
cord. 

SHRI JYOTJRMOY BOSU : He Is do-
ing everything to further the cause of the 
ruling party and the Prime Minister, who 

··Expunged as ordered by the Chair .. 

have given him his job. Another carrot 
is perhaps dangling before him after that; 
therefore he is doing this. This is a dis· 
gusting affair. 

Sir, kindly reserve your ruling about 
that. 

MR. DEPUTY-SPEAKER : The word 
bv itself is not unparliamentary, but in the 
context in which it was used, it is un-
parliamentary. Therefore it will not go 
on record. The hon. Minister 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHR! H. R. 
GOKHALE) : Mr. Deputy Speaker, Sir, ] 
am I:rateful to the hon. Members for hav-
ing participated in the Debate and for hav-
ing made some very useful suggestions and 
also for having made some criticisms which 
are very useful. 

Sir, the Debate concerns four Depart-
ments which are under the cflntrol of this 
Ministry. They are: The Department of 
Company Affairs, the Department of Legal 
Affairs, the Legislative Department and 
the Department of Justice. 

The Debate has covered a wide rhnge of 
topics and there has been certain amount 
of overlappinlt in the points by different 
hon. Members. I thought that it would 
be more appropriate if I dealt with those 
topics without referring to which Member 
made which point so that all the points 
could be covered as far as possible. 

I would first go to the subject of Com-
pany Affairs. The other day a reference 
wa~ made to the existing Companies Aet. 
Now, as hon. Members are aware, wide-
ranginF. and if I may say so, even drastic 
amendments . to the Companies Act were 
proposed and these have been referred to 
a Joint Committee. That Committee has 
made certain changes. And a Bill framed 
on the basis of the recommendations of 
the J oint Committee has already been 
accepted by the Government. Sir, I have 
ulready given notice that It shoulel be tak-
en up in this House as soon as JlO'~ible. In 
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fact, I have suggested that it should be 
taken into consideration in this session it-
self, time permitting. The amendments 
cover a very large field. I would like to 
indicate that the amendments which aro 
now recommended by the JOiDt Committeo 
have their impact in some very vital 
~atters bearing on the functioning of the 
Monopilies and Restrictive Trade Practi-
ces Act elso. Particularly in the matter of 
what would be the concept of same manage-
ment because in the new amended or pro· 
posed Bill the term, same management, i.~ 

redefined and the definition of what is 
known as groups, or same management. 
has now been, after the Act is passed, 
brought within the ambit of the Companies 
Act and a very large number of companies 
would he regarded as int.er- connected, 
which ar~ nol supposed to be ir.tcrl"onnect-
cd under the existing Mono!,,'!!cs Law. 

very large amount of dividends remained 
in the hands of the companies. I would 
put that very roughly about RI. 10 crores 
as remainiDg unclaimed in the haDds of 
the companies. The cemplaint was that 
that company used this amount for its own 
business whereas that amouDt really be-
longed to a shareholdcr whose dividend it 
was aDd who, for one reason or another, 
had not been able to claim it. Now, this 
specific aspect has been dealt with in the 
new Companies Bill. The existing law 
says that within fortytwo days, the divi-
dend warrants must be des!,atched. 
And. if a claim is not mad~ within that 
period. then it remains with Ihe company. 

Now a provision is made thai il will 
nol remain with the company for its use 
after fortytwo days of statutory limitation 
is over. It would be transferred to a 
special account and then to fund in the 
hands of the Government. The Govern-
ment will take the responsibility to meet 

I will not dilate on this Bill because that the liabilities of shareholders whose divi-
will come in due course of time when it 
will be fully discussed by tbis House. I 
only hope that it will make major changes. 
Onc major change-probably Prof. Madbu 
Dandavatc might be interested in it-be-
calise he made a reference to National 
Rayon. of course, in a different context to 
which I will come later-is with regard to 
thc old provisions for prefel'cl'ce ~hflrehold
crs. That is the situation 'lb'lIining in the 
National Rayon. The plef"rencc share-
hoh.krs who held shares prior to & certain 
date were allowed, under the Articles and 
Memorandum of Association as existed at 
that time. [0 vote on par with the equity 

shareholders. That amendment ha, IIOW 
been proposed with the result thlll after 
the Bill is passed. even tbose shareholders 
will have no right to vote. 

dend it is. Under thc law-rightly so after 
the shareholders, who have not got tbeir 
dividends, the creditors of the company are 
entitled to payment. And this money 
should not be used for any other purpose. 
These are some of the changes which have 
been proposed in the Companies Law. J 
do hope that when the Bill becomes an 
Act. some of the defects in the Companies 
Act will get removed. 

A complaint was made that the Mono-
polies and Restrictive Trade Practices Act 
is inadequate; it has not fulfilled fully the 
purpose for which it was enacted. I my-
self am in general agreement with. thi" 
criticism. I do think thai the M.R.T.P. 
Act requires modification. Under the 
Companies Act and under the M.R.T.P. 
Act the existing same managemer. I.• inter-
connections, group concept etc., etc. are be-

mention only two or three major as- ing covered. Even after doing thi~, J do 
peets covered by the Companies Act but eoncede that the M.R.T.P. Act does re-
there are many more that have been dealt qurie major changes. We are contempl"t-
with including thir straints placed on divi- ing major changes. As a result, we are 
dends which accumulated and remainr.c1 in considering re-<:asting the M.R.T.P. Act so 
the hands of the companies. There was a that the fUDctioning of the Monopolies 
very legitimate complaint made that a Commission can become more effective 
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IShri H. R. Gokhale] 
than what it is toiIay. As the Act stands 
today, it is not obligatory. May I put 
it this way? It is obligatory on the part 

of convenience or inconvenience have wei-
ghed with the Government in either mak-
ing a reference or not making a reference~ 

of Government to ·form an opinion before It was also said the other day by one 
a reference is made to the Monopolies hon. Member that the Government with-
Commission. There is a statutory duty draws cases referred to MRTP Commis-
on the Government that before a refer- sion. Government has never withdrawn 
ence is made to the Monopolies Commis- nor can it withdraw a single case which is 
iion, it has to determine itself whether a referred by the Government to MRTP 
certain case should go to the Monopolies Commission. But when a matter had been 
Commission or not. There were guide- referred to Monopolies Commission and 
liness also in the Act so to what should the Commission is seized of that matter 
really be the consideration which should the party is forced to gQ to MRTP Com-
weigh with the Government, particularly mission because Government is not willing 
in deciding whether a case should go to the _ to give that sanction or licence unless 
Monopolies Commission or not. MRTP Commission has gone into the 

various aspects of the project and has re-
commended the grant of licence. The 
party itself which had applied for a licence 
and as a result of which reference had been 
made to MRTP Commission goes to the 
Commission and says that 1 do not want 
the licence applied for and, therefore. 1 
do not want my case be investigated. In 
such cases Government cannot say you 
wanted a licence so you must have that. 
These are cases in which some withdrawals 
have taken place. J do agree that a lot 
of time and money of the Commission is 
spent and then the party comes and say 
1 do not want a decision because I do 
not want the licence. Unfortunately, all 
this labour. money and time gets wasted. 
But as hon. Members know that happens 
in any court. The Monopolies Commis-
sion in dealing with conce:ltrution of eco-
nomic power, is an advisory body and act~ 
semi-judicially. As in a court a party 
which com4lS for relief when it says "I 
do not want relief', the court cannot say, 
"we will thrust the same on you." The 
court at the most can say, "you have taken 
so much time, we will saddle you with 
costs." Therefore, all that I can think of. 
and it is legitimate to do, is that even 
in the Monopolies Act, if cases are with-
drawn after some length of time without 
jUltification some provision should be 
made. I am not committing myself but 
I \#ill give an anxious consideration, whe-
ther in such cases the parties guilty of tak-
ing so much time of the Commi.ion and 

If the facts are clear, no further investi-
gation is required and if the idea about 
inter-connections is fairly clear enough so 
that Government can come to its own con-
clusion, I would like to inform the hon. 
Member that there are many a case where 
such rejections have taken place. But these 
things are not known. When a project 
is recommended by the MRTP Commis-
sion naturaIly it is known. But the other 
side of the picture is that in quite a good 
number of cases where facts do indicate 
that no further enquiry from the Commis-
sion is necessary such rejections have taken 
"lace without any reference being made 
to MRTP Commission. I would humbly 
5ubmit that the critism that only those 
cases which are cOnvenient to refer are ref-
erred and which are not convenient to 
refer are not referred' is no tfair. As far 
as I have been able to see, the decision 
is not based on convenience. Particularly. 
in the case of larger houses . the tendency 
is more to refer a case to MRTP Com-
mission than not to refer it. Constraints 
with regard to illllrtediate necessity of 
production in certain fields and the possi-
bility that the Government can come to 
a conclusion without any further enquiry 
as to whether a particular licence should be 
granted or not are all considerations which 
weigh with the Government before decid-
ing whether.a matter should go before the 
MRTP Commission Or not. I would re-
pudiate the suggestion that considerations 
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asking for withdrawal should be saddled 
witb costs or not. 

Sir, some specific cases were referred 
to. Today a reference was made to the 
Hindustan Lever's case. It was made tbe 
other day also by one han. Member. As 
is known to hon. Members, this case was 
referred to the Monopolies Commission, 
because it is a foreign majority concern. It 
is also known that when an application 
lloes before the Monopolies Commission or 
a matter goes before that commission, the 
commission does not hear only that party 
but also hears other parties who are inter-
ested in similar projects. Reference· was 
made to B1IlIarpurs and also to OCM. As 
far as J remember. these are the only 
two cases which are pending with respect 
to which MRTP applications were made. 
A third reference was made to Albert 
Morarji. This was a case where they had 
not come forward for a licence but they 
were objecting to the grant of licence to 
Hindustan l.evers and others for under-
standable reasons from their point of view. 
They virtually hold a monopoly today, and 
they know that if new capacities are creat-
ed and more production of STPP as it 
is briefly called is there and it is used for 
manufacture of synthetic detergents ... 

PROF. MADHU DANDAVATE: l.et 
the han. Minister correct his information. 
They had applied for increasing the capa-
city from 25,000 to 50,000. 

SHRI S. M. BANERJEE (Kanpur). 
They wanted to expand. 

SHRI H. R. GOKHALE: They did not 
have any MRTP proposal to expand. They 
went before the commission Rnd ,)~jecte(\ 
that others should not be given permission. 
I think that even they were heard by 
the commission. I think OCMs and Bal-
lapurs were also heard. All the arguments 
advanced by OCMs and Ballnrpurs were 
examined in the same report about Hindus· 
tan Levers. In the case of Ballarpurs and 
OeMs we think that all the facts have 
already been collected, and the commis-
sion has already gone Into the matter al· 
though in a reference made In respect of 

Hindustan Levers. As far as I remember. 
both these projects have already been clear-
ed; So far as Ballarpur is .:oncerned, I 
think it has already been cleared, and so 
far as the OCM is concerned, I have given 
approval to it, although it is pending higher 
sanction at a higher level. But I have no 
doubt that these projects also will go thro 
ugh. 

So, the suggestion that there was an} 
idea of favouring or giving a favourable 
position to Hindustan Levers is. I respect-
fully submit. not correct at all. 

SHRT S. M. HANERJEE: There were 
complaints of gross irregularities which 
were pointed out. Look at what is happen-
ing at Ghaziabad today. 

SHRI H. R. GOKHALE: The hon. 
Member did not say that. 

SHRI S. M. BANERJFE: They were 
pointed alit through letters and by deputa-
tions: gro<5 irregularities were pointed 0\11. 

SHRI H. R. (jOKHALE: I have not yet 
touched that matter. I was only dealinr, 
with a certain statement made by some 
other hon. Member that we wanted to pr~
fer the Hindust,,,, Levers as against others. 
I was dealing only with tbat point just 
now. 

Even arter this. the capacity of Hindus-
tan l.evers which is about 43 per cent will 
certainly diminish progressively, because 
the other two are coming into the pictme 
when projects arc sanctioned. 

SHRI JYOTIRMOY BOSU: How many 
items of production are in the priority sec· 
tor? Has he ever cared to know these 
things" He has only dwelt on the legal 
aspect of the matter. But how many items 
of production are in the proiority sector 
for which foreign technica.!. know· how i~ 
absolutely essential? 

SHRI H. R. GOKHALE: Here, I am 
not dealing with the legal aspect, but I 
am dealing with the factual aspect Han. 
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Membe~ wanted the matter to be referr. 
ed to the Mnopolies Commission, and right-
ly it was referred to that commission. I 
also find it very difficult because in quite 
a number of cases, the reports of the com-
miSSion are not unanimous, and as has 
been rightly said, there are two views. 

PROF. MADHU DANDAVATE: - AI 
ways the same two against one. 

SHRI H. R. GOKHALE: What can I 
do? U there is a judicial tribunal and if 
people in their conscience feel, sitting in 
a quasi-judicial body that they do not 
agree on certain matters, certainly they 
have the freedom to differ. 

When we accept the majority report it 
i. said that in this case the minority re-
port ought to hav~ l'e~~ ::c~epted. 

When we accept the millorjty re-
port, it is said that the majority report 
should have been accepted. After all, 
the commission consists of three persons, 
and, therefore, it is said that the majority 
report should have been· acCepted and not 
the minority report. Even then, as I had 
occasion to say earlier, the minority re-
ports had been given full weight before 
a final decision had been :akell. Hilt that 
is not the same thing as to say that a 
majority report ought not to be considered. 
In the case of "industan Levers, what was 
done was that the majority report, subject, 
of course, to all the restrictions and condi-
tions which they had recommended, had 
been accepted by Government. There can 
be a different view in either case and in 
case we accept the minority report it may 
be said that we had preferred to accept 
the minority report and not go by the 
majority report. The Government's no[-
mal inclination would be-I would say not 
in all cases but in some cases-"':that through 
the majority report will give such over-
whelming reasons, in spite of the fact that 
it is a minority report, Government must 
in public interest accept the minority reo 
port. But normally the inclination in the 
case of the recommendations of such trio 
bunals and commissions which are quasi-
ju<!icial would be to go by the majority 
reDort and not by the minority report. 

References were also made to other ir-
regularities. I have even received lette~. 

The hon. member met me. We have al-
ready started in section under the Com· 
panies Act. This has nothing to do with 
the STPP project, but about the lowering 
of the weight of soap, pricing policy and 
various other things. 

SHRT S. M. BANERJEE: Not only that. 
They are not producing dalda to the ex-
tent required. T would request you to 
depute somebody to go to Ghaziabad and 
see what is happening with his own eyes. 

SHRT H. R. GOKHAl.E: That is what 
I am saying. An Inspection has been order-
ed in respect of these matters. 

PROF. MADHU DANDAVATE: If YOIl 
investigate, you will find that the increase 
of the price of soap directly proportional 
to the shrinkage of the size. 

SHRT H. R. GOKHALE: I do not know 
what T am going to find. If we find that, 
we will look into that. I hope the hon. 
member will concede this point that these 
are being looked into and action has been 
taken in respect of these things also. 

There were one or two other matters. 
For example, some reference was made to 
the Metro Cinema, not today but the other 
day, the fi~t day. So far as the company 
law is concerned, I can state that there 
has not been any case of controvention 
or violation. Even then that is not to 
say that the matter should not be looked 
into. T know that the Minister of fnforma-
tion & Broadcasting was also asked the 
~ame question which was put to me the 
other day.. He has made the position clear 
that so far as they were concerned, thev 
were trying to do their best and are con· 
tinuing their effort to take over this CO"" 
cern that negotiations were under way and 
that they were doing their best to see tfull 
if there was any malpractice, as ws.. alle~ 
ed, it was countered. 

Reference was also mdde, T think tf 
the Great Eastern Hotels of Calcutll 
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Somebody said that there are two govern-
ment directors. There are two govern· 
ment directors on this company. It was 
said that they do n9t see eye to eye. We 
are also aware of this. We are looking 
into it and we are trying to see that they 
either see eye to eye and behave them-
selves or we shall see that they are replac-
ed or something else is done. It is not as 
if when things are brought to our notice, 
we will not give our attention to it and 
will not do the needful in the matter. 

Then another thing was appointed out-
this is also one of the loopholes in the 
MRTP Act and which needs revision; be-
fore anything else is done which might take 
time, there is something else which must 
be immediately done. I allree there. This 
is with regard to the inadequacy of the 
existing sec. 27 of the MRTP Act with 
regard to delinking an undertaking from 
big houses. I can take the House into 
confidence and say that I am proposing 
to add a new section, 27 A, which will 
make the position abundantly clear, with 
the result that the Monopolies Commission 
will be enabled as a result of that Bill 
to give a scheme to effect delinking, which 
is a very necessary thing to do. 

Reference was made also t;, action taken 
in respect of some of the Morarka com-
panies. Now I am aware, and I am glad 
to tell the HOllse that in respect of each of 
these companies action has been taken. For 
example, as a result of inspection of books 
of account of these companies, directors 
have been a pointed by Government under 
sec. 408 of the Conmpanies Act in respect 
of the following companies which are al-
ready Morarka companies: Belapur Sugar 
and Allied Industries, Nasik Deolali Elec-
tricity Supply company, Poona Electrical 
Industries, Changde Sugar Mills, W.H. 
Brady &: Co. etc. Besides, in the case of 
the Belapur Sugar and Allied 
Industries, the Company Law 
Broad have ordered an investigation under 
section 237B. A CBI investigation is also 
proposed into certain aspects arising out of 
the inspection of these companies. 

That is why 1 say that criticism made is 
also useful, DOt only criticism made during 
the course of the debate but earlier. I 
am very happy to say that we have 
not slept over this criticism and whenever 
occasion arose, some action has been initi-
ated. Action has been taken as far as it 
was possible under the Companies Act. 

In regard to section 408, what was gene-
rally said was that the powers under the 
Companies Act have not been fully utilised 
and not given effect to. 

Now, section 408, the section under 
which the powers to appoint Government 
directors is there, has been used in a num-
ber of cases, and the Government directors 
have been appointed under the new Com-
panies Act. I should have referred to it 
at that time. When the new Bill will 
come, power is further taken to appoint 
not only two but many more directors. It 
will be more effective than only having 
two Government directors on companies. 
In the case of National Rayon, I am aware 
of the judgment to which reference was 
made. The position is this. The Kapadias 
have a shareholding which is largely pre-
ference shareholding. I have dealt with 
the legal position and I do not want to 
repeat it. Now, if the Government direc-
tors are appointed in a company,-as they 
are in the case of National Rayon-no 
new directors can be added without the 
previous sanction of the Company Law 
Board. Even before the Company Law 
Board took any decision in the matter, 
the Kapadia., went to the High Court of 
Bombay, challenging the very validity and 
the vires of the provision of the Companies 
Act which enables the Government to ap-
point the directors in the company. Now, 
we fought,-of course, the hon. Members 
know that in the end we have succeeded-
and the validity of the order under the 
provision has been upheld by the high 
court. If for example, the validity had not 
been upheld, then the proceedings of Kapa-
dias, in respect of allowing four directors 
whom they were seeking to add, would 
have become infructuous. The Company 
Law Board was waiting for the high court's 
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decision on the validity of this appoint-
ment. Now that the validity of the ap-
pointment has been upheld, I have no 

. doubt that the Company Law Board will 
dispose of this matter very expeJitiollsly 
1 cannot speak for the Company Law 
Board because we do not give directions to 
the Company Law Board to decide cases 
this way or that way. But the very fact 
that the Company Law Board had earlier 
taken a decision to appoint two directors 
would lead me to think that the Company 
Law Board would not frustrate its earlier 
decision by lIllowing four new directors of 
Kapadias to come into the Board of Direc-
tors with the result that the appointment 
of two directors becomes useless. Ulti-
mately we are reduced to a hopeless mino-
rity. But I would not anticipate. and this 
is a matter which the Company Law Board 
has to decide. 

PROF. MADHU DANDAVATE : What 
about the strictures to which I have made 
reference ? 

SHRI H. R. GOKHALE : There were 
no strictures. The court said that the 
Company Law Board should dispose of the 
matter as early as possible. There was no 
written direction made. I am confident 
about it. Some remarks fell from the court 
that they should dispose of it. They were 
not aware of the fact about enquiries to 
be made; naturally we do not take matters 
to the court which do not relate to judicial 
matters or deal with the vires. They were 
not aware that the Company Law Board 
was in this dilemma; when sections of the 
Act are struck down we are nowhere. We 
cannot do anything. So. I do not think 
that there was anything wrong in the Com-
pany Law Board saying that they will see 
whether the result of the petition which 
was pending in the court was in favour of 
the. Government and if it W,lS in favour 
of the Goyernment, they would decide the 
matter. As I said, I do hope that the 
malter wiD be very expeditiously decided. 

PROF. MADHU DANDAVATE : In 
the judgment there is a clear wordinl that 
they were surprised at' the scant respect 

with which they were treated and all that. 
Everythina has been said there. U these 
are not considered strictures, I do not 
know what is the meaning of strictures . 

SHRI H. R. GOKHALE : Th~y hllve said 
that we should dispose of it. I have the 
utmost respect for the high court~r for 
the matter of that, any other high court 
also. The position was that all' these 
things are not always known to them be-
cause they are not always judicial matters. 
They said we try our best to dispose of 
them. Now that the judgment has come, 
I would again repeat that a decision in this 
matter will be taken very quickly and with-
out any delay. 

May I then refer to some other aspects 
to which reference was made in the de bate 
earlier. I think a large part of the debate 
was with reference to the Department of 
Justice. It was said that there ha' been 
a lot of arrears of cases in the court~. the 
high courts and the Supreme Court. I 
agree that we are also equally if not more 
concerned than the hon. Members with 
regard to the pendency of these cases. par-
ticularly in the superior courts like the 
high courts and the Supreme Court. 

We have been trying to analyse the 
reasons and find out ways how 1 hose 
arrears can be reduced. We have written 
to the State Governments that they should 
review the judge strength in the light of 
the pending cases and should recommend 
for additional judges being appointed. 
Whenever such recommendations came, the 
strength had been increased. To put it 
briefly the judge strength of all the High 
Courts on 1-1-1967 was 245 and it has 
been raised to 335 on 1-1-1974. Many of 
the proposals are still being processed. The 
Governme~t had appointed a Committee 
presided over by former Chief J ustiee of 
the SU'lreme COllrt Mr. J. C. Shah and that 
Committee had given the Report. Many 
of the matters which are dealt with were 
administrative matters for which no legis· 
lation was necessary. Members know thnt 
administration of justice is a State subject. 
We have brought this matter to the notice 
of the State Governments. In respect of 
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matters which require legislation, we are 
taking steps to see that we bring in legis' 
lation. 

The other season for delay is I'lU'"Ldural 
The procedure which has been obtaining in 
Court. has been such outmoded procedure 
and there are hierarchy of appeals. You 
do not know where finality can be reached. 
On the advice of the Law Commission, the 
Civil Procedure Code has been amended 
and subject to my colleague Mr. Raghu 
Ramaiah's permitting me to do so, I shall 
try to introduce the amending Bill in this 
Se.sion. The Bill is ready. The Bill makes 
drastic changes in the matter of procedure', 
In the matter of appeals and regulation of 
proceedings. It is often said, rightly that 
a person who gets a decree and Who is 
entitled to get a decree. does not get the 
fruits of his decree during his life time, 
and it takes one or two generations to get 
the fruits. To avoid this, steps are being 
taken and provisions are bein8 made to 
the extent possible in the Civil Procedure 
Code. It will make adeqllate provisions 
for legal aid to indigent litigant or pauper. 
The 1908 Act defines "pauper" as a person 
who has property worth less than Rs. 100. 
The worth of Rs. 100 has now changed 
now, and taking that into account many 
more persons are allowed to get relief as 
indigent or paupers, in the matter of court 
case etc. 

The Criminal Procedure Code has re-
cently been amended. Many changes have 
been made. Particularly, there is the aboli-
tion· of the committal proceedings. It was 
responaible for delay in the completion of 
t~ials .and that has been done away with. 
Even 10 that Code provision has been ma4e 
·to a ce~ain extent. for legal aid to poor 
persons 10 prosecutions against them. Re-
~erence was made to the appointment of 
Judges after their retirement. There are 
two aspects of the matter. Some of the 
la,,:! themselves provided that in tribunals 
~hlch function in a judicial or quasi-judi-
~Ial manner you must have either I. sitting 
Judge or a retired judge. Taking into ac-
C~UDt the large pendency of cases in the 
HIgh Courts and the Supreme· Courts, it 
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is not al ways easy to secure the aervices 
of a sitting judge to sit on Commissions 
which sometimes take one year or evea 
more. Even then our recent policy has 
been as far as possible to have sitting 
judges for the disposal of cases referred to 
Commissions under the Commission of En-
quiries Act or other enquiries arising ·under 
different Acts which are of a judicial or 
quasi-judicial character. 

SHRI SHY AMNANDAN MISHRA : 
Our suggestion was not tbat. The retired 
judges do not submit reports. 

SHRI H. R. GOKHALE : That was not 
the criticism of your other colleagues. 
Their other colleagues said 'do not appoint 
retired Judges at all'. In other words, 
what they said was, they were given lucra-
tive positions after their retirement. This 
was the substance of their ~rjticism. I 
do not know what tile word 'lucrative' 
means. A Judge, even when he is appoint-
ed to some position after retirement, gets 
the same salary, includins pension. No-
thing more is given. But, it is not possi-
ble for us to make a general statement 
that we will not make use of their servic-
es at all. In any case, we may have to 
make usc of the services of retired Judges, 
wherever we need expert judicial talent, 
But. it is our effort and endeavour, as I said 
earlier, as far as possible, not to do so. 
Hon. Members must have noticed that in 
regard to enquiries into the recent air 
crashes which have taken place, we chose 
sittings Judges of the High Court and the 
result was good, because the disposal waa 
quick. But, J cannot give an assuranco 
generally that I will never requisition tho 
services of retired Judges for any other pur-
pose. 

PROF. MADHU DANDAVATE 
Some times, a retired 1 udge is better than 
a tired Judge. 

SHRI H. R. GOKHALE : All I can say 
is, I cannot see to it, whether a 1 udie is 
sitting or retired. But, I can lee to it that 
he is not tired. 
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A reference was made by many Mem-

bers this time to the conditions of ser-
vice of High Court Iudges and Supreme 
Court I udgea. The salary of Judges was 
fixed under the Constitution, when the 
Constitution came into 'orce. Smce then, 
they have not undergone any change. There 
Is a widespread feeling that a second look 
at the conditions of service of these Judge!, 
ought to be had. There is, therefore, tho 
suggestion from many quarters that this 
should be looked into anJ L <lm ;n general 
agreement with these suggestions. In fact, 
I may take the House into confidence • and 
say that at the moment, we are considering 
a change in the conditions of service of 
High Court and Supreme Court Judges. 
But, we are not proposing to amend the 
Constitution to increase their salaries, be-
cause we know that if we increase the 
salaries, most of it will come back again 
by way of tax. So, if you want to give 
something, some real relief, to those who 
dispense justice, we must try to do it as 
for as possible in such a way that some-
thing, in real terms, goes into theIr pock-
ets. 

SHRI S. M. BANERJEE Give them 
cheap grain. 

SHRI H. R. GOKHALE I will note 
that suggestion. But, that is not in my 
mind, at the present moment. I am consi· 
dering various other things. I can as-
sure you that these matters are being ex· 
peditiously dealt with. The question of 
providing housing and transport is under 
consideration. These are two of ilie mat· 
ters, which are under consideration. Apart 
from that, we are also considering the ques· 
tion of revision of pension. No final de-
cision has been taken. We are seized of 
the matter. We are sympathetically con· 
sidering this. We hope that we will be 
able to do something very soon. 

A reference was made to a matter, which 
was BOmewhat contraversial--about the 
Bench at Jaipur. Members clashed bet-
ween themselves on this point. Some of 
them said that there should be a Bench and 

some others said that there should not be. 
I have been told this morning that the 
Legislative Assembly of Rajasthan has 
passed a resolution. But, unfortunately, 
they have not recommended allytjling. They 
have only said 'We leave it to the Centre'. 
I wish we have had some positive views 
from the Rajasthan Government, 80 thaI 
we would have been assisted in comin!! to 
a conclusion whether the Bench should be 
there or should not be there. All I can 
say is, for the time being . . . 

SHRT DINESH CHANDRA GOSWA-
MI (Gauhati) : The Setalvad Committee 
has said about these Benches . . . 

SHRI H. R. GOKHALE : The point Is, 
the Setalvad Committee, the Law Commis-
sion and the Shah Committee have all 
dealt with the question of arrears. Many 
other bodies have recommended that crea-
tion of new Benches should be discourl!&' 
ed. } am aware of that. It is not a matter 
where we can lay down a general rule. 

PROF. MADHU DANDAVATE Does 
it apply to Labour Benches also? 

SHR} H. R. GOKHALE : I will come to 
that later on. But, a general rule Can· 
not be laid down. In a particular case, 
creation of a Bench may be justified. In 
a big State, where distances are long, con· 
venience of litigation may be a relevant fac-
tor. Therefore, we cannot rule out the 
possibility of creation of new Benches, al-
though generally we should see that there 
is one High Court and we do not have too 
many Benches. . 

In regard to the creation of a Bench at 
J alpur, nil I can say is, we are look/D, 
Into it carefully. 

Reference was made to reduction of 
court fees. This matter is relatable to 
Entry 3 of the State List. The matter was 
considered many years back and court fees 
were not reduced. I do feel in some eas-
es the butden of court fees is heavy. We 
will take up this matter with the State 
Governments again. 
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Today mornin.: a reference was made to 
the Labour Bench by an hon. Mem-
ber. He also referred to the answer given 
to an earlier question. As he himself 
rightly said. Government does not tell the 
Supreme Court in what way they should 
constitute these Benches. Government can-
not and should not do that. The Chief Jus-
ice. looking at the pendency. c>:pcdiencyand 
exigency of the circumstances. constitutes 
the Benches. I have reason to give this 
assurance that the Supreme Court judges 
are quite aware that labour matters need 
expeditious disposal. Supreme Court is 
the highest court dealing with constitution-
al matters. which are sometimes referred 
to a Bench of 7 or 9 or even 13 judges and 
all other work is blocked. That a1s. be-
comes in some cases inevitabk·. They have 
decide habeas corpus petitions. Somc 
times there are matters which are more 
percmptory and urgent than laboUl mat-
ters. This is a matter of comparison 

PROF. MADHU DANDAVATE: Mr. 
Palkhivala is getting more time than labour. 

SHRI H. R. GOKHALE : I do nol 
know that. but the courts are aware that 
preference should be given to certain mat-
ters and they should be dealt with expedi-
tiously. This is a matter in which Gov-
ernment cannot give directions. This is 
a matter which can be brought to their 
notice which we have done and which we 
will do. I have dealt with most of the 
points about the Department of Justice. 

SHRI D. N. TIWARY (Gopalganj) 
You have dealt with delays in High Courts 
and Supreme Court. In lower courts, it 
takes 7 to 10 years for a civil suit and 2 to 
3 yean for a criminal suit to be decided. 

SHRI H. R. GOKHALE : The delays 
in procedure etc. to which I referred apply 
more to subordinate courts than to higher 

also are to a certain extent responsible for 
the delay. 

SHRI VIKRAM MAHAJAN : (Kangra): 
Clients also. 

SHRI H. R. GOKHALE: Lawyen· 
speak only on behalf of their clients; they 
have no identify of their own; I am not 
castigating the profession. There are vari-
ous causes for the delays. At any rate. 
the statutory reason. i.e. the_ in-built proce-
dure which is consuming so much tIme has 
been taken care of. The C.P.C. and Cr. 
P.C. will apply more in the case of lower 
courts than higher courts. I am grateful 
to the hon. member for drawine atten-
tion to it. 

PROF MADHU DANDAVATE : What 
about non-submission of MRTP reports? 

SHRI H. R. GOKHALE: When this 
was brought to our notice. I had expres-
sed regret. Although the reports were 
placed in the library. they were not plac-
ed on tlie Table of the House. After this 
was brought to our notices. we immediate-
ly expedited the placing of the reports. 
Quite a large number of them were plac-
ed on the Table including administrative 
reports. My information is that only six 
reports now remain to be placed and as 
soon as they are printed. they will be 
placed on the Table of the House. 

Coming to the Election Commission, 
to which the hon. Member today referred. 
and there was reference on an earlier occ-
asion also, I am very sorry to say that .... 
persions are cast on the Election Commis-
sion. I must say that the task of the 
Election Commission in a country where 
th electorate is so large. where the country 
itself is geographically so big is a dilli-
cult one. 

courts. The amendments of the various SHRI JYOTIRMOY BOSU: As 100, 
Acts I referred to will reduce the time as it does not feather the nest of the Prime 
taken in the subordinate courts apart from Minister and the ruling party, because 
reducing the cost. The delay is always super-annuated civil servant "ho too the 
not 'on account of the judge.. The lawyers line are appointed ..• 
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SHRI H. R. GOKHALE The hon. 
Member brought to our rotice some letter 
which he wrote to the Election Commissio-
ner. I brought it to the notice of the Com-
mission that whatever complaints are 
received should be enquired into. I did nol 
issue any instructions to the Election Com-
mission. I should not. I do not think it 
is expected that the Government should 
issue any irstructions to the blection 
Commission, because it is a body created 
under the Constitution, which is an in-
dependent body. 

I know that in n vast country like ours 
when the elections take place, particularly 
when the eeneral elections take place all 
over th country, things go wrong here 
and there. For example, in some places the 
ballot boxes are tamperd with. I am not 
saying that everything is perfect and no 
tampering has been done even in a ~mall 

deeree. The real position is substnntially 
the elections have been fair and wherever 
it h~s been found that boxcs hav~ been 
tampered with, necessary action has been 
taken. There was a complaint abo:Jt 11 
booths in the elections Gaighata in Bengal 
and so the pool in that area had to be 
postponed. But the election was held peace-
fully. As to what was the cause of this dis-
turbance is now being investigated by the 
Election Commissior. 

In the UP elections, which have taken 
place recently, whatever complaints were 
received by the Election Commission are 
under investigation. The Election Commi", 
sion is also thinking of instituting an en-
quiry into what has happened, what were 
the caues, whether the allegations are 
correct or incorrect. 

SHRI JYOTIRMOY BOSU : If a 
Member of Parliament wants some infor-
mation, either as an individual or as a re-
presentative of a million and half, he can 
write a letter to the Election Commissioner. 
Because he is somebody who is irdepen-
dent, even though we pay for kim, if he 
chooses not to reply because it is inconve-
nient to the ruling party or the Prime 
Minister. if he insists over the letter for 
months, it is not fair. 

SHRI VIKRAM MAHAJAN This is 
a very "unfair remark about the ElectioD 
Commission. 

SHRI H. R. GOKHALE: The Election 
Commission has been free and indepen-
dent, irrespective of wheth"r it concerns 
the Prime Ministcr or anybo,ly elsc. If 
the hon. Member has an:; letter in his 
possession, he can show it to me; I will 
certainly look into it. I 'IITI very sorry to 
say that by this criticism we arc really 
bringing down the independence :lnd sta· 
ture of the Election Commission. If parti· 
cular cases arc brought to our n'.lticL·. we 
,·an refer them to the Electi':lIl Co,nmission. 
Even then, the Election Commission is not 
answerahle to the Governmenl because it 
is an independent constitutional authority. 
If there is any thing basically wrong any-
where, it can be looked into and the atten-
tion of the Election Commission can be 
invited to it. But J repudiate in the strong· 
est terms the suggestion that the Eleclil'Jl 
Commission is not independent. It is an 
independent body. It was so and it will 
continue to be so. 

Something has been said. unfortunately 
without giving any details (>r i'1stances, 
about the rigging of the elections in U.P. 
and Orissa. I have been hearing the word 
'rigging' every day for quire some time. 
Probably, it means that some corrupt prac" 
tice has been found out as far as I know 
no complaint which has been brought to 
the notice of the Election Commission has 
remained uninvestigated. There is judicial 
forum where corrupt practices can be inves-
tigated by challenging the election. There 
are other methods of looking into it, 
What is the use of saying on1 y bere that 
elections have been rigged. I would not 
accept this position at all. On the contrary, 
I would say with some kind of pride thaI 
the elections in this country have not ~en 
rigged. they are fair. Being a large demo-
cracy, probably the biggest d~mocracy in 
the world, we should be proud that the 
elections have been fair anJ impartial. 

SHRI JYOTIRMOY BOSU: 'Indira 
imported thu!:s' -that was the caption iD 
the London paper. 
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PROF. MADHU DANDAVATE: Wbile 
answering a question you have said that, 
ti far as foundation-stone laying ceremo' 
nies and other ceremonies are concerned. 
after tbe 17th Jimuary notification on V.P. 
elections, no such foundation-stone laymg 
(;eremony and other ceremonies were un· 
dertaken by the Prime Minister. We 
have checked up and we find that. after 
17th January, after the issue cf the noti-
fication on U.P. elections, the Prime Mini,· 
ter has inaugurated a number of proJects. 

a Bill based on tbose recommenliations bas 
already been introduce!l in this House. and 
I am willing to take· it up. . Time permit-
ing, I am prepared to take it up for consi-
deration at any time. And this aspect of 
electoral reforms can be considered in 
this House wben this matter i~ brought 
before the House. 

SHRI D. K. PANDA (Bhanjanagar): 
The reduction of the voting age il not 
tbere. 

SHRr H. R. GOKHALE: That is a 
SHRI H. R. GOKHALE: All that r can different topic. I will come to tbat. This 

say is that I have also checked up and ) is not electoral reform. Changing the vot-
find that it has not been done. Even then ing age requires an amendment of tho 
the hon. Member has not written to me. Constitution; it cannot be made bV amend-
If he writes to me, I wilt not heSItate to ing tbe Representation of the People's 
,:oTl'ect myself if J am wrong. Rut J do Act. I was referring to elect-Jral reform~ 
not think r am wrong. Parlicularly while and tbat can be done by ordinal v law. 
making a .tatemenl in Ihis House on The Bill on tbat subicct has been intro-
foundation-stones laid by the Pri",e M'nI'- duced. 
ter, I do not think we make " cavalier 01 
cursory statement; we make proper ,'no 
<Juiry before making a statement. If yt'U 
point out as to where it has been done, 
we will look into it. 

SHRI S. M. BANERJEE: May I r~qllest 
you not to take him seriously alld take 
'lIway the foundation-stones '! 

SHRI H. R. GOKHALE: You havo 
been elected from V.P. If many prPjects 
are coming up in U.P., you ~hould be 
'happy about it. 

SHRI S. M. BANERJEE: What I say 
IS that those foundation stones should nor 
be removed now, because you have said 
that you would make an enquiry and lll! 
that. 

SHRr H. R. GOKHALE: J think J 
1!hoold take you less seriously than him. 

Another problem is with regard to elec-
toral reforms. With regard to electoral reo 
forms. there was a Joint Committee fot 
amendment of the electoral law. That Com· 
mittee bas made its recommendations, and 

So far as voting age is C\lnCCI ned. tbere 
are pros and cons. This question bus como 
up several times in tbis HOllse. There arc 
pros and cons. There are strong rcasons 
for taking the view that we should not 
bring down the age of voting to 18. In-
spit eof tbe fact that inajority ordinarily 
applies at 18, tbe other laws do 1I0t allow 
a man to assume legal responsibility 
until he is 21 or in some cases 23. Nor 
is it correct to say tbat in other demo-
cratic countries the age of votillt: is 18. 
H has been reduced, tbat too comparatively 
recently, in England and in America. But 
in many other European countries it still 
continues to be 22 and in some cases even 
23. I am not rejecting this slIggestion. 
What I am saying is that it is not a~ if one 
can take a dogmatic view of the matter: 
it is not that because it has not been bro-
ught down, Government doeq not want to 
give them the right of voting. r am nol 
giving tbe practical reasons. There are 
practical reasons also. But I would not 
put tbem ahead of more fundamental and 
important reasons. The pra~tical reason., 
for example. are the great increHse in tho 
electorate and a large amonnt of money 
involved, etc. But 1 am nOI. giving those 
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[Shri H. R. Gokhale] 
reasons. There lire niore basic and funda· 
mentnl reason which go again.t it and 
there are also reasons which go in favour 
of it. That is why, I have said, pros and 
cons. That is why I have heen faying that 
the matter mllst be given :I-at imrortance 
which it deserves. and Government i. con. 
sidering it carefully. 

all, Administration of Justice is a State 
subject. Many aspects of administration ot 
justice overlap in the matter of le,a) aid. 
1 do not say it is an insurmountable diffi-
culty. It -is a surmountable difliculty but 
it is something where we have to :;0 to tb.o 
States. There are certain mailers which 
we can do ourselves. But this is a matter 
which was wit in the legislative compet· 
ence as far as that State was concerned. 

SHRI D. K. PANDA: 
recall and reduction 
should he there. 

The right to And as far as I know. Bha!lwati reporl 
of voting age has been there and they ha"1! introduced 

SHRI H. R. GOKHALE : The right 
to recall is a matter which you can talk 
about when the amendment to the 
Representation of the People ,\~t comes 
before the House. 

SHRI D_ N. T1WARY: I want to draw 
your allention to one point. When the 
voting age is 2 I, even the :roung men of 
19 or 18 are enrolled. If you brill!! down 
to 18, even young men of 14 or 12 will 
be brought in. 

SHRI H. R. GOKHALE: This is one of 
the Cons out of the Pros and Cons of 
it. Of course. I do not go into i! jllst now 
So, these are all various aspects of the 
matter which are under ccmideration. 
There cannot be one uniform set of solu· 
tions beacusc conditions are different and 
problems are different and you cannot 
apply the same yardstick in every legis-
lation. Of course, I am not rejecting the 
proposal; there are various pros and con~ 
and it is not an easy matter to decide. 

I now come to the question of legal 
aid. I think there is going to toe a Half. 
an-hour discussion on MOl!day. A commit-
tee has been appointed and it has given a 
report. It is already being printed. But our 
examination has nol waited for printina 
to be over. I am in a position to my that 
on the basis of the report we are formula· 
tina and drafting the legislation which we 
will brin, up at the earliest possible oppor-
tunity. 

it is one taluk in each district_ l!le whole 
hog application of that r~por: has not 
been mnde in Gujarat. I will ~ay that at 
the earliest possible opportunity we will 
being legislation now that the report hal 
heen examined. 

Two Acts have already been passed 
about which I have mentioned already 
regarding Civil· Procedure Code and Cri-
minal Procedure Code. Labour rode, and 
revenue codes are there. Groups. suh-
groups and different sub-groul'~ of tribals 
are there. Sir, I am grateful to hon. 
Members. 

SHRI CHAPALENDU nHATTACHA-
RYYIA (Giridih): There is diffi"ultv in 
that (he Kols have been left out from 
the list of scheduled tribes and that is 
creating lot of confusion and difliculty. io 
our area. 

SI-IRI H. R. GOKHALE: That is a 
different problem. 

Sir, I am grateful to hon. '\1emhcrs for 
having listened to me patiently. 

SHRI D. K. PANDA: I have brouell! 
one example. How do you deal with such 
cases which are arising out of (he imDle-
mentation of land reforms. in respect of 
tribal., adivHsis, harijans, etc. Why should 
there not be an assurance? Guidelinea 
should be sent (0 the State. 

15.00 hrs. 

It has been said that it was done in SHRI H. R. GOKHALE: I specifically 
Gujarat, why not here. There is no ques- referred to the tribals IUId adivn.i~ who 
tion of comparison and all that. First of were also to be covered under the leaa) 
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aid scheme. We have taken note of the 
comments which you made the other day. 
We are looking into them. 

PROF. MADHU DANDAVA TE : In 
the course of the reply. he has put in some 
interpretation of the legal document. To 
put the record straight. From }olU.- I am 
not referring to the hon-Minister-I want 
a clarification and your decisiC'n. I am 
reading one sentence out of what be said 

the charges that will come in COUfSC of 
payment during the year cnding the 
31st day of March, 1975, in respect of 
the heads of demands entered in the 
second column thereof against Demands 
Nos. 68 and 69 relating to the Ministry 
of Law, Justice and Company AfJBin.H 

Tile motio" was <ldol'leJ 

[The motions for DelllallJs fur Grams. 
whicll were adopled by the Lok Sablia. 

MR. DEPUTY-SPEAKER: It is out of are reproduced below :-Ec!.) 
context. 

PROF. MADHU DANDAVA'fE: He 
said that no strictures are passed on the 
Company Law Board. Here i\ one sentence. 
I quote: 

"The court is distressed 10 find tbat 
a high-powered and responsible body 
like the Company Law Roard should not 
have erred to carry out such directions 
of tbis court till to-day." 

I want to know from yuu whether these 
remarks of the court mean Ihe strictures 
aiainst the Company Law Iloard or they 
mean congratulating tbem on their per-
formance. 

MR. DEPUTY-SPEAKER: Well. it 
sounds like that ultimately. There are 8 
number of cut motions moved by Sbri 
Bade. Shri Panda, Shri S. N. Singh and by 
Shri Ramavatar Shastri. Does any Member 
want any particular motion to be put 
separately? I may put all of them together. 

I shall now put all the cut motions to 
the vote of tbe House. 

DEMAND ~o. 68 :-MINISTRY OF LAw. 
JUSTICE AND COMPANY AFFAtRS .•• 

"That a sum 110t exceeding 
Rs. 6,04,32.000 on Revenue Account be 
granted to the President to complete the 
sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31 Sl day of 
March, 1975. in respect oC 'Ministry ot 
Law. Justice and Company AITairs· ... 

DEMAND No. 69.-ADMINISTRATION OF 
JUSTICE. 

"That a sum not exceeding 
Rs. 19.04.000 on Revenue Account be 
granted to the President tu complete tho 
slim necessary to defray the cbarges 
which will come in coune of payment 
during the year ending the 31st day of 
March, 1975. in respect of 'Administra-
tion of Justice· ... 

MINISTRY OF COMMEllCf. 

MR. DEPUTY-SPEAKER: The House 
All Ihe Cut Motions wa.~ 

lIf'gatil·6d. 

MR. DEPUTY-SPEAKER: 
tion is: 

pul alld will now take up discussion and voting on 
Demands Nos. II and 12 relating to the 
Ministry of Commerce for which 7 hours 

Thc ques- have been allotted. 

Hon. Members present in the House 
'That tbe respective sums not exceed- who desire to move their cut motions 

ing the amounts on Revenue Account may send ~IiPs to the Table within 1 S / 
sbown in tbe fourth column of the Order minutes indicating the serial numbers of 
paper be granted to the President to the cut motions they would like to movo. 
complete the sums necessary to defray They will be treated as moved. 
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[Mr. Dep.uty Speaker] . 
DBMAND No. lI-MINIS~Y OF COMMJ!IICB 
: MR. DEPUTY SPEI).KEIt : Motion mov-
ed: 

'7hat a sum not ,·xceeding 
Rs. 89,99,000 OJ;! ~evenue Account. be 
granted to the President to complete the 
sum necessary to defray the charges 
which will come in course (If payment 
during the year ending the 31st day of 
March, 1975 in respect oi 'r.JiDlstry of 
Commerce'." 

DEMAND No. 12.-FoRUGN TRADE AND 

ExPORT PROMOTION. 

Mr. Deputy-Speaker Motion moved : 

"That a sum not exceeding 
Rs. 140,18,81,000 on RevenlJe Account 
and not exceeding Rs. 162.52,91,000 
on Capital Account be granted to the 
President to complete the sum neces-
sary to defray the charge! which will 
come in course of payment during the 
year ending the 31st day of March, 
1975 in respect of 'Fordgn Trade and 
Export Promotion· ... 

SHRI RAM AVATAR SHASTRI (Patna): 

"That the demand under the head 
'Ministry of COmll'lerce' be ; educec, t. 
Re. I." . 
[Failure to nationalise foreign tea and 
rubber plantations (89)]. 

"That the demand und.:r the head 
'Ministry of Commerce' be redut;Cd to 
Re. 1." 

[Failw-e to nationalise jute trade (90)]. 

''That the demand under the head 
'Ministry of Commerce' be reduced to 
Re. )''' 

[Anti-people policy of helping tbe mono-
polists and hurting the poor people by 
increasing the prices of coarse cloth 
(91)]. 

"That the demand under the head 
'Ministry of Commerce' be I educed to 
Re. )." 

lNeed to strengthen further trade rela-
tions with socialist countrie& (92)]. 

"That the demand under the head 
'Ministry of Commerce' be reduced to 
Rs. 100." 

I beg to move: 
[Failure to overcome the crisis in hand. 

''That the demand under the head loom industry (93)]. 
'Ministry of Commerce' M reduced to 
Re. 1." 

[Failure' to 
(86)]. 

nationalise foreian trade 
"That the demand under the head 

'Ministry of Commerce' b~ red\lc~d to 
Rs. 100:" 

''That the demand under the head . [Failure to ensure regular 
'Ministry of Commerce' be reduced to yarn to weavers (94)]. 

supply cf 

~ Re. 1." 

[Failure to nationalise cotton textile 
Mills (87)]. 

''Tha,t tbe demand under the head 
'Ministry of COmmerce' be reduced to 
Re. 1." 

(Failure to eradicate conuption preva-
lent. in State Trading Corporation of 
I1ldia (88)]. 

"That the demand under the head 
'Ministry of Commerce' be Deduced by 
Rs. 100." 

[Failure to remove large scale unemploy-
ment among weavers (95)]. 

"That tbe demand under the head 
'Ministry of COmmerce' be reduced by 
Rs. 100." 
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[faHure to eradicate rampant corruptiop 

and favouritism in distribution of yam to 
weavers (96)] 

"That the demand under the head 
'Ministry of Commerce' be reduced by 
Rs. 100." 

bound to be aIIected. A' sianifu;ant 
shortfall in exports of ell8ineering goods 
in relation to the Fourth Plan targets 
is another indication of the weakness uf 
oUr export base." 

.Then, Sir, ·the Annual Report in another 
[FaHIIm' to check. increase in prices of pia.cc 'supports this: 

yam (97)) 
MR. DEPUTY SPEAKER: The Dc-

mands for ·Grants and the Cut M,~tions are 
now before the House. 

SHRI IYOTIRMOY BOSU: Mr. De-
puty Speaker, Sir, they have wanted Rs. 303 
crore. for reopening a colonial pattern of 
trade. I am not too harshsounding that 
way over the deception motto in figures. 
Look at the gap between one and the other 
which is that of an ocean. If you have a 
look at the figures given by the Reserve 
Bank of India (Commerce Intelligence) 
with their comments and also the D(jClS, 
you would be really perplexed and con-
fused. If you look at the Annual Report 
",hat does it say: It says: 

"During the first nine months of 1973-
74. exports according to the provisional 
estimates were 21.6 per cent higher than 
the level reached in the corresponding 
period of the previous year. Even if this 
rate of growth is not maintained during 
the remaining three months of the year. 
It is expected that during the remaining 
three months of the year, it is expected 
that the growth during 1973-74, the 
year of the Fourth Plan. would be 
considerably in excess of the average 
rate achieved during the first four years 
of the Fourth Plan". 

Then. Sir, if you have a look at what 
they have stated in the Economic Sur-
vey, you will find the following:-

"Further, the facts that higher prices of 
SOme of our traditional exports have 
made a significant contribution to export 
growth since 1972-73 is indicative of 
the .potential weakness of our export 
effort. As the international commodity 
been ends, some of our exports are 

"Although exports of engineering goods 
at Rs. 138.7 crores during 1972-73 were 
13 per cent higher than in the preced-
ing year, the perfonnance was much be-
low expectations. Commodities which 
showed a decline in exports in 1972-73 
over the level reached in 1971-72 were: 
tea, jute manufactures, sugar, irou and 
steel, manganese ore and spices." 

So, cven in the traditional field you have 
not been able to retain the market that 
was therc. There is an interesting news with 
regard to Directorate-General of Commerce 
Intelligence and Statistics: 

"However, even the corrected figurcs 
will givc a misleading impression if com-
pared with April-August exports last 
year. In 1972 the DGCIS omitted some-
thing likc R,. 80 crores worth of exports 
to Bangladesh. If this is taken into ac-
count, it means that there has been a 
decline of five per cent in expom llIis 
year." 
Sir, here Ict liS sec what is the perfor-

mance like in spite of "II this drum-beating. 
I will be comparing the figures for 1964 
and 1971. In 1964 it was 1.7 percent of the 
world total and the value was 1.1 billion 
U.S. dollars. In 1971 it has come down to 
0.7 per cent, Now, for Asia it is growing 
but for India it is coming down. As regards 
Asia and annual growth rate for 1971 is 
7.6 per cent; for Middle East it is 8.3 
per cent and Other Asia it is 7.3 per cent. 
But with all the drum-beating we are DO-
where near the mark. 

These photostats that I have been able 
to bring will show how figures have been 
cooked and I would like, with your per-
mission, to lay· them on tho Table of the 
House. This is with regard to the T.D.A. 

"The hon. Member later informed that the documents need not be treated 8S laid . 
on the Table. 
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(Shri Jyotirmoy Bos!!l 
TItese photostats will show that the figures 
were tampered by a Oirector of Research 
and Analysis. The figures which have been 
handled in his handwriting to show a better 
performance will reveal how honestly they 
function within their own department. I 
would like to give these figures. This 
T.O.A. is under the joint patronage of 
Tatas and the Ford Foundation. Tatas get 
Rs. S lakh~ as fees. It was formed in theory 
to help middle and small exporters. T.O.A. 
claims lOOper cent credit for the orders 
booked but may not be by virtue of their 
own efforts. It may be that" the cli-
entele had their own orders and the IDA 
has included them in their :I,,;m." I 
would like this to be verifieJ i.~(a"se these 
documents have really cause.1 anxiety in 
me, and if this goes on in a !Jig ,Illthority 
like this which deals with foreign business 
it is a very bad day for us. 

For 1972-73 the target was Rs. 35 
crores worth of exports the achievement 
was Rs. 25 crores but tbe actual shipment 
was Rs. 20 crores. This is how I can give 
one inst"nce of how they bring out the 
figures. The whole thing needs a thorough 
and careful look by an authority uncon-
nected with the Ministry. Otherwise, they 
will come and try and cover up the whole 
thing. 

Then, let us take the example of per-
formance in the field of mica export. On 
the basis of the Mineral Year book and 
also the research conduc~e(1 hy the 
Nebru University, the producti<'n of 
mica on average over the past 1 S years 
is 22,000 tor-nes per year; the export 
per year is 25.000 to 26,OiJI) tonnes 
per year and the internal 
consumption is 4000 to 5000 tonnes per 
year. Prof. Chatlopadhyaya ancl his regi-
ment must be a band of magicians be-
cause when the production on an average 
does not exceed 22,000 tonnes per year, 1 
do not know how they have been export 
ing and consuming a total of 29,000 to 
31,000 tonnes per year. 

SHRT CHAPALENDU BHATIA· 
CHARYYIA: They carry large st:-cl; •. 

• SHRI JYOTIRMOY BOSU: Let him 
not identify himself and let him oot show 
his ignorance. 

SHRI CHAPALENOU BHATTACHA-
RYYIA : I know it. This i, a prominent 
feature of the mica industry. They tarry 
large stocks for the last fifty years. 

SHRI JYOTIRMOY BOSU: I am glad, 
There are also other items which are be. 
ing exported. Is it not a fact that other 
items are also being exported undu the 
garb of mica? 

Now, let us take another item, because 
they have a big emprise, all colonies, in fact. 
Take, for example, textiles. The produc· 
tion has increased but the price abo ha, 
increased. I shall show you how. Take, 
for example, mill-made cotton fabrics, 
medium B. In" 1971, the production was 
1038 million metres, in 1972 it was 119:l 
million metres, and in 1973 it was 1168 
million metres. In the case of production 
of cotton fabrics, it is the same position. 
It is almost the same position in the case 
of man-made fibres also. The variation 
in prices of non-controlled cotton cloth and 
man-made fibre products which are beinl 
produced continuously and for which data 
are available are as follows. The ptrccnt-
age of variation in price in February, 1972 
over February 1971. in one year's time, 
in the case of coarse variety was 1.27 ; the 
variation percentage for 1973 over Febm· 
ary, 1972 was 6.33, and when we come 
to 1974, the variation over Febru-
ary 1973 has jumped to 23.80 plus 33.33. 
In three years' time, what is the total rise? 
What a terrific fleecing of the common 
man. Tn three years, the total rise ex· 
ceeds 60 per cent or even more than that. 
Similarly in the case of medium and other 
grades also it is a terrible lIeecing whith ia 
going on, and these people are hand in 
gloves with the looters. Then. look 
at the profits. A study of the ba-
lance-sheets shows the followin, position. 
Of course, this is only profit in black and 
white; tbey bave a lot more money; may-
be 300 or 400 per cent more tucled in 
here and there. A study of tbe balance-
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sheets of 288 cotton mills/companies iD 
the private sector for 1972-73 reveals that 
the gross profit after depreciation worked 
out before interest, development rebate 
and taxation was Rs. 8664.73Iakns in 1972-
·73 and one year earlier, namely in 1971-
72 the profit was Rs. 5171.33 lakhs. So, 
in one year, the rise is more than 60 per 
cent. Prof. Chattopadhyaya, if I am right, 
professor of philosophy, is in fact very 
nicely serving the cause of his leader, the 
author of Garibi Hatao in this country. 
What is fantastic: about cotton textiles is 
that Bilaspur Spinnlnll Mills made an 
apprcciation in the price of 427.40 per 
cent in one year. I may tell Mr. Nail.: 
if he wants that this is from the Ecollomic 
Tillie. dated the 25th November. 1973. 
which says 'Appreciation in the price uf 
cquity to the tune of 427.1 per cenl. This 
te,tile profiteering is really a very dis-
turning thing. This is the inde., of ordi-
nary share prices (1969-70 as the 
base year 100): Cotton textiles, in 
1'.172 (December) 10l!.!; in 1973 it 

is H2. 7, a rise of SO per ,ent ir. 
one year. Jute textile: It was 84.6 a year 
a~u; a year after in 1973 (Dec.) it is 
123.9 So whose garihi i'i /ultao-,,{I, · ... 'e 
cannot understand. 

·It has been very nicely described: 

"At a time when consumers arc undc, 
great pressure because of rising prices 
and widening area of shortages, it is 
si&:nificant that the industrial profits and 
dividends are up. A study by the Eco· 
lIomic Time., of profits and dividends 
revealed that more than 100 companies 
had retained a pre-tax profit of more 
than one crore. • • ." 

All the textile companies have rc.aped 
the richest harvest. I know the Centuries 
and New Sherrocks, so many companies 
who are their great patrons and godfathers 
,ittina in Bombay and flllina their colfers. 
Their equities have even appreciated' to 
the tune of ISO per cent in one year. So 
you could understand which cateaory 
of persons tbis hon. Minister belolll:s to. 

On 29th March 1974, another enormous 
price rise was allowed. I hear that in 
America they have started streakinl- I 
suppose that is an encouragement; it haa 
started in Kerala. You want the youth 
of the country to go about naked. Certain· 
Iy your policy adoption will take them a 
long way in this. 

How nicely they have damaged the 
handloom industry! They have called them-
selves Gandhiwadi; they say that the hand-
loom belongs to the cottage industry sec-
tion. lbere is a ban in theory, that colour-
ed saris will not be produced by power· 
loom units. But have you ever implement-
ed that? You have not. You have a 
policy decision in theory. You may have 
brought about an enactment in theory. but 
you never implement it. 

SHRI DHAMANKAR (Bhiwandi): It is 
implemented. 

SHRI JYOTIRMOY BOSU: It is not. 
have got definite evidence in my hands. 

Coming to yarn. Shri Chattopadhyaya is 
very much in il. Through his hands, the 
yarn tycoons prospered. When you keep 
water in a pitcher. it starts swealing. Those 
who handle it also get weI. 

MR. DEPUTY-SPEAKER: Are you 
sure you are not spinning yarn? 

SHRI JYOTIRMOY BOSU: I have to 
in this case. 

As for his following in West Bengal. 
he has been kind enough to keep his party 
intact in West Bengal by giving quotas to 
MLAs. They have "all got bogged down 
in blackmarketting in the quota of yarn. 
You can verify it. I say it on my own 
responsibility. 

SHRI B. K. DASCHOWDHURY 
(Cooch-Behar): Why does he brine in the 
MLAs here? 

SHRI JYOTIRMOY BOSU: A hundred 
crores of rupees have been fleeced by mill-
owners. I want to ask through you, 
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Mr. Deputy-Speaker, how much share came 
to Delhi to individuals and to groups? 

As for details of prices, again it is 
alanning. Regarding average cotton yarn 
tates, inclusive of all charges, for 34 counts 
in May 1971 it was Rs. 56(5 kg. bundle); 
for 44 counts in May 1971 it was Rs. 71 

and in October 1973 it was Rs. 120. These 
are the things that they arc doing. 

facing the. nylon weavers- the rululg 
Congress party has once again used the 
machinery of Government for poIiti~al 

purposes and squeezed the nylon spinners 
who have been made to pay about Rs. 8 
crores this time for the forthcoming UP 
elections. As in the past, it is reliably 
leamt-" 

AN HON. MEMBER: What is the 
source? 

SHRI JYOTlRMOY BOSe: This paper 
Somebody in the know of things has is owned by Shri Uma Shankar Dikshit. 

said that there has been creation of Rs. I ao "Current." 
~rores of black money in the textile indus-
try during the last one year through black-
marketing in yarn. As for the Textile 
Corporation-I know it is no longer in his 
pigeon hole--it is another scandal. Is it 
not a fact that the former Managing Direc-
tor was found to indulge in, or there were 
allegations that he had been adopting, cvr-
rupt practices? Is it not also a fact that a 
CBI inquiry was instituted against him? 1 
am talking of Shri K.K. Dhar. I do not quile 
understand what is meant by this word: ·It 
has been ascertained from the CBI that no 
oP"" inquiry was made at any time against 
Shri Dhar·. How Many types of cm inquiry 
you have? Open, close, reserved, registered 
and unregistered? What is it? Is it also a 
fact that this man had acquired property 
disproportionate to his income including. I 
am told-if it is torrect, please find out-
an apple orchard in the Kulu area. 

The Indian Cotton Mills Federation wal 
another body. You gave them enough to 
loot the country. The textile exporters 
are alleging that the Indian Cotton Mills 
Federation are holding them to ransom by 
Dot clearing the incentives due to them 
since January. What is it they are doinll'! 
While the estimated collection from premier 
foreign cotton has been about Rs. 150 
crores to Rs. 160 crores. the actual dis· 
bursement by way of incentive hu not 
Ken more than Rs. 125 crores. We would 
like this to be clarified clearly and frankly. 

Then about nylon spinners. It i. an 
interesting article which says. "The crisis 

"that the fund is deducted and the Cllt 
is believed to be half at source." 

Mr. Chattopadhyaya should enlighten us 
on this. (II/terruptions) Mr. Uma Shankar 
Dikshit is the real owner, and Mr. Salve 
is a dummy in between. 

Take the jute industry. It i, a scandal 
for any country. You talk about demo. 
cracy; you talk about socialism. Jute is 
an industry where a handful of people arc 
lliven the opportunity to fleece the worleu 
as well as the 1:I'0wcrs, and the profit is 
skyhillh. It is now accepted that they 
make a profit of about Rs. I crore a day. 
Even the Econumic and Political WuM> 
of Bombay in the recent past has confirm· 
ed this. There are jute strikes, as yoU 
know, for a long enough time. Some 
INTUC leaders--J can hear them cOrilP' 
laining-and leaders of the Congress party 
were very critical of the Minister who did 
not lift his little finger because he was 80 
very anxious to lend support to the UMA 
led by the same old Goenka whom he has 
been trying to prC\lect in the As.ian Cables 
scandal. It is a disgraceful thing. 

·The wholesale index for jute oil the 8th 
December, 1972 was 236.1. The base 
year is 1960: 100. 

In November, 1963, it was 190.4. It 
came down; jute-growers must set less 
money. In December of the same year-
in one month, from 190.4 it came down 
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to 184.2. In one year, I can tell you 
that tbe jute-growers have been cheated to 
the tune of Rs. 200 crores. 

You force the Government to abolish the 
duty and that resulted in a loss of Rs. 1Z 
crores to the Central revenue in a few 
months. In foreign markets of course the 

MR. DEPUTY-SPEAKER: The hon. prices soared and the tycoons devoured 
Member's time is up. all the money and all the black money in 

foreign exchange is being accumulated 
SHRI lYOTIRMOY BOSU: What is there. You are allowing this under in-

voicing plus this under-sale plus all the 
MR. DEPUTY-SPEAKER: 19 minutes. manipulations th"t they do under your 

very nose. You allow them to accumu-
SHRI JYOTIRMOY BOSU: I will reo late wealth in foreign countries. 

the time I get, Sir? 

quire a little more time. Thank you. 
MR. DEPUTY SPEAKER: Please try to 

SHRI B. V. NAIK (Kanara): The conclude now. 
figures of cheating that you mention will 
be greater than the gross national proouct 
of India. 

SHRI JYOTIRMOY BOSU: You have 
no idea. The gross national product as 
recorded by you is only a fraction of the 
real money-making outside the books of 
account. 

SHRI B. V. NAIK: We expect you to 
publish new statistics. 

SHRI JYOTIRMOY 1l0SU : We do. This 
Jute Corporation of India is another sham 
hody and a show-piece. We have invested 
enough money in that, but it has given 
no service at all. They could have saved 
the poor jute grower. I again blame this 
Minister, Prof. Chattopadhyaya; he is pre-
venting them from coming into the market 
in a big way, because he had to collect 
funds for his party to the tune of Rs. 200 
crores. So, the jute growers, the poor 
growers, had to pay for them through their 
flesh and blood. 

How the Minister obtained concession 
for these people is very clear from the 
reply that he has ·given. "With a view to 
increasing the competition of Indian 1ute 
Manufacturers, etc .. "-"Reduction in duty 
to tbe tune of Rs. 400 had been given:' 
Only recently you have removed it, J 
know. But do you now how much they 
have earned? They have, on the ono 
pretext that we want to be more compe-
titive in the foreign market, and also be-
cause of the competition in aynthctics, 
forced the Government to reduce the duty. 

SHRI JYOTIRMOY BOSU: I will take 
a little time. The gross in 1969-70 ill 
crores of rupees was Rs. 12.66; in 1970-71, 
it WliS Rs. 19.76 crores and in 1971-72. 
Rs. 30.66 crores. How they. cheat the 
ExchcQ uer and fleece the people and the 
workers will be told by these figures. Vir· 
tually a big concessional loan was &ranted 
and it has been charged to the Govern· 
ment. You could see from the Perfor· 
mance Budget of the Ministry and you 
know it very well that it is another in-
direct operation. If I come to packaged 
tea no advance has been made whatever. 
We are financing schemes through the 
TEA Board. The SRC is only carrying 
coal to New Castle. Duncan Brothers have 
benefited the most. The maximum num· 
ber of loans have been taken through 
Mr. Goenka. The small growers, peoplo 
who find it hard to survive, the sick gar-
dens could not get money. 

. Another feather in your cap is the TICI. 
It took five years of hammering frem us 
to make you agree to this but it was 8 
still born baby. 2-1/2 years have passed. The 
godfathers. Brooke Bonds and Liptons, do 
not approve of your exporting package tea 
and they have been successful in scuttling 
the measure and you have joined hands 
with them. Can you tell us why an 
organisation which is about 2-1/2 years old 
has not been able, to my knowledge, to 
export tea at all? I want to know wbo is 
the Chairman and who is the managing 
director. 
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Now you are talking about the TICl 
taking over sick tea gardens. Is that L'Ic 
reason why TICI was constituted? Or do 
you want to divert them so that they do 
not pose a danger to Brooke Bonds and 
Upton~? I know they are very powerlul. 
They maintain a lobby in your ministry 
and among politicians. I know that they 
pay money liberally to many people. 

SHRI S. M. BANFRJEE: Give tea a"o. 

MR. DEPUlY SPEAKER: Will you 
take some time? 

SHRI JYOTIRMOY BOSU: I would 
need some more time. 

MR. DEPUlY·SPEAKER: We shall 

15.29 hn. 

CONSTITUTION (AMENDMENT) 
BILL" 

[AMENDMENT OF EIGHTII SCHI!DVLEj 

SHRI N. TOMBI SINGH (Inner Mani· 
pur): I beg to move for leave to introduce 
a Bill further to amend the Constitution 
of India. 

MR. DEPUlY·SPEAKER: The ques· 
tion is: 

"That leave be granted to introduce a 
BilI further to amend the Constitution 
of India" 

The motl'on was adopted. 

take up private business now. SHRI N. TOMBI SINGH: Sir, I intro· 

SHRI JYOTIRMOY BOSU : Then, Ire· 
main on my legs. 

15.18 brs. 

REPRESENTATION OF THE PEOPLE 
(AMENDMENT) BILL· 

[INSERTION OF NEW SECTION lOlA] 

SHRI MURASOU MARAN (Madras 
South): Sir, I beg to move for leave to 
introduce a Bill further to amend the Re· 
presentation of the People Act, 1951 

duce the Bill. 

15.30 bra. 

PARLIAMENTARY INTEGRIlY 
COMMISSION BILL· 

SHRI B. K. DASCHOWDHURY 
(Cooch·Behar): Sir, I beg to move for 
leave to introduce a Bill to provide for the 
constitution of a Parliamentary Integrity 
Commission and matters incidental thereto. 

MR. DEPUlY·SPEAKER: The question 
MR. DEPUlY·SPEAKER: The question is: 

is: 

''That leave be granted to introduce a 
Bill further to amend the Representation 
of the People Act, 1951." 

The motion was adopted. 

SHRI MURASOLI MARAN: Sir, 
introduce the Bill . 

"That leave be granted to introduce 
a Bill to provide for. the constitution of 
a Parliamentary Integrity CommillSioll 
and matters incidental thereto." 

The mot/on was adoptcd. 

SHRI B. K. DASt HOWDHURY: Sir, 
introduce the Bill. 

• Published in Gazette of India Extra· ordinary. Part II, sechon 2, dated 5·4·74. 
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15.30-1/% Ius. 

BEEDI AND CIGAR WORKERS (CON· 
DmONS OF EMPLOYMENT) AMEND· 

MENT BILL" 

[AMENDMENT OF SECTIONS I, 2 ETC.] 

SHRI A. K. GOPALAN (Palghat): Sir, 
beg to move for leave to introduce a 

Bill to amend the Beedi and Cigar Workers 
(Conditions of Employment) Act, 1966. 

MR. DEPUTY-SPEAKER: The ques· 
tion is: 

"That leave be granted to introduce 
a Bill to amend the Beedi and Cigar 
Workers (Conditions of Employment) 
Act, 1966." 

The motion was adopted. 

SHRI A. K. GOP ALAN: ~ir, I intro-
duce the Bill. 

15.31 bn. 

CONSTITUTION (AMENDMENT) 
BILL" 

[AMENDMENT OF ARTICLES 124, 125 ETC.] 

-n "'! ""'Ill (.t~1 ): ~. it 'II'rnf it; 
~ it; ~ 124, 125 o;rrR it '"' 
~rnmt~'!it '!':~~'t'!it 
~~~I 

MR. DEPUTY SPEAKER: The ques-
tion is : 

"That leave be granted to introduce a 
Bill further to amend the Constitution of 
India". 

The motion was adopted. 

-n If,! fm: it ~ '!it '!':~t 
~ ~I 

MR. DEPUTY SPEAKER: Shri Hukam 
Chand Kachwai-Absent. 

• 15.31·11% brs. 

ANCIENT MONUMENTS AND 
ARCHAEOLOGICAL SITES AND 
REMAINS (AMENDMENT) BILL 

[INSERTION OF NEW SECTION 20A] 

MR. DEPUTY SPEAKER: We now 
take up the Ancient Monuments and Ar· 
chaeological Sites and Remains (Amend· 
ment) Bill. 

Shri Ulaganambi. 

15.32 hrs. 

[SHRI DINESH CHANDRA GOSWAMI In the 
Chair] 

SHRI R. P. ULAGANAMBI (Vellore) . 
Sir, I beg to move: 

"That the Bill further to amend the 
Ancient Monuments and Archaeological 
Sites and Remains Act, 1958, be 
taken into consideration." 

Sir, I will begin my speech by referring 
to the Statement of Objects and Reasons 
contained in my Bill, the Ancient Monu-
ments anJ Archaeological Sites and Re· 
mains (".mendment) Bill, 1972. 

"There are a large number of ancient 
monuments of historical im~ortance in 
various States, some of which are inti-
mately associated with the life of histori-
cal figures. 011 occasions, popular de-
mands are voiced for installing, erecting, 

'Published in Gazette of India Extrb ordinary, Part 11, section 2, dated 5-4-74. 

t .Introduced with the recommendation of the President. 
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coDSlructing or bullding suitable memo-
rials to perpetuate the memory of such 
persons or adding to the histriocity of 
such monumQllts. It is in the fitness of 
things that the desirdbilily of accepting 
such demands be left to be· decided by 
the popularly elected Legislative Assem-
bly of the State within which a protected 
monument is situated." 
The ancient monuments of India consti-

tute her cultural heritage. The Archaeologi-
cal Survey of India. which is !be custodian 
of the national heritage of this land, is 72 
yea~ old. This central organisation has 
been entrusted with the onerous responsi-
bility of preserving and mair.tainins ~r.cient 
monwnents, archaeological sites and re-
mains of national importance for posterity. 
I will briefly refer to constitutional provi-
sioos in this regard. Item 67 of the Union 
List, Item 12 of the State List and Item 
40 of the Concurrent List of the Seventh 
Schedule of our Constitution deal with an-
cient monuments and archaeological sites 
and remains. The Union Government can 
make laws not only on the ancient monu-
ments, archaeological sites anu "cmains of 
national importance but also other than 
those of national importance because of 
the authority enjoined upon it by the pro-
vision in the Concurrent List. The State 
Governments do not have exclusive powers 
even in regard to monuments other than 
those of national importance. I have re-
ferred to this constitutional situation to im-
press upon this House the avarice of the 
Union Gov.ernment in appropriating powers 
of the State Governments also. I want to 
point out that I have introduced this BiD 
not with any parochial view-point As the 
hon. Members are aware, the monuments 
are spread over the entire length and 
breadth of the country. It is not that be-
cause an Opposition Party is ruling Tamil 

Nadu, the State Government seeks exclusive 
powers in preserving and maintaing mo-
numents. Though the Slate Governments 
run by the ruling Congress party may also 
be .keen to have more powers, yet, the 
political propriety perhaps prevents them 
from initiating legislatiye procesess to 

.. L:.. ".,,~-.... tiv~_ 

I need not stress the point that the 
monuments are firstly within the easy reIlcb 
of the State Governments and the people 
of the States revere them. The central or-
ganisation located far away from the 
monuments, in spite of all its earnestness 
and zeal, cannot devote the attention that 
these monuments ueserve. 1 would like to 
substantiate this argument by referring to 
certain facts which cannot be controver-
ted by the hon. Minister of Education. 

According to an asse~sment ntade 
by the ASI, about 1300 antique sculptu-
res, bronzes and other art objects had been 
stolen from the centrally protected monu-
ments during the period 1952 to 1971. It 
is also reporteU that the stolen objects were 
of the value of several crores of rupees_ 
They have all been taken out of the 
country throwing dust in the eyes of the 
Central Customs authority. A well orga-
nised smugglers' net-work is operating &ue-
cessfully anu is deprivin~ the country's 
museums, temples and caves of valuable 
frescoes, bronzes, miniatures, bas~'lchefs 
etc. Thefts of pieces from the Nalanda 
Museum, Mohanjodaro seals and Khajuraho 
and Konarak sculptures cannot be easily 
forgotten. A tbousand idol thefts had taken 
place in a week, the fmmer Education 
Minister Dr. V. K. R. V. Rao W08 frank 
enough to confess on the. floor of this 
House. 

There are 15,000 monuments in various 
parts of our vast country. If they had 
been properly protected, could such large-
scale thieving have taken place? Some 
years, the Central Government tlCt up a 
four member Archaeological Review 
Committee, headed by the world-famous 
archaeologist, Sir Mortimer Wheeler to 
assess the work of AS!. This committee 
submitted its report, which contained 21 
major recommendations it! April 1965. 
The Government have not yet implemented 
all the recommendations oi this commit-
tee. Expressing dissatisfaction at the atti-
tude of ASI towards research work, the 
former D.G., Prof. B.B. laI, a world re-
nowned archaeologist, who Walt associated 
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by the UN' in its international commit-
ments, resigned and preferred the obscu-
rity of professorship in a small university 
to the job of the Director General. 

Sir Mortimer Wheeler, who was the 
Director-General of Arch&eology from 
1943 to 1948, was in India in Novembet 
1969. He visited Tamil Nadu at that time. 
He observed that the excavation work of 
Kaveripattinam, otherwise called Poem 
Puhar, in Thanjavur District was being 
followed with great interest all over !be 
world. He felt that more funds should be 
made available to continue this work. 
But the views of the world famous archae-
ologist have fallen on the deaf ears of the 
Central Government 

Sir, Agra is not very far off from the 
headquarters of the central organisation, 
Yet, due to the inadequate protection 
given by the ASI to the ancient art treasure, 
it has been reported in the press on March 
24. 1974. that several costly idols have 
been stolen from an ancient Jain temple at 
Agra. I am sure that the House would not 
have forgotten the theft and later recovery 
of Chola period Nataraja idol. Seriuus 
efforts were made by the Central Govern-
ment in recovering this idol only after uur 
Chief Minister, Dr. Kalaignar Kilrunanidhi 
appealed personally to the Prime Minister, 
Mrs. Indira Gandhi in this r~spect. The 
ASI'. incapacity and inability to discharge 
its responsibility in preserving ancient 
monuments from decay and destruction has 
been brought out by the appointment of a 
committee under the chairmanship of Dr. 
Karan Singh, when he was Minister of 
Tourism to undertake the preparation of 
Master Plans for environmental improve-
ment and landscaping of the Monuments 
of tourist interest. Dr. Nurul Hlfsan is 
just a Member of this committee. The 
work of environmental improvement and 
landscaping should have been initiated' by 
Dr. Nurul Hasan, bearing in mind the in-
trinsic historical worth of these Monu-
ments and not merely as centres of na-
tional and international tourism. But this 
approach suits the normal tendency of the 
Central Government to touch only the 
fringe of the problems and to allow the 
vitals to rot. 

Even here, master plans are reported to 
be under preparation only for groups of 
monuments in North and Central India, 
as if South India has not contributed any-
thing worthwhile for historical and cultu-
ral ~volution of the country, when I say 
t~is, I can be accused of spreading regiona-
hsm. Regionalism spreads not by people like 
me but by the actions of the Central 
Government. 

8 LSS/74-11 

There are 118 temples and sites in Tamil 
Nadu which are under the ostensible pro-
tection of the Central Government. 1 refer 
to these monuments in Tamil Nadu, be-
cause I am personally .Iware of their 
decayed condition now. Similarly, all the 
other hon. Members must have personal 
experience of the ancient monuments in 
their respective States. 

The Central Organisation is not attend-
ing to the work of preservation arut pro-
tection of these themselves in Tamil Nadu. 
The usual excuse given by the i :cntre is 
paucity of funds and lack of trained per-
sonnel. 

I can anticipate the reply of the bon. 
Minister in regard to thefts. He will say 
that the State Government should help 
the Centre by giving local police protec-
tior. for these ancient monuments. 1 he 
local police protection would dl!finitely 
be given if these temples and monuments 
are protected from decay Rnd destruction 
through natural causes. When there is no 
environmental improvement at all, how 
do you expect the local police to reach 
these places? 

If the Centre cannot do this work, 
there should be the least hesitation on their 
part to hand over this responsibility to the 
States. The Minister might put forth the 
argument of national importance. I would 
like to know whether the State Govern-
ments are not capable of appreciating this 
question of national importance. Mter all, 
they are national State Governments, not 
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any foreign national Governments. Sec-
ondly, so far 8S monuments arc concern-
ed, they represent the variegated culture 
of our country. 

Tbe reason for my rderring to this 
aspect is tbat tbe local people and tbeir 
elccted Government bave sot some kind 
of vested interest in preserving tbeir ancient 
cultural monuments. Here I can say wilh-
out the fear of contradiction tbat tbe an-
cient monuments, whicb are within the 
competence of the State Government of 
Tamil Nadu, are being looked after in a 
mucb better manner than those of national 
importance. I can mention the condition of 
the temple in Vellore Fort, which has 
been declared as of national importance. 
In fact, the temple in Vellore Fort is 
facing extinction now. I "hould say that 
the prescnt state of ,Ycllore Temple is a 
national insult. Compare this with Madurai 
Temples under the State sphere. The gap 
between the two temples is like the gap bet-
ween the preaehings and practice of the 
Central Government. 

Even after the repteated requests of our 
Chief Minister to hand over the Veil ore 
Temple, Brahadeeswara Temple in Tanjore 
and the Temple in Gangaikoncta Sozhapu-
ram, the Central Government says "you 
collect money for their renovation and hand 
it over to us; we will take care of those 
temples". I am reminded here of the 
famous Tamil proverb "You ['ring flatten-
ed rice and I will bring the hU3k; let bot:l 
of us eat after separating the husk from 
the flattened rice". 

. In Br'l'tadeeswara Temple, bowing down 
to the wishes of Tamil people, the State 
Government wanted to erect a statue of 
Raja Raja Cbola, the builder of the temple. 

Sir, it will not be an exaggeration to say 
that our Chief Minister, Dr. Kalaignar 
Karunanidhi. is the greatest living Tamil 
scholar. In fact, he is an ambodiment of 
all the best in Tamil Culture, which is as 
old as this country. 

The people of Tamil Nadu wanted to 
honour the memory of one of their great 
Kings, Raja Raja Chola, whose valour was 
no less than that of Nepolean, the Great, 
and whose services and lo~e for the peoplt 
are personified in our Chief Minister. Natu-
rally, our Chief Minister repeatedly requcst-
ed the Centre's permission for .recting a 
statue of Raja Raja Chola inside Sraha-
deeswara Temple constructed by the King 
whose architectural skill is the wonder of 
the world. Can there be a better place than 
his own temple, for honouring this nthster-
builder? The Centre talked of tbe architec-
tural imbalance that thi. statile would 
create and refused permissio!l tll instal 
this statue even in the open ground oppo-
site to the Temple. I wonder whether the 
electrification of the Temple has not creat-
ed the architectural imbalance. The Cen-
tre which swears by tbe name of people's 
democracy bas not cared to respect the 
wishes of the Tamil people and their demo-
cratically elccted Chief Minister. We did 
not want the Centre to take over the 
Venkateswara Temple in Tirupati construct-
ed by the Tamil people or the ~aDlia!!i 
Temple in Kerala constructed in tbe 
honour of the heroine of the great Tamil 
classic. Silapathigararn. 

The attitude of tbe Central Government 
in refusing permission for installing the 
statue of Raja Raja Chola has crealed 
the demand in Tamil Nadu that the Centre 
sbould band over such monllments as arc 
requested by tbe State to the care of the 
State Government. 

About Vellore Fort, I want to say a few 
words because I represent tbat constituency 
and I know about it very well. It has been 
declared as a monument of national im-
portance only in words and not in deeds. 
Tbe time at my disposal is' very short. If 
I had more time, I could narrate the wh(1\e 
history of Vellore Fort. Therefore, I would 
be very brief. 

The Fort and tbe temple inside are 700 
years old. The Vellore Mlltiny of 1806 
was the precursor to the mutiny of 1857. 
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known as the Indian War of Independence. 
Inside this Fort, there· are many offices of 
the Government without any facilities like 
ventilation, etc. As the Fort is in the heart 
of the town, ten acres of land around the 
Fort had become an eyesore for the people 
on account of poor mainlenunce of the 
Central organisation. After a great struggle. 
the State Government was permitted to 
improve this vast open area around the 
Fort and on 17-3-1974 the Chief Minister 
of Tamil Nadu inaugurated a grand gar-
den, a Children's traffic parl:, a trolly Irain 
and so on in this area. The temple inside 
the Fort is gathering green moss. The Cen-
tre would not do anything to renovale the 
temple so that the people of Veil ore can 
feel proud of this monument. The State 
Government has been repr:~enting against 
this gross neglect of an ancient monument. 
The State Government is, prepared to pro-
tect and maintain this monument in the 
truest sense of a monument of national im-
portance, but the Centre ha. not respond-
ed to this genuine demand of the people. 
Naturally there will be many such instan-
ces in other States too and this Bill when 
passed into a law will meet the aspirations 
of the entire people of ollr country. 

Sir, Kaveripattinam in Tamil Nadu com-
monly known as Poombuhar represents 
the composite culture of our country. It 
was the capital of a great Chola king, 
Karikalan from 60 BC to 10 BC and an 
envoy was sent by this king to the court of 
Augustus Caeser who was ruling Rcome at 
that time. Kaveripattinam was a world re-
nowned port at that time. This was the 
place where Vaishnavites, Saivaites, Budd-
hists and J ains lived in perfect amity. A 
Buddha Vihara was erected here around 
400 A.D. 

On 17-4-73, our Chief Minister opened 
an Art Gallery at this sacred place of in-
ternational importance to 3ttract the ntten-
tion of the world towards the 2COO year 
old Tamil culture. He also got erected a 
memorial for Karibian and Elango Adigal, 
the author of the Tamil Cla.sic, Silappadi-
karam. 

In 1961, the ASI started excavation 
work bere and, as I pointed out earlier. 
it attracted the attention of the entire 
world. But later this has been abandoned 
by the A_S.I. 

When the Centre does not want to let 
the world know about th: ancient Tamil 
culture and when the State Government 
under the leadersbip of the greatest Tamil 
scholar desire to do sometbing concrete 
why .should not the Centre band over the 
responsibility of continuing excavation 
work to the State Government? 

When the ancient temples Ilr~ falling 
due to the negligence of the AS} the Cen-
tral Government was so worried about the 
architectural balance of tbe temple that 
the request of the State Government was 
not acceded to. The Centre Illay encourage 
the decay of nation's heritage, hut will not 
encourage the States to protect them and 
to preserve them and al~o to fuUiI the 
aspirations of the people for perpetuating 
the memory of those who built these 
monuments. Ajanta and Ellora paintings 
are drawing international tourists. Every 
Indian is proud of this national heritage. 
But in Tamil Nadu there is a place 'cal-
led Sithannavasal near Pudukottai. The 
excellent paintings in the cave 
bere are of 9tb century A.D. The rock-beds 
with inscriptions are of II and In Cen-
tury B. C. Though the Central Archaeolo-
gical Department is entruste,j with the duty 
of maintaining and preserving this. Except 
the people of Tamil Nadu, none in the 
coootry knows even the existence of such 
beautiful buildings. I douht whether the 
hon. Minister of Education has ever come 
across this ancient monument, though he 
has categorised it as a monument of nalio-
nal importance. What is the use of declar-
ing such priceless monuments as of national 
importance, when those in cbarge of the 
nation do not take care of them? 

This has only promoted me to introduce 
this Bill. This Bill has the backgrounrJ of 
Tamil Nadu Government's monumental 
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performance in protecting, preserving and 
maintaining ancient monuments. other than 
of national importance. The Tamil Nadu 
Government's words are backed by deeds. 
The State Government's demands are only 
reflecting the will of the entlre four crore 
people of Tamil Nadu. Their desire is 
translated into action by the State Govern-
ment. 

To enumerate only a few, an intensive 
survey of outstanding bronze and art pie-
ces in all the temples of Tamilnadu has 
been undertaken by the State Government 
so as to take effective action to prevent 
theft of these priceless treasures. 

MR, CHAIRMAN : Motion moved : 

"That the Bill further to amend the 
Ancient Monuments and Archaeological 
Sites and Remains Act, 1958, l'C taken 
into consideration". 

SHRI B. V. NArK (Kanara): Mr. 
Chairman, Sir. Shri Ulaganambi's Bill, as I 
f rom the Statement of Object> lind Rea-
sons, is good and I must compliment the 
hon. Member in not only trying to deserve 
the very honourable and very ancient lan-
guage and culture of Tamil Nadu but, the 
wording in the Statement of Objects and 
Reasons seems also t<> cover fairly 
familiar grounds. 

The Tamil Nadu Government has also 
set up an institute for the study of epigra- It is in the fitness of things that the desir-
phy as the Union Government ha~ Leen ability of accepting such demands has to 
rather indifferent to the promotion of eri- be discussed by the popularly elected 
graphical and other historical studies. The members of the Legislative Assemblies of 
epigraphs found in Tamil Nadu for out- the states. They are protected monument, 
number those in any other State. situated in the States. I do appreciato ~Iso 

my hon. friend's anxiety that not only the 
I will conclude by appealing to all ihe popular monument, which arc locally 

Members of this House 10 exten:! their identified but also the people wIll) arc ;,',so-
wholehearted support to this Bill, as this ciated with them should also be permitted 
reflects tbe unfulfilled aspirations of the to protect such memorials. T feel that 
people living in different States, who are since 1904, if I remember aright, Shri 
constantly reminded of their hoary past Curzon brought in the lagislation. During 
for these monuments which have been left Curzon's regime, this is one of lhe posit;,," 
to the vagaries of nature and to the vanda- contributions that had bec" made by him. 
lisms of a few unprincipled men. 'lhe I would like to appreciate the idea that 
hapless behaviour of the Centre in tbe has been given by Shri Ulaf'"nambi. He is 
matter of protecting these monuments can trying to bring in, I suppose, through the 
only be substituted by handing over them process of this Bill, also the oft repeated 
to the States whicb express their desire to - conception of the State's autonomy. 
maintain them. On occasiom, 'I\'hen popu-
lar demands are voiced for i~talling, con-
structing or building suitable memorials to 
perpetuate the memory of sllch persons or 
adding to the historicity :>f such monu-
ments, the Centre should accept such 
demands and permit the State Governments 
to meet the aspirations of tbe people. The 
Centre should not stand on false prestige 

-.and, if necessary, the Cunstitution al!lO 
should be amended for achieving this laud-
able objective. 

With these words, I commend I.he Bill 
to the approval of the House, 

Sir, all of us come from various States 
and we do believe that there are certain 
areas where, it would be, in the fitness of 
pensable. I also feel tbat there are certain 
areas where. it would be, in the litl1ess of 
things, that a particular culture whether it 
is the culture of Kamatak or the culture of 
Tamil Nadu should be encouraged for the 
sense of appreciation of the local people. 
Take, for example, the temple at Madurai. 
I want to know whether there is anyone in 
this wide world-not only in the Indi .. 
set-up but also from oUlmde who would 
not be attracted or magne~ised by the 
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architecture there. Similarly take the pla-
ces like Belur and HaJebid. I feel that the 
ancient monument, the classic creations in 
stone mortar, is not only a heritage of the 
Southern Culture. These are not only the 
heritage of India but they remain the pride 
possessions of the heritage of the entire 
humanity. Therefore, I would say the more 
liberal outlook we take in the matter of art, 
architecture, monuments and temples better 
it will be for not only that specific local 
sub-culture bllt for all of us. 

16.00 bn. 

In this behalf I would like to draw the 
attention to one of the factor~, that is, 
South is teaming with monuments and all 
of them do not fall into our concept of an 
archeological monument. I am not going 
to quote the creations of another female 
genius in our history, Shantla Devi of 
Belur and Hardhi, who created these tem-
ples where there are hundreds and thou-
sands of carved female figures. Eaeh one 
of these would itself in any foreign museum 
bring us hundred thousand rupees. So, a 
sort of desired intellect would '"y if we 
are short of foreign exchange there is a 
store-house of foreign exchange sta',ding in 
stone and mortar. There has been a consi-
derable amount of pilferage and smuggl-
ing and something will have to be done by 
the Ministry of Culture in this behalf. But 
the point I was driving at is in the South 
there is a worship of a tiger'; there is a 
worship of the forces of nature; there is 
worship of a leeal river. ~ow, all these 
could be brought in because by and Il!rge 
the common masses in the South still have 
a sort of deeply engraved belief in regard 
to these local manifestations of the ulti-
mate reality or nature. I have not been 
able to find the tiger god monument or the 
temple of tiger every being taken up as a 
sort of archeological monument that 
could be preserved under the Central 
legislation. I would, therefore, urge that 
the spirit, not tbe fonn, in which it bas 
been stated should be considered. When· 

ever there is trouble with D.M.K. they 
play with their trump-card; they seem to 
be repeating the same old things and the 
same old swan song of State autonomy 
versus the Centre. 

SURI R. P. ULAGANAMBI : For his 
information, I may tell him that I nm not 
in that trouble. 

SHRI B. V. NAIK: That is why I have 
talked not only about idols and temples 
but also about other idols. 

SHRT N. K. P. SALVE (Betul) 
they politically so obsolete? 

Are 

SHRI B. V. NAlK : Even from the 
point of view of the currency of an idea, 
I would suggest that when we take the 
spirit of the Bill, with the local identifica-
tion of the masses and in particular illite-
rate ones, the simple ones and the arthy 
ones and the salt of the earth, their views 
may also be taken. If these are not pre-
served, there will always be devotees in the 
big temples and they will be taken care of, 
but those small ones which are in the stage 
of crumbling, if they are not preserve", 
would very soon face extinction. at the 
hands not only of land-grubbers but also 
other people and also the forces of nature. 

J would, therefore, urge the hon. Minis-
ter to take a fresh look, particularly at 
the southern part of the country in regard 
to the native sort of religion and the 
native sort of temples that are there, and 
give them a fair deal. 

SURI H. N. MUKERJEE (Calcutta-
North-East) : I fear I find this Rill rather 
misconceived. I can have some sympathy 
for the idea that serious efforts should be 
made to associate the States and popular 
sentiments in the different parts of our 
country with the task of preservation of 
our archaeological monuments of every 
variety. I can understand a claim being 
put forward by a particular State, if it 
thinks itself justified that there has been 
default on the part of the ~ntre. in so 
far as the preservation of the archaeologi-
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cal sites is concerned, and tbey want to 
take it over. I may not agree to it straigbt-
way but I can understand it. .But I do not 
understand at all the idea of the Mover 
of this Bill whicb in so far as his intention 
formulated in black and white is concern-
ed, in terms of the proposed legislation 
would require tbat a State Government 
on the strength of a majority in the As-
sembly should be authorised to install, erect, 
build or construct suitable memorial~ for 
a person who is according to their Bill a 
founder or builder or originutor of l\O idea. 
for the installation etc. of such a melllu-
ment and so on and so forth. He wishes 
also that this kind of installing and er~ct

ing and constructing or buihling of suitable 
memorials would add to the historicity of 
such monuments. 

I am sorry to have to say that I find 
it rather fantastic. The historicity of a 
monument is marred and destroyed and 
not only sistocted if the kind of thing 
which is proposed to be done is actually 
done. A monument i. there to be preserv-
ed and it is on the basis of very expert 
assessment that monuments which require 
protection because they deserve to be pre· 
served are preserved. The historicity of the 
monument and the strength and all that 
would be utterly distorted if additions. 
alterations or renovations which are not 
in tune are made, because it is a very 
difficult job of work, and if anything is 
done to mar the artistic integrity of a 
monument and the historical character of 
the monument, the entire Pili "Me of 
archaeological preservation is g:>n". 

Then all this talk about our ~liciling 

pride in the past of our country bv a look 
at these monuments is so much abracada-
bra. Either we respect these monument. or 
we do not. I believe we all respect these 
monuments, specially in Tamil Nadu where 
they had a movement ba~d on the idea 
of tlte resurgence of the Tamil people. 
They look back to a very glorious past. 
Naturally they were proud. and we all 
share their pride, because the culture (.f 
Tamil Nadu is not something which is 

f"Clative only to the area which is now cal-
led Tamil Nadu. 

My friend here is very naturally concern-
ed over the Bribadiswar temple in Tan-
javur. He refers to the Chola emperors. 
Very rightly suo But be should uot draw 
so much of a distinction betwecn the nortb 
and the south in this regard.' As for the 
temple complex of Gangaikonda Chola-
puram built by the great Chola emperor, [ 
do wish it is taken care 01 a great deal 
more than if is as it was crumbling away 
the last time 1 saw it. I wish the Tamil 
Nadu Government in association with the 
Central Government takes real steps to see 
to it that a place which is nor visited by 
rilgrims or even by the avcrage tourist is 
really looked after. became it is a grand 
place. Gangaikonda Cholapuram, where a 
replica of the Brihadiswara temple was 
built by one of the Chola emperors. 

Now the Gangaikond~ Cholapuram 
temple is a memorial to the fact tbot a 
Chola emperor went north ~nd WOIl a vic-
tory. His visit to the north was IX.('asioned 
by the idea of collecting Ganga water which 
he could take back in larg~ vessels. And 
it was taken back in very large vessels 10 
Tamil Nadu. It was in order tbat the pious 
idea of a Tamil emperor could be satisfied 
that he had gone and fought some powers 
in the· north. 

There is no quarrel between the nortb 
and the south. On the contrary. you will 
find in every southern temple site people 
from the north. in large numbers. because 
there is a sense of kind ship in 80 far as all 
parts of our country are concerned. In so 
far as the archaeological. the aesthetic and 
the artistic excellen\:" of the remains are 
concerned, there is no differcDce in so far 
as even religious persuasions are concern-
ed. An atheist like myself or people who 
have no faith in the gods and goddesses 
of the Hindu pantheon, people who belong 
to other religions have alSG an ap-
preciation of the aesthetic qualities 1f these 
monuments. So there is no ~lIestion of driv-
ing a wedge or even imagininl! tt,at a 
wedge exists as between either the nortb 



293 Ancient Moment &: CHAITR.\ IS,lSlS (S \'K"\) Arch. Sites &: Rlmns. 294 

and the south or IS between Tamil Nad 
or any other State. We are all concerned 
about this. But I am particularly con-
cerned if any suggestion is made which 
changes the character of a historical monll-
ment. I say this because I had the mortili-
cation of seeing even in Madurai-Shri 
Naik. is here; he was saying something 
about the great temple of Madurai which 
everybody will share-I had the mortifica-
tion of seeing how the jacuJ,·, Ihe front 
portion. of the temple, the /lOlli/ram, the 
gate, through which you enter, had been 
renovated and painted over with all sorts 
of garish colours. I saw that described very 
eloquently in some American Journal as 
something of an aesthetic addition. But I 
considered that a profanity; I considered 
that an utter degradation. an act which 
was by no means warranted. You hnve no 
business to do anything to chanl:C the 
character of the ,lory of an ancient monu-
ment in that fashion. 

This sort of thing has to be guarded 
against. We never know what would hap-
pen. if \\<e leave it to a Le~"lslative Assemb-
ly by vote to decide on something. I was 
told that in the courtyard of the Brihadis-
wara temple in Tanjavur, the idea ... as to 
put up something constructed by a modem 
sculptor. We know the way they usually 
do it. the kind of work they would tum 
out. Perhaps a monument of Raja Raja 
the Great was to be put up there inside 
the temple. I think this a fantastic proposi-
tion, a profane proposition, something which 
goes again~t the grain of faith, of tradi-
tion. of artistic belief, of any sort of in-
tegrity that we can think of in connection 
with a historical monull\ent. I would not 
leave that sort of thing to the whims and 
caprices of a particular Legislative Assemb-
ly at 8 particular point of time. 

I see that this kind of thing does take 
place in our country, and I 11m just remind-
ed ofwbat I have seen in Kanya Kumari. 
It- was a grand panorama, as' you must 
have known, before the recent construe-
,lions took' place on the Vivckananda Rock. 
It was a beautiful temple with no particu-
Jar pratemions, not 10 massive IS the other 

(Amdt.) Bill 
temples of the South, but ;llltirely in keep-
ing with the beautiful natural surround-
ings of tbat area. And there, about IS 
or so years ago, they bllilt a Gandhi 
Mantap which bas nothing to look at, 
which is an abomination, but which is 
right on the sea, and spoils the entire .o:a-
coast. The atmOsphere was prescn'ed as a 
little place 50 that tbe pilgriDl~ who \\<ent 
to Kanya Kumari temple could go and 
have their bath; it was an old phlcc but it 
had broken down; but a lo\"ely little thing 
it was. Now, it is shadowed over by the 
Gandhi Mantap, and over the Vivckananda 
Rock, we have got an enormous construc-
tion which many people ma) consider to be 
a very wonderful thing, but I consider it 
to be a garish and uncivilised act of van-
dali§m which not o'nlY destroys the natural 
glory and beauty of that place but milita-
tes utterly against the whole concept-the 
Kanya Kumari temple on the one side and 
the wide expanse of the three oceans which 
commingle at the same place. on the olher. 

Jf you leave it to some PWD contrac-
tor and If you leave It to the whim and 
caprice of some particular temple at a 
particular point of time in a very special 
mood, goaded by certain people who do 
not know a thing about the genuine aspects 
of our essential national culture, then what 
happens?' Things might go to rack and 
ruin. The only way in which you can 
preserve thelle things is to leave the mattem 
in the hands of people who know and 
who, at the same time, can be trusted to 
have a genuine respect for our national 
culture. That is why we have archae-
10giSls and scholars and such other people 
w4.0 would look after tbcsc things. 

Therefore, if tbe idea was that the State 
young men should be auoeiatcd in a more 
eft'ective way with the task of preserva-
tion, I could very well support this BiU, 
but if the idea is, as it appears to be, 
that at the desire of the State Asaemblio. 
or even of Parliament, monuments could 
be changed and other structures could be 
put up in the premiles of hilltorical mOIlll-
ments, then I at least for one, would DC\'er 
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bave anytbing to do witb it. If the Bra-
badccswar temple or such other wonder-
ful monuments of our country's genius arc 
going to be spoiled and despoiled and de-
praved ·by any ~ind of additipn of the sort 
which sometimes is in the contemplation 
of very powerful politicians, then, let us 
say good-bye to all talk of archaeological 
conservation. 

those magnificent monuments. These arc 
the monuments not only of ancient times 
but they are Iivinl monuments of the en-
tire nation of the achievements of the pe0-
ple who lived in those ancient days. 

Mr. Naik hu referred to certain things 
being sold, jokingly. But being a student 
of history I should like to mention that 
at the time of Lord Benting's \'iceroyship, 
he made a proposal to the British Govern-
ment for destroying the Taj Mahal and 
selling the marbles for earning some 
money. Fortunately thaI pr0p",,,1 ,,·as not 
approved. 

Let Kaveripallinam be looked after pro-
perly ; let excavation be conducted vcr} 
properly. Let the State Government go to 
the Central authorities in order to see to it 
that Kaveripallinarn is really investigated 
and everything is done in order to respect 
its integrity and its contribution to India's 
history. That is a different matter. But 
if you have this kind of Bill, it means 
that we say good-bye to all ideas of 
archaeological conservation. We must 
keep the sites as they are; we must keep 
the monuments as they are, and we must 
keep them and keep them in repair so 
that they do not cnlmble down sa long as 
we can avoid that sort of thing happening. 
But this kind of tampering with our 
archaeological treasures is something which 
goes against the grain and which cannot 
be tolerated. 

SHRI BISWANARAYAN SHASTRI 
(Lakhimpur) : Mr. Chairman, Sir, the 
auxiety of the hon. Member for the pro-
tection of ancient monuments and sites 
can very well be appreciated, but I fail 
to understand why these sites or monu-
ments should be handed over to the 
State Governments. 

Sir, the land of Tamil Nadu is full of 
monuments, ancient n1ins and other things 
of which not only the people of that re-
aion but I should say the people of the 
entire length and breadth of our country 
is proud of. The hon. Member referred 
to the Chola kings who built certain 
monuments. They huilt not only monu-
ments in the South but some of them 
crossed the Indi:m Ocean and constructed 
and built monuments ill modem Indonesia 
In Anglor Vat. Tllose people had built 

There arc certain monuments of national 
importance which arc protected by the 
archaeological department of the Govern-
ment of India hut there are certain other 
monuments which arc not so declared. I 
have seen that in some parts of the coun-
try . these monuments are not well protec-
ted. I cannot say definitely about Tamil 
Nadu but in Bengal. Bihar, Orissa and 
Assam I have travelled extensively. There 
are hundreds of snch monuments and 
ancient sites which arc not protected by 
the Central Government These can be 
preserved, protected and maintained by the 
State Governments but the State Govern-
ments arc not coming up aa expected. I 
am myself associated with such an organi-
sation which is located in Assam. We 
have made repeated appeals to the 
Archaeological department of the central 
Government to take over certain monu-
ments and ancient temples whicb are not 
protected because the State Government is 
not in a position to maintain, protect or 
preserve those monuments. It might be II 

different case in Tamil Nadu. I have no 
knowledge about Tamil Nadu. Perhaps, 
except the Government of Tamil Nadu, 
no State Government will welcome dlis 
proposal. 

I mentioned earlier that in 1904 Lord 
Curmn Introduced thla Act for the pre-
servation of ancient monuments. He was 
responsible for the bifurcation cjf BenpL 
Therefore, In Atsam and Benpl he was 
known sa wicked Curmn. But he h" 
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really done good service to the country 
and, therefore, we are grateful to him. 
That Act was amended recently and its 
scope had been widened. It was because 
of that Act that we have come to know 
what was in Mohanjedaro and Harappa. 
It is due to the activities of the Central 
A rchaeologic:aI Department that such 
things came to light and the world, at 
large, came to know that even 6000 years 
ago there was a ci",i1isation in India which 
was equal to the Elim or the Babylonia 
or even superior to those civilisations. 
Therefore, the Central Government should 
provide more money to strengthen the 
Archeological Department and take more 
interest in the construction, preservation 
and maintenance of those monuments, 
temples and ancient sites. 

The repair work in these monuments 
should be carried out by skilled persons. 
The ori,inality of the structure is to be 
maintained. Suppose some structure is 
cracking. When it is going to be repair-
ed, modern cement concrete, as it is, can-
not be used, because if used, the beauty, 
the originality and the colour or even the 
stuctural frame will be changed if not 
destroyed. The historicity of that monu-
ment will no longer be there. Therefore, 
the Central Government's Archaeological 
Department should have more sltilled per-
sons who will not only be efficient in 
repair work but will also have historic:aI 
knowledge about the construction of our 
ancient monuments. 

Sir, if anything new is cons!ruc~ed or 
added to ancient temples, as Prof. M ukbor-
iec has rightly pointed out, it will not only 
destroy the beauty but it will surely take 
away th~ historical importance 0' that 
place. Historical importance or the his-
toricity of a particular temple or a parti-
cular monument or a particular site cal'l-
not be enhanced by new additions or 
modem additions. Therefore, the idea of 
constructing some buildings or erecting 
~omething in the ancient monument sites. 
IS totally misconceived and no student of 
History and no student of Architecture 
will support it. Experts all over the world, 

(Amdt.) Bill 
who are connected with such preservation 
of ancient monumenta will surely oppose 
such proposals morally. 

Sir, in this connection, I would like to 
refer to my State of Assam and other 
eastern States and Union Territories. As 
far as archaeology is concerned, ibis Re-
gion is under the jurisdiction of Calcutta-
the Superintendent rosted at Calcutta looks 
after the preservation of these ancient 
monuments. There are quite a number 
of them in this region. But, to look after 
these monuments, there is only a Sectional 
Officer in Assam with a meagre fund at 
his diSJIGsaI. I would like to give an 
example. There is a Shiv temple in the 
Sibsagar district of Assam, and- for the 
maintenance of the temple, only Its. 120 
is provided. Persons who will be able to 
climb to the top of the temple, are not 
available. Such persons should have spe-
cial skill and training and their daily 
wages should be much more thail the ordi-
nary labour. With Dleagre amounts, they 
cannot do anything. I am just giving this 
one instance. There are a nUmber of 
such instances. Therefore, I would appeal 
to the hon. Minister, on this occasion, that 
the five States of the Eastern Region and 
the two Union Territories should be made 
one Archaeological Zone and one Superin-
tendent should be posted there to look 
after the ancient monllll.enis there so that 
these are preserved and people from vari-
ous parts of the country are able to see 
and appreciate them. 

I would like to make one more sugges-
tion. Of course, it does not concern the 
Minister of Education. To my mind, the 
protection and preservation of ancient 
monuments is related with the-. growth of 
tourism and therefore, they should be 
transferred to the Ministry of Tourism. 

.n ~ f~ (~): ~ ~ij;m>i 
~ft1fTIT iI;,.,.,-.n", ~'t'T~ if'! 
;fTTfi 'lit ~ t t ~ ~ ~ t lfil ""* 'R'IT 

~~fiI;~f'""trij; rro lfil~~ 
m ~~ ~ ~,~ t,~ «, 
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[oft~ ~] 
~~IIl~ tfil; ~ it; mit 'IT'f 
AlfR WIlT ~ ~ ~ m ~ I ~ 'f~nr 

~\'I'1If.tit;~il;;J:it'li'rt ~'f1'f~ 

IPfIfil; ~ ~ ~ ~ i1f ~ m <'1'1'1T ~T 
-a-m.rt 1Il1rr ~ '3rt ~ ~ 0f1T ~ a I 
it III '1'(1' 'Ii<: ~ ~ I 'IT'f~1! ~ tI'11'. ~ 
'IT'f mit ~ flf; ~ if <Ril' ~ it; ~ 

vrit ~ I ~ ;tit ~ mfu ~ -a-m 
~ ~ ~T m ,m..m'l<! 'liT <mf I 

Wt ,fu1ii If;) ~ m 'liT ~ 'Iiit '11fT 
~ I ~ '{~ f.rc!: rimfiAi mUir ~ ~ 
<rT it "l'1T fit; mIf) ~ _ ~m 'liT ~ 
m it; ~ 'IT'f ~ m9'rn iIfi1f m 
~l('Iimlflf< ~~ I iro~~flf; 

m: mlfrU~'IiT~ m~~ 
m1;~m'IiT~rnf"Jffi'IiT 'IfT1:'f1'f 

~iifm~1 

oft ftIIAT~ fW~ ('iIM:) :~. :it. 
~nrif~~~~~~.~~ 
1Iffi a.~5I'"I!in ~ ,finrtam~nr...,. 
~ ~5IfR "1m ~~T ~~ I it 
~ ~ If< ~ ~~ ~fiI;~ 
n~._.rt '1ftr~~~wf~wr.n~. 1!fu1f) 
'liT III .rt _ ~ ~, ~ ~ ~ ~ 
qnr tf,lro; l('Ii~if;T~~1 ~ 
~ 't~ ~ it;1TU~ ~~fit;iI'T '1ft 
qfiRf III ~ III '!fit '1ft m 'liT ~ ~ 

~ t"'"" it; f,privr if III ~ l!Irn it; roWi . 
it; r.m.r it III Ilftf '!'<'IT ~ it; ~ m if 
lfW ~ ~ 1ft Ifft!1lT ~ ~ 'I>i' I 

lit..mf it fQnr ~ if ~ ~ mm 'I{I' 
,m ~ I iiffiR ~";r[ ~ flf; 'lIfT 'if 
roWi it; ~ if ~ ~ 'liT ..r <rT 'I{I' 
~~ «? .nfiI; ~~ Q it~ 
m"(Hmm 1ft m~ I smrllf{ 
m ~ it; lro fim ~ m9'rn 'f(\' 
.md'r1ftmfi ~~~wqy 

. ~"" nil' I tlftiT ~ qt t fiI; ~ ~ 
ii;~1ft~~llIft~~ 

(Amdt.) Bills 
fif1Il1T ... <mr ~ ""'" t d'r m IImI'mr 'IItf !AT 
mtl ~ ~tfil; ~~, ~ 'f(\' 
m lI'ft~ 1f'I>T"('IiT 1II'tt ~'Ii<:lIT~ I 

~~~~I{T ~mT-l'it;~ 
~,~ ~~'I mf'Afi'IiT 'f(f~ 
'lit ~T 'I'm, m l'fi\' fim ~ trim 'I(T 
,m ~ I iifflf;'f it q;rr ~ t flf; fomit 
1ft ~,~~ 'liT ~<l1rtt~if 'liT 

SI'R~ ~T~ ~? ~~~'m 

iI;;;fTlf~ ~ ~mif~'l't, q'R: 
~~ R'r ma,~it~tf1r;~ 
~ 'f,m .fro ~ '11fT, ~ 'lim ~;it 1Jfir 
'fm <r.ft '11fT, m T-I' 'liT 'IfmI 'f.(t mi it 
11"" ~ ~1"(:) if ~t<ft a I w.r ~ ill it 
Illfm ~itl1;~~~'f,fu'li<r mfiit;f<'l11; 
5~o;it 1ft'l{t,t~t,~fqmit'f{r 

'f,fu 'fit <'I'TW 'liT ~ ~ I rn '{If ~1T it w 
Ifif;T"( 'liT f~ m ~ t m ~ ~ ~
If;f€t m ~ mtmft l"f if;ll[ it <'1'1 ~11; l 
11"" 'f,fu.rtftmm f~lf;t~~"(~ 
fl fm Wfi ~'fR t mi ~ ~11; itl 
11"" nr if ~ 'TIlT 'IT fit; ,fa>ft '1ft 'fm it; 
~ if f~ if l:mwr.r if;T l~ ~ 

1rrnT ~I~~ ~~m~ 
~ it; 'fl1f lffi'flf t, ~ it lfrt ;n1f 

'itt iif;rr ~,~ r.m ~ If t, r.rn;r 
'll"T 'l'J"(T it; If. If;{it rt ~, ~i[lIif 8~ ~ ,,'fi\' 
~ lI'Rf t 'l'Tf ;rl .. ~ mll'l>Tfw 
'liT 'fl1f 1rT'IT ~ m ~lI" ~~ it mIf 

~ ~ ~i'II" ~ ~,~ nft~ 
~~~I \!rflr;;r'IIfT~~? 

n mlf ~ ~T ~ ~ lPIT't 
'1ft ~~I{),~~~)'I>'t"(1lT~ 
lIil:'f(\'mftm 'f~mm f~IIi'l''' 
~ 'Ii<: 'I1it t m ., atfimftll't it; ~ it '" 
p {Rrr t, lij' m IiWt 'Itm' lllfTif i.r I ~ 
~ ~ flI; T-rt m.,'I' 'liT '" if;I'f if tt, 
~f~ ...,.tt~ tl~~ 

'""" '" ~ ,,"mllll~ 
~<mr ~t~'Ift ~~I ~ 
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¥f'd 'I(\' ~ If) "m ~ rn'If ~ ~ 
• Ar if" ~ ~~~ 'IT n;it p-U UIf 

aAr~ III ~ 'Ii) ~ ~'II' if 
~q: ~r ;ro;;rr ~ 1 ~ ~ ~ ~ I 
~ ~ lIT IJT1fTif ;f\"U (11li1: ~ ~ ~ 

al llJf.rl1:~~'tiT ~1Ii1:if;"" 
.... t\1l'~ <I'll ~if;~~.;nt~ 

NlrI1T ~) lIT ~ m,1T ~r. '{IJ ~ if 
~~ of' "" ~ ~ ...,. 'IlR 1 

~(l1I;mr ...,. ~ tftllJ 'Ii! ~ 

~ t, iqf;r.r ~ flI>IJ ~ ~ "" flI>IJ 0f1lt 
~r~~'Ii) 0)'Ii ArlIT <iIT~ ~ I 

",,,: Iff~~~'I{T~T ~~~ 'liT 
~ ~f 'liT 'r'f 1II'f!l'm: ~ f'l\' ~ ;pi 
~ifeIJ "'"' m ~ I ~ filR .rttft if ~ 
~'tifeIJ 'tiT ..rTlIT ~...,. ml[,fuIft.:i1IT 
~ f~ oft ~ ~ it, ~ 'liT fuq; 'f-f'Prt 
~ >:l\' .."rift m: "" ~.mr' ~. <rT ",:i 
~ ~TH1f if ~ IJiI' 1fIlI'f ~T "1m! I r, f ,(( 
~ ~ ~~t~ I m1JY01ft~if 
~,~ ~ ott~tl 

lOf ~f if; IJT1r ire ¥ITUf ~ if; ~ 
~<'Ilf ~ fifWr ~ ~ f'li lIRfi '1fT ~. ~t 
'Ii! '!:~ r"'lfT1T l'f IJiI' ;f\ftlff 'tiT ~ if ",~oi 
~, ~ ~i 'liT ~'l1:f ~ flr;iiT 'If'li'! ~ I 

~ ~~ 'Ii! '!:~ ~lIJ'I'l1: 
~ i m: lIJ lf7m: ott Oil ~ ~ 
...,. ~ ~.",""", ~ lIT ~"t ~ WI 
'liT ~ "";{l1:r ~ '1ft ;rqm;JfTlf 1 

'" ~ WT'IT (00) : ~ oft, ft 
III mr 'Ii! m'f'IiW t I,tt~~~ 
Ar III if ~ ~ ...,. ~ ~, m: flr1rr 1i1fi 
.rr~~," ~ 'I{t q1T fiI;'{IJif ~ 
ij; 'Iilfur ~ ~ I 'IR '!it( wrif ~ if; <mr, 
am:~~'Ift 'Ii1'1'r~it;~m 
iqf;ffit~ ~ ~ ott ~ '1ft if'IT'f 
T!i rt 'f'Tl: ~ ~ ~ 'R '!it( ~ 
~ ~ \IT lIJIfft ~ 'I'I."'i"'~fil" .. ~ ~ 

(Amdt) Bills. 

~ t? 'fT'f 'f'Tl: ~ ~ IIi1: "'* '" 'Ill 
• r.r.rr ~: 

Build or construct a suitablo memorial 
in or .near or in the vicinity' of a pro-
tected monument or a protected area 
to perpectuate the memory of the per-
SOD .... , J. 

lbat is after the Resolution or the de. 
cision talten by the Legislative Assemble. 

W'lm!! ~ : it 'fT'f if (('Ii m ~ 
~ t, 'f'Tl: ~ '{11l'i't ~ ~ m ri 1 

'!lIT lIJ ~ '1ft qrfuf rn if; ~ mvr-r 
'liT i'fr.n ~ if fVJ 'ffWf'f 'I(\' ""'" 
~1fT? 

11ft '!~ WT'IT: :;rT 'l'{t, 1PIlf~ lq 'IT 
~f'~ rrni ~ I "'1(4'fl"'13I1 ~~ 
",':T m ~ifeIJ~;fj fur 'ni'fT «I de 
'r'f ~T '{1I;f.'r m ~ I lIJ 'Ii! 'liff II"TlT ;:rif 
~ I ~ ~~ l;{jif ~ ~ ~ Ar ~ 20 
ij; ~ ~ 20((() ~ fW :;mr, ",'t( ~ 
'Ii1ft 'liT ~ ~iivri\': 

"If we want to erect any new monu-
ment then it will be done after the ap-
proval of the Legislative ASlIeJIlbly." 

"Not-richstanding anything COfttained 
in this Act or ia any other raw for the 
time being in force, the Legislative As-
sembly of the State within the territory 
of which a protected monument or a 
protected area is situated, may. by resolu-
tion, authorise the Government of that 
State to instal, erect, build or con-
struct." . . . 

The State Government is entitled to erect 
this. 
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'3!T'Illffri I ~ filR'ft "i..'!iit iii f\;yQ; ~ ~ ~ 
.~ fim" ~ I ~~ ~ it ~ ~w 'lIN 

'liT ffiiIT ~ fiI; i!1f <'iItr ~ ~ ~ 
'I1:"IT",,~~~~~~\lt~~~ 
~ ~ 1ITRr lfT«f~. ~ ~ ~ 'lit ~ m.: 
~~mm<'fI1rT~ 'RT'I ~ I 

iil<I'~'!ir~'lT1 

SHRI N. K. P. SALVE (Betu\) : Mr. 
Chairman, Sir, I did not have the ~lillh

test intention of participating in this 
debate but as I read the proposed Section 
20 (A) to further amend the Ancient 
Monuments and Archaeological Sites and 
Remains Act of 1958 I felt very highly 
provoked for two reasons. First, the con-
stitutional validity of the same. No less 
a person than Shri Madhu Limaya, "ho 
is one of the constitutior.al pumti:£ of 
this House, supported this Bill in ex-
tremely low key. He again and again 
asserted that I am supporting the Bill. 

~ In! flllri: ~ ~ '11: ~mf.f;!; 

mftfIir 1ft f'IiIIT "IT ~ ~ I 

(Arndt. Bill) 

In. respcc.l of such monuments can you 
without amending the Constitution first 
vest authnr;ty in the State legislatures to 
make law? Therefore, instead of putting 
the cart hefore the horse first Constilll-
tion should have been amended. In fact, 
we ar~ considering a Bill which is clearly 
unconstitutional as it is. This is my first 
point. 

I entirely agree with the very serious 
concern which has been voiced by all the 
sections oJf the House including Shri 
Limaye and my colleagues in this party 
that several archaeological monuments are 
in a state of terrible neglect and we need 
to look after them far more cerefully, 
tenderly and with much greater zeal, 
effort and enthusiasm. About that I should 
mention later. But coming purely to tbe 
basic postulate of the propo!lCd amend-
ment I am simply alarmed to read the 
proposed change. Whether or not State 
legislatures ever add to the historicity of 
these monuments of national importance, 
if ever this Bill is passed we would be 
establishing a new landmark in encourag-
ing fissiparous and secessionist tendencies. 

SHRI N. K. P. SALVE : I expected In respe~t of a matter which is of 
him to come .. out ver~ ~r~kly and say national importance, how is this House 
that .the. prOVISion, as It IS, IS utterly un- less compe;ent to make laws and less com-
CO~shtu~on.al. In respect of entry 67,' petent to take decisions as to how it 
whIch. IS JD the. Sev.enth Sche.dule enu- should deal with it than the state Legis-
mer~ltng the Vmon h.st of sub!ects, only lature. That is something which I cannot 
~arltament has authOrity to legIslate. Sec- understand; whole idea is utterly un-
tton 67 reads : sound. 

'''Anci~ot and ·historical monuments 
and records, and arehaeological sites 
and remairs, (declared by or under law 
made by Parliament) to be of national 
import8J1~e. " 

So, any ancient and historical monument 
of national importance so declared by or 
under law made by Parliament is someth-
ing over which Parliament has authority. 
In the Concurrent List item 40 it reads : 

"Archaeological sites and remains 
other than those (declared by or under 
law made by Parliament) to be of 
national importance." 

17.0 hrs. 
Recently, I happened to visit Madras 

and I was driven about 30 miles away 
from Madras to the beautifql temple at 
Mahabalipuram. I saw SUIlIICt there. I 
have gone round the world several times 
and seen sunset at several places and so 
much is said about sunsets in different 
parts of the world, but rarely have I _n 
something tremendously maginficient and 
whlch can be a If&bt worthy of Ooda. J 
do not know which Raja built it. What 
does it matter which Raja had bl1ilt it? 
Suppose he had propagated a philosopby 
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that the culture of the south was BOme-
thin8 different frolll that of the BOrth etc. 
etc. or many thing. with which we are 
completely in disagreement and suppolliDg 
it commends itself to the DMK Govern-
ment to start building a monument of the 
raja. And then the ADMK comes, only 
the platform would be ready and the reBl 
of it would not come up and that would 
become a monument which not only add 
historicity to that great temple at Maha-
balipuram but it would b~ a monument to 
the political disputes which have come 
about. But if it came here, we, sitting 
here in Parliament can take a much more 
objective view. This il a national forum 
which can deliberate in the matter. I can-
not think of a situation where the beauti-
ful temple can be made ever to any 
State Legislature; even if it were in my 
own State of Madhya Pradesh, I would 
have said 'No'. Such a beautiful thing 
must be the exclusive prorogative of this 
House because this House alone can bring 
to bear a certain degree of national view 
point, a certain degree of national angle 
which is 10 necessary when we deal with 
these monuments. Therefore, I most vehe-
mently protest against this Bill in iIB spirit 
as well as iIB letter. 

SHRI MOHANRAJ KALINGARA Y AR 
(Pollachi) : Does he mean to ,~y that the 
does not want the State Government's 
participation in this ? 

MR. N. K. P. SALVE : I welcome the 
State Government's participation but I 
certainly unwelcome completely a position 
which is going to interfere with the basic 
structure of a monument as such. 

I was just coming to my next point. 
There are certain basic rules of archaeo-
logy. Fortunately for me and many other 
Members, I am a student of neither 
archaeology nor hiBlory and, therefore, I 
confine myself to commonsense. Going 
purely by commonsense, If a monument is 
CIf IIrchaeol08icai importance, I cannot 
understand where the necessity is of want-
ins to perpetuate the memory of a person 

who has constructed luch a monument. 
For instance, we have the Taj Mahal in 
Agra. Has Taj Mahal immortalised Shah 
Jehan and Mumtaz Mahal or il it the 
other way about? The royal couple re-
membered for Taj Mabal symbolises sub-
lime human love. I would like to know 
from the author of this Bill what he would 
think if we started building the statue of 
Mumtaz Mahal or Shah lehan near Taj 
because they were the people who were 
!JOught to be immortalised through this 
beautiful tomb or mausoleum. That has 
failed 

I consider that each archaeological 
monument stands for a certain philo!JOpby. 
Therefore, I agree with Mr. Naik when 
he says that our monuments are not the 
legacy of only Tamil Nadu or South 
India or the whole of India but it is the 
legacy of the entire humanity. Treating 
it as such, why is it considered that any 
State Legislature should be given authority 
to deal with--something which we con-
sider 10 sacrosanct as the legacy of the 
entire human race? So, I would say 
that let us trust the Government of Indill 
to take care of it via this House. 

As regards the actual performance, how-
ever, I have something to say. I have 
great respect for the Education Minister 
who hal been an eminent educationist and 
I know that he is one person who has a 
tremendous aesthetic sense. If he really 
went round the country he would find 
that these monument are in a hopeless 
state of disrepair. We need to look after 
these monuments with a much greater 
care. We need to spend much more 
money after them becalllO tbey are fD. 
valuable priceless possessions of the en-
tire humanity. We are the trustees and 
custodians of these priceless possessions. 
Here I might narrate a very small in-
stance which would give you an idea of 
what tremendous priceless legacy we have. 
of which we ourselves have no idea. 

I happened once to lead one at. the 
delegations, to a tiny island in the Medi-
terranean, Malta. The Maltese peoplo 
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took u~ for sight-seeing -becaulle I asked 
them to take us to some of their ancient 
monum~nts_ They said: 'we will take you 
to a cave but entry to that cave will cost 
three dollars'. The foreign exchange of three 
dollars was a little too much. But I said 
'does not matter'. For myself and my 
wife, I paid six dollars, in addition for 
something for the bus travel to that place. 
We were taken there. When I entered, 
I saw two huge stones covered by another 
stone at the top. Then I said, 'All right: 
let us go to the cave'. The guide said, 
'You are already in the cave'. Then I en-
quired: 'Was this cave meant for rats or 
for human beings'? As for the amount of 
six dollars. T saw it go down the dram' 
This is not a mere tell-tale. This is what 
happened_ 

We do not know what priceless treasures 
we have in these monuments, beautiful 
temples that we have in the south and 
elsewhere, the magnificent Ajanta and 
Ellora. What we have is something which 
does not exist anywhere else in the world 
in any country. But they are in a terrible 
state of disrepair. 

Then the smugglers are making merry. 
They take it abroad and sell it not for a 
hundred thousand rupees but for a hund-
red thousand dollars. 

SHRI MOHANRAJ KAUNOARA Y AR : 
It i. priceless. 

SHRI N. K. P. SALVE : It is priceless. 
But what are we doing about it? 

I do hope the Mover of the Bill will 
withdraw the Bill and seek a assurance 
instead from the Minister that he will 
bereafter take much more tender care of 
these priceless treasures which are tbere 
in the oounny. 
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(Amdt.) Bills 

"it ~ 1h:T VlIT\'r ~ f'l1 1i;it 1It~ ~ 
.ru iII1'! lI"1IW ;;ft i[Torr , ~ ~ ri iii! 
'Jft ;nt lI"1IW .;.. , 

SHRI ARJUN SETHI (Bhadrak) : I 
am not in favour of this Bill, but I must 
appreciate the interest which the han. 
Member has expressed through this Bill to 
preserve and maintain the ancient monu-
ments of our Conntry. On this occasion 
I should like to draw the attention of the 
hon. Minister 'lnd his able Deputy to the 
fact that the State of Orissa is full of 
ancient temples and rare monuments, but 
unfortunately those priceless monuments 
and temples are in mins due to poor main-
tenance. I must bring to his notice that 
in Konarak they have appointed some offi-
cers who do not know what a monument 
is. They are careless and they do not 
bother about this. They do not know how 
to preserve these monumeflt. or what to 
do. They do not know what their dllty is. 
I am told that a numher of representations 
have been made against the Offi:er in 
charge of that musellm. hut. no action has 
been taken. ) am not particularly against 
him or her. But. my plea is. when a 
person is '-llt in-I.:harge of an ancient monu-
ment or a temple. he ,holiid take cllr. of 
that monument. for whkh he has been ap-
pointed or he has heen paid for. 

Some two to three months hack, myself 
and my hon. friend Shr; Banamali Patn"ik 
visited the Konnrak temple. When we 
went to the museum, we found that there 
was nohody except one chowkidar, who was 
loitering here and there. When we asked 
for 'orne information in regard to the mu-
scum etc., he said, the chowkidar on duty. 
said 'we do not k now when the Curator 
or ihe Officer will come'. This is the way 
in which, the fnmous museum, one of the 
most rare' monuments in tDe country, is 
being looked after. This is the case not 
only with Konarak, but, in regard to other 
monuments like Iingaraj· temple at Bhu-
baneswar, J agannath temple at Puri, cte. 
Similarly, there are various temples in 

. Orissa. That is why, it is called the 'Land 
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[Shri Arjun Sethi] 
of Temples'. and due to inadequate main-
tenan.:e and lack of proper protection, these 
rare temples in Orissa are in ruins and 
regularl)', pilferages and thefts are taking 
place and many rare idols are being smug-
gled out of this country. So, I would 
request the hon. Minister to see to it that 
these priceless temples and priceless monu-
ments. especially. in that part of the 
coontry, namely. Orissa are looked after. 
That is why. we have requested the Go-
vernment at the Centre to create aD Ar-
chaeological Circle, so that the Superin- . 
tendent or the man in-charge of that Circle 
will be able to devote his full time in 
regard to the preservation of these monu-
ments. in Orissa. 

I would like to draw the attention of the 
hon. Minister to another matter, though 
it may be a petty one. Sometime ago. 
some guides were appointed in order to 
help the people who visit the temple at 
Konarak. nut. they have now been ret-
renched. I do not know for wbat reasons. 
Now, nobody is there to guide tbe tourists, 
wbo visit this temple. 

Lastly. I would request the Government 
and our Professor who is a lover of arts. 
architecture and monuments that he should 
create an Archaeological Circle in Orissa 
so as to preserve these temples in Orissa. 
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THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN) : Sir, I 
would like to compliment the hoil. Member 
for having brought a Bill, which has given 
to the Membefll of the House an opportu-
nity to express themsel\'es on the broader 
question of the work of the' Archaeological 
Survey of India. The hon. Member has 
rendered my task very easy because in his 
very long speech, which he read out, there 
was very little on the Bill itself, and more 
on issues which were extrnneous to the Bill 
itself. I am grateful to many hon. Mem-
bers for having commented on two of the 
principles which are involved in this Bill. 
I 'would not like to take the time of the 
House by commenting a great deal on 
those two principles, because they have al· 
ready been commented upon. 

The first question is whether the appeal 
of a monument, which has been declared 
as a monument pf national importance, lie 
only to the people of the State in which 
it is situated or whether the entire nation 
has to look upon it as its proud heritage. 
This point has been discussed by several 
of my hon. friends. All that I would say 
on behalf of the Government is that we 
fully subscribe to this view that these 
monuments are not monuments of w.hich 
only the people of the State need be proud. 
the entire people of the country are proud 
of these and many of the monuments are 
looked upon as the heritage of the entire 
mankind. Therefore, this Bill brings in a 
concept which goes against this fundamen· 
tal point. I would, therefore, urge on my 
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(Prof. S. Nurul Hassan.] I to honour the memory of a great Indian, 
hon. friend to reconsider the stand that it can at ways build monuments at other 
he has taken. places, not necessarily within a monument 

whose historicity or whose aesthetic value 
The second point which has b'een raised' is to be preserved. 

is, what.~ the be~t way of honouring those A few points have been made by my 
personailhes whIch are .connected with hon. friend, Shri Limaye, Although the)' 
great. monu~ents. Th,s pomt has also been are not directly connected with the Bill, 
very ably dIScussed by. man~ hon. mem- I would briefly refer to those. He has 
~rs, and I find myself to enltre agreement· suggested that I should ask for an annual 
",:'th ~~ese members thaI, ~o preserve th~ report on e~ch of the monuments. } have 
h,stoTlclly of a monument IS a greater tfl- already issued those instruclions. He has 
bute to tbose who cO~lStructed th~ monu- also said that tbere arc many smaller mo-
m~nt tha.n b~ attempllng to put m some- numents which should be looked after by 
thing whIch IS datea~le to the present and tbe State and the Constitution may be 
110t dateable to the tIme to which a monu- amended. I hope he has .already seen en-
ment belongs. Therefore. it is a broader try 40 of the Concurrent List. The State 
and wider issue. It should be looked upon Governments can do this, and I hope th:.t 
as a broader issue. It is a matter on which they will be taking up the preservation and 
not only lay people, as was said by some protection of those monuments. He has 
hon. friends, have taken an absolutely cor- referred to Ahilole temple and Chalukyan 
I:eci stand but also historians and archaeo- temples in Bijapur District. These are al-
logists of world repute have taken a' very ready receiving our attention. We have 
definite and a clear-cut stand. This is not acquired hU'ge areas around these ancient 
a matter which should be treated as an tempies, and the work of repairs has already 
issue of party. If my han. friend wanted been unc.lertaken. 
to pay a tribute to the le:.der of his party, 
at least I for one would like to say that 
I have great regard and respect for him. 
But I am afraid the issues are a little dif-
ferent. Can anything which is constructed 
today. which is conceived of. say in 1972 
or 1973 or 1974, whatever may be the 
year, represent the authentic spirit of the 
period to which a monument belongs·? 
Therefore. are we really showing our res-
pect to those great personalities by inter-
fering with something which they them-
selves have created? It is a part of our 
culture; tilOse who have built a great tem-
ple have done it out of a sense of devotion; 
they have not done it in order to perpe-
tuate their own memory. Otherwise. in 
the case of kings they could have easily 
had statues of themselves made and in-
stalled there. Tf they did something out 
of their faith in it, out of regard, it does 
not behave of us to interfere with their 
conception of the monument. Tf we want 
to hono~r some one, we can easily do so 
without interfering with that monument. 
The w~rld is very wide, our country is 
very wide. If a State Government wishes 

Then, he has raised a point with which 
I find myself in full agreement that in 
matters like where a statue is to be per-
mitted or not permittcc.l should be decided 
hy consulting expert opinion. The House 
will recall that there IS a Central Advisory 
Board of Archaeology which is a body 
on which each State Government is rep· 
resented. Certain nUll1ber of universities 
are represented. This honourable House 
is represented; the other House is repre-
scnled. A few distinguished archaeolor;ists 
in their individual rights are represented. 

There lire two tcmoles to which refe-
rences were made. One is the Brahadis-
wara temple and the other is the temple 
in the Vellore Fort. The attitude adopted 
hy the Archllcological Survey of India and 
the Central Government was based on the 
::dvice of the Centraf Advisory Board of 
Archaeology. In respect of the Brahadis-
wara temple, I went in February 1972 to 
Madras and there J had a discussion with 
my distinguished friend the .Education Mi-
nister of Tamilnadu. I suggested to him 
that instead of this becoming a mattcr of 
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controversy bet wee!! the Stote Government 
and the Central Government, why should 
we not ask a committee consisting of the 
superintending archaeologist of the Ar-
chaeological Survey in Madras, the Direc-
tor of Archaeology of Tamil Nadu, and a 
distinguished professor of Archaeology and 
History. one who would be familiar with 
the history. etc. who could go into it and 
give a report as to where the statue should 
be placed. Actually the issue was not that 
the statue should not be placed. But the 
issue was where the statue was to be 
placed. But somehow this matter develop-
ed into a political controversy and I hope 
-that my friend will try to usc his good 
oHices to see that in these matters political 
contro\"ersies arc avoided and we respect 
the opinion given by experts. 

My hon. friend Shri Ulaganambi has 
referred to f'pigraphy. J think he is doing 
an injustice to the work that has been done 
with great d~tinction by the Epigraphical 
Branch and the Government Epigraphist. 
under him has· two distinct branches. one 
branch dealing with South Indian inscrip-
tions. For a long time this work has been 
going on and some of the work is really 
outstanding which has been done by the 
office of th~ Government Epigraphist. 

He referred to the recommendations of 
the Wheele[ Committee. I myself happen 
to be a member of that Committee. I 
know the imoortance of some of the Te-
commendations. We are now trying to 
find funds so that many of those recom-
mendations' can be implemented. T am 
trying to deal with main points; T am 
sorry I am not able to deal with all indi-
vidual points, within the time at my dis-
posal. One point made was that these 
monument.> should be looked after much 
better. I am in full agreement with the 
,iews which have been expressed and I 
might confess that ] am not satisfied with 
the way we have been looking 'after the 
monuments or even offering protection to 
them. The Teasons aTe well-known. The 
most important reason i. inadequacy of 
funds. But this honourable House will re-
call that about two yeaTS ago about 2,000 

monument attendants were appointed so 
that the security work could improve, 
During the last yeaT the grants available 
to the Archaeological Survey of I ndia have 
been increased considerably with the result 
that the work of special repairs has now 
been started on a fairly large scale. We 
hope that in the present year which has 
just commenced this wOTk would impTove 
even more. because. if the House pleases, 
the grants available to archaeological survey 
for doing this work arc going to be en-
hanced even more, 

Sir, we are conscious of the importance 
of preserving our national heritage and. it 
is for these reasons, that the amount has 
increased by several lakhs of rupees. I 
t"ink that the plan and non-plan expendi-
ture taken together. for erecting and for 
repairing. the grants would be Rs. 120 
crores. This is a sizeable improvement on 
what the situation was about four or five 
years ago. 

In view of this assurance that I am 
offering to the hon. House that Govern-
ment is conscious of the fact that 
the work of preservation and of 
looking after the monument has to be 
taken up mOTe seriously and the fact that 
we have already provided more funds and 
we are attempting to streamline the organi-
sation. we hope that the care of the monu-
ments would improve Tadically. So. J 
appeal to my han. friend. Shri Ulallanambi 
to withdraw the Bill. 

SHRT R. p, ULAGANAMBI : Sir, with 
due respect, I would olTeT one or two ex-
planations within three or four minutes. 

I am thankful to the MembeTs who have 
participated in this debate as ·also to our 
hon. MinisteT fOT having taken pains to 
explain' and answeT the questions that bave 
been Taised by me and other Members. 

The intention of my Rill is not any paro-
chial view-points or it involves any politi-
cal issue. If you go through my Bill witb 
all seriousness you can easily understand 
the spirit behind this Bill, OUT Minister 
had asked whether tbis is confined to my 
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[Shri R. P. U1aganambi.] 
State alone or the Bill is brought forward 
as a national issue for the country as a 
Whole, I would like to say one thing. The 
Archaeological Department does not take 
any care to maintain and preserve the 
national monuments. Also, the purpose of 
my bringing forward this Bill is this. This 
is just to instal, erect, build or construct 
a suitable momorial in, or near, or in the 
vicinity of. a protected monument or a pro-
tected area to perpetuate the memory of 
the person, who was either the founder, 
or the builder or the originator of the idea 
for the installation, erection, building or 
construction of such a monument. I am 
not speaking as an individual belonging to 
D.M.K. Party. Irrespective of the fact 
whether one belongs to D.M.K. or 
A.D.M.K. or any other party, the purpose 
of this Bill is only for amending Section 
20A to the Ancient Monuments and 
Archaeological Sites and Remains Act, 
1958. My amendment to 20A(2) is as fol-
lows ;-

"(2) The Memorial so installed, erect-
ed, constructed or built shall be such as 

Prof. Mukerjee raised this issue-he is 
not here-and he also appreciated the 
maintenance of the Madurai temple. Also 
he appreciated the panoramic view ·of the 
Cane Comerin-Kanyakumari. Madurai 
temple is looked after by the State Govern-
ment. That is why it is properly looked 
after a great struggle we got the limited 
permission to garden the 'open spaCl' 
around Vellore Fort. If any State Govern-
ment comes forward and pass a resolution 
by majority to take over any temple or 
erect any statue then only the Bill seeks 
for your consideration. 

MR. CHAIRMAN : Do you want to' 
withdraw the Bill or not ' 

SHRI R. P. ULAGANAMBI : J seek 
leave of the House to withdraw the Bill. 

MR. CHAIRMAN : The question is : 

"That leave be granted to Shri R. P. 
Ulaganambi to withdraw the Ancient 
Monuments and Archaeological Sites .. nd 
Remains (Amendment") Bill, 1972." 

The motion was ac/opll'd. 

not to have the effect of destroying. r~- SHRI R. P. ULAGANAMBI : I with-
moving, injuring, defacing, imperilling or draw .the Bill. 
misusing the protected monument." 

That is the guarantee that is given in this 
Bill. It is not that any individual party or 
Member with vast majority of votes comes 
forward with this Bill for install ing a 
statue. This reftects the aspiration of the 
people of the locality who want to instal 
or erect the statue. That should be consi-
dered. That is the spirit behind this Bill. 
It is not my intention to bring in any 
party issue or any individual's issue. 

MR. CHAIRMAN : Those things are 
clearly mentioned in the Bill. Tell us 
whether you are willing to withdraw thi~ 
Bill or not. 

SHRI R. P. ULAGANAMBI : It is not 
unconstitutional as one hon. Member said. 
I only want an amendment to Section 20. 
If the Minister accepts this, then only he 
can hring forward an amendment to the 
Constitution. It is not unconstitutional. It 
is within the purview of the Constitution. 

MOTHER'S LINEAGE BILL 

17.50 hrs. 

I beg to 
move; 

"That the Bill to provide for the right 
to trace one's lineage from the side of 
one's mother be takeD into considera-
tion," 
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~ \fl! \'Tl"tr ~ ~ f;r; ~'f '1ft ~ >rF>m 

,.;) 'l1"f ~ ~T f~ orr "1T ~ 1 ~'f 

it~~flI;~mtff~)~'f'f;T~~ 

flffll ~~~tfll;~ ~'f;T 
~ ~ m;;r 'f\fT f1m "1T ~ 1 ~ it 
JW ~ ~. ~ ~1 ~ wm:.r m ~" 
lIM ~~. ~ ~-~ q;: ~ fiF;m 
;;rr<fT ~ 1 'f<!T;;rr ~ lim ~ flI; ~ ~ ~, 
~ "i\'T iT'i4'T'f it i\:T 'f.m .mt ~ 1 <I) 'tlIT ~ 
~'f;T~~~~~f'f;m~;r;r~Tt 

!II'ro!l" ~T t ~ ~ ~ ~ 'f;T ~ 
~ it ~ ""'t'f m ~ '" 1ITlrn q;: 'f fiF;m 
~,m~~~'f;TIt''Ii"~ll:l! .r11T ~ 
~ ~JT '1ft 01) ~, lI1IR it; 01) ~ 

~~,~~~~~~ 
m? 

mnmr ~, m;;r ;r;r ~, ~ ;m it 
~"r "Ulf. 'l{T ~ f.t;, ~-m'lt1!: .. ~'h ~
lTUT'f t ~ ~ m 01) 1ITlrn ~ ""'ff it; ~ 
~ 11;, ~rt 'l"rw ~r ~~ ,~"I 
~ 1 m: iRft;;rr ~ ll:T<fT ~ f~ ~-~ .. 
~R ~ IT!l"R ~ ~ ~t 'for 
'l'ftm 'f;T ro ~<fT ~ m: ~ ~ it; ~ 
pf~ 'f;"(lIT ~ 1 ~~ l~ flfill1fo if; iITU 

itl~iffiT'f;T~~~~lm 
rn ~. <I) ~ 'l{T ~<lT. ~ ~ 

mlT'f; t iITU 1l; 'f; 'Ii ~ <ro"ro 1foTIfIl" 

rn '1ft it 'IiTfmr if;l; "1T ~ 1 

~fu ~i~, ~ li1'Il'f ~~ ;t1 m 
ffi ;;mr a--r ~ ~m ~t.'Ift 1!"fi m 
~ ~T;n:q; m 'f;T'1~ ~!II>[,m: 
or{f "1T ~ 1 

MR. CHAIRMAN : The hon. Member 
may please continue his speech next time. 

Now we t"ke up Half-an-Hour Discus· 
sion. 

111.00 hrs. 

HALF-AN-HOUR DISCUSSION 

SUPPLY OF MACHINERY TO HEAVY 
ENGINEERING CORPORATION, RANCH! 

SARDAR SWARAN SINGH SOKHI 
(Jamshedpur) : I rise to raise a discuosion 
on points arising Ollt of the reply given 
to my unstarred question No. 2231 on 7th 
March, 1974 in connection with the Heavy 
Engineering Gorporation. Ranchi. 

The reply to my question was given by 
the Deputy Minister of Heavy Industry; 
regarding the non-supply of complete ma-
chinery, plant and machine-tools for the 
heavy Engineering Corporation, Ranchi. 
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[Sardac Swaran Singh Sokhi] 

for its rated capacity and full production. 
I would submit that it has recently been 
detected by the management; as I was in-
formed by the managing director. Mr. Kini. 
during my last visit to Ranchi on the 8th 
February. 1974. He showed me the pro-
ject report which he called his Bible. 

My question was regarding the entire 
HEC but the reply given was only confined 
to the HMBP which was only a depart-
ment of the HEC. The HFC'. Ranchi. 
since its inception. during the lust two 
decades has gone into the hands of about 
half a dozen managing directors and chair-
men. and once our present Minister of 
Steel and I\lines. Shri K. D. Mala"i~a was 
also the chairman of the HEC. As a result 
of the frequent changes in the top officials 
of the management. no one worked whole-
heartedly there. J think more than 50 per 
cent of the capital has been eaten away by 
now. The HEC never made any profit 
and it is very clear from its records. The 
Heavy Industries Minister Shri T. A. Pai 
had himself admitted and accepted while 
addressing the Indian Engineering Associa-
tion at New Delhi on 27th March, 1974 
that HEC was a sick giant which was ex-
pected to halve its loss this year. 

I want to know for such losses, who is 
to blame. The words 'heavy losses' in the 
Heavy Engineering CorporatioI' &ound 
very we)I, because both are heavy-the 
losses - and the Corporation, 

Sometime- back, the blame was put 011 
labour unrest, political tensions and dis-
turbances and recently, on power shortage. 
But no one so far could find it out, till 
it was detected recently that there are 
some major reasons for loss in production. 

I admire the brain of the officers of the 
Ministry of Heavy Industry who very in-
telligently drafted the reply to my question. 
Just in one paragraph, they tried to give a 
repll-to all the three parts. (a), (b) anJ 
(c) of my question; a reply which is, I 
must say, very vague. Generally. the Minis-
trv officials are in the habit of giving such 
v~gue replies and the Ministers defend 

them here, The officers take undue avdan-
tage of the situation. This is not the qse 
only of tbis Ministry but almost all Minis-
tries are not free from this disease. I hope 
at least Shri Pai will check this disease in 
his Ministry to save his old reputation. 

It is an admitted fact the HEC never 
reached its target or worked to iis full 
production capacity. It is really ~lIrprising 
to read about the ;hortage of machinery 
supplied_ In the reply, it has been stated 
and admitted in a roundabout way. I 
quote: 

"On ~ccount of the moclfication in the 
product-mix of the plant and the assess-

ment that the installed machining capa-
city is likely to prove inadequate, the 
adclitional requirements of balancing 
facilities are being determined in con-
sultation with the National Industrial 
Corporation and the Soviet experts". 

What does this mean? It has got to be 
clarified by the Minister. What does 
'machining capacity is likely to prove 
inadequae' mean'! Again I come to the 
point-this sort of reply is not only vague 
but a serious atempt to misguide the Par-
liament. 

Here are a few pertinent points to which 
wallt categorical, replies from the hon. 

Minister of Heavy Industry. 

Why is modification in the product-mix 
of the plant needed now? Why was the 
necessity felt to assess it at this late stage 
when the project report was lying with the 
HEC management so long and the Minis-
ters were sleeping over it in the last tw\l 
Jc~ades? Is it a fact that the installed 
machining capacity and the machine tools 
al HEC proved inadequate? What are the 
additional requirements of macbine tools 
for the balancing capacity in detail? How 
much. foreign exchange would be required 
to provide the same? Why were the Soviet 
Export company having experts. and the 
foreign collaborator companies were not 
approached earlier? 
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Or. did they never mention these 
.... l!alance requirements? In the project 
~... report and the scheme submitted for appro-

val of the Government of India, liefore 
signing the agreement with the Soviet Ex-
port Company, whH:h supplied the 

back, and what discussions did he have 
with the Soviet expert and what are the 
details of discussion he had with the 
designers and foreign collaborators, and 
what is the outcome of the discussion" 

HEC plant and erected it? Or, was I hope the hon. Minister, Mr. T. A. Pai, 
it overlooked by cur engineers, will give a detailed, categorical reply to the 
managing directors and chairman of th~ satisfaction of this august House. 
HEC and their predecessors and the Minis- MR. CHAIRMAN: Shri Jy()tirmoy 
ter of Heavy Industry? I would also like Bosu-absent. Shri Ramavatar Shas:ri. 
to know whdhcr our ~...!.lllol1;ll Indus-
trial Development Corporation along with 
the Indian Design Bureau are capable of 
tackling the matter independently, when 
we arc erecting many huge plants designed 
by them indigenously in the country. When 
actuaily did this inadequacy and requirement 
to reach full production by HEC come tn 
their knowledge. which has been proved 
by the reply itself? 

To my great surprise. why has the 
Managing Direclor of HEC. Mr. Kini, who 
joined only last year in August, been re-
pla.:cd by the Ministry and n new Manag-
ing Director. Mr. S. K. Warrier. appointed 
only on the I st or second April, 1974-il 
appear'S from the news report. a cutting 
of which I have got here, ""ith me---whcll 
this half-an-hour discussion was pending 
before this HOllse? It creates some doubt 
in my mind. when he has been removed so 
urgently and a new man has come. He 
was there only for the last six or seycn 
ml.lnths. 

Then. the next question is whether the 
design was faulty, liS weJl as the planning 
and scheme as regards the project report. 
I want to know whether the Government of 
India is prepared to take steps to recover 
the heavy losses to the tune of cror~s of 
rupees from the designers and the foreign 
coJlaborator-companies who prepared the 
project report. 'and when the plant was 
erected by the Soviet experts. 

What is the reason of this unusual delay 
in the inst"llation of the additional baiance 
machinery required and the facilities? What 
WItS the reason in sending the present Gene-
ral Manager of HEC to Russia sometime 

IJ1i '{PI11111m: mon- ('R'II): 'l'In'If'ff;;ft., 
f~~~~>mw1~..:r;;;n'P: 

~ ~, ~ ~ '!iT ~ ~ ¥ 'PI ~ ~ ~ 

~ >mr' ~ f;r, lirf'l'rn lJ~ lr ~ 
if, "!~ <I'!Tlf 'lWfi '!iT ~ 'P: fun- I 
fiIj, ..n ~ft ~ it ~'tfln«r ~ f~~1lft <'f11fT 
9;1'1<: !flmf~ ~ o[T f'fit 't~ if, ~ g 
tIT '3"l'Ift 0lffi'!IT if, ~ g, " ~-il-~ 
~~*~~~ ittffi..rr o'l'<~ 

it Gm"~ m 'f;T 'Ii'ifmr m ~ -m.: ¥ ~ 
m mm ;;ft, lr1: 'l'!T9' ~ ~ ..n 'itT ~ 
~'f;T'f;1fl1lVT'f;T~1 

~m\ m rn-~ ~: m1f '1;11' ~ 115 
m<'1'T ;rzii i'!1l'ffi ~, it '1"IIi't'RT ~ ~ <rn; 
;;rr;JlIT ~ I 

IJ1i ~ tm=\!ft : if 115 <rRfT ~ 'fi"'\T 

t f'f; m-q- 'itT ~ I ~ ..n 11;'Ii' ;m: ~~ 
~ ~ ..:r ~ ;m( oft !II~ '3"l'Ift ..n ~);f 
'itT oft I ~'lfu11; it 'It iIT<! Ij;f; ~ ~ I 

IJ1i 1ito lito ;nllllr (""'l'l): !llT1f 'ItrT "@'~ If, 

~m~ ? 
SHRI RAMAVATAR SHASTRI: Let 

me express my views, and when you will 
get your chance, you can express your 
opinion. 

lJ1i.i olitollm!: m'ItrTqit;~ 

IJ1i ~~: Please hear me. 

It ~ 'f'T ~ 'It! ~ I "" ~!II. ofT 
'ft't~I~~~..rr~it; 
~ ~ -m.: ~ lImI'l it; 



335 Suppl)' of APRIL 5, 1974 MuclJinery to HEC RU1CiJi (HAH) 336 

[~~~] 

~tl~mT~~~~ 
"It\' ~ 1 

SHRl B. V. NAlK: You say a thing 
and get away, and silent people sit here. 
If we say it back again, you get annoyed 
about it Sir, you should protect the Mem-
bers of this House from such things. 

SHRI RAMAVATAR SHASTRI: No-
body has said anything against you. 

SHRI B. V. NAIK: Do not attribut! 
motives. 

SHRI RAMAVATAR SHASTRI: You 
speak so many < * 

SHRI B. V. NAfK: I know what • " 
you are indulging in. 

MR. CHAIRMAN: Order, please, Arc 
you imputing motives to anyone in this 
House, Mr. Shastri? 

SHRf B. V. NAIK request that the 
word * * must be expunged. It is Parlia-
mentary ? 

'fIIT~1it"tfil;~ ~ ~.m 
~ Iflft;f. "'"" '1ft ~ <l'(it ~ ~ it ~ 
..,-{ ",nit t. * ~ ;,', ~ 'flIT m:a! t ? 

'fIIT~'lfr"~f.I;~~~~ft 
~ ~ 'IiT'r If;T 1im:'fTl'I', ~ m,~ 
ifTlf~lf;m:if;f<'l'11; ~ ~ ~ ~ ( 

~~fiI;~Ii~~f<'fT':~~, ~ 
>ni\;ft it ~it ~? ;m ~cPT ott IlT1f '1ft 
Wfli-Wfli on: 1ft<Afr wr.t If;i firit Ii ~ 
~I ott <m'i ~ 'fT ~ ..rTlii ,.;r <I~ ~ ? * ~ iJi ~ "f<! m ~ mn; ~ If,1~ m 
mm '1ft ~ >nfif; n;" f m ~ m ~ 'I11f 
'IiT'r~~m~'liT'rit~<lOl~it 

lff..t;:frrfilf;f<rm<mrf.l;>rr.,.,.~~p.~ 
.mr.f. q;if.r it ~ o;rpj' ~ 'l;j;. ? 

SHRl B. V. NAIK: From the question 
which I am going to put. I hope that the 
bon. Member who haS got" very illllstriou~ 
name-Ram, Avatar, Shastri-a fantastic 
name he has got ... 

A:-; HON. MfMBE'{ 
name. 

!\:o ~tis~CClion of 

SHRI B. V. NAIK: I want him to live 
MR. 'CHAIRMAN : That will be looked up to the name and Dot to indulge ID dirty 

into. politics and impute motives. 

osi\'~~: iro'(t"Sfw;rt fiI;~ 
;m; ott ri ~ «r it ~r ~ ~ m ~ ~ ~ 
it~i>ft'il;~~a.m:'('m~ 

~r miT on: ~'(f ~ t 1 .Wt '1ft m ft 
~1fT'(f 'I"': ~ '11' 1 ~ 't~f1:r it ft ~ 
~tl 

!ftTTlfi!lfiI'tfil;~h.'r,.;r~'~m 
itqm<'l"!f.t~~.~mij;~,~ 

'If.rr.f ~ mr'l1i'i 7fi If;yt 1f<'I' 'IfT'«r ~ '11' 

m~'I1'''T!ftTTm1¢1t'f~~~ 
~ ?!~;ft <'I'-T~ >IT ~if~;mif 
~~ it mit ~f~~it 
mmm~ott? 

• • Expunged as ordered by the Chair. 

SHRI RAMAVATAR SHASTRI: Yuu 
are doing it. 

SHRl B. V. NAIK: It would be easy 
for us to say that you are a KGB agent ... 
(lliterruptiolls) Is there no parliamentary 
freedom here? You cannot call a man an 
agent and impute motives... (illterrup-
tiolls) 

MR. CHAIRMAN: Order. please. I put 
tbe question to the hon:. Member and he 
made it clear that he did not intend to im-
pute any motive to any hon. Member of 
the House. So far as one's reading of the 
question goes, you cannot Itlame an or-
dinary Member if he interprets it iD hi~ 
own way. If we. were to take exception to 
these things, it will be dilflcult to coDduct 
any debate in this House. May I therefore 
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suggest to the hon. Member nol to refer 
to what Mr. Shastri said but put his 
question? 

the Heavy Engineering Corporation. This 
has given me an opportunity at least to in-
form the House that the functioning of the 
Heavy Engineering Corporation is quite 
contrary to what he has now infonned 
the House. 

SHRI B. V. NAIK: Sir, I think, in a 
free India. free expression of views, with-
out IIny fear or being called even as a 
lobby. should be permitted. There is no 
point in this. Why should we be scared 
of our shadows? 

MR. CHAIRMAN: I think you are con-
scious of the fact that you have only ten 
minutes. 

Sir, the question was very very specific, 
whether a particular foreign collaborator 
has committed any breach of the terms 
and conditions of the agreement. This was 
a categorical question, which A or B or C, 
by chance it is Mr. Soklll, has put. It 
should have been answered in a very very 
clear-cut term 'No', there. has been no 
breach'. That would have been an end 
of the question and of the answer that 
was given. By clubbing together items (a) 
and (b) and saying that (c) does not arise. 
the Ministry has tried to be clever. when 
all that we ex.pcct in this country is since-
rity and honesty. 

Recently. I had all opportunity of asking 
about the functioning of our public sector 
undertakil1S'. I have gone on record. in a 
paper like Patriot saying that the public 
sector in this country is capable of tremen-
dous perfo.mance. From that point of 
view, I would like to know what aru the 
bottlenecks? This sector has great poten-
tialities. According to information furnish-
ed today, in reply to another question. it 
is functioning much below its capacity. Is. 
this one of the factors? If no, we would 
like to know, what are the other factors 
so that we take steps to reach our lOOper 
cent capacity and see to it that the infra 
structure that we have built up in this 
country begins to produce results. so that 
we do not have to look towards the USSR 
of Shri Shastri or the USA of somebody 
else or some other tlllrd country. We 
should look into this country in depth in 
ordu to come to certain conclnsiona. 

THE MINISTER OF HEAVY INDUS-
TRY (SHRI T. A. PAl) : Sir. I am grate-
ful to my hon. friend Shri Sokhi. for rais-
ing a discussion on the performance of 

SHRI T. A. PAl: Yes. Sir. 

I would like to bring to the notice of 
Mr. Sokbi and Mr. Naik that the question 
that was put was : 

'WiII the Minister of Heavy'Indu!llry 
be pleased to state: 

(a) Whether the Russian Company 
has not supplied the entire machinery 
required for the rated capacity and 
full production of the Heavy Engineer-
ing Corporation, Ranchi. which has 
been recently detected by the Manage-
ment from the papers of the scheme 
available with them; 

(b) Whether Government prop06e 
to ask the U.S.S.R. Govenment for 
compensation of tile 100000s incurred so 
far by the Heavy Engineering Corpo-
ration and recover the same from 
their dues; and 

(c) if not, the reasons therefor '1" 

Mr. Naik, you will understand that the 
question asked was, whether they have 
fulfilled all the agreements that they were 
requir~ to fulfil. Sir. my Ministry bas 
been accused of twisting the answer. In 
answer to the question whether they have 
supplied tbe entire maclllnery, we I18id 
'The Soviet collaborators have supplied the 
entire equipment for HMBP in conformity 
with the Detailed Project Report'. Why we 
said HMBP was because, of the three pro-
ects in HEC. HMBP is the only Soviet-
assisted project and the two are 
covered by Czech assistance. Theref-ore. 
when I am asked a question on the Rus-
sian coUaboration, does ~ hon. Member 
expect me to talk about Czech collabora-
tion? I have given more apecific answers 
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without being very clever. When the ques-
tion has been put to us, on the working 
of the Heavy Engineering Corporation, I 
think, our answer has peen very specific. 
The second question was, whether we are 
going to claim any compensation for th~ 
looses from the U.S.S.R. Since they have 
supplied all the equipment they were re-
quired to supply to us. where is the ques-
tion of our asking for any compensation 
from them for the losses? The third ques-
tion . was, if not, why not? Obviously, 
since they are not responsible for the losses 
that we have made, how can we ask for 
the compensation? The answers are very 
very simple 

I would like to say that the project re-
port was designed for ensuring a rated 
capacity of 80,000 tonnes. The product 
mix consisted of several things. But, later 
on, the production programme specified in 
the DPR for the plant has undergone re-
vision becau,e of the inclusion of conti-
nuou, casting machines and sintering/pelle-
tisation plants and also due to the modem 
trend towards higher size equipment such 
as blast fumances, coke ovens etc. 

The DPR envisaged production of 21.6 
cu. mts. coke even batteries. The coke 
oven batteries at present being produced by 
HMBP are 27.3 cu. mts. capacity. Simi-
larly, the DPR envisaged the production of 
1033 cu. mts. blast furnaces whereas 
HMBP are at present producing blast fur-
naces of the capacity of 2000 cu. mts. The 
DPR was also based on open hearth stccl 
melting. The pJ:e8ent trend in steel making 
i. towards lD convertonl. The DPR Cor 
HMBP did not envisage pelletisation/ 
sintering and continuou. calting, whereas 
modem steel planta are bued on pelletisa-
tion/sintering planta and continuoUl cast-
ing of blooms, billets, slab!. It will thus 
be seen that the product-mix envisaged in 
the DPR has undergone a drastic change 
both In quality and quantity. 

When the plant was erected, the product-
mix was to satisfy the conditions as they 
were existing at that time for meeting the 
requirementa of the steel industry. If the 

steel industry has advanced. naturally the 
machinery-makers also have to undergo 
changes. If the same capacity is used for 
making new type of machinery. it may be 
that we will not be able to make the same 
80.000 tons envisaged in the original DPR. 
I cannot say that the Russians are res-
ponsible for this productmix. In the begin-
ning we were thinking of I million tonne 
capacity steel plants. We changed our idea 
with the development and growth of the 
industry abroad. Naturally the product-mix 
has undergone a change. In these circuDl-
stances. it is not proper for us to find 
fault with what is the rated capacity now. 
It is possible that the same machinery may 
be used for doing many things. When 
the new management took over recently, 
we went into the causes as to why the 
capacity is not being used, whether HFC 
can perform better. etc. Now we are work-
ing two shifts and it can rrovide 18 lakh 
machine hours. If we are to reach 80.000 
tonnes of machanical equipment according 
to the new product-mix. it would require 
27 lakh machine hours. Therefore. we had 
to extend the balancing equipment by add-
ing 39 machine tools out of which 14 tools 
can be produced by HMTP. another unit 
in HEC. 3 more machine tools arc being 
transferred from the other unita and we 
have to import 22 machine tools. Recently 
the officers of HEC were in Moscow ne-
gaiiating with Russia for giving us the 
balancing equipment and that is expected. 

I agree there have been a number of 
change in management of the HEC since 
its inception. It is one of the most deve-
loped complexes. I think its production 
capacity, located in one place, i. unrivalled 
even according to many Americao visitors 
who have seen the plant. It can be made 
into the Skoda of this country if ill capa-
city is fully utilised. It has boen .aid that 
it has suffered a loss of Rs. 108 crores so 
far. Last year its loss was Rs. 16 crores. 
nobody should be happy about it. I had 
announced in the House that in two' years 
we shall !ICe that it breaka even. The han. 
member would be happy that we have 
tried to cut down tho losses by ~O per cent 
and I BBsure the House that HEC will 
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break even next year. If I bave been criti-
cal of the functioning of HEC, It is not 
with the idea of condemning it, but with 
the idea that the next step will be to locate 
wbat exactly is wrong. I am convinced 
that we, as Indians. arc ,"p,,"le of looking 
after big projects efficiently. HEC produced 
approximately Ro. 31 crors in 1971-72, 
Rs. 49 crores in 1972-73, Rs. 63 crores 
in 1973-74 and we have announced a 
target of Rs. 73.80 crores next year. With 
all the difficulties we may have, the shor-
tage of raw material and occasional power 
break-downs-in the one union which we 
had there were four groups within; they 
had elections recently and we bave been 
able to see happily that the union is a 
strong union; we are happy that we have 
been able to negotiate and come to a settle-
ment with them-in spite of aI !these difficu-
ties. we have done our best. Of course, we 
have to do a great deal, so far as this 
partieul ar unit is concerned, to go ahead. 

SHRI B. V. NAIK: What abJut the 
utilisntion of capacity? 

SHRI T. A. PAl: In heavy engineering 
units it all depends upon what we mean 
by utilisation. If it is 65 to 70 per cent 
utilisation in a very big unit, it is good 
because tbe availability of orders is far 
more important tban anything else. If the 
steel industry does not expand as fast as 
we expect, the capacity for the blast fur-
nace becomes idle. Neverthless, our idea 
is to explore the possibility of even export. 

In the case of BHEL sometimes the utili-
sation of capacity has been increased to 
175 per cent in the boiler plant by trying 
to see that the ancillary production unit is 
also encouraged. Here I think the capacity 
utilisation win be 45 to 55 per cent by 
next year. 

Lastly, I would Iik.e to inform my hon.-
friend that General Kini is very much there 
and he continues to be the managing Direc-
tor. The news which he read in the news-
papers was about Shri Warrior joining as 
a member of the Board of Directors. 
Therefore, he need not have any apprehen-
sion that we are displacing any of our exe-
cutives who have been proved to be lil'!lt 
class. 

SARDAR SWARAN SINGH SOKHI: 
Can the NIDC design the future plants? 

SHRI T. A. PAl: We haNe a lot of 
capacity in this wuntry. We are continuous-
ly availing of the avaihible advice that we 
have from different sectors. But it has got 
to be of proven worth. While sometimes 
theoretical guidance is readily available, it 
will be mostly by people who have not im-
plemented anything themselves, and there-
fore it has got limited value. 

18.30 hrs. 

Tire Lok Sablltl ,lren ad;ourned liII II A.M. 
011 Monday, April 8, 1974/Chailrll 18, 

1896 (Sakal. 

MOIPRRND-Sec. U (ay)-S LSS/74-2S-S-74-978. 
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